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 A

 Abdullabhai,  Mulla  Taherali  Mulla{(Chanda)-

 Abdus  Sattar,  Shri  (Kalna-Karwa).
 Achal  Singh,  Seth  [Agra  Distt.  (West)].

 Achalu,  Shri  Sunkam  (Nalgonda—Reser-
 ved—Sch.  Castes).

 Achint  Ram,  Lala  (Hissar).  °
 Achuthan,  Shri  K.  T,  (Crangannur).

 Agarawal,  Shri  Hoti  Lal  [Jalaun  Distt.  cum
 Etawah  Distt.—(West)  can  Jhansi  Distt.—
 North)].

 Agrawal,  Shri  Mukund  Lal  [Pilibhit  Distt.
 cum  Bareilly  Distt.—(East)).

 Ajit  Singh,  Shri  (Kapurthala-Bhatinda—
 Reserved—Sch.  Castes).

 Ajit  Singhji,  General  (Sirchi-Pali).

 Akarpuri,  Sardar  Teja  Singh  (Gurdaspur).

 Alagesan,  Shri  oO,  V.  (Chingleput).

 Alrekar,  Shri  Ganesh  Sadashiv  (North
 Satara).

 Alva,  Shri  Joachim  (Kanara),

 Amin,  Dr.  Indubhai  8,  (Baroda  West).

 Amjad  Ali,  Shri  (Goalpara-Garo  Hills).

 Amrit  Kaur,  Rajkumari  (Mandi-Mahasu).

 Anandchand,  Shri  (Bilaspur).
 Ansari,  Dr.  Shaukatullah  Shah  (Bidar).

 Anthony,  Shri  Frank  (Nominated—Anglo-
 Indians).

 Asthana,  Shri  Sita  Rama  (Azamgarh  Distt.—
 West).

 Ayyangar,  Shri
 (Tirupati).

 Azad,
 Maulana  Abul  Kalam  (Rampur

 Distt.  cum  Bareilly  Distt.—  West).
 Azad,  Shri  Rbagwat  Jha  (Purnea  cum

 Santhal  Parganas).

 M.  Ananthasayanam

 Babunath  Singh,  Shri¥f  (Surguja-Raigarh—
 Reserved—Sch,  Tribes).

 Badam  Singh,  Chowdhary  (Budaun  Distt.—
 West).

 Bagdi,  Shri  Magan  Lal  (Mahasamund).
 Bahadur  Singh,  Shri  (Ferozepore-Ludhiana—

 Reserved—Sch.  Castes).
 Balakrishnan,  Shri  8,  C.  (Erode—Renerved—

 Sch.  Castes),  1
 Balasubramaniam,  Shri  S.  (Madurai),
 Baldev  Singh,  Sardar  (Nawan  Shahr),
 Balmiki,  Shri  Kanhatya  Lal  (Bulandshah’

 Distt.—Reserved—Sch,  Castes).
 Banerjee,  Shri  Durga  Charan  (Midnapore-

 Jhargram).
 Bansal,  Shri  Ghamandi  La!  (Jhajjar-Rewari),
 Bansilal,  Shri  (Jaipur).
 Barman,  Shri  Upendranath  (North  Ben-

 gal—Reserved—Sch.  Castes).
 Barrow,  Shri  A.  8.  T.  (Nominated—Anglo-

 Indians).

 Barupal,  Shri  Panna  Lall  (Ganganagar-
 Jhunjhunu—Reserved—Sch,  Castes).

 Basappa,  Shri  C.  R.  (Tumkur).
 Basu,  Shri  A.  K.  (North  Bengal).
 Basu,  Shri  Kamal  Kumar  (Diamond  Herbour).
 Bhagat,  Shri  B.  R.  (Patna  cum  Shahabad).
 Bhakt  Darshan,  Shri  [Garhwal  Distt.—(East)

 cum  Moradabad  न-  [i  y
 Bharati,  Shri  Goswamiraja  Sahdeo  (Yeotmal),
 Bhargava,  Pandit  Mukat  Behari  Lal  (Ajmer

 South).
 Bhargava,  Pandit  Thakur  Das  (Gurgaon).
 Bhartiya,  Shri  Shaligram  Ramchandra  (We

 Khandesh).
 Bhatker,  Shri  Laxman  Shrawan  (Buldana-

 Akola—Reserved—Sch.  Castes).
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 छ..च्क्रा।वं.

 Bhatt,  Shri  Chandrashanker  (Broach).
 Bhawani  Singh,  Shri

 (Barmer-Jalpre).
 Bhawanji,  Shri  (Kutch  West).
 Bheekha  Bhai,  Shri  (Banswara—Dungarpur—

 Reserved—Sch,  Tribes),
 Bhonsle,  Shri  Jagannathrao  Krishna  Rao

 (Ratnagiri  North),
 Bidari,  Shri  Ramappa  Balappa  (Bijapur

 South).

 Birbal  Singh,  Shri  [Jaunpur  Distt.—(East)],
 Biren  Dutt,  Shri  (Tripura  Wear).

 Bogawat,  Shri  U.  R.  (Ahmednagar  South),

 Boovaraghasamy,  Shri  V.  (Perambalur).

 Borkar,  Shrimati  Anusayabai  (Bhandara—
 Reserved—Sch.  Castes).

 Boroosh,  Shri  Dev  Kanta  (Nowgong).
 Bose,  Shri  P,  0.  (Manbhum  North).

 Brajeshwar  Prasad,  Shri  (Gaya  East).

 Brohmo-Chaudhury,  Shri  Sitanath  (Goalpara-
 Garo  Hills—Reserved—Sch.  Tribes).

 Buchhikotajah,  Shri  Sanake  (Masulipatnam).

 c

 Chakravartty,  Shrimati  Renu  (Basirhat),
 Chaliha,  Shri  Bimalaprosad  (Sibsagar—

 North-Lakhimpur).
 Chanda,  Shri  Anil  Kumar  (Birbhum),
 Chandak,  Shri  8.  L,  (Betul),
 Chandrasekhar,  Shrimati  M,  (Tirvvallur—

 Reserved—Sch.  Castes).
 Charak,  Th.  Lakshman  Singh  (Jammu  and

 Kashmir).

 Chatterjea,  Shri  Tushar  (Serampore).

 Chatterjee,  Dr.  Susilranjan  (West  Dinajpur).

 Chatterjee,  Shri  N.  C.  (Hooghly).

 Chattopadhyeya,  Shri  Harindranath  (Vijaya-
 vada).

 Chaturvedi,  Shri  Rohanlal  (Erah  Distt.—
 (Central)].

 Chaudhary,  Shri  Ganeshi  Lal  [Shahjahanpur
 Distt.—(North)  cum  Kheri—(East)}—
 Reserved—Sch.  Castes].

 Chaudhuri,  Shri  Tridib  Kumar  (Berham-
 pore).

 Chavda,  Shri  Akbar  (Banaskamha),
 Chettiar,  Shri  N.  Vr.  N.  Ar.  Nagappa

 (Ramanathapuram).
 Chettiar,  Shri  T.  S.  Avinashilingam  (Tirup-

 pur).

 Chowdary,  Shri  C.  R.  (Narasaraopet),

 Chowdhury,  Shri  Nikunja  Behari  (Ghaxal).

 D

 Dabhi,  Shri  Fulsinhji  8,  (Kaira  North).
 Damar,  Shri  Amar  Singh  Sabji  (Jhabua—

 Reserved—Sch,  Tribes).
 Damodaran,  Shri  G.  R.  (Pollachi).
 Damodaran,  Shri  Netrur  P.  (Tellicherry).
 Das,  Dr.  Mono  Mohon  (Burdwan—Reserved

 —Sch,  Castes).
 Das,  Shri  8.  (Jaipur-Keonjhar).
 Das,  Shri  Basanta  Kumar  (Contai).
 Das,  Shri  Beli  Ram  (Barpeta).
 Das,  Shri  Bijoy  Chandra  (Ganjam  South).
 Das,  Shri  Kamal  Krishna  (Birbhum—Re-

 served—Sch,  Castes),
 Das,  Shri  Nayan  Tara  (Monghyr  Sadr  cum

 Jamui—Reserved—Sch.  Castes).
 Das,  Shri  Rem  Dhani  (Gaya  East.—Re-

 served—Sch.  Castes).

 Das,  Shri  Ramananda  (Barrackpore).
 Das,  Shri  Sarangadhar  (Dhenkanal-V

 Cuttack),
 Das,  Shri  Shree  Narayan  (Darbhanga  Cenus:
 Dasaratha  Deb,  Shri  (Tripura  East).

 Datar,  Shri  Balwant  Nagesh  (Belgaum  North).
 Deb,  Shri  Suresh  Chandra  (Cachar-

 Lushai  Hills). )
 Deo,  H.  H.  Maharaja  Rajendra  Narayan.

 Singh  (Kalehandi-Bolangir).
 Deogam,  Shri  Kanhu  Ram  (Chaibassa—

 Reserved—Soh.  Tribes).
 Desai,  Shri  Kanayalal  Nanabhai  (Surat).
 Desaj,  Shri  Khandut hai  Kasanjj  (Haleg)
 Deshmukh,  Dr.  Panjabrao  S.  (Amravati
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 Deshmukh,  Shri  Chintaman  Dwerkenath
 (Kols'  a).

 Deshmukh,  Shri  K.  0.  (Amravati  West).

 Deshpande,  Shri  Govind  Hari  (Nasik  Cencray).

 Deshpande,  Shri  Vishnu  Ghanashyam
 (Guna).

 Dholakja,  Shri  Gulab  Shankar  Amritlal
 (Kutch  East),

 +.

 Dhulekar,  Shri  २,  V.  [Jhansi Distt.  —(South)].

 Dhusiya,  Shri  Sohan  Lal  (Basti  Distt.—
 (Central-East)  cum  Gorakhpur  Distt.—

 (Weat)—Reserved—Sch.  Caste].

 Digambar  Singh,  Shri  (Etah  Distr.—(West
 cum  Mainpuri  Distt.—(West)  cum  Mathura
 Distt.—(East)].

 Diwan,  Shri  Raghavendrarao  Srinivassao
 (Osmanabad),

 Dube,  Shri  Mulchand  [Farrukhabad  Distt.
 (North)].

 Dube,  Shri  Udai  Shankar  (Basti
 (North)).

 Dubey,  Shri  Rajaram  Giridharlal  (Bijapur
 North).

 Dutt,  Shri  Asim  Krishna  (Calcutta  South-
 West).

 Dutta,  Shri  Santosh  Kumar  (Howrah).

 Dwivedi,  Shri  Dashrath  Prasad  (Gorakhpur
 Distt.—Central).

 Dwivedi,  Shri  M.  L.  (Hamirpur  Distt.).

 E

 Eacharan,  Shri  Iyyunni  (Ponnani—Reser-
 ved—Sch,  Castes).

 Etenezer,  Dr.  S.  A.  (Vikarabad).

 Elayaperumal,  Shri  L.  (Cuddalore—Reserved
 —Sch,  Castes).

 F

 Fotedar,  Pandit  Sheo  Narayan  (Jammu  and
 Kashmir).

 .  G

 Gadgil,  Shri  Narhar  Vishnu  (Poona  Central(

 Gadilingana  Gowd,  Shri  (Kurnool).

 Gami  Mafiludora,  Shri  (Visakhaparnam—
 Reserved—Sch,  Tribes).

 Gandhi,  Shri  Feroze  [Pratapgarh  Distt.
 (West)  cum  Rae  Bareli  Distt.  (East)].

 Gandhi,  Shri  Mancklal  -Maganial  (Pancti
 Mahals  cum  Baroda  East).

 Gandhi,  Shri  V.  B.  (Bombay  City—North).
 Ganga  Devi,  Shrimati  (Lucknow  Distt.

 cum  Bara,  Banki  Distt.—Reserved—Sch.
 Castes).

 Ganpati  Ram,  Shri  [Jaunpur  Distt.  (East)—
 Reserved—Sch.  Castes),

 Garg,  Shri  Ram  Pratap  (Patiala).
 Gautam,  Shri  C.  D.  (Balaghar).
 Ghose,  Shri  Surendra  Mohan  (Malda).
 Ghosh,  Shri  Atulya  (Burdwan),
 Ghulam  Qader,  Shri  (Jammu  and  Kashmir).
 Gidwani,  Shri  Choithram  Partabrai  (Thana)
 Giri,  Shri  V.  द  (Pathapatnam).
 Giridhari  Bhoi,  Shri  (Kalahandi-Bolangir)

 Reserved—Sch.  Tribes).
 Gohain,  Shri  Chowkhamoon  (Nominated—

 Assam  Tribal  Areas).

 Gopalan,  Shri  A.  K.  (Cannanore),
 Gopi  Ram,  Shri  (Mandi-Mahasu--Reserved—

 Sch.  Castes).

 Gounder,  Shri  K.  Periaswami  (Erode).
 Gounder,  Shei  K.  |Sakthivadivel

 (Periyakulam).
 Govind  Das,  Seth  (Mandla-Jabalpur  South) ,
 Guha,  Shri  Arun  Chandra  (Sanripur).

 Gupta,  Shri  Badshah  (Mainpuri  Distt.—
 East).

 Gupta,  Shri  Sadhan  Chandra  (Calcutta—
 South—East),

 Gurupadaswamy,  Shri  M.  S.  (Mysore).
 H

 Hansda,  Shri  Benjamin  (Purnea  can  Santa
 Parganas—Reserved—Sch.  Tribes).

 Hari  Mohan,  Dr.  (Manbhum  North—
 Reserved—Sch.  Castes).

 Hasda,  Shri  Subodh  (Midnapore-Jhargram—
 Reserved—Sch.  Tribes).



 H—contd.

 Hazarika,  Shri  Jogendra  Nath  (Dibrugarh).

 Heda,  Shri  H.  C.  (Nizamabad).
 Hembrom,  Shri  Lal  (Santal  Parganas  cum

 Hazaribagh—Reserved—Sch,  Tribes).
 Hem  Raj,  Shri  (Kangra).
 Hukem  Singh,  Sardar  (Kapurthala-

 Bhatinda).

 Hyder  Husein,  Chaudhri  (Gonda  Distt—
 North).

 I

 Ibrahim,  Shri  A.  (Ranchi  North-East).

 Iqbal  Singh,  Sardar  (Fazilka-Sirsa),
 Islamuddin,  Shri  Muhammad  (Purnea—

 North-East).

 Tyyunni,  Shri  fom  R.  (Trichur).

 J

 Jagiivan  Ram,  Shri  (Shahabad  South—Re-
 served—Sch.  Castes).

 Jain,  Shri  Ajit  Prasad  (Saharanpur  Distt.—
 West  cum  Muzaffarnagar  Distt.—North),

 Jain,  Shri  Nemi  Saran  (Bijnor  Distt.—
 South).

 Jaipal  Singh,  Shri  (Ranchi  West—Reserve  0
 —Sch.  Tribes).

 aisoorya,  Dr.  N.  M.  (Medak).

 ajware,  Shri  Ramraj  (Santal  Parganas  cum
 Hazaribagh).

 Jangde,  Shri  Resham  Lal
 Reserved—Sch.  Castes).

 Jatav-vir,  Dr.  Manik  Chand  (Bharatpur-Sawaj
 Madhopur—Reserved—Sch,  Castes).

 Jayaraman,  Shri  A.  (Tindivanam—Reserved—
 Sch.  Castes).

 Jayashri,  Shrimati  (Bombay-Suburban).

 Jena,  Shri  Kanhu  Charan  (Balasore—Re-
 served—Sch.  Castes).

 Jena,  Shri  Lakshmidhar  (Jaipur-Keonjhar—
 Reserved—Sch.  Castes).

 Jena,  Shri  Niranjan  (Dhenkanal-West
 Cuttack—Reserved—Sch.  Castes).

 ethan,  Shri  Kherwar  (Palamau  cum  Hazari-
 bagh  cum  Ranchi—Reserved—Sch-
 Tribes).

 (Bilaspur—

 (  i)

 Jhunjhunwala,  Shri  Banarsi  Prasad  (Bhagal-
 pur  Central).

 Jogendra  Singh,  Sardar  (Bahraich  Distt.—

 West)  *

 Joshi,  Shri  Anand  Chandra  (Shahdol-
 Sidhj).

 Joshi,  Shri  Jethalal  नाता  (Madhya
 Saurashtra).

 Joshi,  Shrf  Krishnacharya  (Yadgir).

 Joshi,  Shri  Liladhar  (Shajapur-Rajgarh).
 Joshi,  Shri  Moreshwar  Dinkar  (Ratnagiri

 South),

 Joshi,  Shri  Nandlal  (Indore).
 Joshi,  Shrimati  Subhadra  (Karnal).
 Jwala  Prashad,  Shri  (Ajmer  North).

 K

 Kachiroyar,  Shri  N.  D.  Govindaswami
 (Cuddalore).

 Kajrolkar,  Shri  Narayan  Sadoba  (Bombay
 City—North—Reserved—Sch.  Castes).

 Kakkan,  Shri  P,  (Madurai—Reserved—Sch.
 Castes),

 Kale,  Shrimati  Anasuyabai  (Nagpur).
 Kamal  Singh,  Shri  (Shahabad—North-West).
 Kamath,  Shri  Hari  Vishnu  (Hoshangabad).
 Kamble,  Dr.  Devrao  Nambevrao  (Nanded—

 Reserved—Sch,  Castes).

 Kandasamy,  Shri  S.  K.  Babie  (Tiruchengode).
 Kanungo,  Shri  Nityanand  (Kendrapars).
 Karmarkar,  Shri  D.  P.  (Dharwar  North).
 Karni  Singhji,  His  Highness  Maharaja  Shri

 Bahadur  of  Bikaner  (Bikaner-Churu).
 Kasliwal,  Shri  Nemi  Chandra  (Kotah-Jhala-

 war),
 Katham,  Shri  Birendranath  (North  Bengal—

 Reserved—Sch.  Tribes).
 Katju,  Dr.  Kailas  Nath  (Mandsaur),
 Kayal,  Shri  Paresh  Nath  (Basirhat—Re-

 served—Sch,  Castes).
 Kazmi,  Shri  Syed  Mohammad  Ahmad

 (Sultanpur  Distt—North  cum  Faizabad
 Distt.—South-West).

 Cc

 Kelappan,  Shri  K.  (Ponnani).
 Keshavaienger,  Shri  N.  (Bangalore  North).



 (

 K—coned.

 Keskar,  Dr.  B.  V,  (Sulranpur  Distt.—South).

 Khan,  Shri  Sadath  Ali  (Ibrahimpatnam),
 Khardeker,  Shri  B.  H.  (Kolhapur  cum

 Satara).
 Khare,  Dr,  N.  B.  (Gwalior).
 Khedkar,  Shri  Gopalrao  Bajirao  (Buldana.

 Akola).

 Khongmen,  Shrimati  8,  (Autonomous  Distts,
 —Reserved—Sch.  Tribes).

 Khuda  Baksh,  Shri  Muhammed  (Murshida-
 _  bad).

 Kirolikar,  Shri  Wasudeo  Shridhar  (Durg).
 Kolay,  Shri  Jagannath  (Bankura),
 Kottukappally,  Shri  George  Thomas  (Meena_

 chil).
 Kripalani,  Acharya  J.  B.  (Bhagalpur  cum

 Purnea).
 Krishna,  Shri  M.  R,  (Karimnagar—Reserved

 —Sch.  Castes).
 Krishna  Chandra,  Shri  (Mathura  Distt.—

 Went).
 Krishnamacharj,  Shri  T,  T.  (Madras).
 Krishnappa,  Shri  M.  A  (Kolar).  %

 Krishnaswami,  Dr.  A.  (Kancheepuram).
 Kureel,  Shri  Baij  Nath  (Pratapgach  Distt.—

 West  cum  Rae  Bareli  Distt.—East—Re-
 served—Sch,  Castes).

 Kureel,  Shri  Piare  Lal  (Banda  Distt.  aun
 Fatehpur  Distt.—Reserved—Sch,  Castes).

 L

 Lakshmayya,  Shri  Paidi  (Anantapur).
 Lal  Singh,  Sardar  (Ferozepur-Ludhiana),
 Lallanji,  Shri  (Faizabad  Distt.—North-

 Went).
 Laskar,  Shri  Nibaran  Chandra  (Cachar-

 Lushai  Hills—Reserved—Sch,  Castes).
 Lingam,  Shri  N.  M.  (Coimbatore).
 Lotan  Ram,  Shri  (Jalaun  Distt.  cum  Etewah

 Distt.—West  cum  Jhansi  Distt.—North—
 Reserved—Sch,  Castes).

 M
 Mgdiah  Gowda,  Shri  (Bangalore  South).
 Mahapatra,  Shri  Sibnarayan  Singh  (Sundar-
 ga  bhr—Resewed—Sch,  Tribes).

 v)

 Mahara,  Shri  Bhajaharf  (Manbhum  South
 cum  Dhalbhum).

 Mahodaya,  Shri  Vaijanath  (Nimar).
 Maitra,  Shri  Mohit  Kumar(Culcutta—North

 West).
 Majhi,  Shri  Chaitan  (Manbhum—South  an

 Dhalbhum—Regerved—Sch.  Tribes).

 Majhi,  Shri  Ram  Chandra  (Mayurbhanj—
 Reserved—Sch,  Tribes),

 Majithia,  Sardar  Surjit  Singh  (Taran  Taran).

 Malaviya,  Shri  Keshava  Deva  (Gonda  Distt.—
 East  cum  Basti  Distt.—  West).

 Malliah,  Shri  U.  Srinivasa  (South  Kanara—
 North),

 Malvia,  Shri  Bhagu-Nandu  $(Shajapur-
 Rajgarh  —Reserved—Sch.  Castes).

 Malviya,  Pandit  Chatur  Narain  (Raisen).

 Malviya,  Shri  Motilal  (Chhatarpur-Datia-
 Tikamgarh—Reserved—Sch,  Castes).

 Mandal,  Dr.  Pashupati  (Bankura—Reserved—
 Sch,  Castes).

 Mascarene,  Kumari  Annie  (Trivandrum).

 Masuodi,  Maulana  Mohammad  Saeed
 Qammu  and  Kashmir).

 Masuriya  Din,  Shri  (Allahabad  Distt.—
 East  cum  Jaunpur  Distt.—West—Re-
 served—Sch.  Castes).

 Mathew,  Shri  C.  P.  (Kottayam).
 Mathuram,  Dr.  Edward  Paul  (Tiruchirapalli).
 Matthen,  Shri  C.  P.  (Thiruvellah).
 Mavalankar,  Shrimati  Sushila  (Ahmedabad

 Maydeo,  Shrimati  Indira  A.  (Poona  South).

 Mehta,  Shri  Asoka  (Bhandara).
 Mehta,  Shri  Balvantray  Gopaljee  (Gohilwad).

 Mehta,  Shri  Balwant  Sinha  (Udaipur).
 Mehta,  Shri  Jaswantraj  (Jodhpur).
 Menon,  Shri  K.  A.  Damodara  (Kozhikode).

 Minimara,  Shrimati  (Bilaspur-Durg-Raipur
 —Reserved—Sch,  Castes).

 Mishra,  Pandit  Suresh  Chandra  (Monghyr
 North-East).

 Mishra,  Shri  Bibhuti  (Saran  cum  Cham,
 paran).

 Mishra,  Shri  Lalit  Narayan  (Darbhanga
 cum  Bhagalpur).



 (wv)

 M-—contd,
 Mishra,  Shri  Lokenath  (Puri).
 Mishra,  Shri  Mathura  Prasad  (Monghyr—

 North-West).  P
 Mishra,  Shri  Shyam  Nandan  (Darbhanga—

 North).
 Misra,  Pandit  Lingaraj  (Khurda).

 Misra,  Shri  Bhupendra  Nath  (Bilaspur-
 -Durg-Raipur).

 Misra,  Shri  Raghubar  Dayal  (Bulandshahr
 Distt.).

 Misra,  Shri  Sarju  Prasad  (Deoria  Distt.—
 South).

 Missir,  Shri  Vijineshwar  (Gaya  North).

 Mohd.  Akbar,  Sofi  (Jammu  and  Kashmir).
 Mohiuddin,  Shri  Ahmed  (Hyderabad  City).
 Morarka,  Shri  Radheshyam  Ramkumar

 (Ganganagar-Jhunjhunu).

 More,  Shri  K.  L.  (Kolhapur  cam  Satara—
 Reserved—Sch,  Castes),

 More,  Shri  Shankar  Shantaram  (Sholapur,
 Muchaki  Kosa,  Shri  (Bastar—Reserved—

 Sch.  Tribes),
 Mudaliar,  Shri  fom  Ramaswamy  (Kumbako_

 nam),
 Mithammed  Shafee,  Chaudhurl  (Jammu

 and  Kashmir).

 Mukerjee,  Shri  Hirendra  Nath  (Calcutta—
 Nor.h-East).

 Mukne,  Shri  Y.M.  (Thana—Reserved—
 Sch,  Tribes).

 Muniswamy,  Shri  N.  रे,  (Wandiwash).
 Muniswamy,  Shri  V.  (Tindivanam).
 Murli  Manohar,  Shri  (Ballia  Distt.  East).

 Mur-hy,  Shri  8.  S,  (Eluru),
 Musafir,  Giani  Gurmukh  Singh  (Amritsar).

 Mushar,  Shri  Kirai  (Bhagalpur  cum
 Purnea—Reserved—Sch.  Castes),

 Muthukrishnan,  Shri  M.  (Vellore—
 Reserved—Sch.  Castes).

 N

 Naidu,  Shri  Nalla  Reddi
 dry).

 Nair,

 (Rajahmun-

 Shri  C.  Krishnan  (Outer  Delhi),

 Nair,  Shri.  N.  Sreckantan  (Quilon  cum
 Mavelikkara).

 Nambiar,  Shri  K.  Ananda  (Mayuram).
 Nanadas,  Shri  Mangalagiri  (Ongole—Re-

 served—Sch.  Castes).

 Nanda,  Shri  Gulzarilal  (Sabarkantha).

 Narasimham,  Shri  S.  V.  L.  (Guntur).
 Narasimhan,  Shri  C.  R.  (Krishnagiri).

 Naskar,  Shri  Purnendu  Sekhar  (Diamond
 Harbour—Reserved—Sch.  Castes).

 Natawadkar,  Shri  Jayantrao  Ganpat  (West
 Khandesh—Reserved—Sch.  Tribes).

 Nathani,  Shri  Hari  Ram  (Bhilwara),

 Nathwani,  Shri  Narendra  P.  (Sorath).

 Nayar,  Shri  V.  P.  (Chirayinkil).

 Nehru,  Shri  Jawaharlal  (Allahabad  Distt.—
 East  cum  Jaunpur  Distt.—West).

 Neéhru,  Shrmati  Shivre}  Vati  (Lucknow
 Distt,—Central)

 Nehru,  Shrimati  Uma  (Sitapur  Distt.
 cum  Kheri  Distt.—West).

 Nesamony,  Shri  A.  (Nagercoil).

 Neswi,  Shri  T.  R.  (Dharwar—South).

 @Nevatia,  Shri  R.  P.  (Sahjahanpur  Distt.
 —North  cum  Kheri—East).

 Nijalingappa,  Shri  S.  (Chitaldrug).

 P

 Palchoudhury,  Shrimati  Ila  (Nabadwip),

 Pande,  Shri  Badri  Dutt  (Almora  Distt,—
 North—East).

 Pande,  Shr  G.  0.  (Naini  Tal  Distt.  cum
 Almora  Distt.—South-West  cum  Bareilly
 Distt.—North).

 Pandey,  Dr.  Natabar  (Sambalpur),

 Pannalal,  Shri  (Faizabad  Distt.—North-
 West—Reserved—Sch.  Castes).

 Paragi  Lal,  Chaudhari  (  Sitapur  Distt.  cum
 Kherj  Distt.—West—Reserved—Sch.
 Castes).

 Paranjpe,  Shri  R.  G.  (Bhir).

 Parekh,  Dr.  Jayantilal  Narbheram  (Zale-
 wad).  .

 Parikh,  Shri  Shantilal  Girdharilal  (Meh-
 sana  Hast).



 (  wi  )

 P—contd,

 parmar,  Shri  Rupaji  Bhavji  (Panch  Mahals
 cum  Baroda  Hast—Reserved—Sch.  Tri-
 bes).

 Pataskar,  Shri  Hari  Vinayak  (Jalgaon).

 patel,  Shri  Bahadurbhai  Kunthabhai  (Surat
 —Reserved—Sch.  Tribes).

 Patel,  Shri  Rajeshwar  (Muzaffarpur  cum
 Darbhanga).

 Patel,  Shrimati  Maniben  Vallabhbhai
 (Kaira  South).

 Pateria,  Shri  Sushil  Kumar  (Jabalpur
 -North).

 Patil,  Shri  P.  R.  Kanavade  (Ahmednagor
 North).

 Paul,  Shri  S.  K.  (Bombay  City—South),
 Patil,  Shri  Shankargauda  Veeranagguda

 (Belgaum  South).

 Patnaik,  Shri  Uma  Charan  (Ghumsur).
 Pawar,  Shri  Vyankatrao  Pirajirao  (South

 Satara).
 Pillai,  Shri  P.  T.  Thanu  (Tirunelveli).
 Pocker  Saheb,  Shri  B.  (Malaopuram).
 Prabhakar,  Shri  Naval  (Outer  Delhi—

 Reserved—Sch.  Castes).

 Punnoose,  Shri  P.  T.  (Allenney),

 R

 Rachiah,  Shri  N.  (Mysore—Reserved—
 Sch,  Castes).

 Radha  Raman,  Shri  (Delhi  City).

 Raghavachari,  Shri  K.  S.  (Penukonda),
 Raghavaiah,  Shri  Pisupati  Vekata  (On-

 gole),

 «  Raghubir  Sahai,  Shri  (Etah  Distt.—-North-
 East  cum  Budaun  Distt—East),

 Raghubjr  Singh,  Choudhary  (Agra  Distt.—
 Bast),

 Raghunath  Singh,  Shri  (Banaras  Distt.—
 Central).

 Raghuramaiah,  Shri  Kotha  (Tenali).
 Rahman,  Shri  M.  Hifzur  (Moradabed

 Distt.—Central).
 Raj  Bahadur,  Shri  (Jaipur-Sawai  Madho-

 pur).
 .

 Rajabhoj,  Shri  P.  N.  (Sholapur—  Reserved
 —Sch.  Castes).

 Ramachander,  Dr.  D.  (Vellore).
 Ramanand  Shastri,  Swami  (Unnao  Dibttt.  cum

 Rae  Bareli  Distt.—West  cum  Hardoi-
 Distt.—South-East—Reserved—Sch.  Castes)

 Ramananda  Tirtha,  Swami  (Gulberga).
 Ramasami,  Shri  M.  D.  (Arruppukgottai),

 Ramaseshaiah,  Shri  N.  (Parvathipuram).
 Ramaswamy,  Shri  P.  (Mahbubnagar—

 Reseryed—Sch.  Castes).
 Ramaswamy,  Shri  Ss.  V.  (Salem).
 Ram  Dass,  Shri  (Hoshiarpur—Reserved

 —Sch.  Castes),
 Ram  Krishan,  Shri  (Mohindergarh).
 Ramnarayan  Singh,  Babu  (Hazaribagn

 West).
 Ram  Saran,  Shri  (Moradabad  Distt,—

 West).

 Ram  Shankar  Lal,  Shri  (Basti  Distt,—
 Central-East  cen  Gorakhpur  Distr.—
 West).

 Ram  Subhag  Singh,  Dr.  (Shahabad  South)
 Ranbir  Singh,  Ch.  (Rohtak).

 :

 Randaman  Si
 ingh,

 Shri  (Shahdol-Sidbi
 —Reserved—  Tribes),

 Rene,  Shri  Shivram  Rango  (Bhusaval).

 ‘Ranjit  Singh,  Shri  (Sangrur).

 Rao,  Dr.  Ch.  V.  Rama  (Kakinada),
 Rao,  Shri  8,  Rajagopala  (Srikakulam).
 Rao,  Shri  B,  Shiva  (South  Kanara—South)
 Rao,  Shri  Kadyala  Gopala  (Gudivada).

 pa
 Sil

 Se,
 Hage

 ahi

 Rao,  Shri  Kondru  Subba  (Eluru—Reserved
 —Sch.  Castes).

 Rao,  Shri  P,  Subba  (Nowrangpur).

 Rao,  Shri  Pendyal  Raghava  (Warangal).

 Rao,  Shri  Rayasam  Seshagiri  (Nandyal).

 Rao,  Shri  T.  B.  Vitel  (Khammam).

 ger
 Ray,  Shri  Birakisor  (Cuttack).
 Razmi,  Shri  Said  Ullah  Khan  (Sehore).



 *  Rcontd.

 Reddi,  Shri  B,  Ramachandra  (Nellore).
 Reddi,  Shri  om  Madhao  (Adilabad).

 Reddi,  Shri  Y.  Eswara  (Cuddapah).
 Reddy,  Shri  Baddam  Yella  (Karim-

 nagar).

 Reddy,  Shri  K.  Janardhan  (Mahbubnagar).
 Reddy,  Shri  Ravi  Narayan  (Nalgonda).
 Reddy,  Sbri  T.  N.  Vishwanatha  (Chit-

 toor),
 Richardson,  Bishop  John  (Nominated—

 Andaman  and  Nicobar  Islands)

 Rishang  Keishing,  Shri  (Outer  Manipur
 —Reserved—Sch.  Tribes).

 Roy,  Dr.  Satyaban  (Uluberia).

 Roy,  Shri  Bishwa  Nath  (Deoria  Distt.
 —Wear).

 Rup  Narain,  Shri  (Mirzapur  Distt.  cum
 anaras  Distt.  —West—Reserved—Sch.

 Castes).

 Ss

 Sahaya,  Shri  Syamnandan  (Muzaffarpur
 Central),

 e

 Sahu,  Shri  Bhagabat  (Balasore),
 Sahu,  Shri  Rameshwar  (Muzaffarpur  cun

 Darbhanga—Reserved—Sch,  Castes),
 Saigal,  Sardar  Amar  Singh  (Bilaspur).
 Saksena,  Shri  Mohanlal

 \  aaa
 Distt.

 cum  Bara  Banki  Distt.).

 Samanta,  Shri  Satis  Chandra  (Tamluk),
 Sanganna,  Shri  T.  (Rayagada-Phulbani—

 Reserved—Sch,  Tribes).
 Sankarapandian,  Shri  M.  (Sankaranayinar-

 kovil).
 Sarma,  Shri  Debendra  Nath  (Gauhati).
 Sarmah,  Shri  Debeswar  (Golaghat-Jorhat).
 Satish  Chandra,  Shri  (Bareilly  Distt.  South).
 Satyawadi,  Dr.  Virendra  Kumar  (Karnal

 —Reserved—Sch,  Castes).

 Sen,  Shri  Phani  Gopal  (Purnea  Central).
 Sen,  Shri  Raj  Chandra  (Kotah-Bundi),
 Sen,  Shrimati  Sushama  (Bhagalpur  South).
 Sewal,  Shri  A.  R.  (Chamba-Sirmur),
 Shah,  Her  Highness  Rajmata  Kamlendu

 Mati  (Garhwal  Distt—West  aun  Tehri
 Garhwal  Distt.  cum  Bijnor  Distt.—North.)

 «  vik  )

 Shab,  Shri  Chimanlal  Chakubhai  (Gohil-
 wad-Sorath)

 Shah,  Shri  Raichand  Bhai  N.  (Chhind-
 wara).

 Shahnawaz  Khan,  Shri  (Meerut  Distt.
 —North-East).

 Shakuntala  Nayar,  Shrimati  (Gonda  Distt.
 West).

 Sharma,  Pandit  Balkrishna  (Kanpur  Distt.
 —South  cwn  Etawah  Distt.—East)

 Sharma,  Pandit  Krishna  Chandra  (Meerut
 Distt.—South)

 Sharma,  Shri  Diwan  Chand  (Hoshiarpur).

 Sharma,  Shri  Khushi  Ram  (Meerut  Distt.
 —West).

 Sharma,  Shri  Nand  Lal  (Sikar).
 Sharma,  Shri  Radha  Charan  (Morena-

 Bhind).
 Shastri,  Shri  Algu  Rai  (Azamgarh  Distt.

 —East  cum  Ballia  Distt.—West).

 Shastri,  Shri  Raja  Ram  (Kanpur  Distt—
 Central),

 Shivananjappa,  Shri  M.  K.  (Mandya).
 Shobha  Ram,  Shri  (Alwar).
 Shriman  Narayan,  Shri  (Wardha),

 Shukla,  Pandit  Bhagwaticharan
 Bastar).

 Siddananjappa,  Shri  H.  (Hassan  Chikma-
 galur).

 Singh,  Shri  C.  Sharan  (Surguja-Raigarh).

 Singh,  Shri  Digvijaya  Narain  (Muzaffarpur
 —North-East),

 Singh,  Shri  Dinesh  Pratap
 Distt,—East).

 Singh,  Shri  Girraj  Saran  (Bharatpur-Sawai
 Madhopur).

 Singh,  Shri  Har  Prasad  (Ghazipur  Distt.
 —West),

 Singh,  Shri  L.  Jogeswar  (Inner  Manipur).

 Singh,  Shri  Mahendra  Nath  (Saran  Cen-
 tral).  t

 Singh,  Shri  Ram  Nagina  (Ghazipur  Distt.
 —East  cum  Ballia  Distc.—South-West).

 (Durg-

 (Bahraich



 S—contd.

 Singh,  Shri  Tribhuan  Narayan  (Banaras
 Distt.—East).

 Singhal,  Shri  Shri  Chand  (Aligarh  Distt.)
 Sinha,  Dr.  Satyanarain  (Saran  East).

 Sinha,  Shri  Anirudha  (Darbhanga  East)

 Sinha,  Shri  Awadheshwar  Prasad  (Muzaffar.
 pur  East).

 Sinha,  Shri  Banarsi  Prasad  (Monghyr  Sadr
 cum  Jamui).

 Sinha,  Shri  Gajendra  Prasad  (Palamau
 cum  Hazaribagh  cum  Ranchi).

 Sinha,  Shri  Jhulan  (Saran  North).

 Sinha,  Shri  Kailash  Pati  (Patna  Central).
 Sinha,  Shri  Nageshwar  Prasad  (Hazari-

 bagh  East).
 Sinha,  Shri  S.  (Pataliputra).
 Sinha,  Shri  Satya  Narayan  (Samastipur

 East).
 Sinha,  Shri  Satyendra  Narayan  (Gaya

 West).
 Sinha,  Shrimati  Tarkeshwari  (Patna  East)

 Sinha,  Thakur  Jugal  Kishore  (Muzaffar-
 pur—North-West).

 Sinhasan  Singh,  Shri  (Gorakhpur  Distt.—
 South).

 Siva,  Dr.  M.  द  Gangadhara  (Chittoor—~
 Reserved—Sch.  Castes).

 Snatak,  Shri  Nardeo  (Aligarh  Distt.—
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 LOK  SABHA

 Wednesday,  rst  August,  7956

 The  Lok  Sabha  met  at  Eleven  of  the  Clock.

 [  Mr.  SPEAKER  in  the  Chair  ]

 ORAL  ANSWERS  TO  QUESTIONS

 Modernization  of  Textile  Industry

 *s60.  Shri  D.  C.  Sherma:  Will  the
 Minister  of  Commerce  and  Industry

 tbe  pleased  to  state:

 (a)  the  number  of  textile  mills  that
 have  modernised  their  machinery  uptil
 now;  and

 (b)  to  which  this  moderni-
 rhle  to  lower  the  cost

 pro  ction  ?  i  improve  the  quality
 Of  the  products  7

 The  Miniser  of  Consumer  Industries
 (Shri  Kan  )  2  (a)  and  (0),  Modernisa-
 tion  is  a  continuous  and  relative  process.
 As  such,  it  is  difficult  to  indicate  the

 ‘exact  number  of  Textile  Mills  that
 have  modernised  their  machinery.  It  is  also
 difficult  to  assess  and  express  interms  of
 any  measurable  units  the  effcct  of  modern-
 isation  of  machinery  onthe  cost  an
 quality  of  the  products.

 Shri  D.  C.  Sharma  :  What  arc  the  fac-
 tors  that  are  conducive  to  modernisation  of
 textile  mills  when  the  hon.  Minister  is  not
 able  to  tell  us  its  effects  on  quality  and
 ‘production  ?

 Shri  Kanungo  :  We  can  assess  the  effect
 ainit  by  unit  bur  not  on  the  industry  as
 sa  whole.

 Shri  D.  ron  Sharma  :  May  I  know
 whether  the  hon.  Minister  has  assessed
 the  production  of  the  textile  mills  in

 ‘germs  of  quality  and  production  in  respect
 of  any  mill  as  a  sample  survey  and  if  not,
 wy  ip  has  not  been  done  so  far?

 ‘The  Minister  of  Commerce  and
 Wndastry  and  Iron  and  Steel  (Shri
 ‘T.  T.Krishnamachari)  :  As  my  colleague
 put  it,  and  attempt  to  assess  the  quali-
 tative  character  of  mill  production  and
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 also  the  state  of  the  machinery  employe is  being  made.  We  have  teams  yee round  and  I  think  about  r

 im
 or  8  little less  than  that,  mills  have  been  surveyed. We  have  been  able  to  tabulate  the  results of  the  survey  of  about  r78  mills.
 aay ‘we  cannot  disclose  the  information  wi

 regard  to  each  mill,  but  we  can  give  an  idea the  gereral  picture.  That  is  what  my colleague  meant  when  he  said  that  we  can do  it  unit-wise.

 In  regard  to  total  qualitative  assessment
 my  hon,  friend  will  realise  that  it  is  very
 difficult  when  there  are  more  than  400
 units  of  different  ages,  so  far  as  machinety 48  concerned,  functioning  in  the  country,

 Shrimati  A.  Kale  :  May  we  know  the
 numter  of  labourers  who  are  thrown  out

 bss  a  7pennen
 as  a  result  of  modernisa-

 oO

 Shri  Kanungo  :  One  of  the  specific
 conditions  of  rationalisation  and  moderni-
 sation  is  that  there  will  be  no  displace- ment  of  labour.

 Shri  C.D.  Pande  :  Is  it  the  lack  of
 initiative  that  is  responsible  for  not
 modernising  the  factories  or  is  there  any restriction  on  the  part  of  the  Government
 Not  to  introduce  new  looma  that  are  being found  necessary  ?

 Shri  T.  T,  Krishnemachari:  It  is  rot
 2  question  of  lack  of  initiative  altcgetker;
 may  b¢,initiative  and  resources  go  together.

 To  persons  who  have  resources
 perhaps  initiative  comes.

 So  far  as  restriction  is  concerned,  there
 is  no  restriction  whatever  in  regerd  to

 exogeenising
 the  textile  machinery  up  to  the

 spinning  frame.  They  can  buy  the
 latest  equipment  so  far  as  the  blow.
 room  machinery  is  concerned  and  they
 can  replace  their  spinning  frame  with  super
 high-draft  frame  wherever  they  like  it,
 The  clement  of  restriction  comes  only  in  a
 certain  amount  of  automatisation  so  far
 as  looms  are  concerned  and  even  there,
 if  we  could  get  a  satisfactory  assurarce,
 an  assurance  satisfactory  to  the  State
 Government,  that  there  will  be  no  dis-
 Placement  of  labour,  the  applications  for



 667  Oral  Answers

 import  of  machinery  will  be  corsicered
 favourably.  le

 Shrimati  Renu  Chakrayartty:
 One  of  the  reasons  advanced  for
 modernisation  had  been  that  there  will  be
 better  quality  of  good  and  the  cost
 will  godown.  Now  the  hon.  Minister
 has  replied  that  he  is  unable  to  give  us  an
 overall  picture  of  the  4०0  units  that  are  in
 the  country.  May  I  know  in  what  way
 the  Government  proposes  to  assess  the
 overall  picture  as  to  whether  mdoernisation
 actually  has  been  successful  to  the  degree
 to  which  it  had  been  promised?

 Shri  T.  T.  Krishnamachari  :  Iam
 afraid  the  hon.  friend’s  attention,  80
 far  as  what  is  going  on  in  this  House  is
 concerned,  is  fitful.  If  she  had  heard  me
 answer  a  question  that  was  put  by  other
 hon.  friend  here,  she  would  have  under-
 stood  that  an  attempt  is  being  made  by
 Government  to  make  an  assessment  _mill-
 wise  in  regard  to  the  quality  of  the  ma-
 chinery  and  all  other  things  that  go  inci-
 dentally  with  it  so  fay  as  production  is
 concerned.  We  hope  to  beable  to  complete
 this  assessment,  perhaps,  in  the  course
 of  another  8  months  and,  when  we  do
 that,  we  shall  perhaps  be  in  a  better  position
 to  give  a  full  picture  to  hon,  Members  of
 this  House  or  its  successors.

 Shrimati  Renu  Chakrevartty  :
 May  I  make  a  submission,  Sir?  When
 answering  to  any  question,  is  it  right  and
 proper  for  any  Minister  or  any  Member
 of  this  House  to  make  personal  attacks  on
 a  person  as  to  whether  that  person  has
 listened  to  it  fully  or  not?

 Mr.  Speaker  :  I  can  only  say  that  the
 hon.  Minister  can  always  say  that  he  has
 answered  the  question  and  the  hon.  Mem-
 ber  has  not  heard  it  or  has  not  attended
 to  it;  of  course,  no  strong  language  need  be
 used.

 Shri  C.D.  Pande:  In  view  of  the  fact
 that  in  the  Second  Five  Year  Plan  we
 estimate  our  production  or  consumption
 up  to  10,000  million  yards  of  cloth  ard
 we  produce  only  6,600  million  yards  so
 far,  how  far  is  it  desirable  to  restrict  the
 establishment  of  looms  to  the  extent  of
 spinning  capacity  of  the  mill  alore;  other-
 wise  there  will  be  no  possibility  of  increas-
 ing  the  supply  of  cloth?

 Shri  T.  T.  Krishnamachari  :  My
 hon.  friend  has  asked  me  a  question
 which  goes  into  the  very  root  of  the
 matter.  The  policy  of  the  Government
 is  really  to  decentralise  production  and
 all  that  we  have  at  the  present  moment
 conceded  is  that  the  decentralised  pro-
 duction  might  be  by  means  of  power.
 I  have  said  the  other  day  that,  maybe
 that  we  do  not  completely  freeze  the
 expansion  of  mill  production  so  far  as
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 weaving  is  concerned,  but  it  is  a  definite
 policy  thet.  the  expanded  demand  for  cloth.
 that  will  arise  in  the  country  during  the
 Next  IQ  yea:  at  be  met,  in  a  large  meas-
 ure,  by  ecehtralised  production.

 Sardar  Iqbal  Singh  :  May  I  know
 the  criterion  on  which  these  licences  for

 os  are  given  to  individual
 mills

 ‘Shri  १.  T,  Krishnamachari:  Well,
 Sir,  as  I  said,  so  far  as  the  spinning  frame
 stage  is  concerned,  rio  discretion  is  exercised.
 People  can  import  machinery  and  the
 only  limitation  is  protection  of  local  manu-
 facture  of  textile  machinery.  So  far  as
 the  question  of  introducing  new  looms  is
 concerned,  the  condition  is  that  there
 should  be  no  displacement  of  labour  and
 satisfaction  must  te  provided  to  the
 State  Governments  that  no  displacement
 of  labour  will  ensue.

 Shri  N.  B.  Chowdhury  :  May  I  know
 whether  this  modernisation  will,  to  some
 extent,  lead  to  the  reduction  in  the  produc-
 tion  of  coarse  and  medium  cloth?

 Shri  ल  T.  Krishnamachari  :  Does
 the  hon.  Member  mean  modernisation  in
 regard  to  weaving?

 Shri  N.  B.  Chowdhury  :  Yes.

 Shri  T.  T.  Krishnamachari  :  As  «
 matter  of  fact,  I  understand  that  the
 introduction  of  automatic  looms  in  regard
 to  coarse  and  medium  cloth  will  probably
 result  in  a  very  small  reduction  whereas  it
 means  8  larger  reduction  in  the  case  of
 super-fine  and  fine  varieties.  Bur  this  is  2
 matter  of  technical  opinion  and  I  will  not
 vouchsafe  for  the  correctness  of
 it.

 Some  hon.  Members  rose—

 Mr.  Speaker  :  I  find  one  difficulty.
 I  have  spent  ten  minutes  over  this  ques-
 tion.  Now,  there  are  दा  questiona  on
 this  list.  Therefore,  whichever  hon.
 Member  wants  to  take  part  must  rise  in
 the  first  instance  so  that  I  may  fix  up  my
 mind  upon  a  few.  I  may  give  them  @
 chance  on  one  question,  to  others  on
 another  question  and  so  on.  I  cannot
 call  all  the  499  Members  on  the  same
 question.  In  spite  of  my  disagreeing  with
 hon.  Members  I  am  sorry  I  am  not  able  to
 allow  all  Members  to  take  part.

 Durgapur  Steel  Plant

 *g6x.  Shri  Gidwani  :  Will  the  Minis-
 ter  of  Iron  and  Steel  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  452  on  the  sth  March,
 I956  and  state  whether  the  enquiry  into
 the  allegations  against  the  official-in-
 charge  of  Durgapur  Steel  Plant  has
 been  completed  ?
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 wl  eT  a  nd  Seed  (onal  द् Fon  an  tee  a  Be
 Krishnamachari  :  No,  Sir,  Not  yet.

 Shri  Gidwani  :  Is  it  a  fact  that  officer,
 Shri  K.L.  Sahi,  was  arrested  under  the
 false  plea  that  he  was  Col.  Amrik  Singh
 who  was  once  an  absconder  and  hed
 murdered  his  wife,  and  who  had  been
 sentenced  to  life  imprisonment  by  the
 Punjab  High  Court  ?

 Shri  T.  T.  Krishnamachari  :  Well,
 Sir,  these  facts  do  not  come  within  the
 purview  of  my  knowledge.

 Shri  Gidwani  :  Is  it  a  fact  that  the
 official  protested  against  the  high-handed-
 ness  and  that  a  report  was  made  by  Shri
 Boothalingam,  I.C.8.,  Secretary  in  the
 Ministry  of  Iron  and  Steel,  headed  os  Shri
 Sahi,  Project  Engineer  under  suspension”
 and  signed  by  him  on  the  7th  April,  1956,
 in  which  the  above  allegations  have  been
 admitted  and,  if  so,  whether  the  Govern-
 ment  will  lay  a  copy  of  the  report  on  the
 Table  of  the  House?

 Shri  T.  T.  Krishnamachari  :  So  far  as
 this  particular  matter  is  concerned,  I
 would  beg  of  my  hon.  friend  not  to  make
 it  an  enquiry  against  me,  which  is  apparent-
 ly  what  he  has  in  mind.  I  would  like  to
 say  that  this  officer  was  appointed  and  with-
 in  a  very  short  time  we  found  that  he  was
 not  discharging  his  duties  and  that  he  was
 exceeding  his  powers.  An  enquiry  was
 started  and  at  every  stage  he  has  been
 blocking  it.  The  enquiry  is  continuing,
 I  think  from  my  point  of  view  I  should
 say  that  we  are  not  getting  any  co-opera-
 tion  regarding  the  completion  of  the  en-
 quiry.  Beyond  that,  I  am  not  in  a  posi-
 tion  to  say  at  the  present  moment.

 Shri  Gidwani  :  May  I  know  whether
 the  report  was  made  by  the  Secretary  to
 the  Ministry  admitting  these  allegations?

 Shri  T.  T.  Krishnamachari  :  Govern-
 ment  have  never  admitted  it.  What  is  the
 object  of  my  hon.  friend  putting  words  into
 my  mouth  ?

 Shrimati  Renu  Chakrawartty  :
 The  hon.  Minister  said  that  he  is  not  getting
 any  c9-oneration  ;—co-oneration  from
 whom?  Is  it  from  the  State  Government
 or  from  any  other  body  ?

 Shri  T.  T.  Krishnamachari  :  Co-
 operation  from  the  person  about  whom
 an  enquiry  is  being  made.

 Shri  Gidwani  :  Is  it  a  fact  that  the
 officer  concerned  has  requested  for  the
 judicial  enquiry,  alleging  that  he  was
 prepared  to  prove  the  defalcation  of  huge
 sums  in  which  other  officers  are  involved,
 and  if  so,  may  I  know  whether  the  Gov-
 ernment  have  taken  any  decision  on  the
 matter  है

 Shri  T.  T.  Krishnamachari  :  No,

 Commerce.  and
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 Mr.  Speaker  :  The  enquiry  is
 iyi ing  against  the  particular  officer.  What  is

 the  use  of  putting  questions  as  to  whether
 he  will  be  given  opportunity,  this  and  that,
 etc.  Though  it  is  not  subjudice,  I  would
 say  that  let  us  wait  and  see,  After  the
 enquiry  is  made,  the  thing  will  be  clear.
 This  is  not  a  court  of  appeal.  Such
 questions  may  embarrass  them,  though
 strictly,  it  is  not  sub  judice  but  the  matter
 is  equally  important  so  far  as  that  officer
 is  concerned  and  so  far  as  the  Government
 is  concerned.  Why  should  the  hon,
 Member  pursue  the  matter  by  asking  whe-
 ther  the  officer  concerned  has  been  given
 the  opportunity  for  judicial  enquiry,
 this  and  that,  leading  the  Government
 to  say  that  he  is  block  fag  at  every  stage  ?
 Why  should  anybody  be  subject  to  any
 such  reproach  now  ?

 Shri  Gidwani  ;  It  is  quite  a  serious
 matter.  The  allegation  is  that  Rs.  27  lakhs
 have  been  defalcated.  Why  should  the
 Government  take  so  much  time?  If  the
 officer  does  not  co-operate,  then  let  the
 Government  proceed  further  with  the
 work.  It  is  not  a  private  matter  between
 the  officer  and  the  Government.

 Mr.  Speaker  :  It  is  not  so.  If  it  is  a
 private  matter,  then  the  Governmenr  would
 not  of  course  take  any  action  against  him.
 The  hon.  Member  may  ask,  *  Why  should
 not  the  matter  be  expedited’?  and  80
 on.  Why  should  he  go  further  and  ask

 customs
 such  as,  ao  Has  the  officer  given

 the  opportunity’?  or  this  and  that  ?It
 helps  more  for  the  defence  of  the  man,
 than  for  the  enquiry  by  Government.

 Shri.  Gidwani  :  We  should  like  to
 know....

 Mr.  Speaker  :  I  am  not  going  to  allow
 any  more  questions  on  this  subject.

 Shri  T.  प  Krishnamachari  :  If  the
 hon.  Speaker  will  permit  me  to  say,  I  may
 say  that  this  question  of  defalcation  to  the
 extent  of  Rs.  27  lakhs  is  terribly  exaggerated,
 because  we  have  not  spent  that  much  of
 amount  on  the  project,  yet.

 सड़क  परिवहन  |  मिस

 ५६३.  थनी  नत  दरबान :  क्या  योजना
 मंत्री  २३  अप्रैल,  १६५६  के  तारांकित  प्रश्न

 संख्या  १६५५  के  उत्तर  के  सम्बन्ध  में

 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  योजना  आयोग  ने  सड़क  परि-

 बहन  निगम  बनाने  का  जो  सुझाव  दिया  था

 उसके  बारे  में  क्या  कुछ  कौर  राज्य  सरकारों

 से  अपने  विचार  भेज  दिये  है;  बौर

 (ख)  यदि  हां,  तो  उसका  विवरण

 क्‍या  है?
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 सिचाई और  विद्युत  उपमंत्री  (ी  हाथी)  :

 (क)  राज्यों  में  सड़क  परिवहन  सेवाशर्तों

 की  व्यवस्था  के  प्रदान  पर  योजना  कमीशन
 ने  मई,  १६५६  में  परिवहन  एवं  रेलवे  मंत्रा-

 क्यों  की  सम्मति  लेते  हुए  पुनः  विचार  किया

 कौर  यह  तय  किया  कि  राज्यों  की  योजनायें
 में  सड़क  परिवहन  योजना पों  के  लिए  स्वीकृत
 मदों  को  इस  कार्त  पर  रहने  दिया  जाय  कि
 सभी  निगम  “सड़क  परिवहन  निगम  कानून
 १६५०”  के  अ्न्तगत  बनाये  जायें  जिन

 में  रेलवे  भी  शामिल  हैं  ।  यह  निर्णय

 २१  मई,  १६५६  को  सभी  सम्बन्धित
 राज्य  सरकारों  को  बता  दिया  गया  था  ।
 तब  से  केवल  मैसूर  सरकार  ने  ही  इस  सम्बन्ध
 में  योजना  कमीशन  को  लिखा  है।  अन्य
 किसी  राज्य  सरकार  से  अभी  तक  कोई
 उत्तर  नहीं  कराया  है  1

 (ख)  मैसूर  सरकार  ने  यह  प्रस्ताव
 रखा  है  कि  इस  समय  राज्यों  के  पुनर्गठन
 की  जो  बात  चल  रही  है  उस  को  ध्यान  में
 रखते  हुए  मैसूर  राज्य  में,  निगम  की  स्थापना
 की  १६५७-५८  तक  स्थगित  किया  जाय  |

 Shri  Matthen  :  The  answer  may  be
 read  in  English  also.

 Mr.  Speaker  :  Yes,  it  may  be  done.
 Shri  Hathi:  (a)  The  question  of  manage-

 ment  of  road  transport  services  in  the
 States  was  re-considered  by  the  Planning
 Commission  in  consultation  with  the  Min-
 istries  of  Transport  and  Railways  in  May,
 ‘1956,  and  it  was  decided  that  the  provis-
 ions  approved  for  road  transport  servicer
 in  the  State  Plans  should  remain  subject  to
 the  condition  that  corporations  are  set  up
 under  the  Road  Transport  Corporation
 Act  r95§0  in  which  the  Railways  participate. This  decision  was  conveyed  to  the  State
 Governments  concerned  on  ‘21st  May,
 79s4.  Since  then  only  Mysore  Govern-
 ment  has  written  to  the  Planning  commis-
 ion.J  No  communication  has  been  re-
 ceived  from  any  other  State  Government.

 b)  The  Mysore  Government  proposed
 that  in  view  of  the  impending  re-organisa-
 tion  of  the  States,  formation  of  a

 -
 ra-

 tion  in  Mysore  should  be  postponed  till
 1957-58.

 शी  र्क्स  दिमाग  :  क्या  प्लैनिंग  कमी-
 शन  या  ग्बममेंट  के  ध्यान  में  यह  बात  भाई
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 है  कि  योजना  प्रयोग  की  सिफ़ारिश  के  बा-

 वजूद  भी  भिन्न-भिन्न  राज्यों  में  भिन्न-भिन्न
 प्रणालियां  अपनाई  जा  रही  है  ?  उदा-

 हरण स्वरूप  उत्तर  प्रदेश  में  सरकारी  बसें

 चलती  हैं  ,  कहीं  पर  कार्पोरेशन  बनाई  जा

 रही  हैं  शौर  कहीं  पर  रेलवे  का  इन्तज़ाम

 है।  मैं  यह  जानना  चाहता  हूं  कि  इस  बारे

 में  क्या  कदम  उठाये  जा  रहे  हैं  कि  सारे  देश
 में  एक  ही  प्रणाली  स्थापित  ही  जाय  ?

 श्री  हाथी  :  इसी  लिये  तो  योजना
 कमीशन  ने  एक  कार्पोरेशन  बनाना  तय

 किया  है,  ताकि  सब  जगह  प्रणाली  हो
 जाय  1

 शी  भक्त  बदीन  क्या  गवर्नमेंट

 ने  इस  बात  पर  विचार  किया  है  कि  प्राइवेट
 मोटर  भ्रापेरेटज  के  ऊपर  रोड  ट्रांसपोर्ट
 के  राष्ट्रीय  करण  की  तलवार  सी  लटकती

 रहती  है  और  इसलिये  इस  बारे  में  कोई
 निश्चयात्मक  नीति  स्थिर  की  जाय  कि  पांच

 साल,  दस  साल  या  किसी  निर्धारित  अवधि

 में  सारा  इन्तज़ाम  सरकार  प्र पने  हाथ  में
 ले  लेगी  या  कोई  कार्पोरेशन  बनाई  जायगी  ?

 श्री  हाथो  :  जहां  रोड  ट्रांस्पोर्ट  को

 राज्य  सरकारें  चलाती  हैं,  वहां  तो  प्राइवेट

 एंटरप्राइज़स  का  प्रदान  उठता  नहीं  है,  लेकिन  इस
 कार्पोरेशन  में  रेलवे  भी  होगी  ,  राज्य  सरकारें
 भी  होंगी  शौर  जैसे  प्राइवेट  एंटरप्राइज़स
 के  लिये  अलग  भ्र लग  रूट  होते  हैं,  वैसे  ही
 एक्सपेंस  होने  पर  कुछ  रूट्स  पर  कार्पोरेशन

 काम  करेगी  |

 Shri  Matthen  :  If  the  Planning  Commis-
 sion  finds  it  difficult  to  find  adequate  funds
 for  the  légitimate  work  of  the  railways,
 why  should  it  encourage  the  railways  to
 take  part  in  road  transport,  etc.  ?

 Shri  Hathi  :  The  question  is  not  giving
 of  loans  for  these  purposes.  It  is  a  ques-
 tion  of  policy  and  it  has  been  decided  that
 the  corporations  would  be  best  suited  in
 order  to  avoid  any  rivalry  between  the
 railways  and  the  public  transport  services,

 Shri  C.  D.  Pande  :  In  view  of  the  fact
 that  the  State  Governments  are  reluctant
 to  give  up  their  authority  and  want  to
 monopolise  the  entire  transport  trade  by
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 restrictions  and  by  heavy  taxation,  is  it  the
 policy  of  the  Government  to  take  all-India Measures  to  liberalise

 igen
 rt  policy

 so  that  the  railways  may  be  relieved  of  the
 lot  of  heavy  pressure  which  now  falls  on
 them?

 The  Minister  of  Planning  and  Irri-
 tion  and  Power  (Shri  Nanda)  :

 is  is  a  question  of  road  transport  and
 enlarging  the ¢  facilities  for  transport  by
 means  other  than  the  railways.  Because
 of  the  difficutlies  that  we  are  facing  in  this
 matter,  road

 transpo
 rt  has  been  given  the

 very  fullest  consideration  by  the  Planning
 Commission  and  various  suggestions  have
 been  made,  So  far  as  this  matter  is  con-
 cerned,  the  issue  is  very  simple.  After
 considering  the  resources  available  for  the

 pape
 ce  certain  amounts  have  been  set

 aside  for  States  for  purposes  of  road  trans-
 port.  A  decision  has  been  taken  that  this
 should  be  applied  to  and  worked  not  by
 departmental  administration  but  through
 corporations.  This  was  objected  to,  but
 the  matter  ‘has  been  in  considered
 and  the  decision  has  been  finally  taken  and
 communicated  to  the  States,  namely,  that
 they  will  have  to  set  up  corporations.
 The  States  have  not  replied.  We  presume
 that  they  agree  to  the  proposal,  except
 Mysore,  which  has  said  that  this  matter
 may  be  postponed  for  a  little  while.

 Sardar  Iqbal  Singh  :  May  I  know
 whether  the  Government  have  considered
 ‘the  recommendation  of  the  Taxation
 Enquiry  Commission,  namely  with  regard
 to  the  working  of  transport  corporations
 and  transport  authorities,  in  different
 States,  there  is  no  universal  rule  regard-

 ing
 depreciation,  profit  and  loss  and

 ce-sheets  ?  May  I  know  whether
 Government  have  considered  this  recom-
 mendation  before  arriving  at  the  decision
 mentioned  by  the  hon.  Minister  ?

 Shri  Nanda:  It  is  a  question  of  constant
 improvement  of  methods  and  organisu-
 tion.

 Jute  Prices

 *s64.  Shri  Bibhudi  Mishra  :  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  Govern-
 ment  is  considering  the  fixation  of  a  mini-
 mum  jute  price  for  export  ;  and

 (b)  if  so,  whether  any  decision  has  been
 arrived  at  ?

 The  Minister  of  Trade  (Shri  Karmar-
 kar)  :  (a)  No,  Sir.

 (b)  Does  not  arise.

 ft  विभूति  मि :  सरकार  ने  जूट
 की  मिनिमम  प्राइस  फिगर्स  नहीं  की  है
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 मैं  यह  जानना  चाहता  हूं  कि  क्या  इस  कारण

 सरकार  को  जूट  बाहर  भेजने  में  कठिनाई  हो

 रही  है  या  नहीं  ?

 शी  कर मरकर  :  हमारा  जूट  बाहर  नहीं
 भेजते  राजू  तो  हम  बाहर  से  मंगाते  हैं।
 कया  माननीय  सदस्य  का  प्रदन  जूट  गुड्स  के  आरे
 में  है  ?

 शी  अभूति  मिशन  :  यहां  से  कच्चा

 जूट  बाहर  जाता  हैया  नहीं  ?

 शनी  कर मरकर  :  नहीं  हम  तो  किया

 जूट  बाहर  से  मंगाते  हैं  t

 Mr.  Speaker  :  I  am  not  able  to  follow
 any  of  the  questions.  Shri  N.  B.  Chow-
 dhury.  When  the  hon.  Member  starts
 he  goes  on  in  spite  of  my  reminders.

 Shri  N.  B.  Chowdhury  :  May  I  know
 whether  it  is  not  a  fact  that  the  non-
 fixation  of  price  of  jute  is  a  hin-
 drance  to  the  increase  in  production  ac-
 cording  to  the  targets  fixed  for  the  Firat
 and  Second  Five  Year  Plan  ?

 Shri  Karmarkar  :  By
 ime

 I  under-
 stand  raw  jute.  Does  the  .  Member
 refer  to  jute  goods  ?

 Shri  N.  B.  Chowdhury  :  Raw  jute.
 Shri  Karmarkar  :  We  are  having  it

 from  outside.  We  are  not  exporting  raw
 jute.

 उत्तर  प्रवेश  में  कोयले  की  कमी

 #  ६५.  शी  रघुनाथ  सिंह  :  क्‍या

 उत्पादन  मंत्री  यह  बताने  की  कृपा  करेंगे

 कि:

 (क)  क्‍या  यह  सच  है  कि  गत  जून  मास
 में  कोयले  की  कमी  के  कारण  उत्तर  प्रदेश

 के  सौ  तेल-मिलों  ने  अपना  कारोबार  बन्द

 कर  दिया  था;  कौर

 (ख)  यदि  हां,  तो  उत्तर  प्रदेश  को
 उचित  मात्रा  में  कोयला  न  देने  का  क्‍या
 कारण  है  ।

 उत्पादन  मंत्रों  के  सभा सचिव  (श्री
 wo  गि०  दुबे)  :  (क)  जी,  नहीं  1
 राज्य  सरकार  ने  बताया  है  कि  कोयले  की
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 कमी  के  कारण  राज्य  में  कोई  भी  वेल-मिल

 जून  में  बन्द  नहीं  हुआ ।

 (ख)  प्रश्न  नहीं  उठता  ।

 श्री  रघुनाथ  सिंह  :  मैं  यह  जानता  चाहता

 हूं  कि  जन  १६५४५  में  ू  पी०  को  आपने
 कितना  कोल  दिया  और  इस  साल  में  कितना
 दिया  है  ?

 शी  tro  गि०  दुबे  :  जून सन्‌  १६५५
 की  मालूमात  इस  वक्‍त  मेरे  पास  नहीं  हैं  ।
 लेकिन  इस  साल  जून  की  मालूमात  हैं।  इस
 साल  एलोकेटेड  डिमांड  थी  १६४०  बैगन
 कौर  मिनिमम  रिक्वायरमेंट  थी  १४००
 बैगन,  लेकिन  जून  के  महीने  में  १३०४
 बैग  दी  गयीं  ।

 Shri  Feroze  Gandhi  :  The  Minister
 has  given  figures  of  wagons  allotted.
 May  I  know  whether  these  wagons  arrived
 in  U.  P.  or  they  were  only  allotted  ?

 Shri  R.  G.  Dubey  :  That  is  what  I
 said.  The  actual  number  of  wagons  that
 atrived  in  U.  P.  were  13094.

 Shri  Feroze  Gandhi  :  That  is  what
 I  wanted  to  clarify.  Three  hundred  wagons
 short.

 sit  रा०  न०  सिंह  :  में  यह  जानना

 चाहता  हूं  कि  इस  जून  के  महीने  में  दूसरे
 राज्यों  को  कितने  बैगन  दिये  गये  ?

 श्री  tro  गि०  दुबे  :  माननीय  सदस्य

 नोटिस  दें  तो  इसका  उत्तर  दिया  जा  सकता

 है  1

 झ्रध्यक्ष  महोदय  :  २५  राज्य  हैं।

 थली  tro  Wo  सिंह  यह  जो  कोल

 उत्तर  प्रदेश  को  एलाट  किया  गया  यह  वेगास

 कहां  कहां  पर  बझाये ?

 श्री रा०  गि०  दुबे  :  यह  तो  नहीं
 बतलाया  जा  सकता  कि  कहां  कहां  प्रिये,
 लेकिन  उस  रीजन  में  शाये  ।

 Mr.  Speaker  :  U.  P.  is  not  a  pin  point.
 Low  Shaft  Furnace

 +467.  Shri  Sadhan  Gupta  :  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  :

 (a)  whether  it  is  a  fact  that  a  low
 shaft  furnace  is  to  be  set  up  in  this  coun-
 try.
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 (b)  if  so,  the  place  from  where  the  fut-
 Nace  is  to  be  imported  ;  and

 (c)  the  size  of  the  furnace  and  its cost  ?

 The  Minister  of  Heavy  Industries
 (Shri  M.  M.  Shah)  :  (a)  to  (c).  The
 Council  of  Scientific  and  Industrial  Research is  setting  up  a

 Pilot
 Low  Shaft  Furnace  at

 Jamshedpur.  equipment  is  being
 imported  from  West  Germany.

 The  capacity  is  5  tons  of  pig  iron  per

 pe  f
 The  estimated  cost  is  about  Rs.

 19/20  lakhs.  A  licence  has  been  issued  for
 the  starting  of  a  low  shaft  furnace  with
 a  capacity  of  18/22  tons  by  Messrs.  Kalinga Industries  of  Orissa.  Orders  have  been
 placed  for  the  main  equipment  and  machin-
 ery.

 Shri  Sadhan  Gupta  :  With  reference
 to  part  (c),  the  hon,  Minister  has  not
 given  the  size  of  the  furnace  which  is
 being  imported  by  the  Council  of  Indus-
 trial  Research.  Cost  is  given,  but  the
 size  is  not  given.

 Shri  M.  M.  Shah  :  2-5  metres  diameter.

 Shri  Sadhean  Gupta  :  May  I  know
 what  steps  have  been  taken  to  ensure  that
 the  coal  and  iron  ore  available  in  this
 country  will  be  suitable  for  the  furnace
 which  is  being  imported  from  West  Ger-
 many.

 Shri  M.  M.  Shah  :  Trials  have  already
 been  taken  of  Salem  iron  ore  and  Neyveli
 lignite  and  they  have  been  found  suitable.

 Shri  Sadhan  Gupta  :  I  understand
 that  this  particular  furnace  is  going  to  be
 set  up  at  Jamshedpur  and  not  at  Salem.
 The  coal  and  iron  ore  of

 es
 art  of  the

 country  must  be  somewhat  different  from
 the  Salem  iron  ore.  Have  any  steps  been
 taken  to  ensure  that  the  particular  kind
 of  ore  is  suitable  for  the  furnace  which  is
 being  imported  ?

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri
 (CT.  T.  Krishnamachari)  :  The  whole
 idea  is  to  make  experiments.  I  am  per-
 fectly  sure  that  when  the  plant  is  set  up in  Jamshed

 a
 at  this  institute,  experi-

 ments  will  be  made  with  all  types  of  ores.
 It  is  not  primarily  a  production  unit,
 It  is  an  experimental  unit.  All  the  facts
 mentioned  by  the  hon.  Member  will  be
 borne  in  mind  et  that  time  and  experiments
 will  be  made  with  different  types  of  ore  and
 different  types  of  coal.

 Shri  Sadhan  Gupta  :  Is  it  not  a  fact
 that  these  low  shaft  furnaces  have  been
 evolved  in  other  countries  by  experiment
 on  a  pilot  plant  basis  and  these  experiments
 have  started  with  a  much  smaller  low
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 dhaft  furnaces  ‘and  wally  the  size  bas
 been  increased  ?  I  a  what  is  the  reason
 for  starting  with  a  furnace  of  such  a  huge
 dimension  and  spending  so  much  money
 ‘on  it  without  carrying  on  the  necessary
 experiments  with  a  smaller  furnace?

 Shri  T.  T.  Krishnamachari  :  Some
 ‘experiments  have  been  made  in  Belgium.
 I  think  in  East

 behets
 ,  they  have  con-

 structed  these  low  |  furnaces.  They
 have  gone  beyond  the  type  of  experiments
 there;  they  have  gone  to  a  further  stage.
 Prof.  Thacker,  who  is  the  Director  of  the
 ‘Council  of  Scientific  and  Industrial  Research
 is  at  the  moment  in  Europe.  He  has
 taken  two  experts  with  him.  The  idea
 is  to  see  how  these  low  shaft  furnaces
 ‘work.  We  have  decided  to  goa  further
 stage  in  experimentation.  Merely  because
 somewhere  else  it  has  been  tried  on  a  amall
 basis,  I  donot  see  why  we  should  copy
 it,

 Flood  Hydrology  of  Jamuna

 “g68.  Shri  Ram  Krishna  ॥  Will  the
 Minister  of  Irrigation  and  Power  be

 leased  to  refer  to  the  reply  given  to
 Starred  Question  No.  2042  on  9th  May,
 3986  and  state  :

 (a)  whether  the  study  of  Flood  Hy-
 drology  of  the  Jamuna  River  has  been
 completed  ;  and

 (b)  if  not,  how  much  time  it  will  take  ?
 The  Deputy  Minister  of  Irrigation

 rag
 Power  (Shri  Hathi)  :  (a)  ue  yet,

 (c)  It  is  expected  to  be  completed  b
 Dedmben  1956.

 .  a

 श्री  राम  कृष्ण  इस  स्कीम  कब

 सक  कितना  रुपया  खर्च  .हो  चुका  है?
 Shri  Hathi  :  I  have  not  got  the  figures

 at  the  present  moment  About  actual
 expenditure.

 aft  wer  matt:  कया  माननीय  मंत्री
 जी  यह  बताने  की  कृपा  करेंगे  कि  इस  सर्वेक्षण
 में  इतनी  देरी  क्‍यों  हो  रही  है,  क्योंकि

 जमुना  की  बाढ़  से  राजधानी  को  भी  ख़तरा

 है?
 Shri  Hathi  :  The  study  commenced

 in  December,  7995  only.  It  has  not
 taken  a  long  time.

 Hindustan  Shipyard

 *s7r.  Sardar  Iqbal  Singh  :  Will  the
 Minister  of  Production  be  pleased  to
 state  :

 ®
 whether  the  Committee  appoint-

 ed  for  standardisation  of  ships  to  built
 at  the  Hindustan  Shipyard  has  sub-
 mitted  its  report  ;
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 an?
 if  so,  its  main  recommendations  ;

 (c)  the  decision  taken  by  Government
 on  the  recommendations  ?

 The  Parliamentary  Secretary
 Minister  of  Production  (Shri  R  e Dubey)  :  (४)  Yes.

 (b)  The  Committee  has  recommended
 that  the  broad  features  of  the  ships  to  be
 standardised  should  be  as  follows  :

 (i)  For  overseas  trade,  a  9500  tonner
 Open  Shelter  Decker  and  a  ri000
 tonner  closed  shelter  decker  with
 scantlings  with  a  speed  of  about  76
 to  77  knots.

 (7)  For  coastal  trade,  a  8000  tonner
 open  shelter  decker  and  a  9500  ton-
 ner  closed  shelter  decker  with  scant-
 lings  with  a  speed  of  about  72  knots.

 (iif)  A  5000  tonner  open  shelter  decker
 and  a  6000  tonner  closed  shelter
 decker  with  scantlings  with  a  speed

 pal
 aa  ¥3  knots,  also  for  the  coastal

 trade.

 (c)  Government  have  accepted  the
 above  recommendations.  The  details  of
 the  designs,  specifications,  machinery,
 etc,  are  being  Worked  out  by  the  Hindus-
 tan  Shipyard  Co.  in  consultation  with  th:
 Director  General,  Shipping  and  the  ship-
 owners.

 Sardar  Iqbal  Singh  :  May  I  know
 whether,  before  arriving  at  this  decision,
 the  Government  have  considered  how
 the  speed  of  36  or  7  knots  for  ships  plying
 in  overseas  trade  will  compare  with  the
 modern  vessels  produced  in  U.  K.  and
 Germany.  ?

 Shri  R.  G.  Dubey:  I  really  think  this
 must  have  received  the  attention  of  the
 Ministry  because  in  January  this  year
 this  matter  was  discussed  with  the  Indian
 ship-owners,  and  all  these  points  were
 taken  into  consideration.

 Sardar  Iqbal  Singh  :  May  I  know
 whether  the  Government  is  aware  of  the
 fact  that  the  vessel  that  has  been  construct-
 ed  at  the  Hindustan  Shipyard  is  com-
 paratively  very  high  in  price  ?  With  the
 slow  speed  and  with  this  construction  pro-
 gramme,  will  we  be  able  to  compete  in  the
 international  market  ?

 Shri  R.  G.  Dubey  :  I  think  it  is  be-
 cause  that  there  is  a  difference  in  the  price
 that  subsidy  is  being  given  to  the  Ship-
 yard  on  this  score.  However,  this  ques-
 tion  is  also  receiving  the  fresh  attention
 of  the  Government  and  the  price  question
 has  also  been  gone  into.
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 Trade  with  Pakistan

 hd
 p73

 Dr.  Ram  Subhag  Signh  :
 Will  the  Monister  of  Commerce  and
 Industry  be  pleased  to  state  :

 (a)  the  main  reasons  for  the  present
 decline  in  India’s  export  trade  with  Pakis-
 tan  ;  and

 (b)  the  names  of  the  commodities  in
 respect  of  which  India’s  export  to  Pakistan
 has  been  adversely  affected  ?

 The  Minister  of  Trade  (Shri  Kar-
 markar)  :  (a)  It  is  understood  that  there
 has  been  a  general  reduction  in  imports
 into  Pakistan  from  all  sources  as  com-

 red  to  I95I-52  and  that  imports  from
 Endia  have  declined  more  stee

 ply
 on  ac-

 count  of  a  veriety  of  causes  like  the  in-
 crease  in  domestic  production  of  some  items
 traditionally  imported  from  India  ;  the
 preference  shown  by  Pakistan  for  bilateral
 and  triangular  arrangements,  and  also  to
 some  extent,  some  of  the  items  which  could
 be  commercially  supplicd  from  India
 being  purchased  against  U.  S.  Aid  funds
 from  other  countries,

 _  tb
 Eas

 statement  giving  the  information
 is  placed  on  the  Table  of  the  House.  [See
 Appendix  IV,  annexure  No.  1).

 Dr.  Ram  Subhag  Singh  :  To  what
 extent  has  India’s  export  to  Pakistan
 declined  during  the  past  it  years?  By
 what  percentage  ?

 Shri  Karmarkar  :  In  terms  of  crores
 of  rupees,  our  cxports  during

 7953.54 were  BO  In  I954-55  it  was  9°7
 in  I955-56,  83,  but  as  compared  with  the
 earlier  years—for  instance  ‘1952-53  when
 it  Was  3I:3—it  has  decreased.

 Dr.  Ram  Sub  Singh  :  How  far  is
 this  decline  in  one  trade  with  Pakis-
 tan  =

 to  U.  S.  economic  aid  to  Pakis-
 tan

 Shri  Karmarkar  :  It  is  very  difficult
 to  assess  exactly  the  quantum  or  measure,
 or  the  reasons  for  the  dicline  of  this  trade.

 Shri  B.  S.  Murthy  :  May  I  know
 whether  it  is  not  a  fact  that  Pakistan  is
 making  a  studied  effort  to  have  as  few
 imports  as  possible  from  India,  and  if
 so  whether  th  e  U.  S.  aid  is  not  directly
 responsible  for  this.

 Shri  Karmarkar  :  There  are,  as  I
 said,  more  than  one  reason,  U.  S.  aid
 is  one.  Pakistan  on  its  own  initiative  is
 entering  into  some  bilateral  agreements,
 sometimes  into  single-nation  agreements,
 which  involve  imports  from  that  parti-
 cular  country.  So,  I  pointed  out  three
 main  reasons  in  my  main  reply.

 Shri  N.  B.  Chowdhury  :  May  I  know
 whether  the  provisions  of  multilateral
 agreements  under  the  GATT  could  not
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 be  utilised  in  any  way  in  order  to  coun-
 teract  the  bilateral  aid  from  U.S.A.  ?

 Shri  Karmarkar  :  No.  Sir.

 Shri  A.  M.  Thomas:  May  I
 =  bad whether  the  tendency  which  has  en

 shown  is  only  a  one-way  tendency  or  is
 it  also  visible  in  the  imports  of  our  country
 from  Pakistan  ?

 Shri  Karmarkar  :  The  imports  from
 pakistan  during  1953-54  and  the  succeed-
 ing  two  years  have  been  :  Rs.  I9°3  crores,.
 Rs.  I9°4  crores  and  Rs,  27°I  crores.

 Dr.  Ram  Subhag  Singh  :  Are  Govern—
 ment  exploring  any  new  markets  for  our
 export  products  which  are  not  finding:
 market  in  Pakistan  ?

 Shri  Karmarkar  :  The  process  of
 finding  as  many  markets  as  possible  is.
 always  going  on.

 Shri  R.  P.
 Garg  :

 :  May  I  know  what
 effective  steps  are  being  taken  to  stimu-
 late  exports  to  Pakistan

 Shri  Karmarkar  :  Just  as  the  same
 as  everybody,  they  have  got  our  samples
 with  them.

 Cloth  Exports
 .
 i’

 Shri  M.  S.  Gurupadswamy  tr
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  :

 (a)  whehter
 Coenen:  eve  meee any  complaint
 puis

 he  export
 eon  uality  clo  inst  licenses  issued
 for  ood  quality  cloth  ;

 (b)  if  so,  What  action  has  been  taken

 asain
 the  persons  responsible  for  this;.

 (c)  the  steps,  if  any,  taken  or  proposed
 to  be  taken  to  see  that  such  Boone  ints.
 are  not  made  in  future  ?

 The  Minister  of  Trade  (Shri.  Kar-
 markar)  :  (a)  No  specific  complaint
 against  any  person  regaraing  the  export
 of  second  quality  cloth  has  been  received.

 (b)  Does  not  arise.
 (c)  From  13-6-56,  licenses  issued  for

 export  of  cloth  contain  an  endorsement.
 that  they  are  valid  for  good  quality  cloth
 only.  Licences  for  ‘‘seconds”  or  second

 uality  cloth  are  issued  separately  after  the
 4xport  Control  Authority  have  satisfied

 themselves  that  the  importer  Wants
 such  cloth.

 Shri  M.  S.  Gurupadswamy  :  May I  know  whether  Government  has  received
 any  complaint  from  the

 importing
 country

 that  the  cloth  that  is  exported  to_  that
 country  from  India  is  of  low  quality  ?

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri
 T.  T.  Krishnamachari  a  The  Export
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 Promotion  Council  is  making  investigations into  this  matter  and  in  the  bulletin  that
 they  issue  they  have  been  very  frank.
 They  have  catalogued  all  the  complaints that  have  been  received  from  various
 countries.  There  have  been  complaints
 generally  about  Indian  cloth  88  my  hon.
 colleague  mentioned.  There  has  been  no

 4  Speci  fe  complaint  against  any  individual
 as  such,  and  that  is  why  we  have  taken  the

 precaution
 that  is  now  mentioned  by  my

 n.  colleague,  that  our  licences  are  avail-

 ed  A  a  -  quality.  =  ioe  cloth which  is  o  ty,  and  the  licensing
 authority  will  have  to

 praina!  |
 himself  that

 there  is  demand  for  second  class  quality
 cloth  from  the  importer  abroad  before  the
 permits  any  such  cloth  to  go  out.

 Shri  M.  S.  Gurupadaswamy:  When *  there  is  a  complaint  from  an  importing
 country  about  the  quality  of  the  cloth  ex-
 ported  from  India,  has  the  Government
 taken  steps  to

 ba
 uire  who  are  the  per-

 sons  who  were  guilty  of  that  malpractice  ?
 Shri  T.  T.  :  Asa

 matter  of  fact,  we  have  now  canalised  the
 whole  thing  through  the  Export  Promo-
 tion  Council,  and  I  must  say  that  the
 results  that  we  now  see  are  fairly  satis-
 factory.  The  controls  are  being  exercised
 by  them  without  our  comi  in.  We

 “have  a  scheme  of  what  you  eal  |  optional
 at  tests  of  quality  control  which

 can  take  advantage  of,  and  it  is  being  taken
 advantage  of  more  and  more  now.  That
 is,  we  do  not  at  this  stage  propose  to  im-
 pose  any  absolute  control  over  this  matter
 until  we  see  or  are  convinced  that  volun-
 tary  contro]  on  the  part  of  the  industry
 itself  has  failed.

 Shri  Jaipal  Singh  :  In  view  of  the
 fact  that  Egypt  has  recently  immobilised
 trade  operations  with  the  Sterling  Area,

 Row  are  our  exports  of  cloth  made  from '  *Beyptian  cotton  going  to  be  affected,
 or  are  they  not  going  to  be  affected  at-all,

 eo
 we  arc  linked  with  the  Sterling

 rea
 Shri  T.  T.  Krishnamachari  :  As

 a  matter  of  fact,  I  think  we  would  require
 notice,

 Shri  K.  C.  Sodhia  :  Are  the  Govern-
 ment  aware  that  hundreds  of  complaints
 of  the  same  nature  are  daily  being  received

 from  >
 the  internal  market  against  the

 “mills
 \  %  Shri  Karmarkar  :  We  are  not  aware

 of  any  com
 pa

 received  by  the  hon.
 Member.  ट  have  not  received.

 Mr.  Speaker  :  Not  from  the  hon.
 Member,  but  hundreds  of  complaints
 according  to  him......

 Shri  Karmarkar  :  ....are  received  by
 Government  ?

 Mr.  Speaker  :  Certainly.
 Shri  Karmarkar  :  No,  Sir.

 l  AUGUST  956  Oral  Answers  68a-

 Mr.  Speaker  :  I  am
 neat)  rere What  else  is  the  question  ?  y  should:

 it  be  addressed  to  a  Minister  in  this  House
 if  it  is  not  received  by  the  Government  ?

 Shri  Karmarkar  :  The  question  was
 surprising  because  on  the  ott  er  hand  in:
 the  Indian  market  we  are  daily  appreciat-
 ing  the  better  and  better

 types
 es  of  cloth

 being  produced  by  the  Mills  in  this  coun-
 try.

 Mr.  Speaker  :  Very  well,  The  hon.
 Minister  may  answer  in  that  way.  Let
 not  im

 |  eco
 be  created.  After  all,

 an  hon.  ber  seriously  puts  a  question,
 He  does  not  come  here  to  play  with  the
 Ministers.

 Shri  Karmarkar  :  Is  it  unparliamentary
 Sir,  to  hit  a  loose  ball  to  the  bounda:  3
 When  a  lose  question  is  asked  like  that, that  hundreds  of  complaints  are  received
 I  should  like  my  hon.  friend  to  produce
 one,

 Shri  K.  C.  Sodhia  :  Yes.  I  did  not
 say  that  the  complaints  were  made  to  the
 Minister

 pe
 rsonally,  but  they  were  made

 to  the  Textile  Commissioner.  Have  the
 Government  found  out  the  facts  from  him  है:

 Mr.  Speaker  +  Hon.  Members  must
 equally  be  responsible  when  they  put
 questions.  There  is  no  good  merely
 making  it  appear  that  there  are  complaints
 when  the  question  is  answered  that  there
 is  mo  such  complaint,  not  even  a  single
 complaint  has  been  received,  It  creates
 an  impression  that  thousands  of  com-

 laints  haye  arisen.  The  Government
 is  responsible  to  the  Flouse  and  is  anxious
 to  make  it  clear  that  all  that  can  j-ossibly
 be  done  is  being  done,  and  therefore  there
 must  be  restraint  both  in  the  question  and
 in  the  answer.

 Shri  था  N.  Singh  :  May  I  know  whether
 the  experiment  of  voluntary  quelity  control
 has  been  going  on  for  soine  years,  or  is
 it  just  only  a  matter  of  recent  introduction  ?

 Shri  T.  T.  Krishnamachari  :  It  is
 a@  matter  of  a  trifle  over  a  year.

 Rehabilitation  of  Displaced  Persons
 in  24-Paraganas

 "575.  Shrimati  Renu  Chakravartty  :
 Will  the  Minister  of  Rehabilitation  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  forty  acres
 of  cadastral  plots  have  been  ac-
 quired  in|  Uttar  and  Dakshin  Neimta
 in  P.§.  Dumdum  District  24-Paraganas
 for  rehabilitation  of  displaced  pcreons
 from  East  Pakistan.

 (b)  how  many  families  are  affected;
 (९)  whether  any  representation  has.

 been  received)  for  acquiring  algsgpesive
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 waste  land  in  the  neighbourhood  and
 for  release  of  these  plots;  and

 (d)  the  decision  taken  by  Govern-
 ment?

 The  uty  Minister  of  Rehabilitation
 ‘(Shri  td  Bhonsle):  (a)to  (d).  The  unforma-
 tion  is  being  collected  and  will  be:  laid-on
 the  Table  of  the  Lok  Sabha  in  due  course.

 Shrimati  Renu  Chakravartty:  I
 had  given  notice  about  20,  25  days  ago, “Was  that  not  sufficient?  Bengal  is  not
 too  far  from  here.

 Shri  J.  K.  Bhonsle:  We  got  the  notice
 ‘on  the  4th  of  last  month,  and  we  wrote
 to  our  Branch  Secretariat  on  the  sth; “we  were  informed  by  the  Branch  Secretariat
 that  they  have  not  been  able  to  get  this
 information  till  the  30th,  and  so,  an  interim
 ‘reply  might  be  given.

 Mr.  Speaker:  The  Minister  may  take
 steps  to  speed  up  the  answer,

 Shrimati  Renu  Chakravartty
 ‘this  be  left  over  for  a  later  date  ?

 Mr.  Speaker:  The  Minister  may
 pass  on  the  answers  to  the  hon,  Member

 Shri  J.  K.  Bhonsle:  I  shall  lay  them  on
 the  Table  of  the  House.

 Shri  द  P.  Nayar:  Then,  there  is  no  pur- se  in  giving  notice  of  a  starred  question,
 been  we  are  prevented  from  asking
 supplementaries.

 १  Can

 Mr.  Speaker:  I  agree.  But  I  am  not
 able  to  evolve  any  other  method.  The
 Minister  expects  to  get  the  information
 in  right  time,  and  under  the  ex

 pecan that  the  information  will  be  gathered  in
 time,  the  question  is  put  down  for  answer
 on  a  particular  day.  If  the  information
 is  not  available,  the  Minister

 say
 3  that  he

 would  take  some  more  time,  ]  that  we
 do  in  such  cases  is  to  ask  the  Minister  to
 place  the  answer  on  the  Table  of  the  House,
 and  it  is  circulated  tothe  Members,  If
 anything  more  is  to  be  done,  hon.  Members
 may  suggest  to  me  as  to  what  I  can  do,
 or  what  the  House  can  do  or  what  the
 Minister  can  do.

 Shri  Jaipal  Singh:  Is  it  posaible  to
 transfer  the  question  to  another  day,

 -so  that  the  questioner  may  have  an  oppor-
 tunity  of  putting  supplementaries ?

 Mr.  Speaker:  Does  the  hon.  Member
 suggest  that  it  should  be  the  52nd  question
 or  so  on  that  day,  right  at  the  bottom  of
 the  question  list?  Hon.  Members  will
 consid  er  this  properly  and  tell  me  what
 steps  can  be  taken,  so  that  they  may  be
 taken  effectively.

 Shri  V.  P.  Nayar:  The  question  can
 be  postponed  to  another  day,  but  preference
 can  be  given.
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 Mr.  Speaker:  At  the  spur  of  the  moment, mo  suggestion  need  be  given.  Hon.
 [a  may  think  over  this  matter  and

 then  suggest  what  could  be  done.

 Shri  Jaipal  Singh:  Surely,  it  should
 not  go  to  the  bottom  of  the  list.  Since it  was  tabled  earlier,  it  should  be  at  the

 Mr.  Speaker:  What  about  other  hon.
 Members  who  have  tabled  questions  for
 those  days?  Let  me  ask  them  also  first,
 I  shall  think  over  this  matter.

 Slum  Clearance
 *s76.  Shri  Radha  Raman:  Will  the

 Minister  of  Works,  Housing  and  Supply be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Gov-
 ernment  of  India  have  suggested  to  the
 State  Governments  to  undertake  slum
 clearance  work  in  hand  and  for  this  pur-
 pose  grants  as  well  as  loans  up  to  a
 certain  limit  have  been  offered;  and

 ‘(b)  if  90,  the  nature  of  the  proposals?
 The  Parliamen  Secretary  to

 the  Minister  of  Works  ह ल  Housing  and

 Supply
 (Shri  P.  S.  Naskar):  (a)  Yes,

 (b)  A  copy  of  the  Slum-Clearance  Scheme
 formulated  by  the  Government  has  already been  laid  on  the  Table  of  the  House  on

 cme
 in  answer  to  Starred  Question

 oO  2671.
 Shri  Radha  Raman:  May  I  know

 when  this  scheme  was  actually  approved
 for  implementation,  and  after  it  had  been
 circulated  to  all  the  Sta'cs  of  the  Indian,
 Union,  what  response  has  been  received
 by  Government?

 The  Minister  of  Works,  Housing  and
 Supply  (Sardar  Swaran

 Singh):
 The

 scheme  has  been  circularised  t  the  State
 Governments.  But  all  of  them  have  not  yet
 sentin  their  schemes:

 Shri  Radha  Raman:  May  I  know
 the  total  amount  allotted  for  slum  clearance
 work  during  the  Second  Five  Year  Plan
 Period,  the  State-wise  quota,  and  the
 amount  allotted  for  the  year  1956-57.

 Shri  P,  S,  Naskar:  A  provision  of
 Rs.  20  crores  has  been  allotted  in  the  Second
 Five  Yegr  Plan  for  slum  clearance  schemes,
 This  indu  des  provision  of  Rs.  §  crores
 to  be  found  by  the  State  Governments
 from  out  of  their  own  resources  as  State
 subsidy.  So  far,  no  State-wise  allocation
 of  this  amount  has  been  made,  but  in
 view,  mainly,  of  the  limited  funds  available
 it  would  be  preferable  to  sanction  assis-
 tance  on  the  merits  of  each  individual
 project.

 Shri  Radha  Raman:  May  I  know
 whether  Government  have  received  some

 *
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 wesponse  from  some  States,  and  if  BO,
 which  are  those  States,  and  to  what  extent
 the  project  has  been  approved,  accepted
 Or  sanctioned  ?

 Sardar  Swaran  Singh:  No  specific
 proposals  have  yet  been  made  with  regard
 to  any  particular  slum  area.  General
 ‘comments  have  been  received.  It  is
 that  the  State  Governments  will  be  on ng
 up  their  proposals  a  little  later.

 Shri  H.  N.  Mukerjee:  May  I  know
 ‘whether  the  Central  Government  make
 ‘sure  that  at  the  same  time  as  slum  clearance
 operations  are  scheduled  to  begin,  schemes
 are  also  put  into  execution  for  providing
 alternative  accommodation  to  the  former
 residents  of  those  slums?

 Sardar  Swaran  Singh:  Re-housing
 a

 an
 essential  part  of  any  slum  clearance

 scheme,

 Shri  R.  P,  Garg:  Considering  the
 the  negligible  progress  achieved  in  the  sphere
 of  slum  clearance  in  the  country,  may  I
 know  why  the

 Pro
 sed  ordinance  by

 the  President  o:  India  was  dropped  in
 favour  of  legislation  being  introduced  ?

 Sardar  Swaran  Singh:  I  do  not  know
 how  the  proposed  orainance  which  was
 dropped  could  have  helped  slum  clearance.
 I  do  not  really  follow.

 Shri  B,  S.  Murth:
 r

 May  I  know  whether
 each  State  has  to  submit  schemes  for  slum
 clearance,  and  if  80,  whether  the  Centre
 is  going  to

 sup
 ply  any  assistance  for  mieet-

 ing  the  needs  of  the  States?
 Sardar  Swaran  Singh:  In  the  letter

 which  has  already  been  circularised,
 indication  has  been  given  of  the  quantum
 of  assistance,  both  by  way  of  loan  and  by
 way  of  subsidy,  that  the  Centre  could  give.
 As  to  the  actual  handling  of  any  particular
 scheme,  the  Central  Government  will
 be  prepared  to  give  such  assistance,  on  a
 request  being  made  by  the  State  Govern-
 Ment,  on  the  technical  side  and  the  like,

 Shri  Sadhan  Gupta:  May  I  know
 whether  before  approving  a  slum  clearance
 scheme,  Government  make  sure  that  the
 hut-ownersin  slums  get  an  equitable  com-
 pensation  ?

 Sardar  Swaran  Singh:  I  do  not
 know  what  is  in  the  mind  of  the  hon.
 Member.  We  are  contemplating  to  under=
 take  legislation  to  lay  down  certain  princi-
 plea  for  the  awarding  of  compensation  in
 such  cases.  That  compensation  can  be
 given  either  to  the  owner  of  that  land  or
 to  the  owner  of  any  unauthorised  slum
 structure thee

 might  be  there.  We  are
 also  thinking  of  finding  out  some  ratio,
 according  to  which  this  compensation
 may  be  divided.  Some  State  Govern-
 ments  have  already  undertaken  some  legis-
 lation.  Madras  ~  State  can  particularly
 be  mentioned  in  this  connection.  Some
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 legiélation  is  being  undertaken  by  the
 Madhya  Bharat  Government  also.

 Slum  Clearance  in  Andhra

 "  24५
 »+  Dr.  Ra  Rao:  Will  the  Minis-

 ter  of  Works,  using  and  Supply
 be  pleased  to  state:

 (a)  whether  the  Andhra  Government
 hes  requested  the  Central  Government  for

 pa
 grant  or  loan  for  slum  clearance  work;

 an
 (b)  when  was  the  request  received  by

 Government  and  the  reply  sent  ?

 Secretary  to
 the  Minister  of  Works,

 acer
 and

 Supply
 (Shri  »  s.  Naskar):  (a)  Yes,

 It.
 (b)  The  request  was  received  on  qth

 April  1956,  and  a  reply  Was  sent  on  2  Ist
 April,  i956,  requesting  the  State  Govern- ment  to  draw  up  and  furnish  detailed

 pumas
 in  the  light  of  the  Slum-clearance me  of  the  Government  of  India.

 Dr.  Rama  Rao:  May  I  know  the  amount
 that  the  Andhra  Government  asked  for
 from  the  Central  Government  ?

 The  Minister  of  Works,  Housing
 and  Supply  (Sardar  Swaran  Singh):
 They  sent  up  a.  scheme,  usder  which  they
 desired  that  the  Centre  should  help  them
 to  a  greater  extent.  I  do  not

 sarge
 what

 the  exact  amount  that  they  asked  for  is,
 but  we  have  now‘told  them  to  modify  their
 scheme,  so  that  it  might  be  in  accordance
 with  that  formulated  by  the  Central  Govern-
 ment.

 Shri  Radha  Raman:  In  view  of  the
 complexity  of  this  question.  may  I  know
 whether  Government  propose  to  sect  up  8

 a
 ial  machinery  to  expedite  the  work

 slum  clearance  in  various  States  ?

 Mr.  Speaker:  In  Andhra?

 Sardar  Swaran  Singh:  The  Andhra
 Government  would  be  the  best  judge  to
 say  Whether  they  intend  to  set  up  any
 special  machinery.  For  instance,  in  Delhi
 itself,  there  are  approved  agencies  Which
 have  already  taken  this  up.  This  is  a
 matter  which  We  propose  to  leave  to  the
 State  Governments.

 Dr.  Rama  Rao:  The  Central  Govern-
 ment  have  asked  the  Andhra  Government
 to  modify  their  scheme.  May  I  know
 how  much  the  scheme  will  cost,  as  per
 the  modification  suggested?

 Sardar  Swaran  Singh:  I  find  that
 in  a  letter  dated  28th  March  1956,  the
 Andhra  Government  had  written  to  us
 that  they  had  included  in  the  Second
 Five  Year  Plan  of  the  State  Government
 8  provision  of  Rs.  72  lakhs  for  giving
 assistance  to  local  bodies  for  their  slum
 clearance  schemes,  and  they  had  desired
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 that  the  Government  of  India  might  sanc-
 tion  necessary  loan  and  subsidy,

 rae Rs.  3  laksh  as  subsidy  and  Rs.  6  lakhs  as
 loan)  on  the  basis  indicated  therein,  They
 Were  informed  that  the  pattern  of  financial
 assistance  and  the  general  lines  on  which
 the  problem  should  be  tackled  were  being
 formulated.

 Shri  B.  S.  Murthy:  May  I  know
 whether  while  forwarding  their  request,
 the  Andhra  Government  have  given  an
 idea  as  to  the  number  of  slums  that  they

 lave,  oad
 the  schemes  they  have  for  tackling

 em

 Sardar  Swaran  Singh:  I  have  not
 got  that  detailed  information  with  me.

 Shri  Veeraswamy:  In  view  of  the
 fact  that  several  towns  in  the  Andhra
 State  are  very  unhygienic,  on  account
 of  the  existence  of  slums,  may  I  know  how
 the  State  Government  are

 going
 to  tackle

 this  problem  with  the  aid  of  the  Rs.  I0
 lakhs  allotted  in  their  Second  Five  Year
 Plan  for  this  purpose?

 Sardar  Swaran  Singh:  I  think
 the  answer  has  already  been  given  by  the
 hon,  Member  himse  ie  In  a  matter  of
 this  nature  when  the

 pai
 is  large  and

 our  resources  are  small,  it  is  a  question  of
 making  some  beginning  somewhere.
 We  cannot  sit  idly  merely  because  the  prob-
 lem  is  very  large  and,  therefore,  we  should
 not  make  a  beginning.  A  beginning  has
 to  be  made  somewhere.

 Dr.  Rama  Raot  Out  of  the  total
 allotment  of  Rs.  20  crores  for  slum  clearance
 schemes  in  the  Second  Five  Year  Plan,
 do  the  Government  consider  Rs.  to  lakhs
 for  Andhra  as  too  much,  and  is  that  the
 reason  for  asking  them  to  cut  down  the
 amount  ?

 Sardar  Swaran  Singh:  I  think  the
 hon.  Member  has  not  understood  me.
 What  I  said  was  not  about  the  total  alloca-
 tion  that  might  be  available  for  Andhra,
 but  about  the  pattern  of  assistance,  the
 ratio  between  subsidy  and  loan.  It  is  on
 that  basis  that  we  have  made  8  reference.
 I  can  assure  the  hon.  Member  that  when
 this  scheme  is  received  in  the  modified
 form  in  accordance  with  the  scheme  that
 we  have  circularised,  we  will  give  it  very
 high  priority.

 Shri,  Mohiuddin:  May  I  know  what  is  the
 definition  of  ‘slum’  for  the  purpose  of  the
 allotment  of  Rs.  40  crores  for  this  purpose  ?

 Sardar  Swaran  Singh:  I  think
 all  the  bad  adjectives  that  one  can  think
 of  with  regard  to  living  conditions  might
 sum  up  the  definition  of  ‘slum’.

 Mr.  Speaker:  If  one  goes  and  sits
 there,  one  knows  it  much  better.
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 Paper  and  Pulp  Industries

 *g79.  Shri  Tulsidas:  Will  the  Min-
 ister  of  Commerce  and  Industry  be

 ia
 to  refer  to  the  reply  given  to

 tarred  Question  No.  233  on  the  24th
 February,  I956  and  state:

 a)  whether  the  panel  for  per
 and  pulp  industries  has  made  a  Cer
 of  the  sources  of  raw  materials  for  paper
 industry;  ‘and

 (b)  if  so,  whether  the  raw  materials
 position  is  satisfactory  to  achieve

 Ll  a
 in  the  Second  Five  Year

 The  Minister  of  Consumer

 —
 (Shri  Kanungo):  (a)  Not  yet,.

 ir.
 (b)  Does  not  arise.

 Shri  Tulsidas:  In  view  of  the  fact
 that

 mee
 ane]  has  not  made  any  report

 with  re:  to  its  survey  of  the  raw  material
 resources,  how  does  the  Minister  expect
 that  it  will  be

 posible
 to  reach  the  target

 of  production
 Shri  Kanungo:  The  Food  and  Agri-

 culture  Ministry  has  appointed  an  ad  hoc
 committee  on  the  recommendation  of  the
 State  Ministers  of  Forests,  ‘That  commit-
 tee  is  assessing  the  availability  of  raw
 materials  in  the  country  as  a  whole.  After

 committee  has  submitted  the  results
 of  its  investigations,  the  panel  can  usefully
 meet.

 Shri  Tulsidas:  May  I  know  how  was
 the  target  arrived  at?

 The  Minister  of  Commerce  and

 ty  see
 and  Iron  and  Steel  (Shri

 T.  T.  chari):  Is  it  the  hon,
 Member’s  idea  that  the  target  has  been
 arrived  without  any  assessment  of  the
 resources  available?  The  target  has
 been  arrived  at  in  the  ex  ion  that
 the  resources  will  be  avai  Eble.

 Shri  Tulsidas  :  I  mean  raw  materials.
 Shri  T.  T.  Krishnamachari:  I  said—

 in  the  expectation  that  the  resources,  in
 the  shape  of  raw  matcrials,  will  be  available.

 Shri  V.  P.  Nayar:  I  want  to  know
 whether  the  team  which  made  the  assess-
 ment  has  travelled  in  South  India,  and  if
 so,  what  are  the  areas  about  Which  a

 bi
 ecific

 study  has  been  made  as  regards  the
 availability  of  pulp  for  paper?

 Shri  Kanungo:  The  committee  consists
 of  the  Conservators  of  Forests  of  all  States,
 They  have  sent  out  a  questionnaire  to  find
 out  the  existing  raw  materials  which  are
 used  in  the  country  and  also  alternative
 sources  of  raw  materials.

 Shri  Matthen:  May  I  know  if  the
 hon.  Minister is  aware  of the  la

 ge
 resources]

 f  bamboo  aid  soft  wood  in  C.  State,
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 and  whether  any  proposals  have  been  made
 by  the  State  for  putting  up  a  factory  for

 of  paper  there?
 Shri  T.  T.  Krishnamachari:  So

 far  as  the
 <P

 art of  the  question  is  concern-
 ed,  I  will  take  the  information  from  the
 ‘hon.  Member.  As  regards  the  second
 "part,  I  require  notice.

 Shri  C.  D.  Pande:  There  are  certain
 States  where  raw  materials  are  evidently
 there,  but  in  view  of  the  fact  that  the  entire
 ‘survey  is  being  conducted,  the  progress
 of  various  mill  »  Which  have  got

 supp
 lies,

 is  held  up.  There  is  no  question  of  supp-
 ‘lies  not  being  there.

 Mr.  Speaker:  What  is  the  question?
 “The  hon.  Member  is  giving  information.

 Shri  C.  D.  Pande:  I  want  to  know
 ‘why  the  progress  of  various  projects  for
 ‘starting  mills  has  been  held  up  only  because
 an  all-India  survey  has  not  been  made.

 Shri  T.  T.  Krishnamachari:  There
 is  no  question  of  holding  up  any  thing,
 If  we  are  reasonably  satisfied  that  material
 will  be  available  for  any  particular  factory,
 ‘licence  is  given.  There  is  no  question
 ‘of  holding  it  up.  But  where  there  is
 -an  element  of  doubt,  naturally  it  has
 -got  to  be  held  up.

 कोसती  कमलेस्व॒मति  शाह  :  क्‍या  सर्वे
 करने  वालों  को  पता  नहीं  या  व  इस  चीज़
 'की  खोज  कर  रहे  हैं  कि  हिमालय  के  चारों
 ओर  से  ऋषिकेश  में  लकड़ी  कराती  है  भौर

 वहां  सब  से  उयादा  रा  मैटीरियल  मिल
 सकता  है  ?

 शी  कास तगो  :  हिन्दुस्तान  में  लकड़ी
 को  कागज़  बनाने  क॑  काम  में  प्रभी  तक  नहीं
 लाया  गया  है  लेकिन  खोज  की  जा  रही  है
 कि  किस  किस  लकड़ी  से  कागज़  बनाया  जा
 'सकता  है  भ्र ौर  इस  बारे  में  ऋषिकेश  तथा

 दूसरी  स्टेट्स  में  खोज  जारी  है।

 Shri  T.N.  Singh:  May  I  know  whether
 ‘besides  the  raw  materials  in  jungles  and
 forests  which  Government  are  surveying
 -or  finding  out,  any  attempt  is  being  made
 to  make  use  of  bagasse  as  raw  material
 for  paper  manufacture  ?

 Shri  T.  T.  Krishnamachari:  Yes.
 Tt  can  be  used.  But  the  only  trouble
 is  that  an  alternative  form  of  fuel  must  be
 ‘supplied  to  the  sugar  factories  at  a  price
 which  would  make  it  economic  for  us
 to  buy  the  bagasse  from  them.  That  is
 the  main  difficulty  in  our  using  bagasse
 for  paper  manufacture.
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 Some  Barrage  Scheme

 *g8o.  Dr.  Ram  Subhag
 Singh

 2  Will
 the  Minister  of  Irriggtion  aod  Power
 be  pleased  to  state:

 aed  whether  the  Sone  Barrage Scheme  submitted  by  the  Government
 of  Bihar  has  been  approved  by  the  Govern-
 ment  of  India;

 (b)  if  so,  whether  the  complete  plan
 8  been  received;

 (c)  whether  the  site  of  the  barrage
 has  been  finally  selected;

 (d)  the  estimated  area  of  land
 which  would  be

 prow
 under  as

 on
 ion

 in  addition  to  the  area  ready
 irrigated  by  the  existing  Sone  Canal
 System;  and

 (6)  the  estimated  cost  of  construct-
 ing  the  Barrage?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 Project  in  question  has  been  tentatively
 included  in  the  Second  Plan.

 (b)  No,  Sir.
 (c)  Information  is  awaited  from  the

 State  Government.
 (d)  and  (e).  The  scope  and  benefits

 of  the  scheme  are  yet  to  be  defined.
 Dr.  Ram  Subhag  Singh:  In

 rep
 ly

 to  part  ‘b),  the  Minister  said,  ‘No’.  May
 know  what  portion  of  the  plan  has  been

 received  ?

 Shri  Hathi:  A  tentative  project  report
 has  been  received,  not  the  details.

 Dr.  Ram  Subhag  Singh:  Is  it  at  the
 instance  of  the  Planning  Commission  or
 the  Government  of  India  that  the  water
 rates  of  the  Sone  canal  system  have  been
 increased  by  200  per  cent.  with  a  view  to
 constructing  this  mew  Sone  barrage  ?
 Tf  80,  when  the  water  rates  were  increased
 in  ‘1952,  why  was  the  construction  of  the
 Sone  barrage  not  being  undertaken  ?

 Shri  Hathi:  This  is  really  a  question
 which  pertains  to  the  State  Government,
 and  it  does  not  arise  out  of  this  question.
 The  Irrigation  and  Power  Ministry
 does  not  know  about  the  rates  prevailing
 in  various  states.

 Dr.  Ram  Subhag  Singh:  The  second
 art  of  the  question  has  not  been  answered.

 t  asked  whether  it  was  at  the  instance  of
 the  Government  of  India  o?  the  Planning
 Commission  that  the  water  rates  were  increa-

 sed  by  200  per  cent.,  and  a  specific  announce-
 ment  was  made  that  the  Sone  barrage  scheme
 would  be  constructed  by  enhancing  the
 rates.

 The  Minister  of  Planning  and
 Irrigation  and  Power  (Shri  Nanda):
 The  Planning  Commission  docs  not  come
 into  the  picture.  It  does  not  approve
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 of  any  specific  proposals  of  a  State  for
 increasing  its  ‘wattr  erates:

 Dr.  Ram  Subhag  Singh:  The  Min-
 ister  has  said  that  some  portion  of  this
 scheme  has  been  received  by  the  Govern-
 ment  and  the  Planning  Commission.  May  I
 know  whether  the  Minister  is  aware  of  the
 fact  that  the  Sone  barrage  is  already  in
 existence  and  it  has  a  certain  capacity
 which  is  being  utilised  for  irrigating  more
 land  than  it  can  usually  do?  If  so,  why
 were  the  rates  increased,  because  the  water
 is  already  in  very  small  quantity?

 Shri  Hathi:  So  far  as  the  Irr  tion
 and  Power  Ministry  is  concerned,  the
 schemes  come  to  the  Planning  Commis-
 sion  and  then  they  are  being  sent  to  the
 Central  Water  and  Power  Commission
 for  being  technically  examined.  So  far
 as  the  present  project  is  concerned,  it  is
 proposed  to  replace  the  extisting  anicut,
 the  efficiency  of  which  is  deteriorating.
 A  project  report  has  been  received.  The
 Irrigation  and  Power  Ministry  examined
 this,  It  has  nothing  to  do  with  the  enhanc-
 ing  of  rates  or  anything  of  that  kind.  The
 Planning  Commission  may  advise  the
 State  Governments  to  have  certain  uniform
 rates,  but  so  far  as  this  particular  project
 is  concerned,  we  have  not  yet  received
 full  details  from  the  State  Government.

 WRITTEN  ANSWERS  TO  QUESTIONS
 A.LR.  Drama  Festival

 *ss8.  Shri  Bhagwat  Jha  Azad  :
 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state  :

 (a)  what  are  the  reactions  of  the  Press
 and  the  Public  to  the  Drama  Festival,
 organised  by  the  Song  and  Drama  Divi-
 sion  of  All  India  Radio  in  Delhi  in  May,
 19563

 (b)  whether  Government  propose  to
 organise  similar  festivals,  in  the  capital  in
 the  coming  Autumn:  and

 (c)  the  number  of  dramas  that  were
 staged  in  the  said  festival  ?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar)  :  (a)  Very
 favourable.  It  has  been  generally  wel-
 comed.

 (b)  No,  Sir;  mainly  due  to  want  of
 funds.

 (c)  Four  plays  besides  puppet  shows.

 Manufacture  of  Chemo-therapeutics
 *ss9.  Shri  T.  B.  Vittal  Rao  :  Will

 the  Minister  of  Commerce  and  Industry
 be  pleased  to  state  :

 (a)  whether  the  Russian  Experts  have
 submitted  their  report  on  the  manufacture
 of  Chemo-therapeutics  for  basic  raw  mate-
 rials  in  the  country;  and

 (b)  if  so,  the  salient  features  of  this
 report  ?
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 The  Minister  of  Heavy  Industries:
 (Shri  M.  M.  Shah)  :  (a)  Yes,.  Sir.

 (b)  The  report  is  under  consideration
 and  it  is  not  considered  desirable  at  this
 stage  to  publish  the  information  contained.
 in  the  report.

 Constitution  House

 *s62.  Shri  Kamath:  Will  the  Minis-
 ter  of  Works,  Housing  and  Supply be

 Pleased
 to  refer  to  the  reply  given

 to  Unstarred  Question  No.  २१  on  the
 i4th  May,  7956  and  state:

 (a)  whether  the  arrangements  for

 ee
 ial  police  watch  on  Constitution.

 =
 day  and  night  are  still  in  force,

 an
 (b)  if  so,  the  details  thereof  ?
 The  Parliamentary  Secretary  to

 the  Minister  of  Works,  Housing  and.

 Supply
 (Shri  P.  S.  Naskar)  :  (a)  Yes,

 ir,
 (b)  Three  Police  constables  in  uniform

 and  two  in  plain  clothes  are  always  on  watch.
 in  Constitution  House.

 Fruit  Industrial  Centre

 *s66.  Shri  Madiah  Gowda  :  Will!
 the  Minister  of  Commerce  and  Industry be  pleased  to  state  :

 (a)  whether  Government  are  contemp-
 lating  to  start  a  fruit  industrial  centre  at
 Bangalore;  and

 (b)  if  so,  what  will  be  its  initial  cost  >
 The  Minister  of  Consumer  Indus-

 tries  (Shri  Kanungo)  :  (a)  No,  Sir.
 (b)  Does  not  arisc.

 Commercialisation  of  Milk  Substitute
 *s69.  Shri  Jhulan  Sinha  :  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  milk  substitute  from
 groundnut  has  begun  to  be  manufac-
 tured  on  a  commercial  basis;  and

 (b)  if  so,  whether  it  has  resulted  in
 reduction  of  import  of  condensed  milk
 and  powdered  milk  to  any  extent  ?

 The  Minister  of  Consumer  Indus-
 tries  (Shri  Kanungo)  :  (a)  We  have  no:
 information.

 (b)  Does  not  arise.
 Diesel  Trucks

 7%
 Shri  Gajendra  Prasad  Sinha  ::

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  number  of  diesel  trucks  pro-
 duced/assembled  in  3956  so  far;  an

 (b)  the  steps  which  are  being  taken
 to  meet  the  shortage  of  diesel  vehicles:
 to  meet  the  requirement  of  the  Second.
 Five  Year  Plan  ?
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 ‘The  Miniiter  of  Heavy  Industries
 (Shri  M.  M.  Shah)  :  (a)  4782  diesel
 commercial  vehicles  have  been  produced
 from  January  to  June,  1956.

 (b)  Manufacture  of  two  makes  of  diesel
 driven  vehicles  is

 rales
 in  progress,

 Two  manufacturers  who  ordinarily  produce
 vehicles  with  petrol  driven  engines  also
 supply  trucks  with  diesel  engines  obtained
 from  other  manufacturers.  In  addition
 there  are  two  schemes  for  the  manufacture
 of  diesel  engines  used  in  motor  vehicles.
 The  ability  of  these  units  to  meet  the
 future  requirements  of  the  country  is  at
 present  under  an  enquiry  by  the  Tariff
 Commission.

 Cotton  Yarn

 *s72.  Shri  A.  K.  Gopalan  :  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 *

 (a)  the  price  for  a  bundle  of  cotton

 aly
 No.  20  in  July,  7955  and  June,  19563

 an
 (b)  -  whether  Government  propose  to

 control  the  price  of  cotton  and  yarn  ?
 The  Minister  of  Consumer  Indus-

 tries  (Shri  Kanungo):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the

 i
 [See  Appendix  IV,  annexure  No.

 2).
 .  Machinery  for  Cement  Industry

 *s78.  Shri  Wodeyar  :  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  the  A.  C.  C,
 Limited  will  shortly  set  up  a  plant  for
 the  manufacture  of  cement  making  machi-
 nery  and  other  equipment  and  it  will  be
 associated  with  Messrs  Babcox  and  Wil-
 cox  Ltd.,  and  Vickers  Ltd.;  and

 (b)  if  so,  whether  the  Company  has
 submitted  any  scheme  to  Government  in
 this  regard  ?

 The  Minister  of  Heavy  Industries
 (Shri  M.  M.  Shah)  :  (a)  and  (७).  Nego- tiations  between  the  three  firms  named
 by  the  hon.  Member  are  reported to  be  nearly  finalised  but  formal  approval of  Government  to  the  project  as  a  whole
 has  not  been  sought,

 Flood  Affected  States
 *s8x.  Shri  Sanganna  :  Wil!  the  Minis- क  ter  of  Planning  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  State
 Development  Commissioners  and  the
 Directors  of  the  Community  Projects
 and  National  Extension  Service  Blocks
 have  been  asked  to  render  all  possible
 help  and  assistance  in  the  States  affected
 by  floods  recently;

 (b)  if  so  the  nature  of  help  and  assis-
 tance  rendered  in  each  State;  and
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 ‘(c)  whether  it:is  charged  to  the  expendi--
 ture  of  the  .Community  Projects  and
 National  Extension  Service  Blocks  of  the
 coneerned  States  ?  ee

 The
 Depu

 Minister  of  Planning
 (Shri  S.  Nisha)  8  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Tea  Export

 *s82.  Shri  N.  M.  Lingam  :  Will
 the  Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  steps  taken  during.
 the  past  three  years  to  promote  the  export
 of  tea  to  the  U.  S.  A.  and  Canada

 The  Minister  of  Consumer  Indus-.
 tries  (Shri  Kanungo)  :  The  following
 steps  have  been  taken  :—

 (i)  Joint  Tea  Promotion  Councils—
 in  collaboration  with  the  local  tea  trade
 and  other  tea  producing  countries—have
 been  set  up  in  U.  S.  A.  and  Canada  for:
 carrying  on

 |  I
 a  for  increased

 consumption  of  tea.
 (ii)  Goodwill  Tea  Delegations  have  been

 sent  every  year  since  1953.
 (iii)  India  participated  in  the  Canadian:

 International  Trade  Fair  held  at  Toronto:
 in  May,  ‘1955.

 Indian  Cotton  Text

 ne
 -  Shri  Bishwa  Nath  Koy  :

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  whether
 any  agreement  regarding  supply  of  Indian
 Cotton  textiles  to  Burma  was

 sig
 ned

 recently  by  the  Government  of  India
 and  the  vernment  of  Burma?

 The  Minister  of  Trade  (Shri  Kar-
 markar)  :  Yes,  Sir;  on  rq4th  July,  1956.

 D.V.C.  Employees

 *g84.  Mulla  Abdullabhai  :  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  3962  on  the  gth-
 May,  7956  and  state  :

 (a)  the  number  of  retrenched  workers
 in  Damodar  Valley  Corporation  trans-
 ferred  to  other  undertakings  till  now;
 and

 (by  whether  there  is  possibility  of  fur-
 ther  retr:nchment?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  525

 (b)  Yes,  Sir.
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 मंगल  कारखाना  योजना

 *ycx.  eft  qo  wo  सोनिया  :  क्या

 -उत्पादन  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  नंगल  कारखाना  योजना
 के  लिये,  जिसकी  सिफारिश  मंत्रालय  ने

 अपनी  RERK—NE  की  रिपोर्ट  में  की  है,  किसी

 विशेषज्ञ  फर्म  का  चुनाव  कर  लिया  गया  है;

 (ख)  यदि  हां,  तो  फर्म  का  नाम  कौर

 बह  किस  देश  की  है  ;

 (ग)  यदि  नहीं,  तो  चुनाव  कब  तक
 “किये  जानें  की  सम्भावना  है;

 (घ)  क्या  सरकार  ने  विशेषज्ञ  फर्म
 “की  नियुक्ति  कौर  उस  फर्म  को  दिये  जाने
 वाले  पारिश्रमिक  आदि  मामलों  पर  विचार
 कर  लिया  है  ;

 (ड)  यदि  हां,  तो  उनके  बारे  में  किये
 गये  निर्णय  की  रूप  रेखा क्‍या  है;  कौर

 (4)  १६५६-५७  के  लिये  निदिष्ट
 कार्यक्रम  के  विभिन्न  पतलूनों  के  बारे  में
 कब  तक  क्या  प्रगति  हुई  है  ?

 उत्पादन  मंत्री  के  सभाजीत  (श्री
 ‘to  गि०  दुबे)  :  (क)  से  (ड)
 योजना  के  लिये  किसी  एक  फर्म  को  तांत्रिक

 'सलाहकारों  की  नियुक्ितिहेतु  चुनने  के  उद्देश्य
 से,  नवम्बर,  १६५४५  में  ३  विदेशी  फर्मों  को

 योजना  की  प्राथमिक  रूप  रेखायें  प्रस्तुत
 करने  को  कहा  गया  था  ।  इनमें  से  दो

 फर्मों  से  प्राथमिक  रूपरेखाएं  हाल  ही  में  प्राप्त

 हो  चुकी  हैं  कौर  उनकी  जांच  हो  रही  है  1

 शादी  है,  तीसरी  फर्म  प्रशस्त  के  आरम्भ  में

 अपनी  रूपरेखा  प्रस्तुत  कर  देगी  |  तराशा

 की  जाती  है  कि  तीनों  प्राथमिक  रूपरेखाशों

 की  विस्तृत  जांच  करने  के  पश्चात्,  तांत्रिक

 सलाहकारों  का  चुनाव  इस  वर्ष  'अक्तूबर
 तक  हो  जायगा।  तांत्रिक  सलाहकारों  की

 क्या  पारिश्रमिक  दिया  जाय,  इस  बारे  में

 निर्णय  प्राथमिक  रूपरेखाओं  की  जांच  की

 “समाप्ति  के  पांचाल  किया  जायगा  |

 (च)  सूचना  देने  बाला  विवरण

 सभा-पटल  पर  रख  दिया  गया  है।

 [  देखिये  परिशिष्ट  ४,  अनुबन्ध  संख्या  ३]।
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 Local  Development  Works  in  Tripura
 *s86.  Shri  Dasaratha  Deb  :  Will

 the  Minister  of  Planning  be  pleased  to
 state  :

 (a)  the  amount  of  money  estimated
 for  the  Local  Development  programme in  Tripura  for  the  year  1956-575,

 (b)  the  amount  estimated  under  each
 head;  and

 LT
 (c)  the  amount  of  money  that  has

 been  spent  so  far  out  of  that  amount  ?
 The  Deputy  Minister  of  Irrigation

 and  Power
 Court

 Hathi)  :  (a)  to  (c).
 Presumably,  the  hon.  Member  has
 in  mind  the  Local  Development  Works
 Programme  which  was  inaugurated  during
 First  Plan  Period  in

 i9s3-s4.
 The

 provisional  allocation  to  Tripura  for  that
 rogramme  for  the  current  year  is
 §..90,000/-,  Under  the  Programme,  local"

 works  grants  are  allocated  to  the  State
 Governments  and  it  is  open  to  the  latter
 to  sanction  suitable  schemes  themselves,
 according  to  the  felt  needs  of  the  local
 people.  No  specific  reservation  for  any
 particular  category  (ies)  of  works  is,  at
 present,  contemplated.  As  the  procedure
 and  policy  governing  the  9

 &  —
 have

 not  yet  been  finalised  the  State  Govern-
 ments  have  been  asked  not  to  utilize  Cent-
 ral  grant  on  fresh  works.

 Engineering  Personnel  Committee

 38
 .  Shri  Debendra  Nath  Sarma  :

 Will  the  Minister  of  Planning  be  pleased
 to  state  the  number  of  Mechanical  and
 Electrical  Engineering  Schools  to  he
 opened  in  Assam  out  of  the  62  such  schools
 as  recommended  by  the  Engineering
 Personnel  Committee  during  the  Second
 Five  Year  Plan  period?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi)  :  For  the
 eastern  re

 gion
 comprising  Assam,  West:

 Bengal,  Bihar,  Qrissa,  Manipur  and  Tri-
 pura,  the  Engineering  Personnel  Com-
 mittee  has  recommended  the  establish-
 ment  of  29  Engineering  schools,  The
 number  of  schools  to  be  opened  in  Assam
 cannot  be  indicated  at  this  stage.  The
 recommendations  of  the  Committee  are
 under  consideration.

 कोरा  फिल्में

 ब  श्री  तो  प्रनुसुयाथाई  घोलकर  :

 क्या  बारिएज्य  और  उद्योग  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि

 (क)  १६५४-५५  और  १६५५-५६
 में  विदेशों  से  कोरी  फिल्में  खरीदने  के  लिये

 कितनी  राशि  बाहर  भेजी  गई;  कौर
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 (a)  कोरी  फिल्मों  का  निर्माण  करने

 के  लिये  भारत  में  एक  कारखाना  न  खोले

 जाने  का  कया  कारण  है  ?

 भारी  उद्योग  मंत्री  (भी  Wo

 wo  दाह)  (क)  १६५४-५५  तथा

 TEMA NE  (अप्रैल-फरवरी)  में  क्रमशः

 ११५१  लाख  Fo  कौर  २०६  लाख  To  की

 कोरी  फ़िल्मों  का  आयात  किया  गया  |

 (ख)  क्‍योंकि  कोरी  फिल्में  बनाने  में

 एक  अत्यन्त  कठिन  तथा  जटिल  प्रक्रिया

 सम्बन्धी  शिल्प  जान  तथा  सही  सही  जानकारी

 की  पध्ावदयकता  होती  है  भौर  इनके  उत्पादन

 में  लाग  होता  निश्चित  नहीं  हैं।

 Electrification  of  Servant  Quarters  in
 M.  Ps  Flats

 *s89.  Shri  द्  B.  Vittal  Rao  :  Will
 the  Minister  of  Mousing  aad
 Supply  be  pleased  to  state  when  Gov-
 ernment  propose  to  electrify  the  servants
 querters  in  M.P.s'  bungalows  ?

 The  Parllamen  Secretary  to
 end Housing

 Supply  (Shri  P.  S.  Naskar)  :  Internal
 wiring  has  been  carried”  out  in  all
 servants  ters  attached  to  the  M.P.s
 flats  at  North  and  South  Avenues  and

 wedy  oan
 lows.  The

 ig  5  ats alr  necessary  cal  r  the
 servants  tera  attached  to  M.  Ps
 fats  North  and  South  Avemes  with
 the  exception  of  28  newly  constructed

 =
 The  N.D.M.C.  are  now  laymg

 cables  for  the  servants  quarters  atta-
 ched  to  M.  P.  bungalows  and  will  under-
 take  the  work  for  the  28  servants  quarters as  soon  as  they  intimate  the  cost  to  the
 C.P.W.D  necessary  amount  is
 deposited  with  them  by  the  letter

 Electric  connectians  being the  quarters  where  cables  have  been
 laid  as  and  when  the  required  amount  is
 deposited  with  the  W.D.NLC.  by  =  the
 e@ccupante,

 Transgression  by  Pakistan  Planes
 *sgo.  Shri  D.  C.  Sharma  :  Will  the

 Prime  Minister  be  plcased  to  sofer
 to  the  reply  en  to  Starred  Question

 oO.  238  te  February,  7956
 and  state  the  result  of  the

 Cassel with  the  Government  of  Pakistan  regard
 ing  the  two  Pakistan  Air  Force  planes
 which  transgressed  the  Indian  territory
 roar,

 Ehalra  bonier  30  miles  from  Amazit-

 (Shri  Sedath  AH  Khe)  +  In
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 of  Pakistan  asked  for  certain  clarifications
 regerding  the  map  references  cited  by

 The  information  asked  for  has  been
 sent.  A  final  reply  is  awaited.

 वर्ष  बंगाल  से  विस्थापित  व्यक्ति

 *xar.  शी  विभूति  मिथ  :  क्‍या

 पुनर्वास  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  पूर्वी  बंगाल  के

 विस्थापित  व्यक्तियों  के  चम्पा रन  जिले  में
 बसाये  जाने  के  बारे  में  कोई  योजना  तैयार
 की  है;  शौर

 (ख)  यदि  हां,  तो  वे  कहां  पर  बसाये
 जायेंगे  और  कितने  समय  में  उनको  वहां  स्थायी
 रूप  से  बसा  दिया  जायगा?

 पुनर्वास  उपमंत्री (भी  ao  कृ०  भोंसले )  :

 (क)  जी  हां  ।

 (लि)  जिन  स्थानों  पर  पह  लोग
 बसाये  जायेंगे,  उनके  नामों  की  सूची  सभा
 पटल  पर  रख  दी  गयी है  [वेक्षिये  परिशिष्ट

 ,  प्र मु बन्ध  सजा  ४]  io  oat  का
 जाना  शुरू  हो  गया  है  कौर  अगस्त  ११४६
 तक  समाप्त  हो  जायेगा  t

 Film  Libraries
 *goa.  Shri  Madiah  Gowda  :  Will  the

 Mimeter  of  Information  and  Bread-
 casting  be  pleased  to  state:

 (a)  whether  Government  propose  to
 open  film  libraries  in  each  State;  and

 (b)  the  conditions  laid  down  for  borrow-
 ing  of  films  from  these  libraries?

 The  Minister  of  Information  and
 Broadeasting  (Dr.  Keskar)  :  (a)  and
 (b).  Libraries

 borage?
 exist  in  the  six  Dis-

 tribution  Branch  Offices  of  the  Films
 Division  and  films  are  given  on  loan  on  a
 hire  of  8  annas  per  film  to  private  persons,

 litical  parties  and  business  concerns.
 Fi  Publicity  Officers  who  also  main-
 tain  stocks  of  films  have  been  authorised
 to  lend  copies  of  films  free  of  charge  to
 educational  and  charitable  institutions,
 hospitals,  social  welfare  agencies  and  all
 other  non-profit-making  organisations

 As  a  part  of  the  Second  Five  Year
 Plan  scheme  it  is  proposed  to

 ze-arrange the  library  service
 by

 re-grouping
 supply  of  copies  which  is  now  made  to
 the  vans  of  the  Community  Project  areas,
 of  the  States  and  of  the  Central  Govern
 ment,  the  idea  being  that  at  every  district
 headquarters  and,  if  possible,  at  a  atill
 lower  level,  a  library  of  films  should  be
 available  which  can  be  made  use  of  in
 common  by  these  vans  and  also  by  the
 public.
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 Manufacture  of  Steel  Castings  and
 Forgings

 *g93.  Shri  Ram  Krishan  :  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  :

 (a)  whether  discussions  with  various
 firms  and  organisations  in  the  United
 Kingdom,  Germany.  Czechoslovakia  and
 Japan  regarding  projects  to  produce  grey

 gusting»,
 ,  steel  castings  and  steel  forgings

 have  been  finalised  ;
 (b)  if  8०,  the  outcome  of  these  dis-

 cussions  ;  and
 (c)  the  names  of  firms  and  organisations

 country-wise  selected  for  the  purpose  ?

 The  Minister  of  Heavy  Industries
 (Shri  M.  M.  Shah):  (a)  No,  Sir.

 (b)  and  (c),  Do  not  arise.

 Road  Rollers

 sd  Shri  Raghunath  Singh  :  Will
 the  Pthister  of  Comwerce  and  Indus-
 try  be  pleased  to  state  :

 (a)  the  number  of  Road  Rollers  im-
 ported  annually;  and

 ®
 when  India  will  be  self-sufficient

 in  respect  ?

 The  Minister  of  Heavy  Industries
 (Shri  M.  M.  Shah)  :  (a)  Statistics  of  im-
 ports  of  road  rollers  are  not  shown  separa-
 tely  in  the  Accounts  relating  to  the  Foreign

 (Sea,  Air  and  Land)  Trade  and  Navigation
 of  India.

 (b)  The  a
 ey

 rogramme  of
 diesel  road  rollers  is  sp  over  a  period

 ofS
 years,  and  we  hope  to  be  nearly-self-
 jent  in  about  5  years.

 Village  Industries  in  Punjab

 “ggg,  Sardar  Iqbal  Singh:  Will
 the  WBriscer  of  Production  be  pleased  to
 atate  :

 (a)  whether  it  is  a  fact  that  grant  or  aid
 given  by  Central  Government  to  the  Go-
 vernment  of  Punjab  for  Village  Industries
 during

 1955.56
 56  was  Not  utilised  in  full  by

 the  State  mment  ;  and

 (b)  if  so,  the  reasons  therefor  ?

 The  Parliamentary  Secretary  to
 the  Minister  of  Production  (Shri  R  G.
 Dubey)  :  (a)  Yes,  Sir.

 (b)  The  State  Government  dropped
 some  of  the  schemes  as  the  Second  Five-
 Year  Plan  of  the  State  Government  in-
 cluded  similar  schemes,  to  be  implemented
 during  19s6-s75

 on  the  pattern  approved  by

 ple
 Bdia  Khadi  and  Village  Industries

 AUGUST  956  Written  ‘Answers  705

 भारी  भवनों  का  निर्माण

 थो  भागवत  झा  आजाद  :

 (श्री  गेल  प्रसाद  सिन्हा  :

 क्या  वाणिज्य  और  उद्योग  मंत्री  यह
 बताने  की  कपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  भारत  सरकार
 ने  द्वितीय  पंचवर्षीय  योजना  के  समय  में
 भारी  महीनों  की  उत्पादनक्षमता  बढ़ाने
 के प्रदन  पर  विचार  करने  के  लिये  कोलम्बो
 योजना  के  ग्रन्थित  एक  ब्रिटिश  मिशन  को

 बुलाया  है;  कौर

 (ख)  क्‍या  ब्रिटिश  उद्योग  संघ  ने  इस
 विषय  में  सहयोग  देने  की  इच्छा  प्रगट  की  है  ?

 भारी  उद्योग  मंत्री  (शी  Ho  स०

 शाह):  (क)  तथा  (ख).  ब्रिटिश  उद्योग
 संघ  कौर  कोलम्बो  योजना  के  मिले  जुले
 तत्वावधान  में  एक  दैनिक  मिशन  का  कराना

 हमने  स्वीकार  कर  लिया  है  ।  यह  मिशन
 देश  में  भारी  महीनों  तथा  इंजीनियरी  उद्योगों
 के  विकास  के  विषय  में  हमें  सलाह  देगा  ।

 क५६६,

 Industrial  Housing  Scheme

 *s97.  Shrimati  Renu  Chakravar-
 tty  :  Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state  whe-
 ther  any  industrial  housing  scheme  for
 mine  workers  in  iron  and  manganese  mines
 in  Jamdah-Barabil  area  of  Bihar  and  Orissa

 a  be
 undertaken  in  First  Five  Year

 lan
 The  Parliamentary  Secretary  to  the

 Minister  of  Works,  Housing  and  Su-

 ply
 (Shri  P.  S.  Naskar):  The  Subsidised

 ustrial  Housing  Scheme  was  extended
 to  workers  in  iron  and  manganese  mines  in
 November,  ‘1954.  No  application  for  aid
 has  yet  been  sanctioned,  though  afew  from
 Orissa  are  under  consideration.

 Displaced  Persons  from  East  Bengal

 *g98.  Shri  Sadhan  Gupta:  Will
 the  Minister  of  Rehabilitation  be  pleased
 to  state:

 (a)  the  total  number  of  displaced  per-
 sons  from  Hast  Bengal,  settled  in  the  Ba-
 lipatpur,  Sundarpur  and  Kuntalbai  co-
 lonies  in  Orissa  ;

 (b)  the  total  number  of  such  displaced
 persons  who  have  left  these  colonies  and
 returned  to  West  Bengal  ;  and

 (c)  the  reasons  therefor  ?
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 The  Minister  of  Rehabili-
 tation  (snl  K.  Bhonsle):  (a)  to  (c).  The
 information  is  being  collected  and  will
 laid  on  the  Table  of  the  Lok  Sabha  in  due
 course,

 A.  I.  R.  Song  and  Drama  Division

 *éoo,  Shri  M:  S.  Gurupada-
 swamy  ३  Will  the  Minister  of  Information
 and  Broadcasting  be  pleased  to  state  :

 (a)  whether  any  proposal  to  expand
 the  Song  and  Drama  Division  of  All
 India  Radio  is  under  the  consideration  of
 Government  ;

 (b)  if  so,  how  the  recruitment  of  artists
 is  to  be  made  ;

 (c)  whether  Government  have  also
 considered  the  alternative  proposal  to  give
 subsidy  to  recognised  Dramatic  Organisa-
 tions;  and

 (d)  if  so,  the  views  of  Government
 regarding  the  second  proposal  ?

 The  Minister  of  Information  and
 Broadcasting  (Shri  Dr.  Keskar):  (a)
 There  is  no  such  concrete  pr

 (b)  Does  not  arise.
 (c)  and  (d).  The  system  followed  in

 the  Song  and  Drama  Division  is  to  give
 subsidy  to  recognised  Dramatic  O  ganisa-
 tions  not  as  a  lump  subsidy  or  annua Forent but  according  to  the  number  of  performances
 they  give,  the  scale  for  cach  performance
 having  been  fixed  with  reference  to  rele-
 vant  consideration  such  as  expenses  etc.

 Machine  Tool  Industry

 *60r  {
 Shri  Tulsidas  : *

 |  Shrimati  Anusayabai  Borkar:
 Willthe  Minister  of  Commerce  and

 Industry  be  pleased  to  refer  to  the  reply
 given  to  Star  ed  Question  No.  2r60  on
 the  4th  May,  .956  and  state  the  progress made  by  the  ten-man  Committee  on  Machine
 Tool  Industry  ?

 The  Minister  of  Heavy  Industries
 (Shri  M.  M.  Shah):  It  is  understood
 that
 ante:

 report  of  the  Committee  has  been
 sed  and  will  be  available  to  Govern-

 ment  shortly.

 Vamsadhara  Project
 Dr.  Rama  Rao:

 “tea,  {  Shri  Mohana  Rao  t
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  state  :
 (a)  whether  Government  have  re-

 ceived  any  report  of  the  agreement
 reached  by  the  Andhra  and  O-issa  Govern-
 ments  regarding  the  Vamsadhara  Project  ;

 (b)  whether  the  Centra!  Government
 have  approved  it;
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 (c)  when  Government  propose  to  give
 financial  assistance  to  Andhra  for  this  spe-
 cific  project  ;  and

 (a)
 the  total  estimated  expenditure  to

 complete  this  project  ?
 The  cp

 a
 Minister  of  Irrigation

 and  Power  (  Hathi  a  (a)  Yes,  Sir.
 (b)  Not  yet.
 (c)  A  provision  of  Rs.  r  crore  (without

 per  cent  cut)  has  been  made  in  the  Second
 ENve  Year  Plan  of  Andhra  in  respect  of  this
 Project.

 (9)  Rs.  22°56  crores.
 Flood  Control  Schemes  in  Assam

 "603.  Shri  Debendra  Nath  Sarma  :
 Will  the  Minister  of  Irrigation  and  Power
 be  pleased  to  state  :

 (a)  whether  any  major  flood-control
 scheme  has  been  sanctioned  for  Assam
 during  the  current  financial  year;  and

 (b)  if  80,  details  of  the  work  included
 in  the  scheme  ?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shei  Hathi)  :  (४)  No  major
 scheme,  i.¢.,  acheme  costing  Rs.  ro  lakhs
 or  more,  has  been  sanctioned  for  Assam
 during  1956-57.

 (b)  Does  not  arise.

 Rourkela  Steel  Plant
 "604.  Shri  Kamath  :  Will  the  Minis-

 ter  of  Iron  and  Steel  be  pleased  to  stste  |
 (a)  whether  a  Chief  Medical  Officer

 i
 the  Rourkela  Project  has  been  appoint-

 ea;
 (b)  if  so,  the  name  and  qualifications  of

 the  person  so  appointed  ;  and
 (c)  the  modus  operandi  of  selection  >

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri
 T.  T.  Krishnamachari):  (a)  No  officer designated  as  *  Chicf  Medical  Officer’’  as
 such  has  been  appointed.  But  an  officer  has
 been  appointed  to  organise  the  medical  fa-
 cilities  at  Rourkela.

 (b)  Dr,  E.  K.  K.  Pillai,  8.  A.
 4  4 M.B.B.S.  (Madias),  Formerly  Major

 the  I.M.S.
 (c)  The  name  was  obtained  from  the

 Ministry  of  Defence  and  was  also  roved
 by  wh:  Dircror  Gencral  of  Healib  Servic.
 The  appointment  was  made  by  the  Board  of
 Directors  of  the  Hindustan  Steel  Private
 Lid.

 Closure  of  Cashewnut  Factories
 *6o5.  Shri  A.  K.  Gopalan  :  Will  the

 Minister  of  Commerce  and  Industry  bo
 pleased  to  state

 (a)  whether  itis  a  fact  that  80  per  cent
 of  the  Cashewnut  Factories  in  Travancore-
 Cochin  State  have  notified  that  they  ate
 closing  down  shortly  ;

 |
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 (0)  ifso,  for  what  reasons  ;  and
 (c)  the  action  taken  by  Government

 to  avert  the  closure  of  factories  ?
 The  Minister  of  Consumer  Indus-

 tries  (Shri  Kanungo)  :  (a)  Government understand  that  notices  regarding  closure
 have  been  put  up  by  some  of  the  factories
 at  Quilon,

 {b)  The  reason  mentioned  is  that  ade-
 quate  quantities  of  raw  nuts  arc  not  avail-
 able,

 (c)  A  high  level  conference  is  beimg
 convened  by  the

 Para
 Adviser  to  the  Tra-

 vancore-Cochin  Vernment  to  consider
 the  situation.

 Automobiles
 *606.  Shri  D.  com  Sharma  :  Will

 the  Minister  of  Commerce  and  Industry
 be  pleased  to  state  whether  the  raw  mate-
 ria  R  used  in  the  manufacture  or  assembling
 of  automobiles  in  India  were  ail  indige-
 nous  ?

 Th:  Minister  of  Heavy  Industrics
 (Shri  M.M.  Shah):  No,Sir,  A  State-
 ment  showing  the  extent  of  raw  materials
 used  from  indigenous  sources  is  laid  on  the
 Table  of  the  House.  [See  Appendix  IV,
 annexure  No,  5].

 Scrap  fron  end  Steel
 608.  Shri  Tulsidas  :  will  the  Minis-

 t:r  of  Commerce  and  Industry  be  plea- sed  to  state  :
 (a)  whether  the  scrap  iron  and  steel

 which  is  being  exported  cannot  be  used
 in  the  country  ;  and

 (b)  whether  Government  have  ex-
 amined  th:  possibility  of  utilisi  the
 scrap  available  in  the  country  for  the
 manufacture  of  steel  ?

 The  Minister  of  Heavy  Industries
 (Shri  M.  M.  Shah)  :  (a)  and(b).  Yes,  Sir.
 Only  such  scrap  asis  not  required  in  the
 country  is  allowed  to  be  exported.

 Displaced  Persons  in  Garo  Hill  Areas
 (Assam)

 “609.  Shrimati  Renu  Chakra-
 vartty  :  Willthe  Minister  of  Rehabilita-
 thon  be  pleased  to  state  :

 (a)  the  number  of  displaced  persons in  the  Garo  Hill  areas  of  Assam  ;
 (b)  whether  any  land  for  cultivation

 or  building  houses  has  been  given  to  them
 and  if  so  how  many  have  received  them  ;
 and

 (c)  what  other  help  has  been  given
 to  them  for  rehabilitation  ?

 The  uty  Minister  of  Rehabili-
 tation  os bri  हु;  K.  Bhonsle  )  :
 (a)  to  (e),  The  information  is  being  col-
 ‘ected  and  will  be  laid  on  the  Table  of  the
 Lok  Sabha.
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 Paper  and  Newsprint  Factories

 337.  ShriRaem  Krishan:  Will  the
 Minister  of  Commmerce  and  Industry  be
 pleased  to  state  the  present  stage  of  the
 scheme  for  the  establishment  of  twe  paper mills  vtz.,

 i
 a  printing  and  writirg  paper

 factory  at  ttur  and  (43)  a  newsprint  fac.
 tory  at  Bhavanisagarin  Madras  State  ?

 The  Minister  of  Commerce  and
 Industry  and  Iren  and  Steel  (Shri  T.  T.
 Krishnamachari)  :  No  specific  schemes
 have  so  far  been  received  in  this  Ministry
 for  the  establishment  of  a  paper  factory  at
 Mettur  or  for  a  newsprint  mill  at  Bhavani-
 sagar  in  Madras  State.

 am  का  सिल

 ३३८.  श्री  ween  सिह  मेहता  :

 क्या  वाणिज्य  और  उद्योग  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राजस्थान
 में  ऊन का  एक  मिल  खोला  जा  रहा  है;

 (ख)  यदि  हां,  तो  बहू  कहां  खोला
 जायेगा  भभोर  उसमें  कितने  तकुए  ौर
 करके  होंगे ;  कौर

 (7)  इसमें  कितने  व्यक्तियों  को  काम
 मिलेगा  ?

 वाणिज्य  और  उद्योग  तथा  लोहा
 और  इस्पात  मंत्री  (श्री  कृष्णमाचारी)  :

 (क)  से  (ग).  ऊन  कातने  का  कारखाना
 खोलने  का  एक  प्रस्ताव  पाया  है  जिसे  सरकार

 ने  मंजूरी  देदी  है।  इसमें  लगभग  २००

 तकुए  होंगे  ।  यह  उदयपुर  में  स्थापित
 किया  जायेगा  और  इसमें  ५०  से  कम  व्यक्ति
 काम  करेंगे  ।

 Applications  for  Compensation
 339.  Shri  D.C.  Sharma:  Will  the

 Minister  of  Rehabilitation  be  pleased  to
 state  :

 (a)  the  number  of  applications  for
 compensation  filed  by  displaced  persons
 from  the  Ist  of  February,  956  up-to-date  ;

 (b)  the  number  thar  was
 ि  ड्

 ected  to  be
 received  in  respect  of  verified  claims;  and

 (c)  the  number  received  subsequently
 in  whose  cases  the  delay  was  condoned  ?

 The  Deputy  Minister  of  Rehabili-
 tation  (Shri

 J.
 K.  Bhonsle)  :

 i
 to  (c).

 The  last  date  for  receipt  of  applications  was
 the  26th  September,  i955.  Thereafter
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 afew  cases  came  in  connection  with  which
 applications  for  condonation  of  delay  were
 received,  Itis  not  known  exactly  in  how
 many  such  cases  the  delay  was  condoned.
 Some  applications  have  also  been  received  in
 connection  with  claims  which  were  verified
 after  the  26th  ofSeptember.  The  number
 is  not  precisely  known  but  the  figures,  when
 collected,  will  be  placed  on  the  Table  of  the
 Lok  Sabha,

 Ceylonese  Citizenship
 Shri  0.  C.  Sharma  :
 Pandit  D.N.  Tiwary:

 Will  the  Prime  Minister  be  pleased  to
 state  ;

 (a)  the  number  of
 spplications

 by  per-
 sons  of  Indian  origin  Ceylonese  citi-
 zenship  so  far  finally  disposed  of  during
 the  period  from  the  Ist  a  January  7956
 onwards  ;

 (b)  the  number  of  granted
 Ceytonese  citizenship  ani  the the  number
 of  the  applications  rejected  so  far  ;

 (c)  the  number  of  applications  still
 under  consideration  ;

 (d)  the  number  of  such  persons  of
 Indian  origin  who  have  been  granted
 Indian  citizens!

 hip
 so  far  after  their  appli-

 cations  for  the  Ceylonese  citizenship  were
 rejected  ;

 (e)  the  number  of  such  applications
 still  under  consideration  ?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  (a)  I9.

 fa
 appli-

 cations  were  disposed  of  from  Jaauary  to
 April,  1956.

 (b)  4I,332  persons  have  been  registered
 as  Ceylonese  citizens  and  81,950  applica-
 tions  involving  2,62,509  persons  have  been

 ,  rejected  so  far.
 (०)  1,55,084  applications  are  still

 under  consideration.
 (d)  and  (e).  Precise  figures  cannot  be

 farnished  as  applicants  appear  to  be  re-
 luctant  to  state  that  their  Ceylon  citizenship
 applications  had  been  rejected.  However,
 upto  joth  June,  1956,  हा

 licants
 owned  up  such  rejections,  Of  te ese  58

 applications
 for  Indian  citizenship  have  been

 allowed.  The  remminder  are  under  consi-
 deration.

 +  Fertilizer—Heavy  Water-Factery  at
 Nangal

 Shri  D.  C.  Sharma  :
 Salad  {  Shri  Ram  Dase  :

 Will  the  Minister  of  Production  be
 pleased  to  state  :

 (a)  whether  a  fertilizer—heavy  water-

 peel
 is  going  to  be  established  at  Nan-

 wal  ;
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 {b)  if  so,  whether  land  has  been  ac-
 quired  for  this  purpose  ;  and

 (c)  how  will  the  displaced  persons  be
 rehabilitated  ?

 *
 Ps

 The  Minister  of  Production  (Shri
 K.  CG  Reddy):  (a)  Yes.

 (b)  Acquisition
 proceedings

 by  the
 Punjab  Government  in

 —~
 ect  of  the  land

 required  immediately  for  the  factory,  have
 practically  been  completed,

 ole
 ossession

 of  all  arable  and  waste  lands  included  in  this
 area  is  expected  to  be  delivered  tothe  Nan-
 gel  Fertilizers  and  Chemicals  within  the  next
 few  days.

 (ce)  The  problem  of  rehabilitation  of
 displaced  persoms  rs  essentially  one  for  the
 State  Government  to  solve.  The  Govern-
 ment  of  India  and  the  Nangal  Company
 will,  however,  endeavour  to  give  as  much
 assistance  in  the  matter  as  possible,

 Out-of-turn  Allotments

 342.  Dr.
 3

 di:  Will  the
 Minister  of  Works,  Housing  and  Supply
 be  pleased  to  state  :

 (a)  the  number  of  out-of-turn  _altet-
 ments  out  of  the  total  allouments  of  Go-
 vernment  built  quarters  during  the  last
 financial  year  ;  and

 &
 the  number  of

 priority
 holders on  the

 waiting
 list  who  have  not  yet  been

 allotted  residential  accommodation  and
 the  reasons  thereof  ?

 The  Parliamentary  Secretary  to  the Minister  of  Works,  Housing  and  Sup-
 ply  (Shri  P.  S.  Naskar)  :  (a)  am.

 (b)  334.
 Only  a  limited  number  of  vacancies

 are  allotted  i
 pe

 rsons  on  the  out-of-turn
 waiting  list  hence  it  was  not  possible
 to  allot  accommodation  to  all  persons
 who  were  sanctioned  out-of-turn  allotments
 upto  the  end  of  March,  I956.

 Construction  of  Roads  in  Nepal

 {  Sardar

 पा

 Singh:
 343-  4  Sardar  3

 {  Shri  Bibhuti  Mishra:

 Will  the  Prime  Minister  be  pleased
 to  state:

 ‘a)  the  progress  made  so  far  on  the
 PE  =  of  Tribhuvan  Rajpith  be-
 ing  constructed  by  the  Indian  Army  in
 Nepal:  and

 (b)  the  total  amount  spent  so  far  and
 the  amount  to  be  spent  an  this  project?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Finance  (Shri
 Jawaharlal  Nebru)  :  (a)  The  progress  of
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 the  construction  is  shown  by  the  following
 figures:

 @  Formation  cutting  completed:  79
 miles

 (if)  Soling  completed:  68:53  miles
 (iif)  Metalling  completed:  65  miles
 (iv)  No,  of  culverts  completed:  577.

 The  total  length  of  the  road  when  com-
 pleted  will  be  79  miles.

 (b)  The  total  expenditure  incurred  upto
 the  ३78  March  956  was  Rs,  2,5 1,78,246.
 Figures  regarding  the  anticipated  expenditure
 on  the  remaining  part  of  the  project  are  not
 available  at  present.

 Trade  with  Latin  American  Countries

 Sardar
 frend

 Singh:
 344-  Sardar  uri:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  main  articles  of  import  from
 and  export  to  Latin  American  coun-
 tries  at  present;  and

 )  the  steps  taken  by  Government
 to  increase  the  volume  of  trade  with  these
 countries?

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri
 T.  T.  Krishnamachari)  :  (a)  The  main
 articles  of  India's  imports  from  and
 exports  to  the  Latin  American  countries
 are:—

 Imports:  Mineral  oils,  precious  stones,
 raw  cotton,  sugar,  chemicals  and  metals
 and  ores.

 Exports:  Jute  manufactures,  coir  manu-
 factures,

 geen
 iece-goods,  lac,  kapok,

 tea,  tobacco,  n  wax,  gums  and  resins,
 castor  oil,  animal  living,  and  paints  and
 painters,  materials,

 (b)  The  economies  of  India  and  of  most
 Latin  American  countries  are  parallel.
 Scope  for  development  of  trade  is,  there-
 fore,  limited.  India’s  Missions  in  Rio-de-
 Janeiro  and  Buenos  Aires  are  nevertheless
 endzavouring  to  develop  trad:  with  these
 countries,  by  arranging  trade  shows  pre-
 riodically,  It  is  also  proposed.to  hold  an
 exhibition  of  Indian  exportable  goods  either
 at  Buenos  Aires  or  Rio-de-Janciro  this
 winter.  In  addition,  the  various  Export
 Promotion  Councils  set  up  by  the  Govern-
 ment  of  India  are  devoting  attention  to  push
 up  exports  from  India  to  all  countries,
 including  the  Latin  American  countries.
 The  question  of  concluding  a  trade  agree-
 ment  with  Chile  is  also  under  consideration.

 Indo-Japanese  Agreement
 a  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  terms  of  the
 Indo-Japanese  agreement  which  were  duc
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 to  expire  on  the  27th  of  April,  6  are  bein,
 extended  again;  and

 a  5

 (b)  If  so,  whether  any  cha:  are
 contemplated  ?  2  nese

 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri T.  T.  Krishnamachar!)  :  (a)  and  (b). The  Hon,  Member  is  presumably  referring to  the  most-favoured-nation  treatment clause  in  Article  2  of  the

 Treaty
 of  Peace

 between  India  and  Japan.  If  so,  the
 matter  is  under  consideration,

 U.  N.  fe)  .

 346.  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state  the
 number  of  Committees  of  United  Nations
 wherein  Indian  delegates  have  participated during  the  year  1956,  so  far?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance  (Shri neo

 pet)
 :  Information  is  be-

 ng  collected  and  wilf  be  placed  on  the  Table
 of  the  House  in  due  course.

 Export  of  Tea

 347.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Commerce  and  Industry be  pleased  to  state  the  steps,  if  any,  that
 ire

 been  taken  to  promote  the  export  of
 a
 The  Minister  of  Commerce  and

 Ind  and  Iron  and  Steel  (Shri T.  T.  Kris  Ihnamachari)  :  The  principal
 steps  are:—

 (7)  Establishment—in  collaboration
 with  local  trade  and  other  tea

 producing
 countri¢ts—of  Tea

 ‘romotion  Councils  in  principal
 tea  consuming  countries  for
 carrying  on  propaganda  for
 increased  consumption  of  tea;

 (2)  Participation  in  International
 Exhibitions  and  fairs;

 (3)  Distribution  of  suitable  publicity
 material,  posters,  etc.  and  ex-
 hibition  of  films;  and

 (4)  Sending  Goodwill  Delegations.

 ALR.  Drama  Festival

 .  Shri  M.  S.  Gurupadaswamy:
 wil’  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  the  names  of  the  Plays  and  the  Dra-
 matic  Groups  who  took  part  in  the  Summer
 Drama  Festival  organised  by  Song  and
 Drama  Division  of  the  All  India  Radio;

 (b)  the  total  expenditure  incurred  and
 the  total  receipts;  and

 (c)  the  amount
 pad

 to  each  participating
 Dramatic  Group
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 The  Minister  of  Information  and
 Broadcasting  (Dr.  Kesker):  (a)  to  (c).
 A  statement  is  placed  on  the  Table  of  the
 House.  [See  Appendix  IV,  annexure  No.  6).

 Panels  on  Various  Industries

 349.  Shri  Tulsidas:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be  pleased
 ro  state  the  progress  of  the  enquriy  made
 by  the  following  Panels  :

 (i)  Panel  for  Electronics  and  Wireless
 Equipment  Industry;

 (ii)  Panel  for  Surgical  Appliances  and
 Allied  items;

 (iii)  dd  Hoc  Committee  on  power;
 Alcohol  Industry;

 (iv)  Experts  Committee  on  Sego;
 (v)  Committee  on  Plant  and  Machin-

 ery  for  River  Valley  Projects;  and
 (vi)  Committee  on  Tractor  and  Agri-

 cultural  Implements?
 The  Minister  of  Commerce  and

 Industry  and  Ironand  Steel  (Shri
 T.  T.  Krishnamachari)  :  A  statement  i:
 laid  on  the  Table  of  the  Lok  Sabha,  [See
 Appendix  IV,  annexure  No.  7.

 Forward  Markets  Commission

 350.  Shri  Kirolikar:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be

 foe!
 to  state  how  many  applications

 rom  Delhi  for  the  recognition  of  Asso-
 ciations  under  the  Forward  Contracts
 (Regulation)  Act,  I952  are  pending  before
 the  Forward  Market's  Commission  ?
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 The  Minister  of  Commerce  and
 Industry  and  Iron  and  Steel  (Shri
 T.  T.  Krishnamachari):  Fourteen.

 चलचित्र
 ~

 ३४१.  ओऔीसतों  प्रनुसूयाबाई  बोरकर  :

 क्या  वाणिज्य  और  उद्योग  मंत्री  यह  बताने

 कौ  कृपा  करेंगे  कि  :

 (क)  विदेशों  में  भ्रौसतन  कितने  भार-
 तीय  चलचित्रों  का  प्रदर्शन  किया  जाता  है  ;

 (ख)  भारत  में  वर्ष  में  प्रौसतन

 कितने  विदेशी  चित्र  दिखाये  जाते  है;
 कौर

 (ग)  इन  चलचित्रों  के  लिये  कितना
 धन  विदेशों  को  भेजा  जाता  है  ?

 वाणिज्य  और  उद्योग  तथा  लोहा
 और  इस्पात  मंत्री  (श्री  कृष्णमाचारी)  :

 (क)  तथा  (ख).  जानकारी  उपलब्ध

 नहीं  है,  क्‍योंकि  इस  रूप  में  झांकड़े  एकत्र
 नहीं  किये  जाते  ।

 (ग)  संलग्न  सारणी  में  यह  जानकारी
 दी  गयी  है  ।  [देखिये  परिशिष्ट  ४,  अनुबन्ध
 संख्या  ८  ]  I
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 LOK  SABHA

 Wednesday.  Ist  August.  956

 The  Lok  Sabha  met  at  Eleren  oj  the
 Clock.

 (Me.  SPEAKER  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I)

 a2  Noon.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  FsseEx  TIAL
 Comm™opitTies  Act

 .  The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  ्  Jain):  Sir,  I  beg  to
 lay  on  the  Table  a  copy  of  each  of  the
 following  notifications.  under  sub-
 section  (6)  of  section  3  of  the  Essen-
 tia]  Commodities  Act,  955:—

 (l)  Notification  No.  S.R.O.  ‘1554,
 dated  the  7th  July,  1956.

 (2)  Notification  No.  S.R.O.  1555,
 dated  the-7th  July,  ‘1956,

 fPlaced  in  Library.  See  No.  S-278/56]

 Report  oF  TarirF  COMMISSION  ON
 FAIR  RETENTION  PRICES  OF  PIG  IRON
 PRODUCED  BY  THE  INDIAN  IRON  AND
 5काडा दा,.  Co.,  Lrp.,  CaLcutta,  ETc.

 The  Minister  of  Trade  (Shri  Kar-
 markar):  Sir,  I  beg  to  law  on  the
 Table  a  copy  of  each  of  the  following
 papers,  under  sub-section  (2)  of  sec-
 tion  06  of  the  Tariff  Commission  Act,
 1951,  namely:

 qd)  Report  (1956)  of  the  Tariff
 Commission  on  fair  retention
 prices,  ex-works,  of  pig  iron
 produced  by  the  Indian  Iron
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 and  Stecl  Co.  Ltd.,  Calcutta.
 1956.

 (2)  Ministry  of  Commerce  and
 Industry  Resolution  No.
 SC(A)-2(33),  dated  the

 20th  July,  ‘1956.

 (3)  Statement  under  proviso  to
 section  16(2)  of  the  Tariff
 Commission  Act,  ‘1951,  ex-
 plaining  the  reasons  why  a
 copy  of  cach  of  the  docu-
 ments  referred  to  at  ay  and
 (2)  above  could  not  be  laid
 within  the  prescribed  period.

 [Placed  in  Library.  See  No.  S-280/56]

 NOTIFICATIONS  UNDER  ESSENTIAL:
 Comm™oorties  Act

 The  Minister  of  Consumer  Indus-
 tries  (Shri  Kanungo):  Sir,  I  beg  to
 lay  on  the  Table  a  copy  of  each  of  the
 following  Notifications,  under  sub-
 section  (6)  of  section  3  of  the  Essen-
 tial  Commodities  Act,  1955:

 a)  Notification  No.  S.R.O.  1077,
 dated  the  8th  May,  1956.

 (2)  Notification  No.  S.R.O.  l077-
 A.  dated  the  8th  May,  1956.

 [Placed  in  Library.  See  No.  S-28/56]

 PROCEEDINGS  AND  SYNOPSIS  THEREOF  or
 Commitee  ‘D’  on  Seconp  Five

 Year  PLAN.

 Shri  Gidwani  (Thanna):  Sir,  I  veg
 to  lay  on  the  Table  a  copy  of  the  pro-
 ceedings  together  with  a  synopsis  of
 proceedings  of  Committee  ‘D’  on  the
 Second  Five  Year  Plan  (Social  Ser-
 vices  and  Labour  Policy).

 [Placed  in  Library.  See  No.  S-279/56]
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 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  received  from  the
 Secretary  of  Rajya  Sabha:—

 ‘I  am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,
 at  its  sitting  held  on  Tuesday,
 the  3Ist  July,  1956,  passed
 the  enclosed  motion  concur-
 ring  in  the  recommendation
 of  the  Lok  Sabha  that  the
 Rajya  Sabha  do  join  in  the
 Joint  Committee  of  the
 Houses  on  the  Bill  to  provide
 for  the  transfer  of  certain
 territories  from  Bihar  to
 West  Bengal  and  for  matters
 connected  therewith.  The
 names  of  the  members  nomi-
 nated  by  the  Rajya  Sabha  to
 serve  on  the  said  Joint  Com-
 mittee  are  set  out  in  the
 motion.

 MOTION

 “That  this  House  concurs  in  the
 recommendation  of  the  Lok
 Sabha  that  the  Rajya  Sabha  do
 join  in  the  Joint  Committee  of  the
 Houses  on  the  Bill  to  provide  for
 the  transfer  of  certain  territories
 from  Bihar  to  West  Bengal  and
 for  matters  connected  therewith,
 and  resolves  that  the  following
 members  of  the  Rajya  Sabha  be
 nominated  to  serve  on  the  said
 Joint  Committee:

 Shri  K.  P.  Madhavan  Nair
 Kakasaheb  Kalelkar
 Dr.  Radha  Kumud  Mookerji
 Dr.  Nalinaksha  Dutt
 Prof.  Humayun  Kabir
 Shah  Mohammad  Umair
 Syed  Mazhar  Imam
 Shri  R.  P.  N.  Sinha
 Prof.  R.  D,  Sinha  Dinkar
 Shri  P.  N.  Sapru

 ll.  Shri  Abdur  Rezzak  Khan
 12,  Shri  Satyapriya  Banerjee
 13.  Shri  Kishen  Chand
 ot  Kunwarani  Vijaya  Raje

 NOM

 ६७५
 १७
 o

 _  See

 15.  Shri  Rajendra  Pratap  Sinha
 16,  Shri  Govind  Ballabh  Pant.”’

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Firry-Seventn  Report

 Sardar  Hukam  Singh  (Kapurthala-
 Bhatinda):  Sir,  I  beg  to  present  the
 Fifty-seventh  Report  of  the  Commit-
 tee  on  Private  Members’  Bills  and
 Resolutions.

 ESTIMATES  COMMITTEE

 Minutes  (1955-56)  Vou.  5,  Nos.2  &  3

 sit  wo  Mo  age  (गोहिलवाड़)  :

 श्रीमन्‌,  में  एस्टोमेट्स  समिति  RERT—HR)
 की  कार्यवाही  का  सारांश,  खंड  २.  अंक  २  सच

 ३,  पेश  करता  हूं  ।

 STATES  REORGANISATION  BILL—
 contd.

 Mr.  Speaker:  A  list  of  selected
 amendments  to  clauses  2  to  5  of  the
 States  Reorganisation  Bill  has  been
 circulated  to  Members  last  night.
 These  amendments  have  been  indi-
 cated  by  Members  to  be  moved  sub-
 ject  to  their  being  otherwise  admis-
 sible.  Their  numbers  are  as  follows: —

 Clause  No.  No.  of  Amendment

 2  270,  4I,  42,  269,  2I0,
 6I,  ‘211,  I83,  ‘212,  184,
 63,  27I,  185,  186.  213,
 187,  (214)  146,  383,
 डाइ.

 3  452,  372,  373.  2I6.  420,
 42I,  165,  66,  732५
 2I7.

 4  26r,  188,  I89,  I90.  or
 192,  166,  193.

 5.  3755  274  ‘1335  218,
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 Clause  No.  No.  of  Amendment

 —

 7  ‘12,  767  (same  as  12),  279
 (same  as  72  &  167).  JO,
 220,  148,  43)  734
 353  (same  ms  134)  7355
 354  (same  ४७  I35),  ‘321,
 322,  44,  775  7365  355
 (same  as  136).  737  356,
 357  376,  138,  ‘139,
 140.

 462,  Se  323,  46s  +389,
 47,  ak,  T4T,  149,  7943
 390,  39%,  (422.  423-

 to]

 8A  r78,
 (New),

 9  263,  222,  49,  I50,  358,
 50,  I,  13  (same  as),
 324  (same  as  x  &  13),
 394,  395,  278,  325,  326,
 3,  291,  292,  I68,  327,
 ISI,  396,  378,  379)  226,
 397.

 70  265,  279,  +  4445  4453
 80. 2

 wu  28r,  1695.  293,  398,  282,
 333.

 2  283,  399,  284,  400,  285.

 3  266,  (401.

 14  352,  296,  Ss,  297,  465,
 299,  300,  I70,  336,
 I7I.  ‘1535  Ss  24(  Same  as

 sy  302,  303.

 4A  ६9) मे
 (New)

 i5A  143:  I44.  754५  364  (same  as
 (New).  154)s  35§,  365  (same  as

 155).  424,  429.

 Clause  2.—  (Definitions)

 Shri  N.  R.  Muniswamy
 wash):  I  beg  to  move:

 (Wandi-

 Page  l,  line  7—

 for  “the  Ist  day  of  October,  1956”
 substitute:

 “a  day  to  be  notified  hereafter
 by  @  specia]  resolution  passed  by
 a  three-fourth  majority  of  the
 members  present  and  voting  in
 each  House  of  Parliament.”

 Shri  s.  5.  Mere  (Sholapur):  I  beg
 to  move:

 (i)  Page  l,  line  7—

 for  “Ist  day  of  October,  1956"  sub-
 stitute:

 “26th  day  of  January,  1957."

 (ii)  Page  l,  line  7—

 for  “the  Ist  day  of  October,  1956"
 substitute:

 “a  day  to  be  notified  by  the
 President  after  the  Boundary
 Commission  to  be  appointed  under
 the  provisions  of  the  Act  has  decid-
 ed  the  Boundary  disputes.”

 Shri  KR.  .D.  Misra  (Bulandshahr
 Distt.):  I  beg  to  move:

 Page  l,  line  7—

 for  “the  lst  day  of  October,  1956”
 substitute:

 ‘a  day  as  the  Centra)  Govern-
 ment  may,  by  notification  in  the
 Official  Gazette.  appoint.”

 Shri  Gadilingana  Gowd  (Kurnool):
 I  beg  to  move:

 Page  ,  line  3—
 Omit  “Mysore”.
 Shri  Krishnacharya  Joshi  (Yadgir)-

 I  beg  to  move:

 Page  lL  line  73  and  wherever  it
 occurs  in  the  Bill—

 for  “Mysore”  substitute  “Karna-
 taka”.

 Shri  Gadilingana  Gowd:  I  beg  to
 move:

 Page  lL  line  5—

 for  “existing  State  of  Travan-
 core-Cochin,  the  new  State  of
 Kerala”  substitute:

 “existing  States  of  Travancore-
 Cochin  and  Mysore,  the  new  State
 of  Kerala  and  Karnataka  7९४९८
 tively”.
 Shri  -Veeraswamy  (Mayuram-Re-

 served—Sch.  Castes):  I  beg  to  move:

 Page  1,  line  5—
 add  at  the  end:

 “and  in  relation  to  the  existing
 State  of  Madras,  the  new  State  Tamil-
 ad.”
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 Shri  Gadiltagana  Gowd:
 movre—

 I  beg  to

 Pare  1,  lines  20  and  2l—

 for  “ana  in  relation  to  the  new
 State  of  Kerala,  the  existing  State
 of  Travancore-Cochin”  substitute:

 “and  in  relation  to  the  new
 States  of  Kerala  anq  Karnataka
 the  existing  State  of  Travancore-
 Cochin  sna  Mysore.”

 Shri  Veeraswamy:  '  beg  to  move:

 Page  1,  line  2l—

 add  at  the  end:

 “and  in  relation  to  the  rew
 State  Tamilnad.  the  existing  State
 of  Madras.”
 Shri  M.  5.  Gurupadaswamy  (My-

 sore):  I  beg  to  move:

 Page  2—

 omit  lines  5  to  8.

 Shri  है.  0  .Misra:  I  beg  to  move:

 Page  2—

 for  lines  5  tu  8  substitute:

 “(h)  “law”  means  any  law.
 ordinance,  order,  byelaw,  rule.
 regulation  or  other  instrument
 having  the  force  of  law  in  the
 whole  or  in  any  part  of  the  terri-
 tory  of  India.  passed  or  made  by
 any  Legislature.  authority  or
 person  havine  power  to  make
 such  a  law,  ordinance,  order.
 byelaw,  rule,  regulation  or  instru-
 ment:”

 Shri  Veeraswamy:  I  beg  to  move:

 (i)  Page  2,  line  23—
 omit  “Madras”.
 (ii)  Page  2,  line  25—

 after  “Madhya  Bharat"
 “Madras”.
 Shri  Gadilingana  Gowd:  I  beg  ०0

 move:

 Page  2,  line  25—

 after  “Travancore-Cochin”
 insert  “and  Mysore”.

 insert
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 Shri  Veeraswamy:  I  beg  to  move:

 Page  2,  line  26—

 after  “Madhya  Pradesh”  insert
 “Tamilnad”-

 Shri  Gadilingana  Gowd:  I  beg  to
 move:

 Page  2,  ‘ire  27—

 after  “Kerala”  insert  ‘and-
 Karnataka”.

 Shri  द  P.  Nayar  (Chirayinkil):  I
 beg  to  move:

 Page  2—

 after  line  3l,  add:

 “Provided  that  in  the  case  of
 the  State  of  Travancore-Cochin,
 the  persons  who  immediately  be-
 fore  the  dissolution  of  the  Legisla-
 tive  Assembly  were  members  of
 that  Assembly  shall  be  deemed  to
 be  sitting  members.”

 Shri  Nesamony  (Nagerroil):  I  beg
 to  move:

 Page  3,  lines  7  and  &—

 for  “the  Ist  day  of  July,  1956”  sub-
 stitute:

 “the  2nd  day  of  May,  1956".

 Shri  Balasubramaniam  (Madurai):
 I  beg  to  move:

 Page  3,  line  8—

 for  “July”  substitute  “March”,

 Clause  3.—(Transfer  of  territury
 from  Hyderabad  to  Andhra  etc.)

 Shri  R.  S.  Diwan  (Osmanabad):  I
 beg  to  move:

 (i)  Page  3,  line  20—

 for  “and  Jukkal  circles”  sub-
 stitute  “circle”.

 (ii)  Page  3,  line  25—

 add  at  the  end:

 “Utnoor  taluk,  Bela  circle  of
 Adilabad  taluk,  Ada  and  Wakdi
 circles  of  Asafabag  taluk.”
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 Shri  Gadilingana  Gowd:  I  beg  to
 move:

 Page  3,—

 after  line  25,  add—

 “(h)  Kolar  District  of  Mysure”.
 Sbri  M.  R.  Krishna  (Karimnagar—

 Reserved—Sch.  Castes):  I  beg  to
 move:

 Page  3,—

 after  linc  25,  add:

 “(h)  Bijapur,  Dantevade,  Konta
 and  Anantgarh  taluks  of  Bastar
 district  of  Madhya  Pradesh;”
 Shri  Heda  (Nizamabad):  I  beg  to

 move:

 Page  3,—

 after  line  25,  add:

 “(b)  Sironcha  taluk  of  ChanJa
 district;

 (i)  Revenue  circle  of  Chandra
 Bandi  of  Raichur  taluka  in  Raichur
 district;

 (j)  Mudhole  revenue  circle  of
 Sedan  taluka,  Gurumitkal  revenue
 circle  of  Yadgi  taluka  and  Miryan
 revenue  circle  of  Cincholi  taluka
 in  Gulberga  district;”

 Shri  K.  G.  Deshmukh  (Amravati
 West):  I  beg  to  move:

 (i)  Page  3,  line  28—

 for  “State  of  Andhra  Pradesh”  sub-
 stitute  “State  of  Andhra”.

 Shri  Raghavachari  (Penukonda):  I
 beg  to  move:

 Page  3—
 after  line  32,  add:

 “(3)  As  from  the  appointed  day
 there  shall  be  added  to  the  State
 of  Andhra  Pradesh  the  territories
 comprised  in  revenue  firkas  of
 Bellary  including  Bellary  Muni-
 cipal  area,  Rupanagudi  and  Moka
 in  the  Bellary  Taluk  of  the  present
 Bellary  District  in  Mysore.  The
 said  territories;

 {a)  shall  cease  to  form  part  of
 the  existing  District  of  Bellary  of
 the  State  of  Mysore,  and

 (b)  shall  be  included  in  and
 become  part  of  Anantapur  Dis-
 trict  in  the  State  of  Andhra  Pra-  *
 desh.”

 Shri  Shankargauda  Patil  (Belgaum
 South):  I  beg  to  move:

 Page  3—

 after  line  32,  add:

 “(3)  As  from  the  appointed  day,
 the  Madakasira  taluk  of  Anan‘a-
 Pur  district,  shal)  cease  to  be:  part of  Andhra  State  and  the  said
 territory  of  Madakasira  taluk  will
 form  part  of  Tumkur  district  in
 the  new  State  of  Mysore.”
 Shri  Raghavachari:  I  beg  to  nove:
 Page  3—

 after  line  32,  add:
 “(3)  As  from  the  appointed  aay

 there  shal]  be  added  to  the  State
 of  Andhra  Pradesh  the  territories
 comprised  in  the  Sirugappa  taluk,
 the  Bellary  taluk,  the  Hospet
 taluk  and  the  area  of  the  Malla-
 puram  sub-taluk  in  which  the
 Dam  and  head  works  of  the  Tun-
 gabhadra  Project  are  situated  in
 the  present  Bellary  district  in
 Mysore  State,  The  said  territories:

 (a)  shall  cease  to  form  part  of
 the  existing  district  of  Bellary  in
 the  State  of  Mysore;  and

 (9)  shall  become  part  of  the
 Bellary  district  in  the  State  of
 Andhra  Pradesh.”

 Clause  4—  (Transfer  of  territory
 from  Travancore-Cochin  to  Madras)

 Shri  N.  R.  Muniswamy:  I  beg  to
 move:

 Pages  3  and  4—

 for  clause  4,  substitute:

 “(4).  (l)  As  from  the  appointed
 day,  there  shal]  be  added  to  the
 State  of  Madras  the  following  terri-
 fories,  namely:—
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 [Shri  N.  R.  Muniswamy]
 (a)  the  territories  comprised  in

 the  Agastheeswaram,  Thovala,
 Kalkulam  and  Vilavancode  taluks
 of  Trivandrum  district,  and

 (b)  the  territories  comprised  in
 the  Peermede  and  Devikulam
 taluks  of  Kottayam  district;  and

 (c)  the  Shencottah  taluk  (in-
 cluding  Puliyara  Hile  Pakuthy)
 of  Quilon  district;  and  thereupon
 the  said  territories  shall  cease  to
 ‘  rm  part  of  the  existing  State  of
 ‘lravancore-Cochin

 2(a)  The  territories  specified  in
 clause  (a)  of  sub-section  qa)
 shall  form  a  separate  district  to
 be  known  as  Nagarcoil  district  in
 the  State  of  Madras;

 (9)  the  territories  specified  in
 clause  (b)  of  sub-section  q)
 shall  be  included  in  and  become
 part  of  Mathurai  district  in  the
 State  of  Madras,  and

 (९)  the  Shencottah  taluk  (in-
 cluding  Puliyara  Hile  Pakuthy)
 of  Quilon  district  specified  in
 clause  (c)  of  sub-section  (l)  shall
 be  included  in,  and  become  part
 of  Tirunelveli  district  in  the  State
 of  Madras.”

 Shri  Veeraswamy:  I  beg  to  move:

 Page  3—

 for  lines  33  to  37,  substitute:

 “4.  As  from  the  appointed  day,
 there  shall  be  formed  a  new  Part
 A  State  to  be  known  as  “Tamil
 Nad”  comprising  the  existing  State
 of  Madras  excluding  Malabar  and
 South  Kanara  districts  and  includ-
 ing  Agasthcewaram,  Thovala,  Kal-
 kulam  and  Vilavancode  taluks  of
 Trivandrum  district,  Devikulam
 and  Peermede  taluk  of  Kottayam
 district  and  Shencottah  taluks  of
 Quilon  district.”

 Shri  Nesamony:  I  beg  to  move:

 (i)  Page  3,  line  36—

 after  “Shencottah  taluk”  insert:
 “as  it  was  before  the  first  day

 ef  Juiy,  1956".

 (ii)  Page  3,  line  38—

 after  “Quilon  district”  insert:

 “and  Devikulam  and  Peermede
 taluks  of  Kottayam  district”.

 (iii)  Page  4—

 for  lines  |  and  2,  substitute:

 “(b)  the  taluks  of  Agasthees-
 waram,  Thovala,  Kalkulam  and
 Vilavancode  shall  be  constituted
 into  a  district  and  Shencottah
 taluk  shall  form  part  of  Tirunel-
 veli  district.”

 Shri  Veeraswamy:  I]  beg  to  move:

 Page  4—

 for  lines  and  2,  substitute:

 “(b)  shall  be  included  in,  and
 form  part  of  a  new  district  to  be
 known  as  Kanyakumari  district
 in  the  State  of  Madars.”

 Shri  K.  G,  Deshmukh:  I  beg  to
 move:

 Page  4—

 after  line  2,  add—

 “and  thereupon  this  State  shall
 be  known  as  the  State  of  ‘Tamil-
 nad’.”

 Shri  Nesamony:  I  beg  to  move:

 Page  4—

 after  line  2,  add:

 “(c)  the  taluks  of  Devikulam
 and  Peermede  shall  form  part  of
 Madurai  district.”

 Clause  5  —(Formation  .of  Kerala
 State)

 Shri  K.  P.  Gounder  (Erode):  I  beg
 to  move:

 Page  4—

 for  clause  5,  substitute:

 “5.  q)  As  from  the  appointed  day,
 there  shall  be  added  to  the  State  of
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 ‘Travancore-Cochin  the  territories
 comprised  in—

 (i)  Malabar  District,  excluding
 the  islands  of  Laccadive  and
 Minicoy,  and

 (ii)  Kasargod  taluk  of  South
 Canara  district;  and  thereupon
 the  said  territories

 (a)  shall  cease  to  form  part  of
 the  State  of  Madras;

 (b)  shall  form  a  separate  dis-
 trict  to  be  known  as  Malabar
 District;
 and  the  State  of  Travancore-
 Cochin  shall  be  known  as_  the
 State  of  Kerala.”

 Shri  R.  D.  Misra:  I  beg  to  move:

 Page  4,  line  4—

 omit  “Part.  A”.

 Shri  Shankargauda  Patil:  I  beg  to
 move:

 Page  4—

 omit  line  12.

 Shri  I,  Eacharan  (Ponnani—Re-
 served—Sch.  Castes):  I  beg  to  move:

 Page  4—

 after  line  12,  add:

 “(iii)  Gudalur  taluk  of  the
 Nilagiris  district;”

 Shri  K.  हू,  Basu  (Diamond  AHar-
 bour):  I  beg  to  move:

 Page  4,  line  25,—

 for  “Mysore”  substitute  “Karna-
 taka”.

 Clause  7.—  (Formation  of  a  new
 Mysore  State)

 Shri  E.  6.  Deshmukh:  My  amend-
 ment  No.  67  is  the  same  as  amend-
 ment  No.  72  moved  by  Shri  K.  हू.
 Basu.

 Shri  Gadilingana  Gowd:  My  amend-
 ment  No.  29  is  the  same  as_  the
 amendment  No.  2  moved  by  Shri
 K.  K.  Basu.

 Shri  Raghavachari:  I  beg  to  move:

 Page  4,  line  27—

 add  at  the  end:

 “excluding  the  territories  trans-
 ferred  to  the  State  of  Andhra
 Pradesh  by  sub-section  (3)  of
 section  3."

 Shri  Gadilingana  Gowd:  I  beg  to
 move:

 Page  4,  line  27—  ‘

 add  at  the  end:

 “except  Kolar  district”.

 Shrimati  Maydeo  (Poona  South):
 I  beg  to  move:

 Page  4—

 for  lines  28  and  29,  substitute:

 “(b)  Belgaum  district  except
 Chandgad,  Khanapur,  Belgaum,
 Chikodi  (Nipani  Bhag),  Hukeri
 and  Athni  taluks;  and  Bijapur
 district;  and  Dharwar  district;  and
 Kanara  district  except  Karwar,
 Supa  and  Haliyal  taluks,  in  the
 existing  State  of  Bombay;”

 Shri  S.  S.  More:  I  beg  to  move:

 Page  4,  line  28—

 for  “taluka”  substitute:

 “and  Knenapur  taluks  and  pre-
 dominantly  Marathi  speaking  area
 of  Belgaum  taluka  to  be  deter-
 mined  by  a  Boundary  Commission
 and  the  Nipani  Bhag  of  Chikodi
 taluka  or  alternatively  the  pre-
 dominantly  Marathi  speaking  area
 of  Chikodi  taluka  to  be  determin-
 ed.  by  a  Boundary  Commission”.

 Shri  V.  P.  Pawar  (South  Satara):
 beg  to  move:

 Page  4,  line  28—

 after  “Chandgad  taluka”  insert:

 “predominantly  Marathi  speak-
 ing  contiguous  areas  of  180  vil-
 lages  from  Khanapur  taluka,  83
 villages  from  Belgaum  taluka  in-
 cluding  Belgaum  city,  44  villages
 from  Chikodi  taluka  including
 Nipani,  22  villages  from  Hukeri
 taluka  and  0  villages  from
 Athani  taluka”.
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 Shri  H.  G.  Vaishear  (Ambad):  My
 amendment  No.  358  is  the  same  as  the
 amendment  No.  34  moved  by  Shn
 Vv.  P.  Pawar:

 Shri  V,  P.  Pawar:  |  beg  to  move:

 Page  4,  linc  28—

 after  “Chandgad  taluka”  insert:

 “and  predominantly  Marathi

 speaking  contiguous  areas  of  the
 districts  of  Belgaum  and  Kanara
 to  be  determined  by  the  Boundary
 Commission”.

 Shri  H.  G.  Vaishnav:  My  amend-
 ment  No.  354  is  the  same  as  the  amend-
 ment  No.  35  moved  by  Shri  V.  P.
 Pawar.

 Shri  Altekar  (North  Satara):  I  beg
 to  move:

 (i)  Page  4,  line  28--

 after  “taluka”  insert:

 “and  Khanapur  taluka  and  pre-
 dominantly  Marathi  speaking  area
 of  Belgaum  taluka  to  be  determin-
 ed  by  a  Boundary  Commission  «nd
 the  Nipani  Bhag  of  Chikodi  taluka,

 or  alternatively  the  predominantly
 Marathi  speaking  area  of  Chikodi
 taluka  to  be  determined
 by  a  Boundary  Commission,  and
 the  predominantly  Marathi  speak-
 ing  villages  contiguous  to  Maha-
 rashtra  State  in  Athni  and  Huker!
 talukas  to  be  determined  by  a
 Boundary  Commission.”

 (ii)  Page  4—

 for  line  29,  substitute:

 “and  Dharwar  districts  and
 Kanara  district  except  Karwar
 and  Halyal  talukas  and  Supa
 Peta,  in  the  cxisting  State  of
 Bombay”.
 Shri  S.  S.  More:  I  beg  to  move:

 Page  4,  line  29—

 for  “Dharwar  and  Kanara  Dis-
 tricts”  substitute:

 “and  Dharwar  districts  and
 Kanara  district  except  Karwar
 and  F#fclval  talukas  and  Supa
 Peta;”

 Shri  Krishnacharya  Jeshi:  I  beg
 to  move:

 Page  4,  line  28—

 for  “Kanara"  substitute  “Kar-
 war".

 Shri  द  ह  Fawar:  I  beg  to  move:

 Page  4,  line  29—

 after  “Kanara  districts”  insert:

 “except  the  whole  ef  Karwar
 taluka,  Hallyal]  taluka  and  Supa
 Mahal.”

 ‘Shri  H.  G.  Vaishnav:  My  amend-
 ment  No.  355  is  the  same  as  the
 amendment  No.  36  moved  by  Shri
 V.  P.  Pawar.

 Shri  Shankargauda  Patil:  I  beg
 to  move:

 Page  4,  linc  29—  .

 after  “Kanara  districts,”  msert:

 “Akalkot  taluk,  South  Shola-
 pur  taluk  and  Sholapur  city  in
 Sholapur  district,  Jath  taluk  of
 South  Satara  district  and  Gadh-
 inglaj  and  Shirol  taluks  of  Kolha-
 pur  district,”

 Shri  H.  G.  Vaishnav:  I  beg  to
 move:

 (i)  Page  4,  line  30—

 after  “Tandur  taluks”  insert:

 “and  contiguous  Marathi  speak-
 ing  areas  of  Alnad  taluka”.

 (ii)  Page  4,  line  32—

 "after  “Udgir  taluks”  insert:

 “and  predominantly  Marathi
 speaking  contiguous  revenue  cir-
 cles  of  Hulsur  and  Bhalki  in
 Bhalki  taluka,  Torna  and  Aurad
 in  Santpur  (Aurad)  taluka  and
 Ladwanti  circle  in  Humnabad
 taluka.”

 Shri  R.  S.  Diwaa:  I  beg  to  move:

 Page  4,  line  32—

 after  “Udgir  taluks”  insert:
 “Bhalki  and  Hulsur  circles  of

 Bhalki  taluk,  Aurad  and  Tome
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 circles  of  Santpur  (Aurad)  taluk
 and  Ladwanti  circle  of  Humna.-
 bad  taluk."

 Shri  Shankargauda  Patil:  |  beg  to
 move:

 द

 (i)  Page  4,  line  35—

 omit  “except  Kasaragod  taluk”.

 (ii)  Page  4,  line  36—

 after  “Coimbatore  district"  insert:

 “Talvadi  firka  of  Gopichettipal-
 ayam  taluk  in  Coimbatore  diz-
 trict,  Nilgiri  district  and  Hosur
 taluk  of  Salem  district”.

 (iii)  Page  5,  lines  2  to  +e

 for  “and  the  said  Kollegal  taluk
 shall  be  included  in,  and
 become  part  of,  Mysore  dis-
 trict,  in  the  new  State  of
 Mysore.”  substitute:

 “and  the  said  Kollegal  taluk
 and  Talavadi  firka  shail  be
 included  in  and  become  puri  of
 Mysore  district  and  the  said
 taluks  of  Akalkot,  South  Shola-
 pur,  Jath,  Gadhinglaj,  Shirol
 and  the  territory  of  Sholapur
 city  shall  form  a  district  called
 Sholapur  district  in  the  mew
 State  of  Mysore.”

 Clause  8.—  (Bombay)

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  I  beg  to  move:

 Pages  5  and  6—

 for  clauses  8  to  10,  substitute:

 “6.  As  from  the  appointed  §  day,
 there  shall  be  formed  a  new  Part  A
 State  to  be  known  as  the  Sta‘e  ci
 Bombay  comprising  the  following  ter-
 ritories,  namely:—

 (a)  the  existing  State  of  Bombay
 excluding—

 (i)  Belgaum  district  except
 Chandgad  taluka  and  Bijapur,
 Dharwar  and  Kanara  _  districts,
 and

 (ii)  Abu  Reed  taluka  in  the
 Banaskantha  district;

 (b)  Abmadpur,  Nilanga  and  Udgir
 taluks  of  Bidar  district,  Nanded  dis-
 trict  except  Bichkonda  and  Jukkal
 circles  of  Deglur  taluk  and  Mudhol
 Bhiansa  and  Kuber  circles  of  Mudhol
 taluk,  and  Islapur  circle  of  Boath
 taluk,  Kinwat  taluk  and  Rajura
 taluk  of  Adilabad  district,  in  the
 existing  State  of  Hyderabad;

 (९)  Buldana,  Akola,  Amaravati,
 Yeotmal,  Wardha,  Nagpur,  Bhandara
 and  Chandi  districts  in  the  existing
 State  of  Madhya  Pradesh:

 (d)  the  territories  of  the  cxisting
 State  of  Saurashtra:  and

 (e)  the  territories  of  the  existing
 State  of  Kutch;

 and  thereupon  the  said  _  ierritories
 shall  cease  to  form  part  of  the  exist-
 ing  States  of  Bombay,  Hyderabad,
 Madhya  Pradesh,  Saurashtra  and
 Kutch,  respectively.”

 Shri  S.  8.  More:  I  beg  to  move:

 Page  5,  line  5—

 for  “As”  substitute  “Two  years”  and;

 Shri  Altekar:  I  beg  to  move:

 Page  5—

 ay  line  5,—

 for  “As”  substitute  “For  two  vears”
 (ii)  line  5,—

 add  at  the  end:

 “After  the  said  period  of  two  years
 the  said  territories  shall  automatically
 merge  in  the  State  of  Maharashtra.”

 Shri  8.  s.  More:  I  beg  to  move:

 Page  5,  line  5—

 jor  “Part  C”  substitute  “Part  A”.

 Shri  H.  G.  Vaishnav:  I  beg  to.
 move:

 Page  5—

 omit  lines  9  to  13.
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 Shri  8.  5.  Mere:  I  beg  to  move:

 (i)  Page  5—

 for  lines  9  to  I3,  substitute:

 “(b)  Thana,  Kolaba  and  Ratna-

 .after  line  5  add:

 “(2)  After  the  termination  of
 the  period  of  two  years,  as  pro-
 vided  above,  the  State  of  Bombay
 shall  automatically  merge  with
 and  form  part  of  the  State  of
 Maharashtra.

 Shri  V.  P.  Pawar:  I  beg  to  move:

 Page  5—

 after  line  15,  add:

 “Provided  that  the  State  of  Bombay
 -ghall  automatically  be  integrated  with
 _and  merged  in  the  neighbouring
 State  of  Maharashtra  within  a  period
 of  five  years,  unless  the  Parliament
 may  resolve  otherwise  about  the
 future  of  Bombay.”

 Shri  Raghubir  Sahai  (Etah  Distt.—
 ‘North-East  cum  Budaun  Distt.—
 East):  I  beg  to  move:

 Page  5—

 after  line  15,  add:

 “Provided  that  after  a  lapse  of
 five  years  from  the  date  of  inaugu-
 ration  of  the  State  of  Bombay  as
 contemplated  above,  this  decision
 may  be  reviewed.”

 Shri  ्,  B,  Gandhi  (Bombay  City—
 North):  I  beg  to  move:

 Page  5—

 after  line  15,  add:

 “Provided  that  the  Government
 of  India  shall,  within  a  period  not
 exceeding  five  years,  review  the
 question  of  continuance  or  other-
 wise  of  the  State  of  Bombay  as  a
 Part  C  State  and  place  the  matter
 before  Parliament."
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 Shri  Telkikar  (Nanded):  I  beg  to
 move:

 Page  5—

 after  line  I5,  add:

 “Provided  that  the  so  formed
 Part  C  State  of  Bombay  shall
 automatically  be  integrated  with
 and  merged  in  the  State  of  Maha-
 rashtra  within  a  period  of  two
 vears  from  the  appointed  day.”

 Shri  H.  G,  Vaishnav:  I  beg  to
 move:

 Page  5—

 after  line  15,  add:

 “Provided  that  the  said  Part  C
 State  of  Bombay  shall  automati-
 cally  be  integrated  with  and
 merged  in  the  neighbouring
 State  of  Maharashtra  within  a
 period  of  two  years.”

 Shri  Dabhi  (Kaira  North):  I  beg  to
 move:

 (i)  Page  5—

 after  line  15,  add

 “Provided  that  the  Government
 may,  after  ascertaining  the  will
 of  the  people  of  the  State  of
 Bombay  through  a  plebiscite
 taken  after  a  period  of  five  years
 from  the  appointed  day,  review
 the  question  of  the  State  of  Bom-
 bay  and  place  the  same  before
 Parliament.”

 (ii)  Page  5—

 after  line  15,  add:

 “Provided  that  the  Government
 of  Bombay  may,  after  ascertain-
 ing  the  will  of  the  people  of  the
 State  of  Bombay  through  a
 democratic  method  after  a  period
 of  five  years  from  the  appointed

 same  before  Parliament.”
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 New  Clause  8A

 Shri  M.  S.  Gurupadaswamy:
 beg  to  move:

 Page  5—
 after  line  15,  add:

 “8A.  As  from  the  appointed
 day,  the  offices  of  the  new  State
 of  Maharashtra  shall  be  located
 in  the  city  of  Bombay.”

 Clause  9—  (Formation  of
 rashtra  State)

 Shri  E.  D.  Misra:  I  beg  to  mn”  e:

 Page  5,  line  7—

 omit  “Part  A”.

 Shri  Gadilingana  Gowd:

 Maha-

 move:
 Page  5—

 after  line  18,  insert:
 “(a)  Greater  Bombay,
 (b)  Borivali  taluka  of  Thana

 district,  except  the  villages  of

 Bhayandar,  Dongri,  Ghod
 Bunder,  Kashi,  Mire,  Rai  Murdhe
 and  Uttan,  and

 (c)  the  villages  of  **Mulund
 and  Nahur  in  Thana  taluka  of
 Thana  district,  and  thereupon  the
 said  territories  shall  cease  to
 form  part  of  the  existing  State
 of  Bombay.*  mn

 Shri  S.  S.  More:  I  beg  to  move:

 Page  5—

 for  lines  9  to  35,  substitute:

 “(a)  Greater  Bombay,  Thana,
 West  Khandesh,  East  Khandesh,
 Nasik,  Danga,  Ahmednagar,  Sho-
 lapur,  South  Satara,  North  Satara,
 Kolhapur,  Ratnagiri,  Kolaba,  and
 Poona  Districts;  Chandgad  Taluka
 and  contiguous  Marathi  speaking
 areas  of  Khanapur,  Belgaum,
 Chikodi,  Athani,  Raibag  and
 Mukeri  Talukas  of  Belgaum  Dis-
 trict;  Supa,  Karwar,  Halyal
 Talukas  and  contiguous  Marathi
 speaking  areas  of  Yellapur  and
 Ankola  Talukas  of  Kanara  Dis-
 trict,  in  the  existing  State  of
 Bombay;

 I

 I  beg  to

 (b)  Osmanabad,  Bhir,  Auranga-
 bad,  Parbhani,  and  Nanded  Dis-
 tricts  and  Ahmedpur  Nillanga  and
 Udgir  Talukas  and  contiguous
 Marathi  spesking  areas  of  Bhalki,
 Santapur,  Aurad  and  Humnabad
 Talukas  of  Bidar  district;  conti-
 guous  Marathi  Adilabad,  Asifabed
 and  Shirpur  Talukas  of  Adilabad
 District  and  contiguous  Marathi
 speaking  areas  of  Aland  Taluka
 of  Gulbarga  District  in  the  exist-
 ing  State  of  Hyderabad;  and

 (c)  Budana,  Akola,  Amravati,
 Yeotmal,  Wardha,  Nagpur,  Bhan-
 dara  and  Chanda  District  and
 contiguous  Marathi  speaking  areas
 of—

 (l)  Warasuni,  Balagost  and
 Baihar  Talukas  of  Balaghat  Dis-
 trict;

 (2)  Sawnsar  Taluka  of  Chhind-
 wada  District;

 (3)  Bhainsdehi  and  Multai  Ta-
 lukas  of  Betul  District;  and

 (4)  Burhanpur  Taluka  of  Nimar
 District;

 In  the  existing  State  of  Madhya
 Pradesh;  and  thereupon  the  said
 territories  shall  cease  to  form  part
 of  the  existing  States  of  Bombay,
 Hyderabad  and  Madhya  Pradesh
 respectively.

 (lA)  The  various  contiguous
 Marathi  speaking  areas  mentioned
 in  sub-section  ]  of  this  section
 shall  be  included  in  and  become
 part  of  those  adjoining  Districts
 as  may  be  determined  by  the
 Boundary  Commission,  in  the
 State  of  Maharashtra.”
 Shri  दल  P.  Pawar  :  I  beg  to  move:

 Page  5—

 for  lines  I9  to  35,  substitute:

 “(a)  Greater  Bombay,  Thana,
 West  Khandesh,  East  Khandesh,
 Nasik,  Dangs,  Ahmednagar,
 Sholapur,  South  Satara,  North
 Satara,  Kolhapur,  Ratnagiri,  Kola-
 ba  and  Poona  districts;  Chandgad
 taluka  and  contiguous  Marathi
 speaking  areas  of  Khanapur,
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 {Shri  द  P.  Pawar]
 Belgaum,  Chikodi,  Athani,  Raibag
 and  Hukeri  talukas  of  Belgaum
 district;  Supa,  Karwar,  Halyal
 talukas  and  contiguous  Marathi
 speaking  arcas  of  Yellapur  and
 Ankola  talukas  of  Kanara  district,
 in  the  existing  State  of  Bombay;

 (b)  Osmanabad,  Bhir,  Auranga-
 bad,  Parbhani,  and  Nanded  dis-
 tricts  and  Ahmedpur  Nillanga  and
 Udgir  talukas  and  contiguous
 Marathi  speaking  areas  of  Bhalki
 Santapur,  Aurad  and  Humnabad
 talukas  of  Bidar  district;  contigu-
 ous  Marathi  speaking’  areas  of
 Aland  taluka  of  Gulbafga  district
 in  the  existing  State  of  Hydera-
 bad;  and

 (c)  Buldana,  Akola,  Amravati,
 Yeotmal,  Wardha,  Nagpur,  Bhan-
 dara  and  Chanda  districts  and
 contiguous  Marathi  speaking  areas
 of—

 (i)  Warasuni,  Balaghat  and
 Baihar  talukas  of  Bafaghat  dis-
 trict:

 (ii)  Sawnsar  taluka  of  Chhind-
 wada  district;

 (iii)  Bhainsdehi  and  Multai
 talukas  of  Betul  district;  and

 (iv)  Burhanpur  taluka  of  Nimar
 district:

 in  the  existing  State  of  Madhya
 Pradesh;  and  thereupon  the  said
 territories  shall  cease  to  form
 part  of  the  existing  States  of
 Bombay,  Hyderabad  and  Madhya-
 Pradesh  respectively.

 (lA)  The  various  contiguous
 Marathi  spcuking  areas  mention-
 ed  in  sub-section  (l)  of  this  sec-
 tion  shail  be  included  in  and  be-
 «ome  part  of  those  adjoining  dis-
 tricts  in  the  State  of.  Maharashtra
 as  may  be  determinéd  by  the
 Boundary  Commission.”

 Shri  H.  G.  Vaishnav:  I  beg  to  move:

 Page  5—

 Jor  lines  9  to  35,  substitute:

 “(a)  Greater  Bombay,  Thana,
 Nasik,  Dangs,  East  Khandesh,
 West  Khandesh,  Ahmednagesr,
 Sholapur,  North  Satara,  South
 Satara,  Kolhapur,  Kolaba,  Ratna-'
 हां  and  Poona  districts,  Chandgad
 taluka  and  contiguous  Marathi
 speaking  areas  of  Belgaum  (in-
 cluding  Belgaum  city),  Khanapur,
 Chikodi,  Athni,  Raibag  and
 Mukeri  talukas  of  Belgaum  dis-
 trict;  Supa,  Karwar  and  Halyal
 talukas  and  contiguous  Marathi
 speaking  areas  of  Ycllapur  and
 Ankala  talukas  of  Kanara  dis-
 trict  in  the  existing  State  of  Bom-
 bay;

 (b)  Osmanabad,  Bhir,  Auranga-
 bad,  Parbhani  and  Nanded  dis-
 tricts,  Ahmedpur,  Nilanga  and
 Udgir  talukas,  and  _  contiguous
 Marathi  speaking  areas  of  Bhalki,
 Santapur  (Aurad),  and  Humna-
 bad  talukas  of  Bidar  district,  Adi-
 labad,  Asifabad  and  Shripur  talu-
 ka  of  Adilabad  district  and  Aland
 taluka  of  Gulbarga  disirict  in  the
 existing  State  of  Hyderabad;  and

 (९)  Bhandara,  Nagpur,  Chanda,
 Wardha,  Amravati,  Yeotmal,  Ako-
 Ja  and  Buldhana_  districts;  and
 contiguous  Marathi  speaking
 areas  of—

 (i)  Saugar  taluka  of  Chhind-
 wada  district;

 (ii)  Bhainsdehi  and  Multai
 talukas  of  Betul  district;

 (iii)  Warasuni,  Balaghat  and
 Baihar  talukas  of  Balaghat  dis-
 trict;

 (iv)  Bastar;  and

 (v)  Burhanpur  taluka  of  Nimar
 district  in  the  existing  State  of
 Madhya  Pradesh;
 and  thereupon  the  afore-men-
 tioned  territories  shall  cease  to
 form  part  of  the  exisTing  States
 of  Bombay,  Hyderabad  and
 Madhya  Pradesh  respectively  and
 will  be  included  in  adjoining  dis-
 tricts  of  the  State  of  Maharash-
 tra.”



 43727  States  Reorgauisatiun  Bill  3  AUGUST  2956  States  Reorganisation  Bill  472g

 Shri  5.  5.  Mere:  I  beg  to  move:

 Page  5—

 for  lines  9  to  23,  substitute:

 “(a)  Greater  Bombay,  Thana
 district,  West  _Khandesh,  Nasik.
 Dangs,  Ahmednagar,  Sholapur,
 South  Satara,  North  Satara,  Kol-
 hapur,  Ratnagiri,  Kolaba  and
 Poona  districts  and  Chandgad.
 Khanapur  and  Belgaum  taluks  of
 Belgaum  district,  in  the  exiting
 State  of  Bombay;”

 Dr.  Ram.  Rao  (Kakinada):  I  beg  to
 move:

 Page  5—  +

 (i)  line  19,  before  “Thana”  in-
 sert:  “Greater  Bombay  and”;  and

 (ii)  lines  39  and  20,  omit:

 “except  the  portions  specified  in
 clauses  (b)  and  ({(c)  of  section
 B.".

 Shrimati  Rena  Chakravartty  (Basir-
 ‘hat):  My  amendment  No.  I3  is  the
 same  as  amendment  No.  ]  moved  by
 Dr.  Rama  Rao.

 Shri  Altekar:  I  beg  to  move:

 Page  5,  lines  9  and  20—

 jor  “Thana  district  except  the
 portions  specified  in  clause  (b)
 and  (c)  of  section  8”  substitute:

 “Greater  Bombay  and  Thana
 alistrict.”.

 Shri  Nand  Lal  Sharma  (Sikar)
 beg  to  move

 (i)  Page  5,  line  9—

 before  “Thana”,  insert  “Greater
 ‘Bombay,”.

 (ii)  Page  5,  lines  39  and  20—

 omit  “except  the  portions  specified
 in  clauses  (b)  and  (c)  of  section  8”.

 Shri  N.  R.  Muniswamy:  I  beg  to
 ‘move:

 Page  5,  line  2—

 omit  “Dangs”.

 Shri  Altekar:  I  beg  to  move:

 (i)  Page  5,  lme  ZB

 after  “district”  insert:

 “and  Khanapur  taluka,  and
 predominantly  Marathi  speaking
 area  of  Belgaum  taluka  to  be
 determined  by  a  Boundary  Com-
 mission,  and  Nipani  Bhag  of
 Chikodi  taluka,  or  alternatively
 the  predominantly  Marathi
 speaking  area  of  Chikodi  taluka
 to  be  determined  by  a  Boundary
 Commission,  and  the  predomi-
 nantly  Marathi  speaking  villages
 contiguous  to  Maharashtra
 State  in  Athni  and  Hukeri
 talukas  to  be  determined  by  a
 Boundary  Commission.”

 (ii)  after  “district”  insert  “and
 Karwar  and  Halyal  talukas  and
 Supa  Peta  of  North  Kanara  dis-
 trict,”,

 Shrimati  Jayashri
 urban):  I  beg  to  move:

 (Bombay-Sub-

 Page  5,  line  24—

 omit  “The  villages  Mulund  and
 Nahur  in  Thana  taluka”.

 Shri  R.  C.  Sharma  (Morena-Bhind):
 I  beg  to  move:

 (i)  Page  5,  line  30—

 jor  “Amravati”  substitute  “Amravati
 excluding  Melghat  tehsil”.

 (ii)  Page  5,  line  3—

 jor  “Bhandara”
 “Bhandara
 tehsil”.

 Shri  K.  G  Deshmukh:  I  beg  to
 move:

 Page  5,  line  3]—

 substitute
 excluding  Gondia

 after  “districts”  imsert:

 “Burhanpur  taluk  of  Nimar  dis-
 trict;  Bhainsdehi  and  Multai
 taluks  in  Betul  district  and  Saun-
 sar  taluk  of  Chhindwara  district”.
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 Shri  Altekar:  I  beg  to  move:

 Page  5,  line  31—

 after  “districts”  insert:

 “Waraseoni,  Balaghat  and  Bai-
 har  tahasil  of  Balaghat  district;
 Saunsar  tahasi]  of  Chhindwara
 district;  Bhainsdehi,  Betul  and
 Multai  tahasils  of  Betul  district,
 and  Berhanpur  tahasil  of  Nimar
 district”.

 Shrimati  Maydeo:  I  beg  to  muve:

 Page  5,—

 after  line  32,  add:

 “(d)  Khanapur,  Belgaum,  Chi-
 kodi  (Nipani  Bhag),  Hukeri  and
 Athni  taluks  in  Belgaum  district,
 in  the  existing  State  of  Bombay;

 (e)  Karwar,  Supa  and  Halyal
 taluks  in  Kanara  district  in  the
 existing  State  of  Bombay;  and

 (f)  (i)  Greater  Bombay;
 (ii)  Borivali  taluka  of  Thana

 district,  except  the  villages  of
 Bhayandar,  Dongri,  Ghod  Bunder,
 Kashi  Mire,  Rai  Murdhe,  and
 Uttan;  and

 (iii)  The  villages  of  Mulund
 and  Nahur  in  Thana  taluka  of
 Thana  district  in  the  existing
 State  of  Bombay;”.
 Shri  Nand  Lal  Sharma:

 move:

 Page  5,  line  34—

 omit  “Bombay”.
 Shri  Telkikar:  I  beg  to  move:

 (i)  Page  5,.lines  37  and  38—

 after  “Udgir  taluks”  insert:
 “Bhalki  and  Hulsur  circles  of

 Bhalki  Taluk,  Aurad  and  Torana
 circles  of  Santpur  (Aurad)  taluk
 and  Ladwanti  circle  of  Humnabad
 taluk.”

 (ii)  Page  5,  line  40—
 after  “taluk”  insert:
 “Utnoor  taluk,  Bela  circle  of

 Adilabad  taluk,  Ada  and  Wakadi
 circle  of  Asafabad  taluk  of  Adila-
 bad  district”.

 I  beg  to

 Shei  Ga@ilingnma  Gowd:  I  beg  to
 move:

 Page  5—

 after  lime  4)  add:

 “(3)  Bombay  shall  be  capital  of
 State  of  Maharashtra

 Shri  8S.  R-  Telkikar:  I  beg  to  move:

 Page  5—  हर

 after  lime  4l,  add:

 “(3)  The  city  of  Bombay  will
 continue  to  be  the  capital  of  both
 the  States  of  Maharashtra  and
 Bombay  until  the  state  of  Bombay
 is  finally  merged  in  the  State  of
 Maharashtra”.

 Clause  6.—  (Formation  of  Gujarat
 State)

 Shri  R.  D.  Misra;  I  beg  to  move:

 Page  6,  line  2—
 omit  “Part  A”.

 Shri  N.  R-  Muniswamy:
 move:

 Page  6,  line  6—

 after  “Broach”  insert  “Dangs”.

 I  beg  to

 Shrimatij  Jayashri:  I  beg  to  move:

 (i)  Page  6,  line  6—

 after  “Surat”  insert:

 “Dang  and  Umargaon”

 (ii)  Page  6,  line  6—

 after  Surat  insert:

 “and  Dangs”

 (iii)  Page  6,  line  6—

 after  “districts”  insert:

 “Umargaon  taluka  of  Thana  dis-
 trict  and  Navapur  taluka  of  West
 Khandesh  लाडॉघाल

 Shri  N.  R.  Muniswamy:  I  beg  to
 move:

 Page  6—

 omit  lines  2  to  14.
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 Clause  ll—  (Formation  of  a  new
 Madhya  Pradesh  State)

 Shri  R.  D.  Misra:  I  beg  to  mr  ve:

 Page  6,  lime  6—

 omit  “Part  A”.

 Shri  K.  G.  Deshmukh:  I  beg  (०
 move:

 Page  6,  line  16—
 for  “Madhya  Pradesh”  substi-

 tute  “Mahakoshal”.
 Shri  R.  0.  Sharma:  I  beg  to  move:

 Page  6,  line  9—

 for  “districts”  substitute  “areas”.

 Shri  Nand  Lal  Sharma:  I  beg  to
 move:

 Page  6—

 (i)  omit  lines  2]  to  24;

 (ii)  omit  line  26

 (iii)  line  28

 omit  “Madhya  Bharat,  Rajasthan”.

 (iv)  line  29,—

 omit  “and  Vindhya  Pradesh”.

 (v)  omit  lines  30  and  31.

 Shri  N.  R.  Muniswamy:  I  beg  to
 move:

 Page  6,  line  22—

 for  “Sunel  tappa  of  Bhanpura  Teh-
 sil  of”  substitute  “the”.

 Shri  8.  C.  Singhal  (Aligarh  Distt.):
 beg  to  move:

 Page  6,—

 (i)  omit  line  26

 (ii)  line  20,—

 omit  “and  Vindhya  Pradesh”.

 Clause  I2—  (Formation  of  «anew
 Rajasthan  State)

 Shri  BR.  D  Misra:  I  beg  to  move:

 Page  6,  line  33—

 omit  “Part  A”.

 Shri  Nand  Lel  Sharma:  I  beg  to-
 move:

 Page  6,  line  35  and  36,—

 omit  “except  Sironj  sub-division  of
 Kotah”.

 Shri  N.  R-  Muniswamy:  I  beg  to.
 move:

 Page  7,  line  4—

 for  “Sunel  tappa  of  Bhanpura’
 Tehsil  of”  substitute  “the”.

 Shri  Nand  Laj  Sharma:  I  beg  to-
 move:

 Page  7,  line  7—

 omit  “Rajasthan”.

 Shri  N.  है,  Muniswamy:  |  beg  to
 move:

 Page  7—

 omit  lines  9  to  13.
 Clause  3.—(Formation  of  «  new

 Punjab  State)

 Shri  R.  D.  Misra:  I  beg  to  move:

 Page  7,  lines  4  and  5,—

 omit  “Part  A”.

 Shri  Nand  Lal  Sharma:  I  beg  to
 move:

 Page  7—

 (i)  after  line  19,  add:

 “(c)  the  territories  of  the  exist-
 ing  State  of  Himachal  Pradesh.”
 (ii)  line  22—

 after  “Union”  insert:
 “Himachal  Pradesh”.

 Clause  4.—(Amendment  of  the  First.
 Schedule  to  the  Constitution)

 Shri  RB.  0.  Misra:  I  beg  to  move:
 Pages  7  to  9—

 jor  clause  l4,  substitute:
 ‘l4.  Amendment  of  the  First

 Schedule  to  the  Constitution:
 As  from  the  appointed  day,  for
 the  First  Schedule  to  the  Consti-
 tution  the  following  Schedule
 shall  be  substituted,  namely:—
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 [Shri  R.  0.  Misra]  \
 “FIRST  SCHEDULE

 [Articles  I  and  4]

 Name  Territories

 I.  STATES
 LL  Andhra  Pradesh  The  territories  which  were  comprised  in  Srikakulam,  Visakapamam,

 Ean  Godavari,  West  Godavari  ishna,  Guntur,  Nellore,  Kur-
 nool,  Anantpur,  Cuddapah  Chittoor  districts  and  in  the  Alur,

 T9:
 (a)  the  districts  of  Hyderabad,  Medak,  Nizamabad,  K.

 Se  Aarts  Sad  ncn
 ce

 ne (०  whur  district;  K
 taluk  of  Gulbarga  district;

 (cp  Tandur  taluk  of  Gulbarga  district;
 d)  Zahireabad  taluk  (excluding  Nirna  circle),  Nyalkal  लंफ्ट  of

 Bidar  ‘Taluk  and  Narayankhed  taluk  of  Bidar  district
 (©)

 Bichkonda
 and  Jukkal  circles  of  Deghar  taluk  of  Nanded strict;

 (f)  Mudhol,  Bhiansa  and  Kuber  circles  of  Mudhol  mluk  of
 Nanded  district;  and

 (g)  Adilabad  district  except  Islapur  circle  of  Boath  tahuk,
 Kinwat  taluk  and  Rajura  taluk  of  the  Hyderabad  State  added
 to  the  Strate  of

 al
 under  section  3  of  the  State  Reorga-

 nization  I
 Nore—Alur  and  Adoni  taluks,  were  inchided  in  and  tecome  part of  Kurnool  district,  Rayadurg  taluk  of  district

 and  the  territories  specified  in  (b),  (c),  (d).  (८)  हाते  (f}  above
 were  included  in  and  became  part  of  Mahbubnaga:,  Hydera-
 bad,  Medak,  Nizamabed  and  Adilabad  districts  respectively,
 onthe  State  of  Andhra  Pradesh.

 2.  Assam  The  territories  which  immediately  before  the  commencement  of
 this  Constirurion  were  comprised  in  the  Province  of  Assam,  the
 Khasi  States  and  the  Assam  Tribel  Areas  but  excluding  the  teni-
 tories  specified  in  the  Schedule  to  the  Assam  (Alteration  of
 Boundaries)  Act,  I95L.

 3.  Bihar  t  The  territories  which  immediately  before  the  commencement  of
 this  Constitution  were  cither  comprised  in  the  Province  of  Bihar
 or  were  being  administered  as  if  they  formed  part  of  that  Pro-
 vince.

 4.  Gujerat’  The  territories  which  were  comprised  in  Bansskantha  district
 except  Abu  Road  taluka,  and  Amreli,  Mehsana,  Sabarkanths
 Ahmedabad,  Kaira,  Panch  Mahals,  ‘Baroda,  Broech  and  Surat
 districs  of  the  State  of  Bombay,  the  territories  of  the  State  of
 Saurashtra;  and  the  tenitories  of  the  Seate  of  Kutch  formed  part

 nee
 State  under  section  ic  of  the  States  Reorganisstion

 ‘1956.

 +.  Kerala  «  (a)  The  territories  of  the  Sete  of  Travancore-Cochin  which

 were  comprised  in  corresponding  Indian  Sete  (excludirg

 (b)  the  territories  comprised  in  Malabar  district  (exchoding the  islands  of  Laccadive  and  Minicov);  and
 (c)  Kasargod  taluk  of  South  Kanara  district  formed  part  of

 aa  ae  Sees  Ioan
 $  of  the  States  Reorganisetion

 osc,
 Nore—The  territories  specified  in  (b)  and  (८)  atove  shall  form  a

 separate  ह... ड  in  the  Some  of  Kerala.
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 Terriwrics

 7.  Madras.  .

 .S  Maharashtra  .

 .  The  of  the  State  of  Madhya  Pradesh  which  imme- ba
 iavcly  before  the  commencement  of  this  Consicution  were

 (b)  the  territories  of  the  States  of  Madhya  Bharat  which  imme-
 dimely  before  the  commencement  of  this  Constitution  were
 comprised  in  the  corresponding  Indian  State  excluding  Sunel
 tappe  of  Bhanpura  Tahasil  of  Mandsaur  district;

 {c)  the  territories  Which  immediately  before  the  commencemen
 this  Constitution  was  comprised  in  the  Chief  Commissioner

 Province  of  Pantha  -  Piploda;

 oe)
 sub-division  of  Kotah  district  of  the  Sune  of  Rajas-

 (e  territories  of  the  State  of  Bhopal  which  were  immediately
 “Beane  the  commencement  of  this  Constitution  being  adminis-
 tered  as  if  they  were  a  Clief  Commissioner's  Province  of  the
 same  name;

 (D  the  territories  of  the  State  of
 Viadhye

 Pradesh  which  imme-
 ‘ately  before  the  commencement  1: छ  Constitution  were

 comprised  in  the  corresponding  Indian  State;  formed  pert
 of  the  State  of  Madhya  Pradesh  under  section  I  of  the  States
 Reorganisation  Act,  1956

 Note—Sironj  sub-division  specified  in  sub-clause  (d)  Was  included
 in  and  became  part  of  Bhilsa  district  in  the  new  State  of
 Madhya  pradesh.

 -  qQ  The  territories  which  immedimely  before  the  commencement
 of  this  Constitution  were  cither  comprised  in  the  Province  of
 Madras  or  were  being  administered  as  if  they  formed  part  of  that
 Province,  but  excluding;

 (a)
 ca  brheniger  gg  pas  eS  grey

 Godavesi
 पाए,  €,  Kurnool,  Cuddapah Chittoor  districts  and  Bellary  district  (transferred  to  Andhra

 State  and  the  State  of  Mysore  under  sections  3  and  4  of  the
 Andhra  State  Act.  1953)3

 (b)  Malabar  district  except  Laccadive  and  Minicoy  Islands
 transferred  to  the  State  of  Kerala  under  section  $  of  the  S:ates
 Reorganisation  Act.  19563

 (c)  Laceadive  and  Minicoy  Island  of  Malabar  district  and
 Amindivi  Island  of  South  Kansra  district  which  formed  a
 Union  territory  under  section  6  of  the  Srates  Reorganisation
 Act,  19563  and

 (d)  South  Kanara  district  except  Kasargod  taluks  and  Amindi:
 Island,  and  Kollegal  taluk  of  Coimbarore  district  = to  the  State  of  Mysore  under  section  7  of  the  States  Reorgs- nisaion  Act.  1956.

 (2)  The  territories  of  Agasthecswaram,  Thovala,  Kalkulam  and
 Vilavancode  taluks  of  Trivandrum  district  and  Shencottah  taluks
 of  Quilon  district  of  the  Travancore-Cochin  State,  formed  part  of
 the  State  of  Madras  under  section  4  of  the  States  Reorganisstion
 Act,  1956.

 .

 @  The  territories  of  Thana  district  (excluding  Borivali  taluk
 except  the  villages  of  B  ndar,  Dongri,  Ghod  Bunder,  Kashi,
 Mire,  Rai  Murdhe  and  7  and  the  Villages  Mulund  and
 Nahur  in  Thana  taluk),  West  Khandesh,  Khandesh,

 Ahmed
 Stara,

 epee  ape
 ,  Ratnegiri,  Kolabe  and  Poona  districts

 Chandgad  taluk  of  Belgeurn  district  of  the  State  of  Bombey;)
 335  LSD.
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 Name  Territories

 9.  Mysore

 Io,  Orissa

 Ii.  Punjab

 1  Rajasthan;.

 3.  Uttar  Pradesh

 Ahmadpur,  Nilanga  and  Udgir  taluks  of  Bidar  district,  Nanded @)
 हत्ता,  cacept  Bich  Konda  and  Jukksl  circles  of  Degiur  taluke  and

 circle  of  Bosth  taluk,  Kinwat  taluka  and  Rajura  taluka  of  Ad  >]  +क]
 ताडपांल  of  Hyderabad  State;  and

 Buldans,  Akola,  Amravati,  Yeotmal.  Wardha,  Nagpur,  Bhanders ७
 ‘Chada  districrs  in  the  ‘State  of  Madhya  Pradesh  formed  past

 of  the  new  State  of  Maharashtra  under  section  9  of  the  States
 Reorganisation  Act,  1956.

 (a)  The  territories  of  the  State  of  Mysore  which  immediately  before
 the  commencemer’  of  this  Constitution  were  comprised  in
 corresponding  Indian  State;

 2)  Belgaum  district
 except

 t  Chandgad  taluk  and  Byspur,  Dharwar :
 and  Kanara  districts  of  the  State  of  Bombay;

 (4)  South  Kanara  district  except  Kasargod  taluks  and  Amindivi
 Islands  and  Kollegal  taluka  of  Coimbmore  district  of  the  State
 of  Madras;  formed  part  of  the  State  of  Mysore  under  section  7
 of  the  States  Reorganisation  Act,  ‘1956.

 The  territories  which  immediately  before  the  commencement  of
 this  Constitution  were  either  comprised  in  the  Province  of  Orissa
 or  were  being  administered  as  if  they  formed  part  of  the  Pro-
 vince.

 (n)  The  territories  which  immediately  before  the  commencement  of
 this  Constitution  were  either  comprised  in  the  Province  of  Punjab
 or  were  being  administered  as  if  they  formed  part  of  that  Pro-
 vince;  and

 (2)  the  territories  which  immediately  before  tue  commencement  of
 this  Constitution  were  comprised  in  the  Patiala  and  Esst  Punjab
 States  Union;  formed  the  State  of  Punjab  under  section  73  of  the
 States  Reorganisation  Act,  1956.

 (1)  Th:  territories  which  immediately  before  the  commencement
 of  this  Constitution  were  either  comprised  in  the  State  of  Rajasthan
 or  were  administered  as  if  they  formed  part  of  that  State,  cxcept
 Sironi  sub-division  of  Kotah  district;

 (2)  the  territories  which  immediately  before  the  commencement  of
 this  Constitution  were  comprised  in  the  Chief  Commissioner’
 Province  of  Ajmer-Merwara;

 (3)
 ‘|

 Road  taluka  of  Banaskantha  district  of  the  State  of  Bombay
 an

 (4)  Sunel  tappe  of  Bhanpura  thsi]  of  Mandsaur  district  of  the
 State  of  Madhya  Pradesh;  formed  the  State  of  Rajasthan  under
 section  72  of  the  States  Reorganisation  Act,  1956.

 Note—The  territories  referred  in  sub-section  (2)  formed  a  separate
 district  of  Ajmer,  and  the  territories  referred  in  sub-sections
 (3)  and  (4)  were  included  in  and  became  part  of  Sirohi
 and  Jhalawar  district  respectively.

 The =  territories  which  immediately  before  the  commencement  of
 this  Constitution  were  either  comprised  in  the  Province  known  as
 the  United  Provinces  or  were  being  administered  as  if  they formed  part  of  that  Provinee.
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 Territories

 14.  West  Bengal.

 Is.  Jammu  and  Kashmir

 2.  Delhi

 3.  Himachal  Pradesh

 4.  Manipur

 §.  Tripura

 6.  The  Andaman  and
 Nicobar  Islands.

 oa  The  Laccadive,  Mini-
 coy  &  Amindivi

 The  territories  which  immediately  before  the  commencement  of
 this  Constitution  were  either  comprised  in  the  Province  of  West
 Bengal  or  were  being  administered  as  if  they  formed  pert  of  thet
 Province  and  the  territory  of  Chandernagore  as  defined  in  clause
 (c)  of  section  (2)  of  the  Chandernagore  (Merger)  Act,  1954.

 The  territory  which  immediately  before  the  commencement  of
 this  Constitution  was  comprised  in  the  Indian  State  of  Jammu  and
 Kashmir.

 II  THE  UNION  TERRITORIES

 The  territories  of—
 (a)  Greater  Bombay;
 (b)  Borivali  taluka  of  Thana  district  except  the  villages  of  Bhayan

 dar,  Dongri,  Ghod  Bunder,  Kashi,  Mire,  Rai  Murdhe  and
 Uttan;  and

 (ec)  the  villages  of  Mulund  and  Nahur  in  Thana  taluka  of  Thana
 district  of  the  Bombay  State  formed  a  Union  territory  under
 section  है  of  the  States  Reorganisation  Act,  1956.

 The  territory  which  immediately  before  the  commencement  of
 this  Constitution  was  comprised  in  the  Chief  Commissioner's
 province  of  Delhi.

 The  territories  which  immediately  before  the  commencement  of
 this  Constitution  were  being  administered  as  if  they  were  Chief
 Commissioner's  Provinces  under  the  names  of  Himachal  Pradesh
 and  Bilaspur.

 The  territory  which  immediately  before  the  commencement  of
 this  Constitution  was  being  administered  as  if  it  were  a  Chief
 Commissioner's  Province  under  the  neme  of  Manipur.

 The  territory  which  immediately  before  the  commencement  of
 this  Constitution  was  being  administered  as  if  it  were  a  Chief
 Commissioncr’s  Province  under  the  name  of  Tripura.

 The  territory  which  immediately  before  the  commencement  of
 this  Constitution  was  comprised  in  the  Chief  Commissioner's
 Province  of  the  Andaman  and  Nicobar  Islands.

 The  territories  of  Laccadive  and  Minicoy  Islands  in  the  Malabar
 district  and  the  Amindivi  Islands  in  the  South  Kanara  district

 Islands  of  the  State  of  Madras  formed  a  Union  territory  under  section
 60  the  States  Reorganisation  Act,  1956".

 Shri  RK.  D.  Mishra:  I  beg  to  move:  specified  in  the  First  Sche-
 dule.”

 Page  7—
 (b)  As  from  the  appointed

 for  lines  23  to  25,  substitute:  day,  in  the  First  Scehedule  to
 “14,  Amendment  of  article  the  Constitution,  for  Part  A,  Part

 and  of  the  First  Schedule  to  the  B,  Part  C  and  Part  D,  the  fol-
 Constitution:—(l)  In  article  of.  lowing  parts  shall  be  substituted
 the  Constitution—  namely: —

 (a)  for  clause  (2)  the  follow-  Shri  Raghavachari:  I  beg  to  move:

 ing  shall  be  substituted,  name-  Page  7,  lines  30  and  3l,—
 ly:—  jor  “sub-section  qa)”  substitute:

 (2)  The  States  and  the
 territories  thereof  shall  be  as  “sub-sections  (l)  and  (3).



 गढ़  States  Reorgenisation  Bill  }  AUGUST  3856  States  Reorganisation  Bill  3742

 Shri  N.  R,  Muniswamy:  I  beg  to

 (i)  Page  7,  line  32—

 add  at  the  end:

 “and  the  territory  of  the  com-
 mune  of  Yanam”

 (ii)  (a)  Page  8—

 (l)  for  lines  7  to  9,  substitute:

 i  Bombay  ....  the  terri-
 tories  specified  in  section  8  of
 the  States  Reorganisation  Act,
 1956.":

 (2)  omit  lines  3l  to  33;  and

 (b)  Page  8—

 omit  lines  24  and  25

 (iii)  Page  8,  line  2—

 add  at  the  end:

 “and  the  territory  of  the  com-
 mune  of  Mahe”

 (iv)  Page  8,  line  30—

 add  at  the  end:

 “and  the  territory  now  com-
 prised  in  the  erstwhile  French
 settlements  of  Karaikal  and
 Pondicherry”.

 Shri  K.  G,  Deshmukh:  I  beg  to
 move:

 Page  8,  line  37,—

 for  “Orissa”  substitute  “Utkal”.

 Shri  S.  C.  Singhal:  I  beg  to  move:

 Page  9,  line  7—

 add  at  the  end:

 “and  the  territories  comprised
 in  the  State  of  Vindhya  Pradesh”.

 Shri  K.  G,  Deshmukh:  I  beg  to
 move:

 Page  9,  line  6—

 for  “West  Bengal”  substitute
 “Wanga  Desh”.

 Shri  Krisheacharya  Jeshi;  I  bog
 to  move:

 Page  9,  line  2l—

 add  at  the  end:

 “and  that  pert  of  Kashmir
 known  as  “Azad”  Kashmir  which
 is  under  the  illegal  occupation
 of  Pakistan”.

 Dr.  Rama  Rae:  |  beg  to  move:

 Page  9,—

 omit  lines  24  and  25.

 Shri  हू  K.  Basu:  My  amendment
 No.  24  is  the  same  as  amendment
 No.  5  moved  by  Dr.  Rama  Rao.

 Shri  N,  R.  Muniswamy:  I  beg  to
 move:

 Page  9—

 Omit  lines  30  to  34.

 Shri  R.  D.  Misra  I  beg  to  move:

 Page  9—

 (i)  after  line  44,  msert:

 “PART  D”

 (ii)  line  45,—

 for  “6"  substitute  “yn,

 (iii)  after  Hne  46,  add:

 “2,  The  Andaman  and  Nicobar
 Islands.—The  territory  which  im-
 mediately  before  the  commence-
 ment  of  this  Constitution  was
 comprised  in  the  Chief  Commis-
 sioner’s  Province  of  the  Andaman
 and  Nicobar  Islands.”

 New  Clause  l4A

 Shri  BR.  0.  Misra:  I  beg  to  move:

 Page  9—

 after  line  46,  add:

 “4A,  Consequential,  supple-
 mental  and  incidental  amendments
 of  the  provisions  of  the  Consti-
 tution—In  order  to  give  effect
 to  the  provisions  of  this  Part  of
 the  Act  the  supplemental,  inci-
 dental  and  consequential  and  minor
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 “THE  SCHEDULE

 Article  l—(a)  for  clause  (2)
 substitute  the  following  “(2)
 The  States  and  territories  thereof
 shall  be  as  specified  in  the  First
 Schedule”;

 (b)  in  clause  (3)  for  sub-
 clause  (b)  substitute  the  fol-
 lowing:—

 “(b)  the  Union  territories
 specified  in  the  First  Sche-
 dule”

 Article  3—In  the  proviso,  omit

 “specified  in  Part  A  or  Part  B  of
 the  First  Schedule”.

 Article  3IA—In  Sub-Clause  (a)
 of  clause  (2),  for  ‘Travancore-
 Cochin”  substitute  “Kerala”.

 Afticle  58--In  the  Explanation,
 omit  “or  Rajpramukh  or  Uprajpra-
 mukh”.

 Article  66—In  the  Explanation,
 omit  “or  Rajpramukh  or  Uprajpra-
 mukh”.

 Article  72—In  clause  (3),  omit
 “or  Rajpramukh”.

 Article  73—In  the  proviso  to
 clause  (l),  omit  “specified  in
 Part  A  or  Part  B  of  the  First
 Schedule”.

 Article  80.—(a)  in  sub-clause
 (b),  of  clause  (l),  after  the  word
 “States”,  the  words  and  “of  the
 Union  territories”  shall  be  added.

 (b)  in  clause  (2),  after  the
 words  “of  the  States”,  the  words
 “and  of  the  Union  territories”
 shall  be  inserted.

 (९)  in  clause  (4),  the  words
 and  letters  “specified  in  Part  A
 or  Part  B  of  the  First  Schedule
 shall  be  omitted;  and

 (d)  in  clause  (5)  for  the  words
 and  letters  “States  specified  in
 Part  C  of  the  First  Schedule”  the
 words  “Union  territories”  shall
 be  substituted.
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 Article  101—In  clause  (2),  omit
 “specified  in  Part  A  or  Part  B  of
 the  First  Schedule",  and  for  “such
 a  State”  substitute  “a  State”.

 Article  ]2—In  sub-clause  (d)
 (iii)  of  clause  (3),  for  “a.  Pro-
 vince  corresponding  to  a  State

 Article  5].—In  clause  (2),  omit
 “or  Rajpramukh”.

 Part  VI.—In  the  heading,  omit
 “IN  PART  A  OF  THE  FIRST
 SCHEDULE”.

 Article  52.—for  “means  a  State
 specified  in  Part  A  of  the  First
 Schedule”  substitute  “does  not
 include  the  State  of  Jammu  and
 Kashmir”.

 Article  68—In  clause  1)  in
 sub-clause  (a)  the  word  “Bom-
 bay”  shall  be  omitted  and  after
 the  word  “Madras”  the  word
 “Mysore”  shal]  be  inserted.
 Omit  “Part  VII".

 Part  VIII—for  the  heading
 “The  States  in  Part  C  of  the  First
 Schedule”  the  heading  “the  Union
 Territories”  shall  be  substituted.

 Article  24l.—(a)  In  clause  (l),
 for  “State  specified  in  Part  C  of
 the  First  Schedule”,  substitute
 “Union  territory’,  and  for  “such
 State".  substitute  “such  territory".

 Omit  “article  242”.

 Omit  “Part  IX”.

 Article  244—Omit  “specified  in
 Part  A  or  Part  B  of  the  First
 Schedule”.

 Article  246.—In  clauses  (2)  and
 (3),  omit  “specified  in  Part  A  or
 Part  B  of  the  First  Schedule”  and
 in  clause  (4),  for  “in  Part  A  or
 Part  B  of  the  First  Schedule”
 substitute  “in  a  State”.

 Article  254.—In  clause  (2),  omit
 “specified  in  Part  A  or  Part  B  of
 the  First  Schedule”.
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 Article  255.—Omit  “specified  in

 Part  A  or  Part  B  of  the  First
 Schedule”.

 Omit  “article  259”.

 Article  267—In  clause  (2),  omit
 “or  Rajpramukh”.

 Article  268.—In  clause  (l),  for
 “State  specified  in  Part  C  of  the
 First  Schedule”  substitute  “Union
 territory”.

 A...cle  269.—In  clause  (2),  for
 “State  specified  in  Part  C  of  the
 First  Schedule”  substitute  “Union
 territories”.

 Article  270.—In  clauses  (2)  and
 (3),  for  “States  specified  in  Part

 C  of  the  First  Schedule”  substi-
 tute  “Union  territories”.
 Omit  “article  278".

 Article  280.—In  clause  (3),  omit
 “sub-clause  (c),  and  _  reletter”
 sub-clause  (d)  as  sub-clause  (c)”.

 Article  283.—In  clause  (2),  omit
 “or  Rajpramukh”.

 Article  29]—Omit  “a1”  and
 “clause  (2)",

 Article  299—In  clause  (I),
 omit  “or  the  Rajpramukh”,  and
 in  clause  (2),  omit  “nor  the  Raj-
 pramukh”.

 Omit  “article  306”.

 Article  308—jfor  “means  a  State
 specified  in  Part  A  or  Part  B  of
 the  First  Schedule”,  substitute
 “does  not  include  the  State  of
 Jammu  and  Kashmir”.

 Article  309.—Omit  “or  Rajpra-
 mukh”.

 Article  30.—In  clause  (l),  omit
 “or,  as  the  case  may  be,  the  Raj-
 pramukh”,  and  in  clause  (2),  omit

 “or  Rajpramukh”,  and  “or  the
 Rajpramukh”.

 Article  3].—In  clause  (2),  omit
 “or  Rajpramukh”.

 Article  35.—In  clause  (4),  omit
 “or  Rajpramukh”.

 Article  36—In  clauses  qa)  and
 (2),  omit  “or  Rajpramukh’

 Article  37.—In  clause  (2),
 “or  Rajpramukh”.

 Article  38.—Omit  “or  Rajpra-
 mukh”.

 Article  320.—In  clause  (3),  स,
 “or  Rajpramukh”  and  “or  Raj-
 pramukh,  as  the  case  may  be”
 and  in  clause  (5)  omit  “or  Raj-
 pramukh”.

 Article  323.—In  clause  (2),  omit
 “or  Rajpramukh”  and  “or  Raj-
 pramukh,  as  the  case  may  be”,

 Article  324.—In  clause  (6),  omit
 “or  Rajpramukh”.

 Article  332—In  clause  qd),  omit
 “specified  in  Part  A  or  Part  B  of
 the  First  Schedule”.

 Article  337.—Omit  “specified  in
 Part  A  or  Part  B  of  the  First
 Schedule”.

 Article  339.—In  clause  (l),  omit
 “specified  in  Part  A  and  Part  B
 of  the  First  Schedule”  and  in
 clause  (2),  for  “any  such  State”
 substitute  “a  State”.

 Article  341—In  clause  (l),  after
 “any  State”  insert  “or  Union
 territory”,  omit  “specified  in  Part
 A  or  Part  B  of  the  First  Sche-
 dule”,  omit  “or  Rajpramukh”  and
 after  “that  State”  insert  “or  Union
 territory,  as  the  case  may  be”.

 Article  342.—In  clause  qQ),  after
 “any  State”  insert  “or  Union  ter-
 ritory",  omit  “specified  in  Part  A
 or  Part  B  of  the  First  Schedule”
 omit  “or  Rajpramukh”  and  after
 “that  State”  insert  “or  Union  ter-
 ritory,  as  the  case  may  be”

 Article  348—Omit  “or  Rajpra-
 mukh”.

 Article  356.—In  clause  qa),  omit
 “or  Rajpramukh”  and  “or  Rajpra-
 mukh  as  the  case  may  be”,

 Article  36].—In  clauses  (2),  (3),
 and  (4)  “or  Rajpramukh”  and  in
 clause  (4),  omit  “or  the  Rajpra-
 mukh”.



 1747  States  Reorganisation  Bill  ]  AUGUST  I956  States  Reorganisation  Bill  3748
 fer

 Article  366.—Omit  “clause
 (2I)",  and  for  “clause  (30)"  sub-

 stitute—
 “(3)  ‘Union  territory’  means

 any  Union  territory  specified  in
 the  First  Schedule  and  includes
 any  other  territory  comprised
 within  the  territory  of  India  but
 not  specified  in  that  Schedule”.
 Article  367.—In  clause  (2),  omit

 “specified  in  Part  A  or  Part  B  of
 the  First  Schedule”  and  “or  Raj-
 pramukh”.

 Article  368—Omit  “specified  in
 Parts  A  and  B  of  the  First  Sche-
 dule”.

 Second  -न)  7  the
 heading  of  Part  A  and  paragraph
 1,  omit  “specified  in  Part  A  of  the
 First  Schedule”;

 (b)  in  paragraph  2,  omit  “so
 specified”.

 (c)  in  paragraph  3,  for  “such
 States”  substitute  “the  States”;

 (d)  Omit  “Part  B”;
 (e)  in  the  head  of  Part  C,  omit

 “of  a  State  in  Part  A  of  the  First
 Schedule”  and  for  “any  such
 State”  substitute  “a  State”;  and

 (f)  in  paragraph  8,  omit  “of  a
 State  specified  in  Part  A  of  the
 First  Schedule”  and  for  “such
 State”  substitute  “a  State.”

 Fifth  Schedule—(a)  In  para-
 graph  l,  omit  “means  a  State  spe-
 cified  in  Part  A  or  Part  B  of  the
 First  Schedule  but”;

 (b)  in  paragraph  3,  omit  “or
 Rajpramukh”";

 (c)  in  paragraph  4,  in  sub-para-
 graph  (2),  omit  “or  Rajpramukh,
 as  the  case  may  be”  and  in  sub-
 paragraph  (3),  omit  “or  Rajpra-
 mukh”,.

 (d)  in  paragraph  5,  in  sub-
 paragraphs  (l)  and  (2),  omit  “or
 Rajpramukh,  as  the  case  may  be”,
 in  sub-paragraph  (3),  omit  “or
 Rajpramukh”  and  in  sub-para-
 graph  (5),  omit  “or  the  Rajpra-
 mukh”.

 Sixth  Schedule—iIn  paragraph
 18,  in  sub-paragraph  (2),  for
 “Part  IX",  substitute  “Part  VIII",
 and  for  “territory  specified  in  Part
 D  of  the  First  Schedule”  substi-
 tute  “Union  territory”.

 Seventh  Schedule.—In  List  L—
 in  entry  32,  omit  “specified  in
 Part  A  or  Part  B  of  the  First
 Schedule”.

 New  Clause  5  A

 Shri  R.  N.S.  Deo  (Kalahandi-
 Balangir):  I  beg  to  move:

 (i)  Page  0—

 after  line  4,  insert:

 “BOUNDARY  COMMISSION

 5A.  The  Government  of  India
 shall,  before  the  lst  day  of  January,
 957  appoint  one  or  more  Boundary
 Commission  or  Commissions,  consist-
 ing  of  Judges  of  the  Supreme  Court
 or  High  Courts,  to  go  into  the  exist-
 ing  border  disputes  of  different
 States,  and  such  disputes  of  different
 States,  and  such  Commission  or  Com-
 missions  shal]  after  due  investigation,
 give  awards  on  the  disputes  in  ac-
 cordance  with  the  following  prin-
 ciples:

 (i)  wishes  of  the  people  of  the
 disputed  area  or  areas  concerned;

 (ii)  their  historical,  economic,
 linguistic  and  cultural  affinities;
 and

 (iii)  considerations  of  adminis-
 trative  convenience;

 and  thereupon,  the  Government  of
 India  shall  take  necessary  steps  to
 implement  such  awards.”

 (ii)  Page  0—

 after  line  4,  insert:

 “BOUNDARY  COMMISSION

 l5A.  The  Government  of  India
 shall,  before  the  end  of  ‘1956,  appoint
 Judges  of  the  Supreme  Court  or  High
 Courts,  to  go  into  the  claims  of  Orissa



 3749  States  Reowenisation  Bill  |  AUGUST  956  States  Reorganisation  Bill  7750

 [Shri  R.  N.  8.  Deo)
 for  the  inclusion  of  the  border  areas
 of—

 (a)  Singhbhum  Sadar  Sub-
 division  and  Seraikella  sub-divi-
 sion  of  Singhbhum  district  of
 Bihar;  and

 (b)  the  ‘Sankara  Tract’  of  Rai-
 garh  district  of  Madhya  Pradesh,
 and  the  Saraipali,  Basna,  Mani-
 pur  and  Deobhog  thanas  of  Rai-
 pur  district  of  Madhya  Pradesh,
 and  the  Jagdalpur  and  Konda-
 gaon  tehsils  of  Bastar  district  of
 Madhya  Pradesh;

 in  the  State  of  Orissa.  The  Boundary
 Commission  shall  after  investigating
 the  claims,  give  awards  in  accordance
 with  the  following  principles: —

 (i)  the  wishes  of  the  people  of
 the  respective  areas;

 (ii)  their  historical,  economic,
 linguistic  and  cultural  affinities;
 and

 (iii)  considerations  of  adminis-
 trative  convenience;

 and  thereupon  the  Government  of
 India  shall  take  necessary  steps  to
 implement  such  award  or  awards.”.

 Shri  V.  P  Pawar.  I  beg  to  move:

 Page  l0—

 after  line  A  insert:
 “I5A.  Notwithstanding  anything

 contained  in  this  Part.  the  dis-
 putes  regarding  the  inclusion  of
 any  areas  or  the  borders  of  the
 States,  shall  be  determined  by  the
 Boundary  Commission  to  be  ap-
 pointed  for  the  purpose.  by  the
 President  and  the  findings  of  the
 Commission  shall  b:  final.”

 Shri  H.  6.  Vaishnav:  My  amend-
 ment  No.  364  is  the  same  as  amend-
 ment  No.  54  moved  फ  Shri  V.  P.
 Pawar.

 Shri  द  P.  Pawar:  I  beg  to  move.
 Page  0—

 after  line  4,  insert:
 “I5A.  ay  For  fixing  the  boun-

 daries  of  the  States,  the  Union

 Government  shall  appoint  a  Boun-
 dary  Commission.

 (2)  The  Boundary  Commission
 shall  fix  the  boundaries  by  treat-
 ing  a  contiguous  revenue  village
 as  a  unit.”

 Shri  H.  G.  Vaishnav:  My  amend-
 ment  No.  365  is  the  same  as  amend-
 ment  No.  55  moved  by  Shri  V.  P-..
 Pawar.

 Shri  Telkikar:  I  beg  to  move:

 Page  ]0—

 after  line  4,  add:

 “Part  TIA

 BOUNDARY  COMMISSION.

 I5A.  Boundary  Commission—The
 Government  of  India  shall  appoint  a
 Boundary  Commission  before  the  ist
 day  of  January,  956  consisting  of  five
 Judges  of  the  Supreme  Court  of  India
 or  High  Courts  of  States  to  scttle  or
 decide  the  border  disputes  between
 two  or  more  States  according  to  the
 following  principles:

 (i)  contiguity  of  the  disputed
 arca  to  any  of  the  proposed
 States;

 (ii)  linguistic,  historical,  cul-
 tural  and  economic  affinities;

 (iii)  wishes  of  the  people  of
 the  disputed  area:

 (iv)  administrative  conveni-
 ence:

 (v)  interests  of  tribes;

 (vi)  a  revenue  village  as  a
 unit,  if  necessary;

 (vii)  minimising  discantent
 among  people  as  far  as  possible.

 Provided  that  nothing  in  the  fore-
 going  provisions  of  this  section  shall
 be  deemed  to  affect  the  power  of  a
 State  Government  to  alter  after  the
 appointed  day  the  name,  extent  and
 boundaries  of  any  district  or  division
 in  the  State.”
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 Dr.  Rama  Rae:  I  beg  to  move:

 Page  0—

 after  line  4,  insert:

 “I5A.  a)  Notwithstanding  the
 foregoing  provisions  of  this  Part,
 one  or  more  Boundary  Commis-
 sions  shall  be  appointed  by  the
 Central  Government  to  go  into
 various  disputes  about  boundaries
 and  their  inclusions  and  exclu-
 sions  from  the  various  States.

 (2)  The  Boundary  Commission
 or  Commissions  shall  decide  on
 the  basis  of  the  principles  of—

 (i)  linguistic  majority;

 (ii)  village  as  a  unit;  and

 (iii)  contiguity  of  area.

 (3)  Regarding  tribal  areas  peo-
 ple  belonging  to  the  same  tribes
 should  not  as  far  as  possible  be
 arbitrarily  divided  but  attached
 to  those  States  where  it  is  most
 conducive  for  their  speedy  cco-
 nomic,  social  and  cultural  pro-
 gress.

 (4)  The  decisions  of  the  Boun-
 dary  Commission  shall  be  binding
 on  the  States  concerned  and  will
 have  effect  as  if  included  in  this
 Part.”

 Mr,  Speaker:  These  amendments
 are  now  before  the  House.

 Dr.  Rama  Rav  who  was  on  his  legs
 when  the  House  adjourned  yesterday
 may  continue  his  specch.  .

 Dr.  Rama  Rao:  Yesterday  I.  was
 speaking  un  our  joint  amendment  ask-
 ing  for  a  Boundary  Com-nission  to
 Settle  various  boundary  dispuics.  I
 also  explained  how  the  hon.  Home
 Minister's  proposal  that  Members
 must  settle  them  here  is  not  practic-
 able.
 posed  to  it;  it  is  not  puss‘ble  to  abide
 by  the  intransigence  of  any  g-oup.
 Here  we  want  a  judicial  cccision.  The
 Government  of  India  should  not  eave
 any  party  to  these  disputes  at  the

 It  is  not  realistic;  I  am  not  op-

 Sweet  mercies  of  any  other  party.  I
 gave  an  instance  of  the  Sironcha
 taluk  in  the  Chanda  district  of
 Madhya  Pradesh  which  is  predomin-
 antly  Telugu-speaking  and  which  is
 accepted.  The  Hyderabad  Assembly
 has  passed  a  resolution  tc  that  effect;
 and  I  request  the  hon.  Home  Minister
 to  call  for  a  meeting  of  the  MLP.  mem-
 bers  and  the  Andhra  members,  As
 far  as  Andhra  is  concerned,  a  couple
 of  members  would  be  good  enough
 just  as  my  friend  Ella  Reddi  ur  any
 other  Telen;  ina  member.  Let  us  ste
 its  results.  Here  is  a  case  of  an
 overwhelming  majority  of  Tclugu-
 speaking  people.  Just  &  or  30  per
 cent.  are  Marathi-speaking  and  yet  we
 are  unable  to  accept  the  inclusion  of
 it  in  the  Andhra  State.  Therefore,
 there  is  no  use  leaving  things  uD
 settled.  We  must  evolve  a  practical
 and  realistic  method.  And,  I  do  not
 see  anything  more  practical  than
 having  a  Boundary  Commission  or
 Commissions  with  judicial  ofscers.
 For  instance,  we  can  have  several
 such  Commissions  appointcd,  0  or  2
 and  things  can  be  settled  completely
 before  this  Bill  is  passed  »n  the  Rajya
 Sabha,

 For  instance,  this  morning  we  read
 in  the  papers  that  Dr.  Radhakrishnan
 has  declined  to  arbitrate  petwecn  the
 parties  in  certain  disputes.  It  is  quite
 right  that  we  should  not  drag  the
 Vice  President  into  these  disputes.  It
 is  for  a  judge  to  go  into  theze  mrtters.
 Therefore,  I  onc2  again  appeul  to  the
 Home  Minister  to  consider  the  ques-
 tion  of  establishing  Boundary  Com-
 missions  to  settle  these  disputes.  The
 Home  Minister  should  not  be  dragged in  all  these  petty  wrangles;  he  should
 not  be  worried  with  statements,  peti-
 tions  and  satyagraha.  Let  him  take
 the  proper  method,  not  only  for  ane
 instance  but  for  all  the  disputed  areas
 and  let  him  establish  Boundary  Com-
 missions.  I  do  not  know  why  Govern-
 ment  is  dead  against  these  Boundary
 Commissions.  The  Home  Minister
 counts  upon  the  Zonal  Councils  for
 settling  these  disputes.  Surely,  they
 will  not  solve  the  problem.  Lastly,
 I  appeal  to  the  Home  Minister  net  to
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 Jeave  these  disputes  unsettled  but  to

 cctablish  Boundary  Commissions  fol-

 Jowing  the  proper  procedure  for  the

 settlement  of  these  disputes.

 I  come  next  to  the  highest  blunder

 that  the  Government  has  committed

 in  this  Bill,  the  question  of  the  non-

 Bombay  in  Maharashtra.
 that  bas  been  said.

 Many  explanations  have  been  given  by

 Government,  by  the  Home  Minister

 and  by  the  Prime  Minister  and  we

 have  yet  to  receive  a  single  explan=-

 tion,  logical  and  correct,  aS  to  why

 “Bombay  is  excluded  from  Maharash-

 tra.  There  are  many  reasons  but  they

 are  all  invalid  and  untenable.  My

 reading  of  the  debate  bas  been  that

 the  vast  majority  of  this  House  are

 in  favour  of  including  Bombay  in

 Maharashtra  here  and  now.  I  am  not

 speaking  of  the  voting  which  may  be

 different.  Secondly,  that  Government
 has  practically  conceded  the  point
 that  Bombay  is  part  of  Maharashtra.
 Thirdly,  the  Prime  Minister's  stute-

 ment,  I  understood,  as  saying  that  no

 plebiscite  or  referendum  will  be  necvs-

 sary.  Fourthly,  he  has  also....

 Mr.  Speaker:  The  hon.  .Member  is

 ‘not  going  to  add  anything  to  those

 arguments.  We  have  devoted  75  per
 _cent,  of  the  time  to  Bombay  as  if  other

 things  did  not  count.

 Dr.  Rama  Rao:  Unfortunately,  the
 Chair  will  have  the  misfortune  to  hear
 all  those  points.  I  am  only  summing
 up.

 Dr,  Lanka  Sundaram  (Visakha-
 patnam):  The  sting  is  in  the  tail.

 Dr.  Rama  Rao:  Things  have  changed
 even  during  these  few  days.  For  in-

 stance,  the  Prime  Minister  is  now  stat-
 ing  that  no  plebiscite  or  referendum  is
 necessary.  He  also  said  that  a  period
 of  five  years  is  not  necessary  and  that
 it  may  be  a  shorter  period.  Then  why
 should  we  have  this  trouble?  Many
 Ministers  have  spoken;  many  hon.
 Members  have  spoken  about  the
 wounds.  Who  has  received  these

 Dr.  Rama  Rae:  I  am  not  referring
 to  that;  I  only  give  the  remedy,  the

 proper  remedy  and  no  quack  remedy.

 nounce  today  that  Bombay  will  be

 part  of  Maharashtra  and  then  See  the

 reaction  of  the  whole  of  Maharashtra
 and  also  of  the  whole  country.  With
 the  exception  of  a  few  vested  interests,
 even  the  Gujeratis  are  not  opposed  to

 it,  I  know  the  communist  party  of

 Gujerat  has  passed  a  resolution  de-

 manding  that  Bombay  must  be  part  of

 Maharashtra.  Therefore,  with  the  ex-

 Maharashtra,  here  and  now.  Why
 avoid  this  and  keep  the  wound  open
 for  further  infection  and  complica-
 tions?

 If  Government  think  that  the  Maha-
 rashtra  people  will  take  this  insult  or

 injury  lying  down,  they  are  mistaken.
 They  will  agitate.  I  want  them  to
 agitate  non-violently  and  peacefully
 but  to  agitate  persistently  till  they  get
 it,  I  am  not  giving  them  the  advice
 of  my  friend,  Shri  Murthy  and  ask
 them  to  wait.  We  Andhras  never
 waited.  As  long  as  we  waited,  we
 were  made  fools  of.  There  is  a  saying
 in  our  language,  ‘Even  a  mother  does:
 not  give  unless  you  ask  for’,  We  must
 ask  for  it.  We  must  ask  in  a  way  that
 even  the  deaf  ear  will  hear  it.  So,
 the  Maharashtrians  will  not  give  up
 the  agitation;  they  will  be  going  on
 with  it  and  if  Government  wants  to
 stop  all  this,  the  only  remedy,  the
 sensible  remedy  is  to  include  Bombay
 in  Maharashtra.  Therefore,  I  poope
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 Government  will  consider  this  even  at
 this  late  hour,  at  this  eleventh  hour,
 and  give  the  Congress  Party  freedom
 of  vote.  It  is  not  as  if  it  is  a  question
 of  the  Government  and  the  Opposition.
 It  is  a  common  point  and,  therefore,
 Government  must  give  the  freedom  of
 vote  to  the  Congress  Members  so  that
 they  can  vote  for  Bombay  being  in-
 eluded  in  Maharashtra.

 32  Pm.

 Shri  R,  D.  Misra:  Yesterday  I  passed
 on  my  chit  indicating  my  amendmc: ts
 Nos.  275,  276  and  277,  but  I  do  not  find
 them  in  the  list  which  has  been  cir-
 culated  now.

 Mr.  Speaker:  Has  he  passed  on  the
 chit?

 Shri  R.  D.  Misra:  I  gave  it  yester-
 day.

 Mr.  Speaker:  Anyhow,  let  him  send
 a  further  chit  and  notice  will  be  taken
 of  it.  Evidently  his  slip  has  slipped
 out,

 Shri  B.  Shiva  Rao  (South  Kanara—
 South):  My  amendments  are  No.  I6
 to  clause  5  on  the  formation  of  the
 Kerala  State,  and  No.  I7  to  clause  7
 on  the  formation  of  the  new  Mysore
 State.

 The  first  amendment  is  on  page  4
 and  reads  as  follows:

 For  line  12,  substitute:

 “(ii)  the  portion  of  Kasaragod
 taluk  of  South  Kanara  district
 situated  to  the  south  of  the  Chan-
 dragiri  river  and  its  northern  tri-
 butary  the  Payaswani  river;”

 The  second  amendment  is  also  on
 the  same  page  and  reads  as  follows:

 “In  line  35,  for  “South  Kanara
 district  except  Kasaragod  taluk”
 substitute  -“South  Kanara  district
 except  the  portion  of  Kasaragod
 taluk  situated  to  the  south  of  the
 Chandragiri  river  and  its  northern
 tributary  the  Payaswani  river,”.

 This  border  dispute  has  often  been
 described  as  one  between  Karnataka and  Kerala,  but  my  district  above
 these  two  rivers,  which  are  mentioned in  the  amendments,  belongs,  properly speaking,  neither  to  the  Kannadigas
 nor  to  the  Malayalees.  Ht  is  the  an-
 cient  Tuluva  Kingdom  with  a  people about  a  million  in  number,  proud  of
 their  past,  proud  of  their  culture,  and
 speaking  a  distinct  language  of  their
 own,  Tulu,  which,  in  fact,  is  the  main
 language  of  my  district.  I,  therefore, appeal  in  all  earnestness  to  this  House not  to  break  up  the  region  of  these
 People  and  transfer  one  part  to  Karna- taka  and  the  other  to  Kerala.

 On  a  former  occasion,  when  the
 S.R.C.  Report  was  being  debated  in
 December,  I  gave  all  the  relevant  facts
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 themselves  in  that  area  want?  About

 that  there  is  overwhelming  evidence
 without  any  challenge.  Thirty-four
 out  of  the  thirty-six  Panchayat  Boards
 in  this  part  of  Kasaragod  taluk  have

 adopted  resolutions  in  favour  of

 remaining  in  South  Kanara,  and  only
 one  Panchayat  Board,  by  a  bare  majo-
 rity  of  one,  has  expressed  its  prefer-
 ence  for  transfer  to  Kerala.  All  the

 elected  members  of  the  State  Legis-
 lature  and  of  Parliament  from  the
 region  north  of  these  two  rivers—and
 we  are  fourteen—are  unanimous  in
 the  derand  that  this  area  should  be
 retained  in  South  Kanara.  Not  only
 the  elected  members,  but  also
 the  P.S.P.  candidates,  who  were  our
 main  opponents  in  the  last  general
 elections,  are  entirely  with  us  in  this
 demand.  And  the  District  Board  of
 South  Kanara  has  by  a  very  large
 majority  also  supported  our  demand.
 Therefore,  I  ask,  with  all  this  evidence
 in  our  favour,  is  it  wise  and  proper
 for  the  House  to  disregard  the  prac-
 tically  unanimous  wishes  of  the  people
 and  compel  them  to  live  in  another
 State?

 We  often  claim  to  be  a  parliamen-
 tary  democracy,  and  we  say  that  we
 are  the  largest  democracy  in  the  world.
 And  so  we  are  in  numbers.  But  let  us
 ask  ourselves  whether  our  techniques
 and  our  methods  are  consistent  in  this
 matter  with  a  proper  concept  of  demo-
 cracy.  These  enormous  electorates  of
 ours,  eighteen  crores  or  possibly  more,
 create  this  sovereign  Parliament  and
 can  change  its  personnel  every  five
 years;  they  can  make  and  unmake  gov-
 ernments.  We  are  proud  of  the  fact
 that  our  Prime  Minister  is  a  statesman
 of  world  stature;  but  constitutionally,
 he  is  Prime  Minister  only  because
 some  360  of  us—I  do  not  know  the
 precise  strength  of  the  Congress  Party
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 five  years  ago  om  a  very  definite  elec-
 tion  programme,  The  reorganisation
 of  States  was  not  an  item  in  that  pro-

 gramme.  Our  electorates  will  have

 the  right  to  ask  next  February,  of

 whenever  the  elections  are  held—
 fortunately  I  will  not  have  to  answer

 that  question  because  I  am  not  seek-

 ing  re-election—whether  they,  who

 can  create  and  uncreate  a  sovereign
 Parliament,  cannot  exercise  even  the
 right  to  decide  for  themselves  whe-

 ther  the  area  in  which  they  and  their
 ancestors  have  lived  happily  for  cen-
 turies  should  belong  to  one  State  or

 whether  they  are  to  be  forced  against
 their  will  into  another  State.  I  say
 that  we  are  grossly  exceeding  our  brief
 in  this  vital  matter.  Constitutionally,
 what  we  are  doing  in  maintaining
 these  provisions  in  the  Bill  in  their

 present  form  is  highly  improper.  and

 politically  it  is  most  unwiss.  I,  there-
 fore,  appeal  to  the  Home  Minister  and
 to  the  Government  to  go  back  to  their
 original  decision  which  was  in  favour
 of  the  amendments  that  stand  in  my
 name.

 Shri  Basappa  (Tumkur):  Mr.

 Speaker,  I  thank  you  very  much  for
 the  opportunity  you  have  given  me.  I
 have  not  taken  part  in  this  debate  So
 far.

 Shri  A.  M,  Thomas  (Ernakulam):
 After  moving  the  amendments  con-
 cerning  a  particular  State,  some  Mem-
 bers  from  the  other  States  concerned
 may  also  be  allowed  to  speak.

 Mr.  Speaker:  Let  others  also  think
 about  these  amendments.

 Shri  Basappa:  This  is  a  very  im-
 portant  Bill  and  even  a  back-bencher
 like  me  wants  to  take  part.  (An  Hon.
 Member:  You  are  a  middle-bencher).
 This  Bill  has  created  such  great  pas-
 sions  not  only  inside  this  country  but



 ing  at  us  to  see  whether  we  are  doing
 the  right  thing  with  regard  to  this
 reorganisation.  So,  we  have  to  look

 am  this  Bill  from  that  angle,  namely,
 as  to  what  its  reactions  will  be  in
 different  parts  of  the  country  and  also
 outside.

 In  this  matter,  I  have  to  congratulate
 the  Government  for  taking  a  bold
 decision  and  implementing  it.  Acharya
 Kripalani  and  other  great  men  in  this
 House  have  be:  saying  that  this
 should  be  postponed  till  the  passions
 cool  down.  I  am  not  one  with  them
 because  we  have  gone  too  far.  It  is
 not  today’s  occurrence.  To  say  so  is
 like  pulling  them  back  and  it  is  in-
 jurious  to  the  country.  So,  we  must
 all  give  support  for  the  Govern-
 ment  to  see  that  this  Bill  is  passed
 and  implemented  in  its  proper  pers-
 pective.  However,  I  welcome  this  and
 there  is  no  question  of  postponing  or
 adjourning  this  issue.

 The  question  has  been  =  asked
 several  times  in  this  House  whether
 it  is  the  proper  time  to  take  up  lingu-
 istic  redistribution.  It  has  been
 clearly  stated  that  we  are  reorganis-
 ing  the  States  not  only  on  linguistic
 consideration  but  that  cultural  and
 other  aspects  are  also  taken  into  con-
 sideration.  If  that  is  so,  I  do  not  know
 why  these  people  are  afraid  of  these
 linguistic  States,  Is  it  a  crime?  The
 mere  fact  that  we  are  translating  into
 action  what  we  have  been  saying  so
 far  seems  to  them  to  be  bad.  To  call
 them  that  they  are  linguistic  States
 based  on  language  alone  is  something
 which  I  cannot  understand.  It  may
 look  like  a  linguistic  State;  they  are
 linguistic  States.  But  at  the  same
 time,  other  factors  have  been  taken
 into  consideration.  Is  it  a  fault  if
 they  turned  out  to  be  linguistic
 States.  How  does  it  lie  in
 the  mouth  of  those  people  to
 say  that  they  are  more  patriotic  and
 that  those  who  have  been  asking  for
 these.  linguistic  States  are  to  be  con-
 demned  in  this  House.  After  all,

 area  and  will  turn  its  attention  for  the
 development  of  the  whole  of  India.
 Karnataka  has  its  own  achievements
 and  if  I  begin  to  narrate  it  will  take  a
 long  time.

 Mr.  Speaker:  Nobody  is  opposed  te
 it.

 Mr,  Basappa:  Having  said  that,  I
 now  tell  the  House  that  the  next  ques-
 tion  is  this.  What  is  there  to  ask  for
 after  having  got  Karnataka?  For  the
 last  50  years,  the  Kannada  State  was
 dis-membered  and  it  was  distributed
 in  five  States  and  they  did  not  get
 their  due  share.  The  Dhar  Commis-
 sion  has  stated  that  the  southern  dis-
 tricts  of  Bombay  have  been  neglected.
 They  have  pleaded  the  cause  very
 well.  There  were  five  or  six  small
 bits  in  different  States  and  they  were
 not  looked  after  properly,  There  was
 encroachment  on  every  side.  It  is
 not  as  if  Kannada  people  going  and
 occupying  those  areas.  It  was  en-
 croachment  by  the  Maharashtrians  or
 the  Telugus  or  the  Tamils.

 Take  for  instance  Sholapur.  The
 mother  tongue  of  the  people  there  is
 Kannada.  It  is  a  pitiable  sight  to  see
 how  they  are  not  able  to  read  or
 write  Kannada.  They  speak  it  but
 they  read  and  write  in  Marathi:  the
 administrative  work  is  carried  on  in
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 certain  areas  belonging  to  them,  let

 them  take  those  areas  but  if  there  are

 Karnataka  areas  let  them  come  to
 Karnataka.  We  are  of  course  Indians
 first  and  Kannada  or  Tamil  or  Telugu
 people  next.  But,  when  we  are  orga-
 nising  the  States,  let  us  do  it  properly
 and  in  a  scientific  manner,  to  the
 extent  it  is  possible.  I  think  that  we
 have  been  proceeding  on  the  right
 lines  and  let  us  go  a  little  further  and
 see  that  the  process  is  completed.  Let
 it  not  be  left  to  the  future  people  to
 say  that  we  have  not  done  this  work
 properly.

 On  the  eve  of  this  reorganisation,  I
 know  there  is  a  smal]  ministerial  crisis
 in  Mysore.  But  the  moment  this  new
 State  is  formed,  I  am  certain  that  it
 will  set  right  all  these  things  and  it
 will  become  a  very  good  State  in  India.

 I  have  a  word  to  say  about  the
 names  of  new  States.  You  yourself,
 Sir,  I  am  told  by  Dr.  Lanka  Sundaram,
 worked  for  the  name  of  Andhra  State;
 I  do  not  know  if  it  is  correct,

 Dr.  Lanka  Sundaram:  On  a  point  of
 personal  explanation,  Sir,  I  did  not  say
 that  you  worked  for  the  name  of
 Andhra  State.  In  one  situation,  you
 would  have  been  called  a  Hyderabadi
 and  that  disaster  was  averted.  That
 is  what  I  said.

 Shri  Basappa:  I  am  sorry  if  I  have
 misunderstood  him.  The  idea  remains.
 The  new  States  are  called  Andhra
 Pradesh,  Kerala  and  so  on.  Then,  why
 not  call  this  State  Karnataka  State.  I
 do  not  want  to  quarrel  on  this  issue,
 But,  when  we  are  doing  things,  let  us
 do  it  properly.  Otherwise,  there  will
 be  bitterness  left.  We  have  accepted
 the  name  here  as  our  great  leaders
 advised  us  to  do  so  for  the  time  being.
 Let  it  not  be  mistaken  that  justice  has
 not  been  done  to  them.  The  S.R.C.  has
 called  it  by  the  name  of  Karnataka.

 only  point  that  I]  want  to  emphasise
 and  I  leave  it  at  that.  I  do  not  want
 to  press  that  matter  very  much.

 With  regard  to  certain  areas,  our
 friend  Shri  B.  Shiva  Rao  has  already
 stated  about  Kasargod  taluk  and  I  am
 not  competent  to  say  much  on  that.
 But,  from  what  I  see,  it  is  better  to
 have  the  whole  taluk  in  Karnataka  as
 he  has  stated,  If,  for  any  reason,  that
 is  not  possible  then  at  least  Chandra-
 giri  River  should  be  included.  34  out
 of  36  Panchayats  have  already  declar-
 ed  in  favour  of  that  proposal.  Out  of
 the  69  schools  that  are  there  about
 49  are  Kannada  schools.  So  there  is
 a  clear  case  made  out  from  the  admi-
 nistrative  point  of  view  and  geogre-
 phical  point  of  view  that  it  should  be.
 with  Karnataka.

 There  is  another  case  about  Mada-
 kasira  taluk.  It  has  already  been
 argued  and  most  of  the  Members  who
 spoke  are  agreed  to  a  very  great
 extent  on  its  inclusion  in  Karnataka.
 The  S.R.C,  has  completely  argued  the
 case  for  Karnataka.  The  High-power
 Committee  that  was  instituted  almost
 decided  in  favour  of  Madakasira  taluk
 going  to  Karnataka.  I  do  not  know
 what  happened  subsequently  to  change
 that  decision.  Now  it  has  been  left
 there.  64  per  cent.  of  the  people  there,
 as  eStimated  by  the  S.R.C.  itself,  speak
 Kannada.  And,  what  is  distance  from
 Hyderabad  to  Madakasira?  It  is  400
 miles  and  odd.  From  all  these  points
 I  say  that  Madakasira  taluk  should  be
 put  in  Karnataka.



 there?  But  here  is  a  case  of
 ee

 phic  contiguity.  It  is  a  plateau

 pa
 The  next  adje-

 cent  firka  is  3,000  feet  below  ins  plain
 in  Gopichetty  Palaya  taluk  in  Coim-

 day  and  be  was  able  to  appreciate  that

 point  of  view  also.  90  per  cent.  of

 the  people  there  speak  Kannada.
 There  is  also  geographical  contiguity

 and  for  all  practical  purposes  it  is  now

 under  the  police,  criminal  and  civil

 jurisdiction  of  Kollegal.  Kollegal  is

 now  given  to  Mysore  and,  therefore,  in

 the  natural  fitness  of  things  this  area

 also  should  go  to  Mysore  State.

 About  Hosur  in  Selem  District  I  do

 not  say  much  because  there  are  three

 distinct  languages  spoken  there.

 Telugu  forms  the  majority,  next

 comes  Kannada  and  last  comes

 Tamil.  So  the  Tamilians  have  no

 place  there.  But  we  cannot  give  it  to

 Andhra  because  it  is  far  away  from
 the  capital  of  Andhra  and  the  desire

 of  the  people  is  the  most  important
 thing.  In  my  opinion,  wherever  there
 is  a  question  of  difference,  the  ulti-
 mate  thing  to  decide  the  issue  is  the

 desire  of  the  people.  And  if  you  find
 that  the  wishes  of  the  people  is  for

 going  to  Bangalore,  which  is  only  25
 miles  from  there  and  not  400  miles  as

 Hyderabad,  I  think  it  is  a  fit  case  to  be
 considered  So  that  it  should  go  to

 Mysore.

 There  are  other  areas  also.  There  is
 the  Bellary  question.  My  friend  Shri

 Raghavachari  asked  me  to  hold  my
 soul  in  patience  when  I  referred  to
 the  bye-election  in  Bellary.  I  thought,
 that  bye-election  which  was  fought
 between  Andhra  and  Kannada  candi-
 dates,  had  set  at  rest  this  question.
 Even  a  Congress  candidate  was  not  put
 up  in  order  to  avoid  these  Members
 saying  that  the  whole  Congre%s  organi-

 sation  wes  behind  him.  7  theught
 that  by-election  had  set  the  issue  at

 rest.  Again  be  raised  the  question.  It

 was  once  decided.  Two  swards—the
 Wanchoo  Award  and  the  Mishra

 Award—were  there  and  the  Govern-

 ment  took  2  decision  on  them.  That

 was  reversed  by  the  SRC.  For  what

 roused  passions  and  feelings  of  Mem-
 Our  Home  Minister

 :  5  é  ¥  4
 crores  of  people  in
 should  work  for  unity.

 |  ४  |  ee  है  &  4

 Mr,  Speaker:  Shri
 Now  I  shall  call  Members  from  all  the
 South  Indian  States.
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 Shri  Mohiuddin  (Hyderabad  City):
 Hyderabad  is  a  South  Indian  State.

 Mr,  Speaker:  Hyderabad,  Tamil  Nad,
 Karnatak,  Malabar  and  so  on.

 An  Hon.  Member:  What  about  Maha-
 rashtra?

 Mr.  Speaker:  Meharashtra  has  been
 called  and  called.  I  would  suggest  this.
 Whenever  any  hon.  Member  gets  up
 be  may  say  what  all  he  wants  to  ser
 all  round  his  State.

 Sardar  A.  5.  Saigal  (Bilaspur):  Sir,
 zyou  were  kind  enough  to  say  that  hon.
 Members  who  have  not  taken  part  in
 the  general  discussion  will  be  given  a
 chance.

 Mr.  Speaker:  I  will  call  only  those
 who  have  not  taken  part.  In  those

 States  also  there  are  people  who  have
 not  taken  part,

 Shri  M.  D.  Joshi  (Ratnagiri  South):
 Does  that  mean  that  Maharashtra  will
 not  be  called  or  will  it  be  called  during
 the  course  of  the  day?

 Mr.  Speaker:  I  am  not  able  to  fix
 any  particular  time.  As  soon  as  this
 is  finished,  possibly  I  will  call  Punjab.

 Shri  R.S.  Diwan:  Some  Members
 have  got  their  problems  inter-mingled
 with  Andhra  also.  Should  they  speak

 on  them?

 Mr,  Speaker:  Certainly,  they  should
 speak  all  round.

 Shri  Krishnacharya  Joshi:  Sir,  we
 have  moved  our  amendments.

 Shri  A.  M.  Thomas:  As  suggested  by
 you,  Sir  I  will  devote  my  time  to  ques-
 tions  affecting  Kerala  versus  Madras
 and  Kerala  versus  Karnatak.

 Mr.  Speaker:  If  there  is  anything
 versus  others  also,  you  may  speak.

 Shri  A.  M.  Thomas:  When  we  are
 on  clauses  2  to  16,  the  question  of
 territorial  adjustments  affecting  my
 State  crops  up  and  that  is  why  I  want
 to  speak.

 Sir,  |  would  first  address  myself  to
 amendments  76  and  nz  moved  by  my
 very  respected  colleague  Shri  B.  Shiva
 Rao.  These  amendments,  although
 taken  by  themselves  have  no  material
 bearing  on  the  Stwteg  Reorganisation,
 have  been  given  am  undue  importance
 by  several  members  of  this  hon.  House.
 I  should  congratulate  my  friend  Shri
 Shiva  Rao  for  having  obtained  the
 sympathy  of  several  Members.  One
 honourable  Member  of  this  House  hed
 occasion  to  remark  yesterday,  with
 regard  to  territorial  adjustments  that
 Kasargod  taluk  stands  on  a  ecial  foot-
 ing.  I  just  want  to  disabuse  the  Mem-
 bers,  who  entertain  such  a  notion,
 with  facts  and  figures,  Shri  Shiva  Rao
 has  rightly  conceded  that,  if  Kasar-
 god  taluk  is  taken  as  #  whole,  itis  a
 predominantly  Malayalee  area.  I  will
 just  give  the  figures  based  on  the  1951
 census  statistics.

 Shri  B.  Shiva  Eao:  I  said  the  area
 south  of  river  Chandtagiri  is  predomi-
 nantly  Malayalee.  I  did  not  say  about
 the  whole  of  the  taluk.

 Shri  A.  M.  Thomas:  If  you  take
 Kasargod  taluk  as  a  whole,  the  Mala-
 yalee  population  comes  to  73  per  cent,
 Tulu  population  4  per  cent,  Kannada
 population—my  friend  wants  these  ter-
 ritories  to  be  tagged  on  to  Karnatak—
 is  only  5  per  cent,  Marathi  popula-
 tion  4  per  cent,  Konkini  3  per  cent,
 and  other  languages  one  per  cent.

 My  friend  just  referred  to  the  area
 north  of  the  Chandragiri-Payaswani
 river  and  he  was  addressing  his  argu-
 ments  with  special  reference  to  that.
 What  exactly  is  the  picture  of  that
 area  and  also  with  regard  to  South  of
 Chandragiri-Payaswani  river  based  of
 the  statistics  published  by  the  Madras
 Government  based  on  the  census  of
 395l?  I  have  calculated  the  population
 figures.  The  total  population  north  of
 the  Chandragiri-Payaswani  river  is
 185,000  out  of  which  the  Malayalee:
 number  101,000  forming  55  per  cent
 of  the  population;  50,000  Tulus  form-
 ing  27  per  cent  of  the  population;  and
 Kannadigas—again  I  emphasise—!7,000
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 ‘orming  9  per  cent  of  the  population.
 “The  total  population  of  Kannadigas  is
 only  17,000,  out  of  the  entire  popula-
 tion  of  ‘185,000.  The  balance  17,000
 form  another  9  per  cent.  My  friend
 Shri  B,  Shiva  Rao  said  that  the  Tulu-
 ‘speaking  population  is  about  27  per
 ‘cent,  He  placed  same  emphasis  on  it.
 We  all  know  that  Tulu  language  is
 more  akin  to  Malayalam  rather  than  to
 ‘Kannada.

 Shri  M.  5.  Gurupadaswamy:  What
 do  the  peon'e  ssy?

 Shri  A,  M.  Thomas:  The  figures  that
 ‘were  given  by  Shri  Gurupadaswamy
 when  he  spoke  during  the  general  dis-
 cussion  show  that  the  Kannada  popu-
 ‘lation  is  65  per  cent  north  of  the  Chan-
 dragiri  river.  I  am  glad  that  my  friend
 ‘Shri  Shiva  Rao  who  knows  more  of
 the  area  does  not  support  my  friend

 ‘Shri  Gurupadaswamy.  When  some
 Members  speak  about  the  particular
 river  it  will  appear  that  the  Chandra-
 firi-Payaswani  river  is  an  impenetra-
 ble  barrier  or  a  sort  of  a  cease-fire
 line.  Several  Members  asked  me,  “Why
 do  vou  want  the  portion  north  of  the
 Thandragiri  river?”  They  asked  me
 that  question  without  knowing  any-
 thing.  This  Chandragiri-Payaswani
 river  boundary  has  been  given  some
 undue  importance.  If  you  take  the
 8703  north  of  the  Chandragiri  river.

 ‘you  will  find  that  majority  population
 ‘there  ig  Malavalee.  The  Kannadigas
 form  only  nine  per  cent  and  my  friend
 Shri  Shiva  Rao  wants  this  area  to  be
 tacked  on  to  Karnataka.

 Mx  triend  Shri  Shiva  Rao  just  men-
 tioned  that  the  majority  of  the  people
 ‘there  do  want  merger  with  Karnataka.
 -But  based  on  the  information  that  i
 have  got.  I  am  not  in  a  position  to  sup-
 port  Shri  Shiva  Rao,  I  am  rather  un-
 willing  to  bring  communal  considera-
 tions  into  this  debate.  Shri  Shiva  Rao
 himself  wag  pleased  to  say  that  a  sec-
 tion  of  the  Moplahs  alone  do  want  a
 ‘merger  with  Kerala  and  nobody  else.
 "The  Muslim  population  who,  my  friend
 isays,  want  union  with  their  compa-
 triots  in  Kerala,  comes  to  25  per  cent

 nOrth  of  the  Chandragiri  river,  let
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 alone  those  to  the  south  of  the  river.
 I  am  afraid  my  friend  has  wrongly  as-

 a  particular  way.  My  friend  hag  been
 saying  that  most  of  the  schools  there
 are  Kannada.  The  educational  institu-
 tions  in  South  Kanara,  ip  the  local
 sphere,  are  under  the  South  Kanara
 District  Board,  and  so,  in  the  matter  of
 education,  the  District  Board  will  have
 considerable  say  in  the  matter.  The
 District  Board  in  establishing  or  patro~
 nising  the  schools,  has  not,  bowever,
 been  able  to  inform  Kannada  Schools
 south  of  the  Chandragiri  river  where
 the  Malayalee  population,  according  to
 Mr.  Shiva  Rao,  comes  to  90  per  cent
 But  they  were  able  to  suppress  in  a
 way  the  Icgitimate  feelings  of  the
 Malayalees  north  of  the  Chandragiri
 river  who,  even  according  to  Shri
 Shiva  Rao,  form  the  majority  popula-
 tion.  Does  it  mean  that  those  people
 have  to  remain  in  Karnataka?

 If  you  take  the  matter’  of  schools,  4
 might  point  out  this.  With  regard  to
 Gudalur,  for  example,  almost  ail
 schools  have  got  Malayalam  as_  their
 medium  of  instruction,  The  documents
 are  al]  written  in  Malayalam.  The
 court  language  is  Malayalam.  Even
 then.  it  has  not  been  given  to  Kerala
 due  to  several  other  considerations.  If
 we  take  a  preceminantly  Tami)l-speak-
 ing  taluk  in  South  Travancore  which
 has  been  taken  from  Kerala  and  gives
 over  to  Madras,  we  will  find  that  the
 bilingual  schools  are  more  in  number
 there  rather  than  the  unilingual
 schools.  There  are  considerable  num-
 bers  of  Malayalam  schools  there.  50,
 the  arguments  of  my  friend  Shri  Shiva
 Rao  cannot  stand.  As  has  been  pointed
 out  by  Shri  Basappa.  though  Kannada-
 speaking  pcople  were  in  a  majority  in
 a  particular  area,  the  people  were  not
 given  education  in  their  mother
 tongue,  Such  developments  have  taken
 place.  That  only  supports  my  argu-
 ment.  In  this  particular  case  the
 Malayalees  were  not  given  a  fair  deal
 in  this  area,

 With  regard  to  the  percentage  of  lite-
 racy  among  the  Malayalees,  if  the  eu-
 tire  country  is  taken.into  account,  the
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 Malayalees  Lave  been  the  foremost  in
 Literacy.  But  the  least  literacy  amoug
 Malayalees  is  found  north  of  the  Chan-
 dragiri  river.  What  does  it  indicate?
 Their  aspirations  were  not  being  met.

 Apart  from  these  considerations,
 what  is  the  justification  for  sub-divid-
 ing  a  taluk,  and  giving  a  portion  to
 a  unilingual  area  from  another  where-
 in  the  majority  speak  the  same  langu.

 -age  of  the  state  from  where  they  are
 sought  to  be  taken  away.  May  I  res-
 pectfully  ask  Shri  Shiva  Rao  whether
 in  the  scheme  of  reorganisation,  in
 any  area  or  in  any  State,  this  standard
 which  has  been  laid  down  by  Shri  Shiva
 Rao,  has  been  adopted?  Shri  Shiva
 Rao  mentioned  about  the  river.  We
 have  not  come  across,  in  any  place,  a
 river  which  has  been  adopted  as  the
 boundary.

 Shri  B.  Shiva  Rao:  Has  not  any  taluk
 been  sub-divided  in  respect  of  the  other
 parts  of  the  country?

 Shri  A,  M.  Thomas:  It  has  been  sub-
 divided,  but  only  in  cases  where  the
 predominant  population  forms  the  non-
 linguistic  portion  of  the  particular
 taluk  concerned.  But  here,  in  this
 particular  case,  the  Malayalee  popula-
 tion  forms  the  majority,  What  is  the
 justification  in  this  particular  case?

 My  friend  was  speaking  about
 natural  boundaries,  mentioning  the
 Payaswani  river.  He  referred  to  this
 during  the  general  discussion  on  a
 previous  occasion.  In  this  instance,  ६
 shall  refer  to  the  position  in  the  four
 South  Travancore  taluks  and  espe-
 cially  the  Vilavancode  taluk.  Right
 in  the  middle  of  this  taluk  runs  the
 Kuzhithua  river.  Some  arguments
 were  advanced  that  this  river  could  be
 taken  as  the  boundary  of  the  portion
 north  of  the  Vilavancode  taluk,  and
 it  should  be  retained  in  Travancore-
 Cochin  State.  But  that  argument  has
 not  been  accepted.  One  argument
 was  that'even  when  the  Tamil  taluks
 demanded  merger  with  Madras;  they
 hoisted  their  flag  touth  of  the  Kuzhi-
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 thua  river,  But  I  submit  that  ail
 these  arguments  are  of  no  avail,  as  far
 as  we  are  concerned,

 My  friend  Shri  Shiva  Rao  has  re-
 ferred  to  the  opinion  expressed  by  the
 various  panchayats.  You  must  under-
 stand  that  when  the  elections  to  the

 panchayats  took  place  linguistic  for-
 mation  of  the  States  was  never  the
 issue.  But  I  may  point  out  that  in  st
 least  three  elections  to  Presidentship
 oi  ‘anchayats,  this  issue  was  definite-
 ly  snade  one  of  the  grounds  on  which
 decision  was  sought  at  the  elections.
 The  Malayalees  have  won  those  elec-
 tions.  When  this  issue  was  clearly
 put  before  the  people,  they  won.  I
 may  refer  to  the  speech  of  one  mem-
 ber  in  the  Madras  Assembly.  His.
 name  is  M.  Narayan  Nambiar.  He
 has  referred  to  the  fact  that  with
 regard  to  the  recent  election  of  three
 panchayat  Presidents,  this  issue  was
 prominantly  there,  and  the  Malay-
 alees  heve  won,  The  fact  that  the
 panchayats  have  expressed  thrir
 wishes  in  a  particular  way  is  of  no
 consequence.

 My  humble  submissiocn  is  that  there
 is  absolutely  no  necessity  for  depart-
 ing  from  the  provisions  contained  in
 this  Bill.  Before  I  close,  I  just  want
 to  make  one  or  two  observations,
 because  I  may  not  get  a  chance  to
 speak  on  these  clauses  when  the  other
 amendments  are  moved.  I  am  refer-
 ring  to  Kerala  and  Madras.  I  do  not
 think  this  House  will  scriously  con-
 sider  the  questions  regarding  Devi-
 kulam  and  Peermedi  which  have  been
 the  subject-matter  earlier  and  which
 have  been  discussed  at  length.  है  had
 a  full  say  in  the  matter  when  the
 report  of  the  States  Reorganisation
 Commission  wes  discussed,  and  I  need
 not  repeat  those  arguments  now.  But
 there  is  the  fact  that  the  Gudalur
 taluk  should  go  to  Kerala.  There  is
 also  an  amendment  regarding  this.
 On  all  considerations,  I  would  think
 that  Gudalur  ought  to  have  come  _to-
 Kerala,  But  I  do  not  know  whether
 TI  should  reconcile  myself  to  the  pro-—
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 visions  in  the  Bill  as  they  stand,
 especially  having  been  a  Member  of

 the  Joint  Committce  to  whose  report
 ]  have  not  uppended  a  dissenting  note.

 Although  we  have  got  only  a  mutilat-
 ed  Kerala,  we  have  adopted  ourselves

 to  it  for  the  sake  of  good  relationship
 between  the  neighbouring  States,  I

 am  giad  to  say  that  the  Madras  Gov-
 ernment  has  also  reconciled  itself  to

 the  decision  with  regard  to  Devikulam
 and  Peermedi;  and  is  taking  necessary
 steps  in  co-operation  with  the  Travan-
 core-Cochin  Government  to  implement
 the  provisions  of  the  Bill  as  they  stand.
 I  do  not  think  there  is  any  use  of

 raking  up  these  old  issues.

 I  just  want  to  say  one  word  with

 regard  to  the  name  of  the  State  of

 Madras.  While  the  hon.  Home  Minis-

 ter  Pandit  G,  8.  Pant  was  speaking,
 an  interruption  was  made,  I  think,  by
 Shri  Boovaraghasamy  that  the  name

 of  the  Madras  State  should  be  changed
 into  Temil  Nad,  I  am  sorry  to  say

 that  this  is  carrying  the  linguistic
 fanaticism  too  far.  We  all  know  that,

 though  Madras  is  going  to  be  more  or

 less  a  unilingual  State,  there  is  much
 in  favour  of  retaining  the  name  of

 Madras.  There  is  tradition  and  his-
 tory  behind  it.  I  respectfully  ask,  by
 removing  that  name  from  the  map  of
 India,  what  does  it  profit  the  Tami-
 lians.  It  is  hardly  fair  to  the  other

 linguistic  groups  that  have  also  con-
 tributed  to  build  up  the  city  and  that
 bavz  contributed  to  the  growth  of  the
 State.  The  opinion  of  the  Madras
 legislature  is  to  the  effect  that  the
 name  should  not  be  changed.  There
 is  a  let  of  goodwill  in  that  name,  the

 value  of  which  cannot  be  measured  in

 rupees,  annas  and  pies.  I  ask  the  hon.
 Members  who  want  to  change  the
 name,  why  should  you  squander  the
 treasure  in  the  good  name  that  you
 have  got?

 An  Hon,  Member:  What  about
 Travancore-Cochin?

 Shri  A.  M.  Thomas:  With  regard  to
 Travancore-Cochin,  from  the  very
 start  we  have  been  agitating  for  a
 Kerala  State.  Even  now,  you  will  find
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 in  the  newspapers,  the  Trevancore-
 Cochin  Assembly  is  described  as  the

 Kerala  Assembly.  We  were  wanting  a

 Kerala  State  from  the  beginning.

 Shri  Matthen  (Thiruvellah):  Cer-

 tainly  not.
 Shri  A.  M.  Thomas:  My  hon,  friend

 may  not  agree;  he  will  never  agree.

 Shri  V.  P.  Nayar:  What  is  the  name

 of  the  P.C.C.?
 Shri  A.  M.  Thomas:  Might  be  Tamil

 Nad  because  it  was  on  8  linguistic
 basis,  so  that  if  it  was  called  Madras

 P.CC.  Malabar  would  have  come  in.
 [  do  not  know  why  my  hon.  friend
 Shri  V.  P.  Nayar  should  be  very

 particular  about  the  change  of  the

 name  of  the  Madras  State  into  Tamil

 Nad.  I  am  sure  that  8  majority  of

 the  Members  of  this  House  irrespec-
 tive  of  the  party  considerations,  would
 not  like  to  drop  the  name  Madras
 from  the  map  of  India,  There  is

 another  thing  that  I  forgot  to  mention.
 Even  with  regard  to  the  people  com-

 ing  from  the  south.  whether  Tamilians
 or  others,  from  our  dress,  from  our

 language—even  though  I  speak  Malay-
 alam—I  am  asked,  are  you  a  Ma

 Shrimati  Renu  Chakravartty:  The
 South  Indians  object  to  that  very
 strongly.

 Shri  A.  M.  Thomas:  They  may  ob-

 ject.  What  I  want  to  emphasise  is
 that  Malayalees  have  contributed  their

 quota  to  the  building  up  of  the
 Madras  city  and  the  Madras  State.
 Even  if  you  are  reorganising  the
 States  on  linguistic  considerations,
 fee]  that  the  name  of  Madras  should
 be  retained.  As  I  said,  even  a  Malay-
 alee  is  called  a  Madrassi  though  his
 language  is  Malayalam,  Whenever

 ‘we  go  to  big  cities  like  Bombay,  Cal-
 cutta  or  Delhi,  from  our  dress,  ete.,
 the  people  in  the  north  ask,  “Are  you
 a  Madrassi”?  There  is  something  in
 that  name.  I  fee]  that  that  name
 should  be  retained.

 With  these  words,  I  support  the  pro-
 visions  of  this  Bill,

 Shri  Cc.  D.  Deshmukh:  (Ko!sba)-
 I  did  not  at  first  wish  to  irtervene
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 in  this  debate,  having  had  my

 opportunity.  But,  I  feel  that  I  ought
 to  correct  a  few  statements  which
 were  made  by  the  Home  Minister

 yesterday  which,  in  my  opinion,  are
 wrong.

 He  said  that  there  was  full  cun-
 sultation  at  all  stages,  that  fhere
 were  4  meetings  and  nine  months
 deliberation  and  so  on.  Now,  these
 matters  have  no  great  beari'::  on  the
 Cabinet  Ministers’  responsibility.  The
 specific  point  I  made  was  that  be-
 tween  the  0th  or  llth  when  the
 Cabinet  decided  that  there  should  be
 a  separate  city  State  of  Bombay  and
 on  the  760  when  the  Prime  Minister
 made  his  announcement  that  Bombay
 should  be  Centrally  administered,
 there  was  no  cabinet  meeting  which
 took  a  decision  to  alter  the  previous
 decision  and  also  there  was  no  power
 given  to  any  Committee  of  the  Cabi-
 net  to  arrive  at  such  a_  decision.
 Therefore,  whether  after  the  announ-
 cement  it  was  reported  to  the  Cabi-
 net  or  not  is  immaterial  with  regard
 to  this  point,  There  is  alSo  the  other
 point  that  the  Prime  Minister,  with-
 out  consulting  his  colleagues,  should
 not  have  made_  that  announcement
 of  June  3rd.  Not  because  I  am  not
 prepared  to  trust  the  Prime  Minis-
 ter’s  leadership.  If  he  were  alone,
 if  the  decisions  had  been  left  to  him,
 even  now  I  say,  Jet  him  decide  every-
 thing.  But.  we  are  working  the
 apparatus  of  western  democracy.  I
 think  the  responsibility  for  securing
 that  that  apparatus  is  used  properly
 rests  on  Parliament.  The  Prime
 Minister  is  not  like  the  President  of
 the  U.S.A,  who  can  hear  the  Secre-
 taries  and  come  to  a_  decision  by
 himself.  Therefore,  to  say  that  there
 was  full  consultation  including  con-
 sultation  with  his  Cabinet  colleagues
 and  then  decision  was  taken  by  the
 Prime  Mirister  or  one  or  two  col-
 leagues  in  addition,  really  is  not  a
 sound  defence.  As  I  said,  had  it  been
 a  matter  of  the  Prime  Minister
 alone,  I  should  not  have  bothered.

 But,  this  kind  of  thing  is  likely  to
 be  infective.  This  kind  of  thing,  to

 my  knowledge,  happens  in  many
 other  States.  I  think  in  the  cause  of

 Cabinet  as  a  whole  is  being  diluted
 at  all  levels.  That  is  why  I  attach
 great  importance  to  this  point.

 Then,  the  Home  Minister  said  that
 I  resigned—I  have  the  speech  before
 me;  I  am  not  quoting  from  memory
 —after  the  three-States  formula  was
 agreed  to,  I  suppose  in  the  Cabinet
 meeting  of  l0th  January.  That  can't
 be.  He  says—

 “Shri  Deshmukh  also  did  not
 like  it  sno  much  so  that  he
 tendered  his  reSignation  after
 the  publication  of  that  proposal.”

 There  was  no  publication  of  that
 proposal.  The  proposal  that  was
 published  was  that  Bombay  should
 be  Centrally  administered,  if  I  have
 followed  what  he  said.  He  said  that
 I  had  been  associated  with  the  Sub-
 Committee.  Here  again,  I  think  he
 is  not  knowingly  perhaps,  causing  8
 wrong  impression,  I  did  attend  some
 of  the  meetings  of  this  Committee.
 That  was  in  connection  with  bound-
 ary  disputes  all  over,  Belgaum  city,
 Adilabad,  and  so  on.  I  attended  no.  f
 meetings  of  the  Committee  which  dis-
 cussed  Bombay.  The  only  relevance
 of  this  maller  is  that  at  one  time
 I  did  think  that  the  general  formula
 recommended  by  the  S.R.C.  about  the
 70  per  cent.  was  right  and  that  is  why
 I  advisedly  said  in  my  speech  that  on
 mature  consideration.  I  think  that  it
 inflicts  an  avoidable  measure  of  hard-
 ship  on  large  numbers  of  people  and
 that  it  is  our  duty  to  minimise  it  and
 that  is  why  I  have  supported  this
 proposal]  that  there  should  be  a
 boundary  commission  which  will  do
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 it  in  accordance  with  proper  orderly
 procedure.  If  these  questions  are
 going  to  arise,  it  is  no  answer  to  say
 that  zona]  councils  will  be  able  to
 deal  with  them,  because  the  dispute
 will  be  there.  The  only  difference  is
 that  the  zonal  councils,  being  what
 they  are,  will  not  be  able  to  deal
 with  this  question  in  a  proper  way,
 in  accordance  with  the  proper  pro-
 cedure,  whereas  a  boundary  com-
 mission  will  have  far  greater  autho-
 rity.
 ]  PM.

 Well,  then,  reverting  to  the  chrono-
 logy,  J  am  in  a  difficulty  now.  I  have
 correspondence  with  the  Prime  Min-
 ister  which  I  wish  to  place  on  the
 Table.  My  own  Jetter  of  resignation,
 I  think,  is  not  secret,  and  I  do  not
 think  that  I  reauire  the  permission  of
 the  Prime  Minister  to  place  it  on
 the  Table  of  the  House.  It  is  not
 marked  personal  or  secret  or  any-
 thing.  Anyway,  it  is  my  resigna-
 tion.  So,  I  would  like  to  place  it  on
 the  Table  in  proof  of  what  I  am
 saying  that  I  resigned  on  the  22nd
 January  after  the  Prime  Minister's
 announcement  on  the  60  that  Bom-
 bay  was  to  be  Centra!ly  adminis-
 tered,

 Now,  the  question  will  arise  why
 I  waited  these  six  days.  I  did  not
 know  what  kind  of  talk  the  Maha-
 rashtrian  leaders  had  had  with
 either  the  Home  Minister  or  the
 Prime  Minister  between  the  l]th  and
 lth.  They  did  not  report  to  me.
 They  did  not  see  me  afterwards.
 They  saw  me  before  they  went  to
 the  Home  Minister,  but  not  after-
 wards.  Therefore,  I  thought,  well,
 it  may  be  that  they  had  accepted
 Centrally  administered  Bombay.  It
 was  not  for  me,  then,  being  a  finan-
 cial  expert,  shall  we  say  and  not  a
 Proper  politician,  to  raise  any  diffi-
 culties.  But,  when  the  Executive
 Committee  of  the  Maharashtra  Pra-
 desh  Congress  Committee  denied
 that  they  had  agreed  and  protested and  went  to  the  length  of  saving  that
 they  should  resign,  then  I  made  up

 my  mind  that  whatever  they  had
 done,  it  was  not  acceptable  to  their.
 colleagues  on  the  Maharashtra  Pre-
 desh  Congress  Committee,  far  less
 was  it  acceptable  to  the  people  of
 Maharashtra,  and  I  formed  the  view
 that  was  as  their  supposed  Icaders
 had  failed  them  in  getting  what  they
 wanted  or  in  securing  their  best
 interests.  Therefore,  I  thought  it  was
 only  right  that  plenipotentiaries  who
 had  failed  in  their  job  should  resign
 their  job  and  make  way  for  better
 people.  I  cannot  see  anything  wicked
 or  wrong  in  this.

 The  next  question  is  why  I  did
 not  press  my  resignation.  That  will
 be  clear  from  the  Prime  Minister's
 reply,  but  I  cannot  place  it  on  the
 Table  of  the  House.  I  made  a  gencral
 reference  to  it,  and  that  was  that  it
 held  out  hopes  of  bigger  bilingual
 States,  Dakshina  Pradesh  and  _  so  on,
 and  since  as  you  know  I  have  never
 wavered  in  my  support  of  the
 bigger  bilingual  Bombay  as  the  best
 solution.  I  thought  I  had  better  wait.
 In  any  case,  as  violence  had  broken
 cout  I  also  thought  it  was  the  duty
 of  everyone  not  to  do  anything  that
 would  exacerbate  the  people  further.
 Therefore  I  held  my  hands.  Then, there  were  Niembers  of  Parliament who  came  to  me.  I  did  not  mention
 any  names,  but  I  do  not  think  thev have  so  turned  against  me  that  they would  mind  my  mentioning  their
 names.  It  is  a  fact  that  it  was  Shri
 Feroze  Gandhi  and  Shri  Dev  Kant
 Borooah  who  came  tO  me  and  said:
 “This  matter  will  now  be  in  the
 hands  of  Parliament.  Why  ae  vou in  a  hurry?”  This  was  January  you must  remember  and  the  S2ssion  of
 Parliament  was  to  come  in  Feb-
 Tuary.  Also,  I  was  in  a  responsible position.  I  had  prepared  the
 I  had  to  deliver  it.  |  had  to  secure the  passing  of  the  taxation  measures.
 Then  there  were  various  other
 pieces  of  legislation  which  were  very important.  The  Plan  had  to  be finalised.  In  my  humble  way  I
 thought  it  was  my  duty  to  stand  by the  country  and  not  to  press  the  re-
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 signation.  I  do  not  see  there  was

 anything  wrong  in  it.  I  claim  that

 jn  those  three  or  four  months  Il

 worked  harder  than  l  worked  in  the

 previous  five  years.  [  am  hoping—!

 have®  some  ‘faint  hope—that  Some

 Members  at  any  rate  will  acknow-

 ledge  that  something  valuable  had

 been  done  for  the  country  as  8

 result  of  my  holding  back  the  resig-

 nation.  But  my  resignation  was  never

 withdr:  nn.  As  I  said,  I]  refrained

 from  9.  ssing  it  because  of  these

 considerations.

 There  is  only  one  more  letter  ~I

 would  place  on  the  Table,  but  that

 can  be  only  with  the  Prime  Minis-

 ter’s  permission,  but  I  have  to  read

 out  of  it.  It  is  marked  “personal”,
 not  “secret”  or  “private”,  and  it

 says—this  is  when  I  offered  to  resign

 again  towards  the  end  of  April  when

 I  found  that  things  were  no  better—

 “Your  resignation  will  ob-

 viously  not  be  helpful  “even,  I

 think,  from  the  point  of  view  of

 helping  in  a  solution  which  you
 so  much  desire.  The  Bill  is

 going  to  be  referred  to  the  Select
 Committee.  The  final  stage  will

 arrive  when  it  comes  back  from
 the  Committee.  I  would  like

 vou  at  least  to  wait  till  then,”

 And  that  is  what  I  did,  I  waited
 till  then,  But,  in  the  beginning  of
 June  I  found  that  the  Prime  Minister
 had  made  a  statement  which,  to  my
 mind,  spiked  the  guns  of  the  Joint
 Committee,  In  other  words,  in  the  way
 pointed  out  by  Shri  Kripalaniji,
 naturally  the  Members  of  the  majo-
 rity  party  who  were  in  the  Joint
 Committee  found  that  because  the
 Prime  Minister  had  now  more  or  less
 made  a  pronouncement,  it  was  not

 right  for  them  to  go  any  further.
 Now,  as  l  pointed  out,  had  it  been
 something  which  would  help  the
 cause  as  I  understand  it,  what  I
 stand  for,  then  I  would  not  have
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 pressed  the  resignation,  but  it  is  my

 honest  view  that  it  places
 rashtra  in  a  WOrse  condition  than  if

 they  had  had  a  City  State.  The  hon.

 comprehe:
 that,  but  I  consider  that  five  years  Is

 a  longer  period  than  one  year  or  two

 to  pass  an  Act  or  not  to  pass  an  Act

 to  terminate  it  is  entirely  at  the  will  of
 Parliament.  but  they  have  added  a

 rider  by  way  of  an  executive  pro-

 nouncement  that  Parliament  will  not

 be  moved  to  take  thai  step  unless  the

 wishus  of  the  people  of  Bombay  ar:

 ascertained,  not  by  regular  voting  but

 the  sense.  I  do  not  know  how  one  as-

 sesses  the  sense.  There  again  I  thought

 that  that  was  worse  than  if  Parliament
 had  entirely  been  seized  cf  the

 matter.  The  trouble  with  this  finding

 out  of  the  sense  of  the  people  is  that

 nobody  knows  how  it  has  been  as-

 certained.  Today,  can  anyone  put  his

 hand  on  his  heart  and  say  that  the

 people  of  Bombay  City  want  Bombay

 City  to  be  separate  from  Maharash-
 tra?  What  proof  is  there?  The  only
 evidence  is  that  about  45  per  cent.

 minus  one  went  that  Bombay  City
 should  go  to  Maharashtra.  Now.
 there  are  five  or  seven  per  cent.

 Konkani-speaking  people  who,  I

 know,  will  be  taking  the  same  view
 as  Maharashtrians.  Then  there  are,
 as  2n  hon.  Member  said,  about  five
 Jakhs  of  Tamil  clerks.  I  see  no  reason

 why  the  Tamil  clerks  should  object
 to  Bombay  City  going  to  Maha-
 rashtra.  They  are  going  to  ply  their

 living  or  whatever  it  is,  irrespective
 of  it.  They  are  not  allowed  to
 use  Tamil  there  as  an  official  lan-

 guage  for  the  region.  They  have  to
 learn  Gujarati  or  Kanarese  or  Mare-
 thi  far  that  purpose.  So,  it  makes
 no  difference  to  them  whether  they
 or  their  children  learn  Marathi  or
 Gujarati,  We  have  not  gone  to  that

 length,  We  are  prepared  to  give
 any  kind  of  safeguards  to  minorities
 If  Bombay  should  have  Gujaratis  and
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 “Marathis,  let  them  have  the  freedom
 of  choicc.  Gujerati  is  a  very  important
 language  for  the  business  of  Bombay
 and  I  would  like  to  make  it  compul-
 sory  for  every  child  in  Bombay  City
 to  know  Gujarati  because  he  then
 understands  business  and  therefore
 instead  of  having  only  valour  or  more
 valour,  he  will  have  a  little  more  dis-

 ‘cretion,  Now,  therefore,  I  say  that
 there  is  no  one  here  who  can  prove

 ‘today  that  Bombay  City  wishes  to
 remain  separate.  If  that  is  so,  why
 give  an  option?

 So,  according  to  my  vizw.  what
 ‘the  Prime  Minister  stated  did  make
 ‘the  matter  very  much  worse,  and
 ‘that  statement  was  made  without
 any  reference  to  any  person,  to  my
 knowledge,  in  the  Cabinet—at  least
 it  was  not  a  Cabinet  meeting  or

 ‘Cabinet  committee  meeting—and  poor
 me  who  was  known  then  to  have

 ‘offered  his  resignation.  who  was
 asked  to  hold  his  soul  in  patience
 till  the  Joint  Committee  sat  and
 pronounced,  was  not  even  consulted,
 or  asked:  “Is  this  likely  to  meet  your
 wishes?  Do  you  think  that  would
 help  you?"  I  am  not  worth  very
 much,  I  have  always  held  that  no
 man  is  indispensable.  T  have  always
 acted  on  the  maxim  that  every  man,
 every  officer  in  a  high  job,  should
 deliberately  try  to  make  himself  dis-
 pensable  and  build  up  his  office  so
 that  he  is  not  missed  afterwards,  and
 I  am  quite  certain  I  wil]  not  be
 missed:  I  have  been  written  of!
 already.

 So,  that  is  my  reason  why  I  attach
 very  great  importance  to  this.  and
 whether  this  correspondence  goes

 ‘on  record  or  not  depends  on  your
 discretion.  I  am  not  anxious  to  put

 ‘the  Prime  Minister’s  letter  on  the
 ‘Table  of  the  House  if  you  are  going
 to  believe  me  that  this  is  the  extract
 from  that  letter.  But  if  you  are
 going  to  say  I  am  quoting  from  some
 fabricated  letter,  then  I  must  put  it
 forward  because  his  signature  is
 there.  50,  will  you  kindly  give  your

 ‘Tuling  as  to  what  I  should  do?

 Mr.  Speaker:  I  think  the  House  is
 satisfied  with  the  hon.  Member’s  oral
 statement.

 Shri  C,  D.  Deshmukh!  Later  on,  I
 dare  say  the  Prime  Minister  will
 permit  me  to  publish  this  corres-
 pondence.

 Only  one  short  point.  I  asked  for
 ‘ten  minutes.  I  think  I  have  taken
 eleven  minutes.  The  hon.  Home  Min-
 ister  said  that  I  agreed  to  the  States
 Reorganisation  Bill  as  every  member
 and  therefore  there  is  a  kind  «
 estoppel  against  me.  I  cannot  see  how
 an  estoppe]  can  act  against  me,  when
 my  resignation  ig  pending  from  the
 22nd  of  January,  when  on  the  24th  of
 April,  the  Prime  Minister  says,  ‘Please
 wait  and  see  what  the  Parliament
 does’,  when  Members  of  Parliament
 come  to  me  and  say,  ‘Please  wait  and
 see;  maybe,  we  shall  be  ‘able  to  do
 something  to  bridge  the  gulf’.  I  do
 not  remember  now  the  date  on  which
 the  States  Reorganisation  Bil]  was  in-
 troduced,  I  have  not  vet  had  time  to
 make  that  research.  But  I  think  it
 was  sometime  towards  the  end  of
 April.  I  think  it  was  about  that  time.

 When  the  States  Reorganisation  Bill
 was  introduced,  I  said  to  the  Prime
 Minister  that  ‘Since  you  are  not  now
 going  to  make  a  change,  will  you  please
 allow  me  to  speak  against  the  Bill  and
 to  vote  against  it,  and  if  for  that  pur-
 pose  you  think  that  I  should  not  be  a
 Cabinet  Minister,  then  I  am  entirely
 ugreeable  that  I  should  not  be  a  Cabinet
 Minister’.  That  letter  is  on  Apri]  26th,
 to  which  this  other  letter  is  the  reply.
 That  is  my  own  letter.  it  is  only
 marked  ‘confidential’.  But  it  is  no
 longer  confidential.  Therefore,  I  am
 going  to  put  a  copy  of  that  on  the
 Table  too.  It  shows  that  no  estoppel
 can  operate  against  me.  I]  have  always

 Mr.  Speaker:  That  is  not  the  main
 issue  or  the  very  relevant  issue  here,
 though,  no  doubt,  I  allowed  #h  oppor-
 tunity  for  the  hon,  Member....

 Shri  C,  D.  Deshmukh:  I  shall  finish
 now.



 Mr.  Speaker:  It  is  not  a  question  so
 much  of  time  as  of  the  relevancy  of
 that  particular  paper  to  be  put  on  the
 Table.

 Shri  C.D.  Deshmukh:  These  state-
 ments  made  by  the  Home  Minister
 would  make  me  out  to  be  an  incorrect
 person.  Now,  I  have  no  other  oppor-
 tunity  of  correcting  them,  And  I  have
 documentary  proof  that  it  is  he  who  is
 wrong,  and  not  I.  How  do  I  manage
 that?  Would  the  Speaker  tell  me?

 Shri  Gadgil  (Poona  Central):  Even
 under  the  general  provision  of  offering
 a  personal  explanation  or  clarification,
 he  is  entitled  to  do  that.

 Mr.  Speaker:  Then  and  there,  he
 may  have  asked.  As  soon  as  these  state-
 ments  had  been  made,  he  might  have
 asked  immediately  for  an  opportunity
 to  give  a  personal  explanation.  I  do  not
 want  to  stand  on  any  formality.  But,
 fis  it  necessary  to  put  a  particular
 paper  or  his  resignation  letter  here  on
 the  Table?

 Shri  com  D.  Deshmukh:  I  do  not
 mind.  It  is  in  the  rules  of  the  House
 that  if  a  Member  reads  from  a  letter,
 he  should  put  it  on  the  Table.  I  am
 not  very  familiar  with  rules.

 Shri  5.  S.  More:  Is  it  not  necessary
 that  other  Members  also  should  know
 all  the  relevant  facts  before  they  come
 to  some  conclusions?  From  that  point
 of  view,  all  these  documents  will  be
 of  great  importance.

 Mr.  Speaker:  Are  we  deciding  this
 issue  on  the  grounds  of  resignation  or
 otherwise  of  Shri  C.  D,  Deshmukh?

 Shri  C.  D,  Deshmukh;  Then,  I  shall
 abide  by  vour  advice.  I  shall  not  place
 any  paper  on  the  Table  of  the  House.
 I  have  done,

 Shri  T.  Subrahmanyam  (Bellary):
 The  decade  ‘1947-57  is  likely  to  be  the
 most  eventful  decade  in  our  history.  I
 think  it  will  go  down  as  a  decade  of
 revolution.  Our  country,  became  free

 of  Jammu  end  Kashmir,  and  there
 will  dlso  be  the  Centrally  adr-inistered
 States,  namely  the  six  Part  C  States.

 I  described  this  ag  a  revolutionary
 decade.  Revolution  does  not  mean
 merely  blood-letting,  or  iooting  or
 arson  or  burning.  It  means  a_  basic
 social,  political  or  economic  change.
 Since  we  have  really  brought  about
 these  fundamental  changes,  this  is
 going  to  be  described,  I  am  sure,  as  a
 momentous,  eventful  and  revolution-
 ary  decade.

 Some  matters  must  be  treated  as
 finally  closed.  We  cannot  go  on  end-
 lessly  treating  a  matter  as  closed  and
 then  trying  to  reopen  it.  In  this  con-
 text,  I  feel  that  Bellary  is  one  such
 matter.  I  would  not  have  referred  to
 this,  but  for  the  fact  that  some  Mem-
 bers  of  the  Opposition  tried  to  reopen
 this  issue  through  amendments  No.  66
 and  No,  217.

 They  say  in  those  amendments  that
 three  firkas  of  Bellary  taluk  and
 Bellary  town  should  go  to  Andhra
 Again,  in  amendment  No.  27,  they
 say  that  three  talukas  of  Bellary  dis-
 trict,  namely  Bellary,  Hospet,  Siru-
 guppa  and  that  portion  of  Mallapu-
 ram  sub-taluka  where  the  Tunga-
 bhadra  project  and  the  dam  are  situ-
 ated,  should  be  transferred  to  Andhra,
 according  to  the  recommendations  of
 the  Reorganisation  Commission.

 The  Government  of  India  have
 teken  a  final  decision  regarding  these
 matters.  After  the  very  careful  and
 full  consideration  that  they  gave  to
 this  matter,  they  stated  in  the  explana-
 tory  note  on  the  draft  States  Reorgani-
 sation  Bill  and  the  proposals  for
 amendment  to  the  Constitution,  after
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 the  decisions  of  l6th  January,  as
 follows:

 “Three  decisions  did  not  cover
 the  Commission’;  recommenda-
 tions  relating  to  the  proposed
 Punjab  State,  and  the  formation  of
 a  residuary  Hyderabad  State  or  in
 the  alternative  of  a  larger  Telugu-
 speaking  State  and  the  transfer  of
 certain  areas  of  the  present  Bellary
 district,  of  Mysore  to  the  State  of
 Andhra,  The  Government  of  India
 have  since  considered  the  out-
 standing  issues  verv  carefully  in
 consultation  with  the  State  Gov-
 ernments  and  the  parties  and  in-
 terests  concerned,  and  the  deci-
 sions  which  have  been  taken  as  a
 result  of  such  consideration  are
 based  largely  on  agreement.”

 1-15.  P.M.

 (Mr.  Derury-Speaker  in  the  Chuir]

 Then,  they  say  at  page  2,  para  7,

 “As  regards  the  proposed  trans-
 fer  of  certain  areas  of  Bellary
 district  from  the  existing  State  ०2
 Mysore  to  Andhra,  the  Commission
 has  recommended  the  review  of  the
 previous  decision  mainly  to  ensure
 the  smooth  and  efficient  execution
 and  working  of  the  Tungabhadra
 project.  The  Government  of  India
 recognise  the  vital  interests  of  the
 people  of  Rayalaseema  in  this  sub-
 ject.  However,  they  feel  that  the
 territorial  adjustments  proposed  by
 the  Commission  are  not  necessary
 to  secure  the  object  in  view.  The
 high  level  cand]  scheme,  to  which
 the  Andhra  Government  rightly
 attach  great  importance,  has  al-
 ready  been  examined  in  some
 detail  by  the  Government  of  India,
 and  the  project  as  proposed  by  that
 Government  has  been  broadly
 found  to  be  in  order.  It  is  the
 intention  of  the  Government  of
 India  to  take  all  necessary  steps
 to  ensure  the  satisfactory  and
 speedy  execution  of  this  scheme.
 The  purpose  which  the  Commission
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 had  in  view  in  making  its  recom-
 mendation  will,  therefore,  be
 achieved,  without  making  any
 territorial  changes,  or  reopening
 the  question  of  the  future  of
 Bellary,  which  has  dready  been
 settled  after  detailed  enquiries.”.

 I  do  not  want  to  go  on  this  occasion
 into  the  various  enquiries  made  be-
 fore,  right  from  the  time  of  Mr.  N.  C.
 Kelkar  up  to  the  time  of  the  Dar
 Commission,  the  JVP  Report,  the  Parti-
 tion  Committee’s  Report,  and  the  re-
 ports  of  Justice  Wa:  noo  and  Justice
 Misra,  and  finally  the  decision  of  the
 Government  of  India  in  1953.

 The  States  Reorganisation  Commis-
 sion’s  recommendation  which  has  been
 referred  to,  wis  based  mainly  on  the
 Tungabhadra  project.  It  is  interesting to  mention  here  that  a  conference  was
 held  in  Bangalore  on  the  8th  of  June,
 between  the  representatives  of  the
 Andhra  Government  and  the  represen-
 talives  of  the  Mysore  Government,  By
 a  good  and  lucky  coincidence,  I  hap-
 pened  to  be  there  at  that  time,  when
 talks;  took  place.  Shri  N.  Sanjeeva
 Reddi,  Deputy  Chief  Minister  of
 Andhra  and  Shri  Kadidal  Manjappa,
 Minister  of  P.W.D.  and  Revenue,  and
 Dr.  R.  Nagana  Gowd,  Minister  for  In-
 dustries,  Mysore,  were  present  in  that
 conference,  and  the  talks  proceeded  in
 @  very  cordial  and  friendly  atmos-
 phere.  An  agreement  was  reached
 there  to  the  effect  that  35  per  cent.  of
 the  waters  of  the  high  level  canal
 should  go  to  Mysore  and  65  per  cent.
 to  Andhra.  The  agreement  gave  full
 satisfaction  to  both  the  sides,  and  it
 was  made  in  a  friendly  and  cordial
 atmosphere.

 My  hon.  friend  Shri  Raghavachari
 and  one  or  two  other  Members  referred
 to  the  question  of  the  bye-election.
 Hon.  Members  may  have  read  from
 the  papers  that  recently  in  Bellary
 taluk,  a  bye-election  took  place.  The
 bye-election  was  caused  by  the  resigna-
 tion  of  the  then  sitting  member  of  the
 Mysore  Assembly  from  Bellary  taluk,
 who  has  been  supporting  the  Andhra
 cause.  He  gave  his  resignation  as  a
 sort  of  challenge,  ¢nd  it  was  accepted:
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 as  a  challenge  by  the  leaders  of  the
 Andhra  State.  The  Deputy  Chief
 Minister  of  Andhra  and  the  other
 Jeaders  of  Andhra  said,  “This  is

 virtually  a  plebiscite.  We  shall
 abide  by  what  the  result  would
 be.  If  we  हल  defeated,  we  shall  not

 reopen  this  question.  This  question
 wil]  be  treated  as  closed.  But  if  we

 succeed,  it  is  virtually  going  to  be  a

 plebiscite.”  The  Kannadigas  did  not
 take  it  as  a  plebiscite.  They  took  it
 merely  as  a  bye-election,  Whatever
 it  may  be,  in  the  bye-election,  the
 candidate  that  supported  the  Andhra
 cause  was  defeated  by  a  clear  majo-
 rity.  Then,  the  Deputy  Chief  Minister

 .of  Andhra,  Shri  Sanjeeva  Reddi  said,
 “I  accept  the  defeat;  I  shall  accept  the
 matter  as  closed.  We  are  not  going
 to  refer  to  this  subject  again”.  But
 some  friends  have  fallen  into  the
 habit  of  reopening  matters  over  and

 -over  again.  Shri  Raghavachari  was
 trying  to  analyse  the  result  of  the
 polling  by  saying  that  in  three  firkas
 the  Andhra  candidate  got  a  majority.
 I  do  not  know  where  he  got  his  figures
 from.  Probably,  his  other  colleague.

 ‘Shri  Ramachandra  Reddi,  appears  १0
 be  better  informed.  He  stated  that  it
 was  only  in  one  firka  that  the  Andhra

 ‘candidate  got  a  majority,  In  all  the
 others,  the  Kannada  candidate  got  a
 majority.

 It  is  also  a  matter  of  significance
 that  in  the  Joint  Committee  no  at-
 tempt  was  made  to  reopen  this  issue.
 I  consider  that  it  was  not  a  mere  acci-
 dent.  I  have  reason  to  believe—the
 President  of  the  Andhra  Pradesh  Con-
 gress  was  there;  there  were  also  other
 Andhra  Members—that  they  must
 have  felt  that  after  this  agreement
 with  regard  to  sharing  of  the  Tunga-

 ‘bhadra  under  the  high  level  and  the
 result  of  this  bye-election,  no  Purpose “would  be  served  by  reopening  this
 subject.  Therefore,  no  amendment
 was  moved  there.

 I  shall  now  appeal  to  the  Andhra
 friends  to  treat  this  matter  as  closed ‘and  help  in  creating  ao  healthy  and
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 co-operative  and  constructive  aimos-

 phere  in  that  district.

 I  must  say  a  word  with  regard  to
 border  problems.  Border  problems
 are  to  be  found  between  the  borders
 of  all  the  States  throughout  India.
 Therefore,  I  shall  not  refer  to  all  the
 border  problems,  There  is  always
 room  for  give  and  take  with  regard
 to  these  border  disputes.  For  instance,
 between  Mysore  and  Andhra,  there  is
 a  claim  for  some  portion  ef  Rajule-
 banda,  for  Andhra.  There  is  a  claim
 for  part  of  Alur,  Adoni  and  Rayadrug
 on  behalf  of  Mysore.  There  is  also  a
 claim  for  an  adjustment  near  Madak-
 sira.  These  matters,  I  hope,  will  be
 adjusted  amicably  if  not  now,  in  the
 future.

 Now,  I  must  say  a  word  with  re-
 gard  to  Bombay  and  Punjab.  Since
 we  are  al]  citizens  of  India  and  should
 not  take  a  mere  parochial  view  of  the
 situation,  I  feel  bound  to  refer  to
 these  matters.  I  also  raise  my  humble
 and  small  voice  in  appealing  for  a
 cordial  and  constructive  climate  being
 created  in  Bombay  and  in  Punjab.
 The  House  will  be  interested  to  learn
 that  Shri  Lokmanva  Bal  Gangadhar
 Tilak  is  the  only  Lokmanya  of  India,
 He  visited  Bellary  a  few  months
 before  his  deporiation  to  Mandalay.
 He  came  for  an  inaugural  function.
 Then  he  said  that  Maharashtra  deriv-
 ed  much  inspiration  from  the  tradi-
 tions  and  history  and  greatness  of  the
 Vijayanagar  Empire.  He  said  that  the
 history  of  the  Vijayanagar  Empire
 Was  inspiring  to  the  founders  of  Maha-
 rashtra.  They  took  the  same  tradi-
 tions  and  ideals.  He  referred  to  the
 fact  that  Shivaji  was  assisted  in  found-
 ing  the  Maharatta  Empire  by  Samarth
 Guru  Ramdas,  the  saint  of  Maharash-
 tra,  and  the  founders  of  the  Vijaya-
 nagar  Empire,  Hukka  and  Bukka,
 were  helped  by  sage  Vidyaranya.
 Therefore,  the  greatness  of  the  Vijaya-
 nagar  Kings  has  a  special  significance
 in  modern  times  also.  Those  people bent  all  their  energies  and  resources
 for  constructing  irrigation  projects, for  opening  tanks,  completing  canals
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 and  building  big  temples.  Besides

 this,  they  showed  a  remarkable  spirit
 of  toleration  with  regard  to  religious
 and  linguistic  matters,  J  want  to  lay

 special  emphasis  on  this  fact.  One  of

 the  titles  by  which  the  Vijayanagar
 rulers  were  described  was:

 Chatus  Samaya  Samuddharta.

 ‘Samaya’  means  religious  path.  They
 protected  and  encouraged  all  the  reli-

 gious  faiths,  Shaivism,  Vaishnavism,
 Jainism  and  Buddhism.  Besides,  they
 gave  toleration  and  protection  to
 Muslims  and  Christians.  With  regard
 to  linguistic  matters,  they  encouraged
 poets  and  writers  in  Sanskrit,  in
 Kannada  and  in  Telugu.  Krishna-
 devaraya  is  described  as  a  Karnatak
 ruler.  He  wrote  a  monumental  work
 in  Telugu  and  the  theme  of  it  was  the
 life  of  a  lady  saint  of  Srirangam  in

 ‘Tamil  Nad.  That  was  the  spirit  which
 animated  them.  It  is  a  fine  example

 -of  religious  aud  linguistic  toleration
 and  encouragement,  It  is  even  today
 very  helpful  and  is  to  be  copied  by
 us.

 In  Maharashtra,  Shivaji  waS  a  very
 brilliant  and  shining  example  of  tol-
 eration  and  the  spirit  of  encourage-
 ment  of  all  religions  and  languages.
 We  have  similar  examples  in  all  parts
 of  India.  Maharashtra  has  produced
 the  only  Lokmanya.  Gujarat  has  pro-
 duced  the  only  Mahatma.  Therefore,
 I  appeal  to  al)  the  friends  of  Gujarat
 and  Maharashtra  to  take  an  active
 part  in  setting  up  a  cordial,  construc-
 tive  and  co-operative  atmosphere  and
 solve  the  problem  of  Bombay  in
 which  all  sections  of  this  HovSe  are
 interested.

 With  regard  to  Punjab...

 Mr.  Deputy-Speaker:  It  would  be
 ‘best  if  he  concludeg  with  the  appeal.
 Appeal  would  be  the  most  effective

 -way  of  concluding.  He  has  already
 ‘taken  ten  minutes.
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 Shri  द  P.  Nayar:  Let  him  make  a

 more  fervent  appeal.

 Shri  J.  Sabrahmanyam;  J  am  con-
 cluding  with  a  reference  to  Pun-
 jab.  With  regard  to  Punjab,  I  feel
 it  has  a  bright  history.  It  has  a
 great  future  also.  We  have  examples
 of  the  lives  of  Guru  Nanak  and  the
 great  saints  that  followed  him.  They
 are  all  part  of  our  precious  heritage.
 Therefore,  even  in  the  case  of  the
 Punjab,  I  appeal  to  the  people  con-
 cerned  to  accept  the  regional  formula
 in  a  good  spirit  and  work  it  in  a  co-
 operative  and  constructive  spirit.

 सरदार  to  सिं०  सहगल  :  जो  तरमीम

 (संशोधन)  हमारे  माननीय  सदस्यों  ने  यहां
 उपस्थित  की  हैं,  उन  के  ऊपर  मैं  झपने  विचार

 रखना  चाहता  हूं  ।  तरमीम  ४६  के  माग  सो

 में  १  से  ४  तक  के  जो  मंच  हैं  उनसें  कहा
 गया  हैं  कि  बालाघाट  जिले  के  वारसुनी,  बाला-

 घाट  और  बाहर  तालुक,  दूसरे  छिदवाड़ा
 जिले  का  सांसद  तालुक  और  बेतुल  जिले  के

 मै सदेही  और  भुलाई  तालुके  तथा  नीमर

 जिले  का  बुरहानपुर  तालुका,  यह  सब  जो

 नया  मध्य  प्रदेश  बनाया  उसमें  से  निकाल  कर

 नये  महाराष्ट्र  में  मिला  दिये  जायें।  इसका  कारण
 वे  यह  बताते  हैं  कि  वहां  के  लोग  मराठी  बोलते

 हैं  कौर  मराठी  तौर  तरीक़ों  पर  वे  चलते  हैं  1

 इसी  तरह  से  आप  को  तरमीम  सें०  १४२,

 १५०,  २२५,  ३२७,  WAS  और  ३६२  मिलेंगी

 जिन  में  यह  बातें  लिखी  गई  हैं  1

 इसके  साथ  साथ  हमारे  मित्र  श्री  रा०

 नासिर  देव  नेतरमीम  नंग  Www  दी  हैं  जिसमें

 उन्होंने  सुझाया  है  :

 “(b)  the  ‘Sankara  Tract’  of
 Raigarh  district  of  Madhya  Pra-
 desh,  and  the  Saraipali,  Basna,
 Mainpur  and  Deobhog  thanas  of
 Raipur  district  of  Madhya  Pra-
 desh,  and  the  Jagdalpur  and
 Kondagaon  tehsils  of  Bastar
 district  of  Madhya  Pradesh;*
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 [सरदार  झान  सिं०  सहगल]

 इनको  उड़ीसा  की  जो  स्टेंट  है  उससे

 मिला  दिया  जाये  मैं  श्राप  से  यह  कहूंगा

 कि  अगर  आप  स्टेट्स  रिश्रार्गेनाइजशन  रिपोर्ट

 (राज्य  पुनर्गठन  प्रतिवेदन)  को  देखें  तो

 बाप  को  पता  चलेगा  कि  किन  कारणों  से

 उन्होंने  इन  स्थानों  को  उड़ीसा  में  मिलाने  की

 सिफारिश  नहीं  की  ।  मै  भ्रापके  सामने  उत्कल

 के  बारे  में  कुछ  कह  देना  वाजिब  समझता  हूं  t

 sera  के  बारे  में  स्टेट्स  रिआार्गेनाइजेशन

 रिपोर्ट  (राज्य  पुनर्गठन  प्रतिवेदन)  के  सफल

 १३२  पर  पैराग्राफ  ४८३  में  लिखा  है  :

 “The  Utkal  Sammilani’s  claim
 to  portions  of  the  ‘Bastar  district
 is  based,  among  other  reasons,  on
 an  alleged’  affinity  between  Halbi
 and  Parjhi  on  the  one  hand  and
 Oriya  on  the  other,  which  in  our
 opinion  hag  not  by  any  means
 been  adequately  proved.  Besides,
 our  more  general  remarks  in  the
 immediately  preceding  paragraph
 are  also  applicable  in  respect  of
 this  demand.”

 इसके  साथ  साथ  मैं  बाप  से  यह  दर्ज

 करूंगा  कि  इसी  आधार  पर  हमारे  विदर्भ

 के  भाइयों  ने  जो  इन  जिलों  की  मांग  कौ  हैं
 उस  के  बारे  में  रिपोर्ट  के  पैराग्राफ  ev

 में  इस  प्रकार  से  लिखा  है  :

 “The  claim  which  has  been  ad-
 vanced  on  behalf  of  Maha
 Vidarbha  to  Bastar,  it  is  interest-
 ing  to  note,  is  also  based  on  the
 argument  that  Halbi  is  a  dialect
 of  Marathi.  Eminent  linguists
 like  Grierson  and  Sten  Konow
 have,  however,  differed  on  this
 point;  and  Vidarbha’s  claim  can-
 not,  therefore,  be  considered  to  be
 stronger  than  that  of  Andhra  or
 Orissa  which  we  have  found  it
 necessary  to  reject.”

 ये  सब  चीज़ें,  उपाध्यक्ष  महोदय,  आपको
 रिपोर्ट  के  चैप्टर  ८,  पेज  १३२  पर  मिलेंगी  ।

 यहां  पर  राज  बाप  हिटोरिकल  फैक्ट्स
 (एतिहासिक  तथ्य)  को  बातें  करते  हैं  कौर

 चाहते  हैं  कि  इस  भ्राता  पर  ही  हमको  कुछ

 इलाके  सिल  जायें  1  लेकिन  जो  कुछ  हिस्टोरिक-.

 कल  फिट्स  के  बारे  में  कमीशन  (आयोग)  ने

 कहा  है  बह  में  आपको पढ़  कर  सुना  देना  चाहता

 हूं  ।  कमीशन  ने  अपनी  रिपोर्ट  के  सफल  ६५.

 पर  पैरा  २३१  में  कहा  हैं  —

 “Overemphasis  on  the  historical
 factor  is  likely  to  lead  to  the-
 growth  of  a  sense  of  rivalry,  ex-
 clusiveness  and  narrowness  in
 different  regions.  This  revival-
 ism;  which  is  the  basis  of  many
 claims  to  statehood,  is  not  in
 itself  an  evil  thing  so  long  as  it
 is  kept  within  bounds  and  is
 related  to  the  main  currents  of
 Indian  history.”

 हिस्टोरिकल  आधार  पर  ही  किलो  को:

 कोई  चीज  दे  देने  के  क्या  नतीजे  हो  सकते  हैं,
 इसके  बारे  में  जो  पैराग्राफ  मैने  झपको  पढ़  कर

 सुनाया  हैं,  वह  कमीशन  की  रिपोर्ट  में  से  है  ।

 इन  सब  चीजों  को  ध्यान  में  रख  कर  ही  कमी-

 दान  ने  इन  सवा लानत  का  तसफ़ीया  (निर्णय)
 किया  है  और  जो  भी  झ्ार्गमेंट्स  आप  देते  हैं
 उन  सत्र  को  कमीशन  ने  एक  तरफ  रख

 दिया  हैं।  इस  रास्ते  में  चाहता  हूं  कि  जो  कमी -
 शन  की  सिफारिशों  हैं,  उन  पर  ही  न  चला  जाय

 और  कोई  डिपो  न  हो  ।  हमारे  विदर्भ  के

 भाइयों  नें  जो  तर मो में  पेश  को  हैं  उनके  जन्य
 से  उन्होंने  यह  चाहा  है  कि  वारा सुनो,  बालाघाट
 तथा  वह हर  तालुके  बालाघाट  डिस्ट्रिक्ट  के
 तथा  और  कई  दूसरे  इलाके  नए  महाराष्ट्र
 प्रदेश  में  मिलाये  जायें  |  में  इसे  ठीक  नहीं
 मानता  हूं  t  उपाध्यक्ष  महोदय,  मेरा  आपसे

 यह  कहना  है  कि  इस  सम्बन्ध  में  आप  कमीशन
 की  रिपोर्ट  क ेसफल  १२६  पर  दफा  ४७२  को

 पढ़िये  ॥  इसमें  उसने  क्लेयर  और  काउंटर
 क्लेयर  का  ज़िक्र  किया  हैं।  कमीशन  का  कहना:
 है  —

 “The  suggestions  made  to  this
 Commission  regarding  the  exact
 extent  of  this  State  have  been.



 उठकर  States  Reorganisation  Bill  4  AUGUCT  78७8  States  Reorganisation
 Bill  7792

 various  and  conflicting.  .  In  parti-
 cular,  the  following  claims  and
 counter-claims  have  been  made...”

 यह  जो  क्लेम  इन  लोगों  कीं  तरफ  से  कब
 किए  जा  रहे  हैं,  इन  सब  पर  स्टेट्स  रिप्रार्गे-

 लाइजेडान  कमो दान  ने  जब  अपनी  रिपोर्ट

 लिखों  थी,  उस  वक्त  पूरी  तरह  से  विचार  कर

 लिया  था।  इस  कमोशन  ने  सारे  देश  का  दौरा

 किया  और  इन  इलाकों  के  बारे  में  इन  लोगों

 ने  अपनी  राय  मी  इस  कमीशन  के  सामने  दी  ।
 कमी दान  नें  इन  इलाकों  °F  इनके  क्लेम  को

 क्यों  रिजेक्ट  किया  हैं,  इसे  हमें  देखना  हैं  ।  एक

 बहुत  मार्क  को  चीज़  उसने  कही  हैं,  जिस  पर

 हमें  ध्यान  देना  होगा  ।  कमीशन  ने  कहा  हैं:-

 “(i)  it  has  been  argued  on
 behalf  of  Maha  Vidarbha  that
 the  boundaries  of  Mahakoshal

 -sShould  be  so  drawn  as  to  exclude
 the  following  areas,  namely,  the
 Marathi-speaking  portions  of  the
 Nimar,  Betul,  Chhindwara,  Bala-
 ghat  and  Bastar  districts:”

 दस  वक्‍त  कमीशन  ने  इनके  कालेज  को

 “मंजूर  नहीं  किया  और  यदि  उन्होंने  इसे  मंजूर
 किया  होता  और  वे  इनके  कहने  से  संतुष्ट  हो
 गए  होते,  तो  अवद्य  ही  अपनी  राय  इनके  हक़
 में  देते  और  इस  चीज़  को  इस  रिपोर्ट  में  लिख
 सकते  थे  ।  ग्रगर  आप  केवल  जनसंख्या  के
 आ्राधार  पर  ही  इन  चीजों  की  मांग  करते  हैँ
 और  चाहते  हैं  कि  एक  कौन  बैठे  तो  शाप

 ऐसा  कर  सकते  है  मुझे  इसमें  कोई  ऐतराज
 नहीं  हैं  ।  ऐसा  करने  से  जो  सचाई  है,  वह
 आपके  सामने  झा  जाएगी  I

 में  ग्राहकों  यह  भी  बतलाना  चाहता  हं
 कि  जब  इस  रिपोर्ट  पर  अन्य  प्रदेश
 असेम्बली  में  विचार  हो  रहा  था,  जिस  की
 कि  प्रोसीडिग्ज़  मेरे  पास  मौजूद  हैं,  उसमें  एक
 रेजोल्यूशन  इस  बारे  में  रखा  गया  था  जो
 पक  इस  प्रकार  हैं  :

 “A  new  State  of  Madhya  Pra-
 desh  comprising  4  Hindi  speaking
 Districts  (Mahakoshal)  Sided

 A  new  State  of  Maharashtra,
 comprising  the’  Marathi-speakiag
 areas  of  the  Bombay  State  (ex-
 cluding  Greater  Bombay),  “se
 Marathawada  districts  of  Hydera-
 bad  and  the  Marathi-speaking

 ed...”

 इस  चीज़  को  जब  दीवान  सभा  के  सामने

 रखा  गया  था तो  उस  वक्‍त  इन  इलाकों  के  जो

 चुने  हुए  लोग  थे  क्या  उनको  जवानों  पर  ताले

 लग  गए  थे  कि  वे  इन  इलाकों  के  हक  में  नहीं
 बोल  सके  t  मे  अगर  चाहते  तो  बोल  सकते
 थे  और  अपनी  तरमीम  पेश  कर  सकते  थे  ।
 उनका  सबसे  पहला  यह  कते व्य  होना  चाहिये
 था  कि  जो  रेजोल्यूशन  (संकल्प)  मूव  किया
 गया  था  मध्य  प्रदेश  की  सरकार  की  तरफ  से
 उसको  वे  न  मानते  और  कहते  हम  इस  तरह  से

 चाहते  हैं  -  लेकिन  उपाध्यक्ष  महोदय,  यह  चीज़

 नहीं  हुई  i  वहां  पर  जो  रेजोल्यूशन  पास  हुआ
 है  वह  इस  प्रकार  हैं  —

 “This  House  approves  of  the
 provisions  contained  in  the  Draft
 States  Reorganisation  Bill  and
 recommends  its  introduction  in
 Parliament”.

 तो  मैं  अर्ज  करना  चाहता  हूं  कि  यदि  वहां
 के  नुमाइंदे  (प्रतिनिधि)  इन  इलाकों  को  बिलमें
 में  मिलाना  चाहते  थे  तो  उन्होंने  क्‍यों  इसके
 बारे  में  कोई  तरमीम  पेश  नहीं  कीं  ।  उनको

 चाहिये  था  कि  वे  तरमीम  पेश  करते  ।

 इसके  साथ  ही  साथ  में  यह  मी  कहना
 चाहता  हूं  कि  हमारे  बहुत  से  उड़ीसा  के  भाई
 भी  यह  चाहते  हैं  कि  उनको  कुछ  इलाके  दे
 दिए  जायें  ।  इसके  बारे  में  उन्होंने  एक  तरमीम
 नम्बर  १४४  दी  हैं  बाप  उड़ीसा  को  असैंबली
 को  प्रोसीडिग्स  (कार्यवाही)  को  देखिये,  कहीं
 पर  भी  आपको  इन  चीज़ों  का  ज़िक्र  नहीं This  House,  after  considering  the

 States  Reorganisation  Commission's
 Report,  hereby  resolves  that

 मिलेगा  ।  लेकिन  यहां  पर  ये  चाहते  हैं  कि  इन
 इलाकों  को  उड़ीसा  में  मिला  दिया  जाए  i
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 [सरदार  we  सि०  सहगल]

 इसी  तरह  से  बम्बई  की  लैजिस्लेचर  की  परोसी-

 डीम्ड  को  भाप  देखिये  आपको  उनमें  भी  कहीं

 पर  कोई  चीड़  नहीं  मिलेगी  ।कब  यहां  पर

 इन  तरमीमों  का  रखा  जाना  कि  वारा सुनी,

 बालाघाट,  सावनसर  तालुका  छिंदवाड़ा  हिस्ट्री-

 बट  का,  अै सदेही  तथा  मुलताई  ताल्लुक,  बेतुल

 डिस्ट्रिक्ट  के  इत्यादि,  मध्य  प्रदेश  से  निकाल

 लिए  जायें  तथा  किस्सा  दूसरे  प्रान्त  में  मिला

 दिए  जायें.  ठीक  नहीं  है  ।  ऐसी  कोई  भी  तरमीमें

 उन  प्रदेशों  की  श्रसैम्बलियों  सें  पेश  नहीं  की

 गई  थीं  कौर  इनका  शब  यहां  पर  पेश  किया

 जाना  कोई  ग्राही  बात  नहीं  हैं  शौर  इनको  पेश

 कर  वैमनस्य  फैलाना  ठीक  नहों  है।  मैं  अदब

 सेज  करता  हूं  कि काफी  दिन  तक  हम  लोग

 साय  साथ  रहे  हैं  भौर  हमने  एक  माथ  मिल  कर

 काम  किया  है  और  कंघे  से  कंधा  मिला  कर  हम

 आगे  बढ़ें  हैं।  इस  चीज  को  देखते  हुए  भी  अब

 यहां  पर  किसी  तरह  की  गर्मी  लाना  उचित

 नहीं  &  |  इन  चीजों  स ेकाई  फायदा  नहीं  होगा  ।

 इस  वास्ते  मैं  चाहता  हूं  कि  ठे  अपनी  एमेंडमेंटस

 को  प्रेस  न  करें|

 इन  शब्दों  के  साथ  जो  तरमीमें  यहां  पर

 “वेश  की  गई  हैं,  उनका  मैं  विरोध  करता  हूं  ।

 Shri  Gadiljngana  Gowd:  Sir,  after
 hearing  the  speeches  of  several  col-
 leagues  of  mine,  I  was  very  much
 anxiously  waiting  for  the  speech  of
 the  hon.  Home  Minister.  After  I  hear
 the  speech  of  the  Prime  Minister  I
 thought  the  Government  is  going  to
 concede  this  just  request  of  the  Maha-
 rashtrians  by  ordering  the  immediate
 merger  of  Bombay  with  Maharashtra.
 It  is  an  utter  disappointment  to  me
 that  the  hon.  Home  Minister,  though
 he  took  a  lot  of  time  in  replying  to
 the  debate  and  devoted  three-fourths
 of  hi,  time  to  clarify  the  two  points
 raised  by  Shri  fom  0.  Deshmukh,  left
 those  two  points  unanswered  in  spite
 of  his  clever  and  intelligent  and  well-
 worded  sentences.

 The  two  points  raised  by  him  are
 those  relating  to  the  creation  of  the
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 Andhra  State  and  the  position  of

 Bombay.  The  hon.  Home  Minister,  if

 ]  remember  aright,  said  that  the

 principles  and  policy  were  laid  down.
 in  948  and  the  matter  was  not  placed
 before  the  Cabinet.  Similarly,  regard-
 ing  Bombay  he  said  that  the  Bill  was

 been  taken  by  somebody.  So,  that

 means  that  at  the  time  of  taking  the

 decision,  the  Cabinet  was  not  consult-

 ed,  and  the  two  points  which  were

 raised  by  Shri  Deshmukh  remain  un-

 answered.  The  hon.  Minister's  effort  to

 create  the  impression  in  the  minds  of

 the  people  that  every  matter  was  being
 conducted  or  decided  in  a  demacratic
 manner  is  not  successful.  The  people
 are  now  aware  that  everything  is

 going  on  in  a  most  undemocratic
 manner  though  we  are  told  that  we
 are  being  ruled  under  democratic:
 methods.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  may  remember  that  he  has  only
 a  very  limited  time.

 Shri  Gadilingana  Gowd:  I  am
 aware  of  it  and  shall  try  to  finish
 within  the  time  allotted  to  me.

 I  frankly  submit  that  dictatorship  is

 going  on  in  the  name  of  democracy.

 We  have  been  agitating  for  the  last
 40  years  or  so  for  the  formatiun  of
 these  linguistic  States.  The  Govern-
 ment  have  now  come  before  the  House
 with  a  Bill  for  the  reorganisation  of
 States  in  linguistic  basis.  But  I  submit
 that  when  States  are  being  carved  cut
 on  a  linguistic  basis,  I  de  not  under-
 stand  why  Punjab  Suba  and  Hariana
 Pranth  should  not  be  created.  The
 Government  must  stand  on  some
 policy,  which  is  definite  and  clear.  If
 they  are  going  to  carve  out  these
 States  on  linguistic  basis,  let  them  do
 so  on  that  basis  alone,  either  taking
 village  or  taluk  or  district  as  the  unit.
 Let  them  not  give  some  places  to  one
 State  on  a  linguistic  basis.  When  they
 do  not  want  to  give  some  places  to
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 seme  States,  they  gave  their  second

 reason,  administrative  convenience,

 and  in  some  cases,  a  third  reason,  the
 wishes  of  the  people.  I  therefore,
 urge  that  one  principle  should  be

 adopted  in  carving  out  the  States,  and

 on  the  basis  of  the  linguistic  principle,
 it  may  be  either  village  or  taluk  oF

 district  as  the  unit.

 Coming  to  Andhra,  which  is  the

 State  I  represent,  ]  thank  the  Govern-
 ment  for  bringing  the  two  parts  of

 Andhra  together  by  creating  Andhra
 Prac:  i  Our  Stat-  has  some  more

 claim  on  Kolar,  Parlakimedi  and  Pav-

 gada  of  Mysore  State.  I  do  not  propose
 to  stress  my  claims  particularly,  but  I

 only  wish  to  emphasise  my  claim  on

 the  basis  of  language.  If  there  are  any
 Kannada-speaking  areas  in  Andhra
 State,  I  have  absolutely  no  objection
 to  their  going  away  to  Mysore.

 The  new  State  of  Karnatak  is  going
 to  be  called  the  Greater  Mysore.  Kar-
 natak  has  got  its  own  culture  for  the
 last  thousand  years  or  so.  I,  therefore.
 submit  that  it  should  not  he  called
 Mysore.  but  it  should  be  called  Kar-
 natak.  In  fact,  some  of  my  hon.  friends
 from  Mysore  have  also  expressed  their
 view  in  favour  of  this.  Similarly,
 Madras  should  be  called  Tami]  Nad.
 As  you  know,  Dravida  Kazhagam  is
 the  most  important  party  in  Madras
 State  and  its  leader  has  expressed  that
 the  State  should  be  called  as  Tamil
 Nad  and  not  as  Madras.

 Coming  to  the  question  of  protection
 of  minorities,  if  only  the  Government
 would  take  some  more  trouble  and
 see  that  these  minorities  are  reduced
 as  far  as  possible,  taking  contiguity
 into  consideration,  many  problems  will
 be  solved.  If  the  minorities  are  left
 in  unilingual  States,  again  new  pro-
 blems  will  be  created,  because  they
 will  have  to  be  given  education  in
 their  mother-tongue,  and  posts  or
 appointments  will  have  to  be  reserved
 for  them  in  the  services.  Therefore,  I
 submit  that  these  minorities  should  be
 minimised  as  far  possible  by  applying
 a  certain  fixed  policy.  Of  course,  you
 cannot  help  pockets  occurring  in  the
 middle  of  some  States,  for  which  some
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 safeguards  are  essential.  I  am
 oa

 that  the  Government  is  moving  in  the

 right  direction  50  far  as  this  problem
 is

 Let  me  give  you  some  statistics

 about  this  debate  before  I  close.  Till
 4  p.m.  yesterday,  about  70  members  ef
 this  Sabha  took  part  in  the  debste  on

 this  Bill.  According  to  my  information.
 about  3l  spoke  in  favour  of  Bombay~

 being  given  to  Maharashtra,  and  only

 0  against  Bombay  going  to  Mahs-

 rushtra.  You  say  that  Government  is

 administering  things  on  democratic
 methods.  After  hearing  the  3  Mem-.

 bers  in  favour  of  Bombay  going  to

 Maharashtra—out  of  70,  3]  were  in
 favour,  and  0  against—things  are~
 decided  in  this  manner  by  Govern-
 ment.  Still  the  Hon.  Home  Minister:
 says  that  the  Bombay  should  be  cen--

 trally  administered  I  do  not  under-
 stand  whether  it  is  democracy  or  auto-
 cracy,  and  it  is  for  you  to  kindly  come
 to  some  conclusion.

 Mr.  Deputy-Speaker:  But  both  sides
 might  not  have  been  given  equal.
 upportonities  to  speak,  but  the  blame
 might  lie  with  the  Chair.

 Shri  Gadilingana  Gowd;  Out  of  the
 70  Members  that  spoke...

 Mr,  Deputy-Speaker:  Still  more  can
 speak;  that  cannot  be  conclusive.

 Shri  Gadilingana  Gowd:  In  that  case
 if  a  free  vote  is  given  to  Members,  I
 am  sure  there  will  be  a  large  majority
 in  favour  of  Bombay  going  to  Maha-
 rashtra.  It  is  not  too  late  even  now,.
 and  Government  may  kindly  think
 over  the  matter  and  see  that  things  are

 amicably  settled  and  that  Bombay  is
 given  to  Maharashtra.

 Shri  V.  P.  Nayar:  I  do  not  wish
 to  entangle  myself  in  any  boundary
 question  or  any  of  the  controversial“

 issues  which  have  been  debated  at
 sufficient  length.

 I  propose  an  amendment  which  I
 want  the  hon.  Home  Minister  to  con--
 sider  in  all  seriousness.

 You  will  find  that  under  the  defi--
 nition,  as  given  in  the  Bill,  of  “sitting:
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 ‘member’,  a  whole  area  comprising
 -of  about  323  million  people  will  be
 denied  the  benefit  of  this  definition—
 I  mean  the  area  which  is  now  Tra-

 -vancore-Cochin  and  which  will  form
 a  substantial  part  of  the  future
 “Kerala  State.  We  know  that  in  Tra-
 -vancore-Cochin  we  are  having  what
 is  called  the  President's  rule.  I  am
 not  going  into  the  details  of  how  we
 had  it  or  the  Government's  case  for
 ‘having  it.  -I  want  the  Government
 now  to  consider  what  harm  is  there
 in  allowing  the  members,  who  func-
 tioned  as  members  of  the  Travancore-
 ‘Cochin  Assembly  before  it  was  dis-
 solved  by  the  President  by  the
 Proclamation,  to  function  as  mem-
 bers  of  the  Assembly  of  Kerala
 ‘State,  which  is  to  be  constituted.  At
 the  time  when  we  were  discussing
 the  President’s  Proclamation,  the
 hon.  Home  Minister's  argument  was
 that  if  elections  were  held  from
 October  Ist,  this  year,  we  are  likely
 to  have  new  States  and,  therefore,
 another  election  will  also  have  to  be

 ‘held.  He  docs  not  apply  the  same
 ‘argument  to  Andhra  unfortunately.
 But  I  want  the  hon.  Home  Minis-
 ter....

 Mr.  Deputy-Speaker:  Unfortunately
 life  can  be  knilled  but  canno:  bh:
 restored.

 Shri  M.  S.  Gurupadaswamy:  He
 is  speaking  about  the  Travancore-
 Cochin  Assembly  and  revival  of  that
 Assembly,  I  think  that  the  hon.
 Member's  point  may,  be  relevant
 when  we  take  up  for  consideration

 clauses  30,  3l,  32,  etc.,  under  the
 heading  “The  Legislative  Assem-
 ‘blies"  because  those  clauses  deal
 ‘with  that  question.

 Shri  द  P.  Nayar:  I  am  thankful
 tto  the  hon.  Member.  Later  on  when
 we  take  up  those  provisions,  and  if
 the  definitions  which  come  earlier  do
 not  provide  for  this,  then  we  will  be
 forced  to  the  necessity  of  coming
 back  to  the  definitions  and  changing
 them.

 This  is  the  first  place  where  we
 can  introduce  the  amendment  and  on
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 a

 fis  basis  we  can  build  up  later  amend-

 nothing  repugnant  to  the  Constitu-
 tion  if  we  were  to  adopt  this.  It  is

 of  the  Constitution:

 “Any  law  referred  to  in
 article  2  or  article  3  shall  con-
 tain  such  provisions  for  the
 amendment  of  the  First  Sche-
 dule  and  the  Fourth  Schedule  as
 may  be  necessary  to  give  effect
 to  the  provisions  of  the  law  and
 may  also  contain......”  mark
 the  words,  “....such  supple-
 mental,  incidental  and  conse-:
 quential  provisions  (including
 provisions  as  te  representation
 in  Parliament  and  in  the  Legis-
 lature  or  Legislatures  of  the
 State  or  States  affected  by  such
 law)  as  Parliament  may  deem
 necessary.”

 So,  I  submit  that  it  is  very  clearly
 specified  that,  if  this  House  wants
 any  law  relating  to  representation  of
 an  area  in  an  Assembly,  it  can  be
 made  the  subject  matter  of  legislation
 in  this  House.  In  view  of  the  very
 clear  provision  in  ‘article  4,  I  do  sub-
 mit  that  it  is  within  the  competence
 of  this  House  to  pass  this  amendment.
 There  is  nothing  repugnant  to  the
 Constitution,  nor  does  it  go  against
 the  sense  of  justice.  We  have  enact-
 ed  and  given  to  ourselves  this  Cons-
 titution.



 der.
 that  in  the  State  Assembly  there
 ‘was  no  solid  majority.  But,  take  for
 imstance,  the  State  of

 while  the  members  from  Hyderabad

 all  this  is  only  an  interregnum  and
 it  cannot  last  for  ever.  There  is
 bound  to  be  general  elections.

 ““Shri  Mohinddin:  May  I  enquire
 whether  the  Proclamation  made  by
 the  President  dissolving  an  assembly
 can  be  revived  legally?

 Shri  हथि  FP.  Nayar:  I  would  very
 earnestly  ask  my  friend  to  read  the
 Constitution,  especially  article  356
 under  which  the  President  has  issued

 Mr.  Deputy-Speaker:  I  admit  that
 ‘both  have  read  it  but  interpret  it
 differently.

 Shri  द /  P.  Nayar:  I  would  like  him
 to  ;read  it  with  a  little  more  care.
 Under  article  356  (l)  the  Proclama-
 tion  has  been  issued.  It  is  within  the
 power  of  the  President  to  revoke  or
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 meaning  at  all  The  Constitution
 no  meaning  for  them  We  know
 the  people  of  Travancore-Cochin
 know  that  the  Constitution  has  this
 very  good  sentence:  888४

 Where  is  the  political  justice  for
 the  Travancore-Cochin  people?  Are
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 No  complaint  can  be  made  against
 it  because  the  revenue  officers  of  ‘the

 Travancore-Cochin  State  and  the  re-

 not  bother  about  these  things.

 I  have  one  word  to  say  about  the

 linguistic  minorities.  There  must  be

 provision  made  in  this  Bill  by  which
 if  at  all  there  are  some  linguistic
 minorities  they  must  feel  Safe  that
 nothing  wrong  would  happen  to
 them,  and  their  culture,  their  langu-
 age,  the  education  of  their  children

 you

 and  with  regard  to  other  matters,  in
 the  national  interest  all  these  matters

 should  go  to  the  background.  The
 Akali  Dal  has  shown  that  it  is  not  an

 the  topmost  leaders  of  that  organisa-
 tion,  one  of  the  few  level-headed

 leaders  of  this  land.  You

 Mr.  Deputy-Speaker:  Now  he  can:
 open  his  heart  as  well.



 cording  to  that  these  figures  are  not

 and  other  major  political  parties  have
 also  accepted  Belgaum  as  headquar-
 ters  of  Belgaum  district  and  that  this
 comes  within  the  Congress  Province
 of  Karnatak.  The  Karnatak  Con-
 gress  Session  was  held  in  Belgaum
 and  nobody  objected  at  that  time.
 The  Maharashtraian  leaders  like  Shri
 N.  C.  Kelkar,  Shri  P.  V.  Kane  and
 others  have  in  a  statement  admitted
 Belgaum  as  part  of  Karnatak.  I  now
 think  it  worthwhile  to  place  before
 this  Heuse  one  statement  issued  by
 the  Maharastrian  leaders  at  the  time
 when  the  Marathi  Literary  Confer-
 ence  was  called  in  Belgaum.  A  re-
 solution  was  brought  forward  by  some
 persons  and  as  it  was  objected  to  by
 some  Kannadigars,  the  Maharashtra
 leaders  had  issued  a  statement  which
 is  as  follow:

 “Our  purpose  was  only  to  con-
 centrate  attention  upon,  and  to
 ¢linch  the  fact  that  the  Belgaum
 District  has  been  so  long,  and  is
 at  present  a  district  in  the  Kar-
 natak  Province—a  fact  borne
 out  both  by  the  British  Govern-
 ment  treating  the  Belgaum
 District  as  an  administrative  unit
 and  by:  the  Congress  including
 it,  by  the  common  consent  of
 both  Maharashtra  and  Karnatak
 people:  within  the  territorial

 Marathi  Literary  Conference
 being  held  at  Belgaum  and  it  was

 our  view  perfectly  relevant  to
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 Commerce  College,.  and  the
 Kannada  Training  Colleges  are  esta-

 to  cater  to  the  of  Kar-
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 parts  have  been  included  and
 mission  have  rightly  done  so.

 Now  it  may  also  be  noted  that  the
 Kannada  people  and  the  other  minori-

 am  in  a  position  to  place  before  this
 House  some  material  of  significance
 which  will  enlighten  the  House  on

 Bombay  Presidency,  General
 The  extract  reads  thus:
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 i94l.  It  should  also  be  censider-  longing  to  the  same  area,  namely,
 ed  as  en  independent  language  in.  Konkan,  should  be  separated.
 the  Census  of  94]  also.”

 Thirdly,  I  shall  quote  from  the  the  hon.  Member  go  on?
 memorandum  submitted  to  the  States
 Reorganisation  Commission  by  the  Shri  Skankarganda  Patil:  ह ६  shall

 Bombay.  It  says:

 “The  language  of  the  Konkan  is  Akkalkot  etc,  sre  cowerned,  they
 Konkani  which  is  an  independent  should  become  part  of  the  Mysore
 Yorm  of  Indo-Aryan  speech  evolv-  State,  but  they  have  now  been  given
 ed  by  the  fusion  of  the  Magadban  to  Maharashtra.  There  is  also  kn
 Prakrit  with  the  particular  form  amendment  given  by  me  to  this  effect.

 the  Konkan  during  the  Mauryan  areas  is  that  they  have  not  been  final-
 all  ly  included  in  any  district  in  Mahs-

 rashtre.  In  1948,  when  the  native

 There  is  anothes  angle  from  which
 we  will  have  to  approach  this  problem
 im  the  context  of  this  reorganisation.  some
 In  the  light  of  the  reorganisation  of  Congress  apd  other  leaders  of  Maha-

 the  States,  there  is  an  opportunity  rashtra,  it  seems,  at  least  apparently,

 afforded  to  all  the  linguistic  groups
 or  the  cultural  groups  to  come  with-
 in  one  State  or  at  least  to  form  an  people  is  that  these  areas  should

 integrated  unit  under  one  administra-
 tion.  The  whole  of  the  Kanara  dis-
 trict  was  formerly  part  of  Bombay
 Presidency.  The  British  Government
 divided  if  into  North  and  South
 Kanara  and  South  Kanara  was  added
 on  to  the  Madras  Presidency  and

 eee North  Kanara  retained  i  the

 Bombay  ition  Before  the
 it  Seems  very  clear  that  they  feel

 British  effected  this  change,  the  whole  it  is  not  necessary  to  retain

 district  formed  one  single  unit.  When
 we  are  now  given  an  opportunity  to  keen  about  it.  So,  when

 readjust  things,  when  there  is  a  chance  want  to  go  to  Karnataka,  it

 of  rational  distribution  of  those
 why  not  allow  the  Konkani  ie  taken  away

 from  Maharashtra  and

 have  one  unit  and  one  administration  included  in  Karnataka.

 so  as  to  form  one  integrated  unit,  so
 that  they  may  have  an  opportunity  to

 advance  culturally  and  progress  in  सरदार  Te  न  Fete  तिवारी  (रीवा:

 point  oe  view  "aise,  it  should  form
 आपने  मुझे  ओ  बोलने  का  अवसर  दिया  हैं  उसके

 separate  unit,  and  there  is  mo  special  लिए  में  झोकों  धन्यवाद  देता  हूं
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 [सरदार  न  भा०  सिह  तिजोरी]

 मैं  कोई  नई  चीज़  नहीं  कहना  चाहता

 और  जो  कुछ  मैं  पहले  कह  चुका  हूं,  उसी  को

 दोहराऊंगा  ।  मेरे  दो  किस्म  के  एमडमेंट  (संजो-

 घन)  हैं  ।  मेरी  पहली  तरमीम  तो  यह  हैं  कि
 मेरे  प्रिन्स  को  अलग  ही  रहने  दिया  बाएं  |

 मेरा  श्रान्त  जिस  को  कि  विन्ध्य  प्रदेश  के  नाम

 से  पुकारा  जाता  है,  एक  बहुत ही  पिछड़ा  सभा
 है  कौर  कब  इसको  मध्य  प्रदेश  में  मिलाया  जा

 रहा  है  ओ  कि  खुद  भी  एक  पिछड़ा  ह्र्भा  प्रदेश
 हैं।  वह  इतना  बड़ा  प्रदेश बन  जाएगा  कि

 झगर

 कप  उसको  एक  भाव  रुपया  सालाना

 yo  बरस  तक  भी  यहां  से  दें,  तो  भी  उसका
 डिवेलपमेंट  (विकास)  नहीं  हो  सकेगा  t  ऐसी

 हालत  में  उसके  साथ  विन्ध्य  प्रदेश  को  मिलाने
 की  बात  सोचना  कौर  फिर  इसके  डिवेलपमेंट

 की  बात  सोचना  एक  भूल  है  t  इसके  अलावा

 जिस  तरह  से  नए  मध्य  प्रदेश  के  प्राफिसिस को

 डिस्ट्रीब्यूशन  (वितरण)  हो  रही  है,  उससे

 साफ  जाहिर  है  कि  विन्ध्य  प्रदेश  के  साथ  स्टेप

 मदरली  ट्रीटमेंट  (सौतेली  मां  का  सा  व्यवहार  )

 कमी  से  होना  शुरू  हो  गया  हैं  कौर  उसको

 डिसमेम्बरमेंट  विभाजित  करने  की  कोशिश  की

 जा  रही  हैं।  ऐसी  हालत  में  बीएम  प्रदेश  को
 प्रस्तावित  मध्य  प्रदेश  में  कोई  इंसाफ  पाने  को

 उम्मीद नहीं  हो  सकती  t  यहाँ  कारण है  कि
 िन्थ्य  प्रदेश  के  लोग  प्रस्तावित  मध्य  प्रदेश  में

 मिलना  नहीं  चाहते  ।  विन्ध्य  प्रदेश  में  जितनी

 भी  पोलिटिकल  पार्टीज  (राजनैतिक  दल)

 है,  जैसे  कांग्रेस  है,  सोशलिस्ट  पार्टी  (समाज-

 बादी  दल)  है,  राम  राज्य  परिषद्‌  है,
 जन  संघ

 इत्यादि  हैं,  उन  सब  ने  एक  मत  होकर  यह  राय
 जाहिर  की  है,  कि  विन्ध्य  प्रदेश  को  इसी  तरह

 से  कायम  रहने  दिया  जाए।  जब  बाप  छोटे-

 छोटे  प्रदेश  बना  रहे  हैं  जेसे  कि  केरसा  है,  हलीमा-

 अल  प्रदेश  है,  तो  थाप  विन्ध्य  प्रदेश  को  एक

 अलग  इकाई  के  रूप  में  क्‍यों  नहीं  रख  सकते  ।

 जब  बाप यह  कहते  हैं  कि  हिमाचल  प्रदेश  के

 सोग  पंजाब  के  साथ  नहीं  मिलना  चाहते,  इस

 लिए  हिमाचल  को  प्रथम  ष्ा  जा  रहा  हैं,
 दो  फिर  शाप  विनस  प्रदेश  के  साथ भी  वही

 सलूक  क्यों  नहीं  करते  कौर  उसको  भी  एक

 कलम  इकाई  के  रूप  में  बने  क्यों  नहीं  रहने

 देते,  जबकि  यहां  के  लोगों  की  भी  वही

 इच्छा  है  t

 दूसरी  तरमीम  मेरी  यह  है  कि  अगर

 उसको  प्रति  नहीं  ला  जा  सकता  तो  उसको

 उत्तर  प्रदेश मे ंमिला  दिया  जाए  |  उत्तर  प्रदेश
 में  रेहन  बांध,  माता टीला  बांच  बन  रहे  हैं  कौर

 उनसे  फायदा  प्रमी  से  पहुंचना  शुरू  हो  गया  हैं

 यदि  हम  को  भी  उत्तर  प्रदेश  में  मिला  दिया

 गया  तो  हम  मी  इन  बांधों  से  लाभ  उठा  सकेंगे
 1

 इसके  प्र लावा  उत्तर  प्रदेश  एक  ऐसा  प्रदेश  है
 जिसमें  कि  खनिज  पदार्थ  नहीं  हैं  भोर  चूंकि

 विन्ध्य  प्रदेश  में  काफी  खनिज  पदार्थ  हैं,  इस

 रास्ते  वह  भपनी  तरफ  से  ही  हमारे  इसाके  का

 डिवेलपमेंट  खुद  करेगा  ।  ऐसी  हालत  में  हम

 लोग  यह  चाहते  हैं  कि  मध्य  प्रदेश  में  हम  मिलाने

 के  बजाये.  उत्तर  प्रदेश  में  ही  हम  को  मिला  दिया

 जाय  t  सिलेक्ट  कमेटी  (प्रवर  समिति)  में

 कैप्टेन  झावदेश  प्रताप  सिंह जी  ने  जो  कि  राज्य

 सभा  के  एक  मैम्बर हैं, हैं,  इस  भाग्य  की  एक  यह

 तरमीम  पेश  की  थी,  जिस  को  कि  आउट  साफ

 शार  (नियम  विरुद्ध)  करार  दे  दिया  कया

 था  ।  यह  बात  जरूरी  नहीं  हैं  कि  सिलेक्ट

 कमिटी  में  यदि  एक  चीज़  को  आउट  UTS

 करार  करार  दे  दिया  जाता  हैं  तो
 उस  शोख

 को  मानने  के  लिए  यह  हाउस  बाध्य  हैं  t  यहां

 पर  इस  तरह  की  तरमीम  चेक  को  जा  सकती

 &  कौर  कगर  भाप  समझते  हैं  कि  यहां  मो  यह

 आउट  साफ  धार  होगी  तो  में  होम  मिनिस्टर

 साहब  स ेप्रार्थना करता  हूं  कि  जिस  तरह  उन्होंने

 यहां  पर  बिहार  और  संयास  के  बारे  में  एक  बिस

 पे  किया  था  उसी  तरह  का  एक  नया  विस

 विन्ध्य  प्रदेश  के  बारे  में  मी  पेश  करें  ।  इस  तरह

 से  भी  हम  को  उत्तर  प्रदेश  क ेसाथ  मिलाया जा
 सकता  है  |
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 ।  भागने  जो  मौका  मुझे  अपने  विचार  ब्रजेश  करने
 का  दिया  है,  उसके  लिए  मैं  भ्रापको  धन्यवाद
 देता  हूं  ।  मं

 मैं  कुछ  शब्द  महाराष्ट्र  के  बारे  में  कहना
 आहत  हूं  ।  बम्बई  को  महाराष्ट्र  में  मिलाने
 का  सवाल  जब  से  यह  रिपोर्ट  प्रकाशित  हुई  है,
 अर्चा  का  विषय  बना  रहा  हैं  लेकिन  उसका  कोई
 संतोषजनक  हल  नहीं  ढूंढा  जा  सका  हूँ  ।  मेरा

 यास  है  कि  इस  सवाल  को  पेश  हुए  करीब
 करीब  नौ  महीने  हो  गए  हैं  ।  जिस  तरह  से

 इसका  फैसला  होना  चाहिये  था  उस  तरह  से

 नहीं  हुआ  हैं  ।  राज  महाराष्ट्र  में  कोने  कोने  से

 यह  आवाज़  उठ  रही  हैं  कि  बम्बई  महाराष्ट्र
 को  न  देकर  झापने  अन्याय  किया  है  t  भाप  किसी

 भी  देहात  में  चले  जायें,  आपको  यही  सुनने  को

 मिलेगा  कि  महाराष्ट्र  क ेसाथ  अन्याय  हुआ  हूं  t

 area  यह  भी  देखा  होगा  कि  महाराष्ट्र  के  पुरुषों,
 स्त्रियों  भौर  बच्चों  ने  यहां  मी  महाराष्ट्र  कौर

 बम्बई  के  सम्बन्ध  में  अपनी  मांगें  रखों  कौर  जो

 कुछ  कहना  था,  वह  कहा  |

 हमारे  नेता,  प्राइम  मिनिस्टर  महोदय,

 (प्रधान  मंत्री  )  ने  यह  तो  माना  हैं  कि  बम्बई

 महाराष्ट्र  का  भाग  है,  लेकिन  कहा  हैँ  कि  वह
 पांच  साल  के  बाद  महाराष्ट्र  को  दिया  जायेगा  t

 मराठी  में  कहते  हैं  :  हिशोब  कबूल  तफ़्सील

 ना  कबूल  अर्थात्  हिसाब  तो  ठीक  हैँ,  बराबर

 हैं,  लेकिन  डोटेल्ज  (ब्यौरा)  ठोक  नहीं  हैं  भोर

 मंजूर  नहों  हैं  |  मेरी  समझ  में  नहीं  धाता  कि

 जब  बम्बई  महाराष्ट्र  का  है,  इस  तथ्य  को  सब

 स्वीकार  करते  हूँ,  तो फिर  उस  को  महाराष्ट्र
 को  देने  में  क्या  रुकावट  हैं  कौर  कया  हज  |

 इसके  अतिरिक्त  मैं  यह  भी  कहना  चाहता

 हूं  कि  महाराष्ट्र  क ेकई  टुकड़े  कर  दिए  गए  है
 उस  के  कुछ  गांव  ग्रेटर  बम्बई  में  हैं  |  कुछ
 पोर्न  (भाग)  तैलंगाना  को  दिया  गया  है  भौर

 कुछ  भाग  मध्य  द्रदेदा  को  दे  दिया  गया  है  t

 उसको  कई  प्रदेशों  में  बांट  दिया  गया  है  1  नए

 मध्य  प्रदेश  को  बहुत  इलाका  मिस  गया  है--
 उसको  सबसे  ज्यादा  इलाका  मिल  गया  है  ।

 हमारे  सहगल  साहब  में  कहा  कि  महाराष्ट्र
 वाले  कुछ  क्षेत्रों  को  अपने  में  मिलाने  के  लिए
 प्रमेंडमेंट  (संशोधन)  लाए  हैं  कौर  उन्होंने
 उसका  विरोध  किया  ।  लेकिन  उन्होंने  अपने

 पक्ष  में  कोई  फिगर्स  (आंकड़े)  पेश  नहीं की  ।

 मैं.  इस  सदन  के  सामने  कुछ  फिगर्स  रखना

 चाहता हूं
 1

 i

 बुरहानपुर  में  मराठी  ब्रोकन  थानों  st:

 तादाद  ७१,२७४  हैं  कौर  हिन्दी  बोलने  बहनों
 की  तादाद  २८,२५७  हैं  |  सोन सर  ५  मराठी
 बोलने  वालों  की  तादाद  ८७,३३२  हैं  कौर

 हिन्दी  बोलने  वालों  को  तादाद  2 नि 8  ह  ।

 यह  तादाद  छिंदवाड़ा  तालुका  को  है  t

 क्यो  राय बन्द  भाई  क्ञाहू  (छिंदवाड़ा)  :

 कुल  आबादी  कितनी  हैं  ?

 श्यो  मटकर :  उस  का  यहां  पर  सवाल

 नहीं है  .  वहां पर  साढ़ें  चार  साख  मराठी  बोलने
 बाले  हैं  |  मेरा  कहना  केवल  यही  हैं  कि  जो
 मराठी  भाषी  भाग  हूँ,  वे  तो  महाराष्ट्र  को
 मिलने  चाहिए  ।  लेकिन  ज्ञात  होता  है  कि  यहां

 पर  इस  सिद्धान्त  पर  कार्य  किया  जा  रहा  हैं  कि

 माझे  ते  माझे  तुझे  ते  ही  माह  च

 अर्थात्  जो  मेरा  है,  वह  तो  मेरा  हूँ  ही और  जो

 तुम्हारा  है,  वह  भी  मेरा  है  1

 उन्होंने  बताया  कि  मध्य  प्रदेश  असेम्बली
 में  यह  बात  क्यों  नहीं  रखी  गई  ।  मेरा  कहना
 यह  हैं  कि  जिस  की  लाठो  होती  है,  उसी  को
 मेस  होती  हैं  1

 बम्बई  के  बारे  में  हमारे  नेता  ने  कहा  हैं
 कि  करीब  करीब  पांच  वर्ष  तक  बम्बई  को

 महाराष्ट्र  में  नहीं  मिलता  जा  सकता  है  कौर
 कारण  यह  बताया  हैं  कि  इतने  समय  में  लोगों

 के  दिल  साफ़  हो  जायेंगे  q  मेरा  कहना  यह  है  कि
 जहां  दर्द  हुआ  है,  बहां  दवाई  जल्दी  से  जल्दी
 दी  जानी  चाहिए।  यर  न  दो  गई,  तो
 उसके  परिणाम  बच्चे  न  होंगे--श्वास  होंगे  t

 इस  लिए  मैं
 ने  शौर  श्री के  जो०  देशमुख ने

 यह  झमेंडमेंट  रखी  है  कि



 fication  before  the  Lok  Sabha  at
 its  next  session.”

 at  कहने  का  मतलब  यह  है  कि  भ्रमर

 गवर्नमेंट  ने  यह  झमेंडमेंट  एक्सेप्ट  करली,  तो

 महाराष्ट्र  के  लोगों  की  बेचैनी  और  चिन्ता  दूर

 हो  जायगी  V

 wa  में  में  यह  कहना  चाहता  हूं  कि  जब

 तक  बाउंड्रीज  (सामानों)  के  बारे  में  निश्चय

 करने  के  लिए  कोई  बाउंडरी  कमीशन  (सीमा

 /  योग)  नहीं  बनेगा,  सब  तक  मराठी  बोलने

 लों  के  साथ  न्याय  नहीं  होगा  ।  बाउंडरी  का

 सला.  या  तो  बाउंडरी  कमीशन  द्वारा  होना

 चाहिए  भर  या  आरबिट्रेशन  (मध्यस्थता)
 के  द्वारा  होना  चाहिए  ।  झगर  गवर्नमेंट  मेरी

 प्रमेंडमेंट  को  मंजूर  कर  लेंगी,  तो  महाराष्ट्र
 के  लोगों  में  भ्रान्त  फैल  जायगा  ।

 Shri  Teikikar:  Mr.  Deputy-Speaker,
 -I  have  proposed  some  amendments  re-
 lating  to  clauses  3,  7  and  9  that  deal
 with  the  formation  of  Andhra,  Mysore
 and  Telengana.  In  these  amendments
 I  have  suggested  that  some  portions
 have  to  be  excluded  from  one  State
 and  included  in  another  State.  Whe-
 ther  these  portions  belong  to  one  State
 or  the  other  has  to  be  decided  on  the
 basis  of  population.  I  am  not  going
 to  take  the  time  of  the  House  in  giving
 those  figures  here.  In  short  I  may
 say  that,  on  the  basis  of  population,
 the  revenue  circles  that  I  have  suggest-
 ed  here  should  be  included  in  Maha-
 rashtra.  I  am  sure  we  cannot  decide
 this  question  here  and  now;  because,
 there  will  be  other  arguments.  We
 are  not  going  to  decide  on  the  basis
 of  population  here.  Taking  into  con-
 sideration  this  aspect  of  the  problem,  I
 have  suggested  ope  amendment  to
 clause  5  which  demands  a  boundary
 commission.  That  boundary  commis-
 sion  should  decide  the  border  issues

 principle  is  there,  if  you
 to  negotiate  as
 terday  by  the  hon.  Home  Minister,
 nobody  would  agree,  and  so  negotis-

 is  no  use  attributing  motives  to
 anybody.  After  all  it  is  2  matter  of
 inference  and  it  is  difficult  to  read  the
 minds  of  others  and  find  out  what  ex-

 example  of  distinction,  something
 different  from  the  others.  The  reeson
 given  is  that  it  is  a  cosmopolitan  city.
 but  in  Hyderabad  the  Andhras  are  not
 more  than  30  per  cent.  while  the
 Mohammedans  are  5]  per  cent,  the
 rest  comprising  Marathas,  Kannadigas
 ete.  It  has  been  given  to  Andhra.  In
 Bombay  the  Maharashtrians  form  43
 per  cent.  and  Gujaratis  are  only  “4
 per  cent.  They  say  it  is  for  the  sake  of
 these  Gujaratis,  because  of  the  possi-
 bility  of  discontent  among  this  “4  per
 cent,  that  the  city  is  to  be
 administered.  This  does  not  apply  to
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 they  ‘are  not  going  to  get  this  1...  for
 their  State.  If  at  all,  they  are
 interested  they  are  interested  only  in
 depriving  Maharashtra  of  this  great
 city  which  is  the  only  port  and  source
 of  commerce  and  industry.

 It  is  said  that  Maharashtrians  have
 lost  their.  case  because  of  the  violent
 activities  and  other  happenings  in
 Bombay  City  itself,  but  I  am  at  a  lozs
 to  understand  why  there  should  be  so
 much  value  attached  to  it.  As  a
 lawyer  I  know  of  cases  where  some-
 times  a  lawyer  provokes  the
 magistrate  or  the  judge  and  uses
 abusive  language,  as  a  result  of  which
 the  case  is  decided  against  his  client,
 but  we  praise  only  those  judges  or
 magistrates  who  decide  the  cases  only
 on  merit  in  spite  of  the  provocation
 from  the  lawyer.  Similarly,  some
 thousands  of  people  living  in  Bombay
 might  have  indulged  in  violent
 activities,  but  should  the  three  crores
 of  people  im  Maharashtra,  who  are
 waiting  for  a  just  decision,  be  pun-
 ished  for  this?  You  may  punish  or
 find  fault  with  those  who  are  guilty,
 but  not  the  others  for  no  fault  of
 theirs.  That  would  be  wrong.  Let
 not  our  leaders  think  of  their  prestige
 or  the  steps  they  have  to  retrace.  Let
 them  decide  on  the  merits  of  the
 case  alone.  By  that  their  prestige
 and  the  prestige  of  the  country  will
 be  enhanced  not  only  in  the  eyes  of
 the  Maharashtrians,  but  the  world  as
 a  whole.

 At  page  5  in  line  24  there  is  a  mis-
 take.  Instead  of  the  present  line,  it
 should  read:

 “(b)  Aurangabad,  Parbhani,
 Bhir  and  Osmanabad  districts,”.
 A  correction  hag  also  been  issued

 along  with  the  Bill,  but  some  Members
 might  not  have  seen  it.  In  view  of
 the  correction,  I  do  not  think  I  need
 press  my  amendment  to  this  effect.

 In  Bhalki  and  Hulsur  circles  of
 Bhalki  taluk,  Aurad  and  Torna  circles
 of  Santpur  (Aurad)  taluk  and  Lad-
 wanti  circle  of  Humnabad  taluk,  the
 majority  of  the  people  are  Marathi-
 speaking  and  these  areas  should  be
 included  in  Maharashtra.  Again,  in
 Adilabad  District  there  are  some

 Permission,  |  want  to  read  out  my
 amendment  49  to  clause  8  which  runs,
 thus:

 Page  5,  after  line  I5,  aad:
 “Provided  that  after  a  lapse  of

 five  years  from  the  date  of  inau-
 guration  of  the  State  of  Bombay
 as  contemplated  above,  this  deci-
 sion  may  be  reviewed.”
 We  have  heard  very  passionate-

 speeches  og  this  subject  in  this  august
 House  during  the  last  few  days.  My./,
 object  in  moving  this  amendment  is.
 not  to  give  any  advice  to  my  friends
 from  Maharashtra,  because,  I  have.
 no  such  pretensions  to  give  any  |
 advice  to  anybody,  but  only  in  the
 discharge  of  a  public  duty  I  have
 thought  it  proper  to  move  this
 amendment,
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 for,  even  in  the  Report  of  the  States
 Reorganisation  Commission,  it  has

 is  a  metropolitan  city  and  in  the  same
 -way,  Bombay  also  is  a  metropolitan
 city.  But  the  cities  of  Calcutta  and

 Madras,  or  Hyderabad  for  that  matter,
 ‘have  not  been  the  subject  of  enqui-
 ies  by  independent  commissions  and
 ecommittees.

 In  the  case  of  Bombay,  we  see  that
 ‘the  Dar  Commission,  the  JVP  Com-
 dnittee,  and  even  the  States  Reorgani-

 findings  on  this  question,  namely  that

 | mead
 should  not  go  to  a  unilingual

 te.  I  do  not  want  to  go  into  the
 ‘various  reasons.  I  know  that  the
 ‘Maharashtrian  friends  do  not  agree  to
 ‘those  reasons;  it  is  quite  open  to  them
 not  to  agree.  But  it  is  also  clear  that
 there  are  many  peopte  in  this  House
 and  there  are  many  people  outside,

 ‘who  agree  with  them  or  are  prepared
 ‘to  attach  very  great  importance  to  the
 findings  of  these  commissions  and
 committees.  After  all,  they  were  very
 able  persons.  Some  of  them  are  Mem-
 ‘bers  of  this  House  and  of  the  other
 House.  Before  them,  all  points  of  view
 ‘were  put  forward,  and  after  consider-
 ing  all  of  them,  they  have  come  to
 these  conclusions.  So,  those  conclu-
 sions  cannot  be  brushed

 aside

 Shri  R.  S.  Diwan:  One  of  the  mem-
 cbers  of  these  commissions,  particularly  .  .
 of  the  JVP  Committee,ynamely,  our
 ‘Prime  Minister,  said  yesterday,  “What
 would  happen  if  Bombay  goes  to
 ‘Maharashtra?  I  do  not  understand’.

 pis
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 rashtra,  that  Bombay  should  go  to
 Maharashtra,  then  will  it  not  be  said
 by  all  the  people  here  and  by  the  en-
 tire  world  that  what  could  not  be
 achieved  by  arguments  has  been
 achieved  by  a  show  of  violence?  That
 will  be  setting  a  very  dangrous  pre-
 cedent.  That  is  my  strongest  argu-
 ment;  simply  because  this  im-
 pression  should  not  be  created
 either  in  the  country  oor  out-
 side,  the  decision  on  this  question
 should  be  postponed  for  some  time.
 As  everybody  knows  our  international
 reputation  has  gone  very  high  And
 for  what  reasons  has  it  gone  high?  It
 has  gone  high,  not  because  of  our
 military  strength,  not  because  of  our
 industrial  production,  not  because  of

 nae

 ie र  ि
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 .  aright,  in  1916,
 that  a  resolution  was  passed  by  the
 Indian  National  Congress,  pressing  for
 self-government,  It  was  in  947  that
 our  dream  was  realised.  So,  it  took
 nearly  thirty  or  thirty-one  years.
 Can  my  friends  from  Maharashtra  not
 wait  for  five  years  to  obtain  Bombay

 Lokmanya  Tilak,  of  whom  the  entire
 country  is  proud.  What  does  his  life
 show?  If  we  have  learnt  §  anything
 from  his  life,  it  is  infinite  patience,
 perseverance,  tolerance  and  restraint.

 Shri  Sivamurthi  Swami  (Kushtagi):
 Fight  for  the  right.

 Shri  Raghubir  Sahai:  Will  it  be
 proper  for  friends  from  Maharashtra

 to  be  precipitate  in  this  matter  or
 rash  in  this  matter,  guided  by  their
 emotions  and  passions?  We  know
 their  feelings.  We  respect  those
 feelings.  We  honour  those  feelings.

 As  one  coming  from  Uttar
 Pradesh,  I  am  supposed  to  be  possess-
 ing  a  detached  outlook.  I  am  not  a
 Gujarati,  I  am  not  a  Maharashtrian,
 and  therefore,  I  can  speak  with  a
 certain  amount  of  detachment.  If
 my  friends  can  appreciate  that  I
 can  speak  with  some  amount  of  de-
 tachment.

 3  P.M.

 Do  not  agitate  on  this  question  for
 five  years.  Try  to  win  over  the

 3  452.

 6  (275.

 8  388  (same  as  45),  438,  am
 430  (same,  as  46),  431
 (same  as  ars  262,  439.

 9  392,  393  (same  as
 hey

 223,
 432  (same  as  395  2s  224  -
 433,  225,  264,  434  (Same  as
 378),  435  (same  as  379).

 73A4  295,  3355  360.
 (New.

 14  361,  362,  436.

 डे  (402  (same  as  154)»  4OF
 (New).  (same  as  158):  228.

 Clause  3.—(Transfer  of  territory  from
 Hyderabad  to  Andhra  etc.)

 Shri  Mohinddin:  I  beg  to  move:

 Page  3,  line  5—

 after  “Gadwal  taluks”  insert:

 “and  revenue  circles  of  Chan-
 drabandi,  Raichur  and_Yorgiri®.
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 Ciause  5.—(Formation  of  Kerala
 State.)

 Shri  B.  Shiva  Rao:  I  beg  to  move.

 Page  4—

 for  line  12,  substitute:

 “(i)  the  portion  of  Kasaragod
 taluk  of  South  Kanara  district
 situated  to  the  south  of  the  Chan-
 dargiri  river  and  its  northern
 tributary  the  Payaswani  river;”

 Shri  Sivamearthi  Swami:  I  beg  to
 ‘move:

 Page  4,  line  I2—

 after  “Kasaragod  taluk”  imsert:

 “except  the  part  north  of  Chan-
 dargiri  River.”

 Clause  6.—  (Laccadive,  Minicoy  etc.)

 Shri  BR.  D,  Misra:  I  beg  to  move:

 Page  4,  lines  8  and  l0—

 for  “a  new  Part  C  State”  subs-
 ‘Stute:  “a  Union  Territory”

 Clause  7.—(Formation  of  new  My-
 sore  State)

 Shri  E.  0.  Misra:  I  beg  to  move:

 .Page  4,  line  25,—
 omit  “Part  A”

 Shri  Sivamarthi  Swami:  My  amend-
 sment  No.  457  is  the  same  as  the
 amendment  No.  2  moved  by  Shri
 xX.  K.  Basu.

 Shri  Bhatkar:  My  amendments
 Nos.  $84  to  387  are  the  same  as  Nos.
 23,  1m,  35  and  44  moved  by  Shri
 S.  8.  More  and  Shri  प्र,  P.  Pawar.

 Shri  Sivamurthi  Swami:  I  beg  to
 ammove:

 Page  4,  line  20—

 ‘after  “Kanara  districts”  insert:

 “Sholapur  city,  South  Sholapur
 taluka,  Akkalkot  taluka  in  Shola-
 pur  district  and  Jath  taluka  in
 South  Satara  district.”  ६
 Shri  B.  Shiva

 Rao:  I  beg  to  move:

 Page  4,  line  35—  “
 jor  “South  Kanara  district  except

 “South  Kanara  district  except
 the  portion  of  Kasaragod  taluk
 situated  to  the  South  of  the  Chan-—

 river  and  its  nerthern dargiri
 tributary  the  Payaswani  river.”

 Shri  Sivamartkhi  Swan:  I  beg  to
 move:

 Page  4,  line  35—

 after  “Kasaragod  taluk”  insert:

 “South  of  Chandargiri  River”

 Shri  M.  8.  Gurupadaewamy:  I  bag
 to  move:

 Page  4,  line  36—

 after  “Amindivi  Islands,”  imeert:

 “Madakasira  taluk  of  Ananta-
 pur  district  and  Thalavedi  firka”

 Shri  Stvamaurthi  Swami:  I  beg  te
 move:

 Page  4—

 after  line  38,  add:

 “(f)  Madakasira  taluk  im
 Anantapur  district  and  Adoni,
 Alur  and  Raydurga  except  Telugu
 majority  firkas  in  Andhra  State
 95]  census;”

 Clause  [=  (Bombey.)

 Shri  Bhatkar:  My  amendment  No.
 388  is  the  same  as  the  amendment
 No.  45  moved  by  Shri  8.  8.  More.

 Shri  K.  G.  Deshmukh:  I  beg  to
 move:

 Page  5,  line  5—

 for  “shall”  substitute:  “mey”

 Shri  R.  D,  Misra:  I  beg  to  move:

 Page  5,  lines  5  and  6,—

 for  “a  new  Part  C  State”
 titute’  “a  Union  Territory”

 Shri  M.  0,  Joshi:  My  amendment:
 Nos.  430  and  43]  are  the  same  as  the
 amendments  Nos.  46  and  47  फादतासवा,
 by  Shri  S.  S.  More.

 subs-
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 Page  5—

 after  line  18,  edd:

 “Provided  that  this  new  Part  C
 State  to  be  known  as  the  State
 of  Bombay  shall  cease  to  be  a
 Part  C  State  and  merge  in  Maha-
 rashtra  after  a  period  of  three

 the  capital  Maharashtra  then
 onwards.”

 Shri  K.  G.  Deshmukh:  I  beg  to
 move:

 Page  5—

 but  not  later  than  two  years
 from  the  appointed  day  and  place
 this  notification  before  the  Lek
 Sabha  at  its  next  session.”

 Ciause  8-—(Formation  of  Maharash-
 tra  State.)

 Ghri  Bhatkar:  I  beg  to  move:

 di)  page  5—

 jor  lines  9  to  35,  substitute:

 “(a)  Greater  Bombay,  Thana,
 West  Khandesh,  East  Khandesh,
 Nasik,  Dangs,  Ahmednagar,  Shola-
 pur,  South  Satara,  North  Satara,
 ‘Kolhapur,  Ratnagiri,  Kolaba,  and
 Poona  districts;  Chandgad  taluka
 and  contiguous  Marathi  speaking
 areas  of  Khanapur,  Belgaum,
 Chikodi,  Athani,  Raibeg  and
 ‘Mukeri  taluks  of  Belgaum  dis-
 ‘trict;  Supa,  Karwar,  Halyal  taluks
 and  contiguous  Marathi  speaking
 areas  of  Yellapur  and  Ankola
 ‘talukas  of  Kanara  district,  in  the
 existing  State  of  Bombay;

 (b)  Osmanabad,  Baihar,  Auran-
 gabad,  Parbhani,  and  Nanded  dis-
 tricts  and  Ahmedpur,  Nillanga

 and  Udgir  talukas  and  contiguous

 (v)  Former  Indian  State  of
 Bastar  in  the  existing  state  of

 My  amendment  No.  393  is  the  same
 as  the  amendment  No.  58  moved  by
 Shri  8.  8.  More.

 Shri  Waghmare  (Parbhani):  I  beg
 to  move:

 Page  5—

 for  lines  9  to  23  substitute:
 “(a)  Greater  Bombay,  Thana,

 West  Khandesh,  East  Khandesh,
 Nasik,  Dang,  Ahmednagar,  Shola-
 pur,  South  Satara,  North  Satara,
 Kolhapur,  Ratnagiri,  Kolaba  and
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 {Shri  Waghmare)  oo.  ‘  on  nee  cd

 Pooona  Districts,  Chandgad  taluka
 and  contiguous  Marathi  speaking
 areas  of  Khanapur,  Belgaon,  Chi-
 kodi,  Athani,  Raibeg  and  Kukeri
 talukas  of  Belgaon  district,  Supa,

 “Karwar,  Halyal  talukas  and  con-
 tiguous  Marathi  speaking  areas
 of  Yellapur  and  Ankola  talukas
 of  Kanara  district  in  the  existing
 State  of  Bombay

 Shri  H.  G.  Vaishnav:  My  amend-
 ment  No.  432  is  the  same  as  the
 amendment  No.  395  moved  by  Shri
 Nand  Lal  Sharma.

 and  Neahur  in  Thana  taluka,

 udhol  taluk)  and  Ahemadpur,
 Nilanga,  Udgir  talukas  of  Bidar
 district;  Bhalki  and  Hulsur  cir-
 cles  of  Bhalki  taluk;  Auradahd
 Torna  circles  of  Santpur  (Aurad)
 taluk  and  Ladvanti  circle  of
 Humnabad  taluk  of  Bidar  .  dis-.
 trict  and  Islapur  circle  of  Boath
 taluk,  Kinwat,  Rajpure  and
 Utnoor  talukas  of  Adilabad  dis-
 trict,  Bela  circle  of  Adilabad
 taluk,  Ada  and  Wakadi  circles  of
 ‘Asifabad  taluk  of  Adilabad  dis-
 trict-  in  the  existing  State  of

 Shrimati  Jayashri:  I  beg  to  move:

 Page  5—

 (i)  line  20,  before  “West  Khan-
 desh”  insert  “and  Umergam  Taluk”;

 (ii)  line  20,  after  “West  Khan-  Hyderabad;  and”
 desh”  insert  “except  Navapur
 Taluk”  Sbri  Waghmare:  I  beg  to  move:

 (iii)  line  2l,  omit  “Dangs”  Page  5—
 Shri  Waghmare:  I  beg  to  move

 Page.  5—

 for  lines  24  to  29  substitute:

 “(b)  Osmanabad,  Bhir,
 Aurangabad,  Parbhani_  districts,
 Ahmadpur,  Nilanga,  and  Udgir
 talukas  and  contiguous  Marathi
 speaking  areas  of  .  Bhalaki,.  Sant-
 pur,  Aurad  and  Humnabad  talukas
 of  Bidar  district,  Nanded  district
 except  Bichkonda  and  Jukkal  cir-
 cle  of  Deglur  taluka  and  Mudhol
 Bhainsa  and  Kuber  circle  of
 Mudhol  taluk  and  Islapur  circle
 of  Boath  taluk,  Kinwat  taluk,

 ‘‘Rajura  taluk  and  _  contiguous
 Marathi  speaking  areas  of  Adila-
 bad,  Asifabad  and  Sirpur  talukas
 of  Adilabad  district  and  conti-
 guous  Marathi  speaking  areas  of
 Aland  taluk  of  Gulbarga  district
 in  the  existing  State  of  Hydera-

 for  lines  30  to  32  swbstitute:
 “(c)  Buldana,  Akola,  Amra-

 vati,,  Yeotmal,  Wardha_  Nagpur,
 Bhandara  and  Chanda  Districts
 and  contiguous  Marathi  speaking
 areas  of  Waraswani,  Balaghat,
 and  Baihar  talukas  of  Balaghat
 district,  Sawsar  taluk  of  Chhind-
 wada_  district,  Bhansdehi  and
 Multai  talukas  of  Betul  district

 and  Barhanpur  taluk  of  Nimar
 district  in  the  existing  State  of
 Madhya  Pradesh.

 Shri  Bogawat:  I  beg  to  move:

 Page  5—

 after  line  35,  insert:

 “(LA)  All  contiguous  villages
 and  towns  having  Marathi  or
 Konkani  as  the  mother  tongue  and
 having  a  population  of  55  per  cent.
 or  more  in  these  villages  and
 towns  now  forming  part  of
 Hyderabad,  Madhya  Pradesh, Shri  H.  G.  Vaishnav:  I  t

 move:
 y  beg  to

 Karnataka  or  Gujarat  shall  be
 merged  in  Maharashtra”

 Page  5—  Shri  H.  G.  Vaishnav:  My  amend-
 for  lines  24  to  29,  substitute:  ments  Nos.  434  and  435  are  the  same
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 as  the  amendments  Nos.  378  and  379
 moved  by  Shri  Telkikar.

 New  Clause  3A

 Shri  U.  KE,  Bogawat:  |  beg  0
 move:

 Page  7—

 after  line  22,  insert:

 “I3A.  A  Boundary  Commission
 shall  be  appointed  by  the  Govern-
 ment  to  solve  the  boundary  ques-
 tions  so  far  as  the  merger  of  conti-
 guous  villages  or  towns  is  concerned
 taking  into  consideration  the  langu-
 ages  of  these  villages  and  towns  on
 the  borders  of  the  States  about
 which  there  are  disputes  about  their
 merger.

 Shri  8,  C.  Deb  (Cachar-Lushai
 Hills):  I  beg  to  move:

 (i)  Page  7—

 after  line  22,  insert:

 “I3A.  As  from  the  appointed  day, their  shall  be  fromed  a  Part  A  State
 to  be  known  as  the  State  of  Assam
 comprising  the  following  territories,
 namely:

 (a)  the  territories  which
 immediately  before  the  com-
 mencement  of  this  Constitution
 were  comprised  in  the  Province
 of  Assam,  the  Khasi  States  and
 the  Assam  Tribal  Areas,  but  ex-
 cluding  the  territories  specified in  the  Schedule  to  the  Assam (Alteration  of  Boundaries)  Act,
 95I;

 (b)  the  territory  which  imme- diately  before  the  commence- ment  of  this  Constitution  was
 being  administered  as  if  it  were a  Chief  Commissioner's  Province
 under  the  name  of  Tripura;  and

 (c)  the  territory  which  imme- diately  before  the  commence- ment  of  this  Constitution  was
 being  administered  as  if  it  were a  Chief  Commissioner's  Province under  the  name  of  Manipur.”

 385  LSD.

 (ii)  Page  7—
 after  line  22,  imgert:

 “I3A.  As  from  the  appointed  day,
 there  shall  be  formed  a  Part  A  State
 to  be  known  as  the  State  of  Assam,
 comprising  the  following  territories
 namely:

 (a)  the  territories  which
 immediately  before  the  com-
 mencement  of  this  Constitution
 were  comprised  in  the  Province
 of  Assam,  the  Khasi  States  and
 the  Assam  Tribal  Area  but  ex-
 cluding  the  territories  specified
 in  the  Schedule  to  the  Assam
 (Alteration  of  Boundaries)  Act,
 1951;  and

 (b)  the  territory  which  imme-
 diately  before  the  commence—
 ment  of  this  Constitution  was
 being  administered  as  if  it  were  a
 Chief  Commissioner’s  Province
 under  the  name  of  Tripura.”

 Clause  4—(Amendment  of  the
 First  Schedule  to  the  Constitution)

 Shri  S.  C.  Deb:  I  beg  to  move:
 (1)  (i)  Page  7,  line  39—

 add  at  the  end:
 “and  also  the  territory  com-

 prised  in  the  State  of  Tripura;
 and  the  territory  comprised  in  the
 State  of  Manipur”;  and
 (ii)  Page  9—

 omit  lines  35  to  44
 (2)  (i)  Page  7,  line  39—

 add  at  -the  end:

 “and  also  the  territory  com-
 prised  in  the  State  of  Tripura”;
 and  .

 (ii)  Page  9,—

 omit  lines  40  to  44.

 Shri  M.  D,  Joshi:  I  beg  to  move:
 (i)  Page  8—
 after  line  6,  insert:

 “3A.  Bombay......  The  _terri-
 tories  specified  in  section  8  of the  States  Reorganisation  Act, 1956.”
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 (Shri  M.  D.  Joshi)  ,
 (ii)  Page  9—

 omit  lines  24  and  25.

 New  clause  5A

 Shri  Bhatkar:  My  amendments
 Nos.  402  and  403  are  the  same  as  the
 amendments  Nos.  54  and  55  moved
 by  Shri  V.  P.  Pawar.

 Shri  V.  G.  Deshpande  (Guna):  I  beg
 to  move:

 Page  10

 after  line  4,  insert:

 “BOUNDARY  COMMISSION

 I5A.  The  Government  of  India
 shall  before  the  first  day  of  January
 957  appoint  one  or  more  Boundary
 Commission  or  Commissions  consist
 ing  of  Judges  of  the  Supreme  Court
 or  High  Courts  to  go  into  the  exist-
 ing  border  disputes  of  different
 States,  and  such  Commission  or  Com-
 missions  shall  after  due  investiga-
 tion,  give  awards  on  the  disputcs  in
 accordance  with  the  following  prin-
 ciples;

 (i)  contiguous  revenue  village
 shall  be  treated  as  a  unit  of  fix-
 ing  boundaries;

 (ii)  wishes  of  the  people  of
 the  disputed  area  or  areas  con-
 cerned;

 (iii)  their  historical  economic,
 linguistic  and  cultural  affinities;
 and

 (iv)  consideration  of  adminis-
 trative  convenience;  and  there-
 upon,  the  Government  of  India
 thall  take  necessary  steps  to
 implement  such  awards”.

 Mr.  Deputy-Speaker:  These  amend-
 mentg  are  also  b2fore  the  House.

 Dr.  Jaisoorya  (Medak):  It  seems
 to  me  that  today’s  discussion  is  total-
 ly  unrealistic  for  one  reason.  Who
 is  the  deciding  authority  as  to  what
 the  boundaries  are  going  to  be?
 There  are  so  many  claims  that  are
 being  put  forward.  Who  is  going  te

 listen  to  them?  Who  is  going  to  de-
 cide  them?

 It  is  stated  that  the  House  has  a
 right  to  decide.  That  is  theoretical
 Practically,  we  have  been  precluded
 from  that  by  the  statement  of  the
 Home  Minister  that  it  is  the  Zonal
 Councils  that  will  decide.  If  that
 is  so,  let  us  stop  our  discussion  here,
 and  with  all  our  hissab  kitabs  and
 go  to  the  Zonal  Councils  when  they
 are  formed.  If  and  -vhen  they  are
 formed,  let  them  decide.  If  the  Zonal
 Council  is  not  going  to  do  it,  we  had
 suggested  Boundary  Commission.
 But  the  Home  Minister  says  that  he
 is  not  willing  for  a  Boundary  Com-
 mission.  He  has  put  the  whole  onus
 on  us  without  powers  and  privileges.
 Between  ourselves—and  we  are  very
 high  class  people,  very  learned
 people,  very  good  people,  as  Mem-
 bers  of  Parliament,  very  nice  people—
 we  could  come  to  good  compromises.
 But  we  know  what  happens.  They
 will  say,  ‘Yes,  but  the  State  Govern-
 ments  are  not  agreeable’.  This  has
 happened  to  me.  After  all  the  33
 days  of  labour,  suddenly  some  wret-
 ched,  little  party  Under-Secretary
 of  a  provincial  group  says,  ‘No,  it
 must  be  discussed  at  a  higher
 levels’.

 Let  us  decide  today  what  the  ins-
 trument  is  going  to  be.  Is  it  going  to
 be  a  Boundary  Commission,  if  and
 when  formed?  Is  it  going  to  be  the
 Zonal  Council?  Or  is  it  going  to  be
 this  House?  After  we  are  decided
 on  this,  let  us  come  together  and
 continue  our  discussion.

 Finally,  I  want  to  say  this.  There
 is  no  doubt  that  up  till  now  we  have
 had  minorities  in  every  State  as  it  is
 today.  They  were  settled  minorities.
 By  a  strange  freak  of  geographical
 thinking,  we  have  created,  accord
 ing  to  the  SRC  recommendations,  all
 along  the  borders  new  munorities
 who  are  unsettled.  We  have  said,
 let  us  have  a  Boundary  Commission.
 They  know  their  job.  They  have
 got  fixed  terms  of  reference.  Let
 them  settle  this  question.  We  will
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 carry  on  with  our  work.  The.  Bound-
 ary  Commission's  decision  will  be
 final.  People  somehow  have  a  faith
 in  Boundary  Commissions,  that  their
 decisions  are  absolutely  impartial.
 Let  us  get  on  with  our  work.  But
 that  is  not  done.  The  other  thing
 also  is  not  done.  The  Zonal  Councils
 are  in  a  nebulous  condition.  It  seems
 to  me  that  we  are  working  in  a
 vaccum.

 New  conditions  and  new  problems
 have  arisen.  We  are  facing  those
 problems.  It  is  a  very  funny  thing  to
 have  large  new  enclaves  which  were
 there  never  before.  Take,  for  ins-
 tance,  Madaksira.  It  should  certain-
 ly  go  to  Mysore  by  which  it  is  sur-
 rounded  on  all  sides.  Then  there
 are  others.  But  these  are  minor
 items.

 I  have  moved  an  amendment.  3
 have  put  it  only  as  a  stick  to  beat
 the  dog  with.  It  is  useless  in  our
 putting  on  claims  and  counter-claims
 when  there  is  no  forum  entitled  to
 practically  settle  these  matters.

 So  I  want  to  know  from  you  what
 is  to  be  done.  Shall  we  continue
 our  long,  long  list  of  claims  and
 counter-claims  or  shall  we  decide
 today  whether  we  shall  have  a  sort
 of  instrument  to  settle  these  matters?
 Otherwise,  we  will  be  simply  talking
 in  the  air  like  in  a  share  bazaar
 where  people  make  all  sorts  of
 noises.  Nobody  seems  to  know  what
 is  being  said.  Up  till  now,  I  do  not
 know  who  is  the  deciding  authority.
 I  genuinely  believe  that  the  claims
 ahd  counter-claims  are  very  genuine.
 These  are  very  big  border  problems
 created.  The  minorities  are  in  a
 panic.  We  have  a  duty  to  see  that
 not  only  our  settled  minorities  are
 kept  as  they  are,  but  we  have  also
 to  absorb  all  the  new  minorities.  It
 is  a  huge  problem,  almost  as  bad  as
 the  refugee  problem.

 Therefore,  I  am  asking  you,  what
 is  the  instrument,  what  is  the  practi-
 cal  way  we  can  tackle  all  these
 questigns?  Otherwise,  it  seems  to
 me  that  the  whole  day  has  been
 wasted.

 3  PM.

 Pandit  Thakur  Das  Bhargava
 (Gurgaon):  I  feel  the  same  difficul-
 ty  as  my  hon.  friend,  Dr.  Jaisnorya.
 As  a  humble  Member  of  this  House,
 I  am  anxious  to  understand  what  is
 going  on.  The  hon.  Prime  Minister
 said  that  every  Member  represent
 the  whole  of  India.  Thus  every
 member  has  full  responsibility  to
 determine  equally  all  questions
 debated  here.  But  when  the  debate
 is  going  on,  I  feel  I  am  at  sea  in
 regard  to  boundary  amendments.

 When  yesterday  Shri  Raghavachari
 was  propounding  some  arguments
 about  firkas  in  Bellary,  I  felt  I  knew
 something  about  it,  because  with  res-
 pect  to  Bellary  there  were  certain
 previous  reports  of  Commissions.
 At  the  same  time,  I  want  to  know
 the  ins  and  outs  and  pros  and  cons
 of  particular  questions  which  are
 being  agitated  here  by  hon.  Members.
 I  want  to  give  an  intelligent  vote.  i
 want  to  support  every  good  cause.
 But  my  difficulty  is  that  I  do  not
 know  how  to  appreciate  the  details.
 I  am  not  supposed  to  be  acquainted
 with  all  the  geographical  questions,
 the  percentage  questions  ete.
 involved  in  the  various  amendments
 relating  to  the  different  parts  of  the
 country.

 The  Home  Minister  has  said  that
 he  is  not  going  to  accept  the  amend-
 ment  about  a  Boundary  Commission
 I  can  understand  if  the  amendment
 relating  to  a  Boundary  Commission
 is  put  to  the  House.  If  it  is  carried,
 then  I  can  understand  that  all  these
 amendments  can  be  brushed  away.
 If  it  is  not  carried,  then  I  think  we
 should  not  waste  any  more  of  our
 time,  because  I  understand  that  ak
 other  Members  are  feeling  like  me.
 They  are  not  appreciating  what  is
 being  said.  They  cannot  look  to  the
 merits  of  the  questions.  They  cannot
 understand  the  questions.  I  cannot
 Know  anything  about  what  exactly  is
 the  situation  and  what  is  happening
 in  a  village  or  taluk  in  the  south.

 Therefore,  my  humble  submission
 is  that  if  this  Boundary  Commission
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 [Pandit  Thakur  Dag  Bhargava]
 amendment  is  carried,  let  us  stop  the
 discussion  so  far  as  amendments
 relating  to  a  particular  village  or
 tuluk  etc.  are  concerned.  If  it  is
 not  carried,  let  us  not  waste  any  time
 any  further.  Let  us  stop  further
 discussion  on  these  amendments  sv
 far  as  these  clauses  are  concerned.
 Let  us  proceed  further  so  that  the
 rest  of  the  time  allotted  may  not  be
 wasted.  I  am  very  anxious  that  the
 time  of  the  House  should  not  be
 wasted.  We  are  very  hard  up  for
 time.  There  are  other  amendmen‘:
 and  other  things  to  which  wc  may
 not  be  able  to  devote  sufficient
 amount  of  time.

 Therefore,  I  feel  that  the  time  is
 not  being  properly  utilised.  I  woulu
 beg  of  you  to  kindly  decide  this
 question  either  by  yourself  or  in
 consultation  with  the  Speake,  so
 that  the  time  of  the  House  miy  be
 utilised  in  the  right  manner.  i
 agree  with  what  Dr.  Jaisooryn  has
 said,  and  I  think  every  other  Men-
 ber  of  the  House  agrees  with  that

 I  would  beg  of  you  Kk:rlly  see
 that  we  do  not  waste  our  timc  and

 we  do  not  feel  the  frustration  of
 sitting  here  and  not  being  abic  ore
 vote  intelligently  on  al]  these  a.en  ‘-
 ments.  I  would  make  8  iormsi
 motion  in  this  respect  if  you  crd«->
 me  to  do  so.

 Mr.  Deputy-Speaker:  I  feel  that
 the  difficulties  are  real.  wii  coa-
 sult  the  Speaker  and  3796  the
 matter  decided  in  the  next  few
 minutes.  But  let  the  debate  go  on.
 Let  the  debate  proceed.  I  w:il  cun-
 sult  the  Speaker  and  see  what  «an
 he  done.

 Shri  M.  S.  Gurupadaswamy:  The
 discussion  on  the  clauses  would  have
 been  more  iruitful  if  every  clause  had
 been  taken  separately  for  dicsussion.
 I  feel  that  you  may  consider  this
 matter  once  again  with  the  Speaker.

 Clauses  2  to  5  are  very  important
 as  they  deal  with  the  very  question
 of  reorganisation.  Part  I  deals  with
 the  definitions  and  Part  II  with  the

 scheme  of'  reorganisation.  If  hon.
 Members  go  carefully  through  the
 various  implications  of  Part  Il,  they
 will  realise  that  the  authors  of  the
 ae

 Mr.  Deputy-Speaker:  If  the  hon.
 Minister  of  Legal  Affairs  hag  heard
 the  objections  of  the  bon.  Members
 and  the  difficulties  that  they  experi-
 ence,  I  will  request  him  to  consider
 this  matter.  because  I  would  like  to
 kn...  his  reactions  also.

 The  Minister  of  Legal  Affairs  (Shri
 Pataskar):  I  would  like  to  have  con-
 sultations  with  Shri  Datar  or  the
 Home  Minister,  who  are  ovrimarily
 concerned  with  it  and  are  jin  charge
 of  this  Bill.  Shri  Datar  has  gone
 home  and  as  soon  as  he  comes,  I  will
 consult  him.

 Sbri  Matthew  (Kottayam):  I  am
 not  a  lawyer  nor  am  I  a  constitutional
 pandit.  But,  theoretically  it  may  be
 that  when  one  has  sponsored  an
 amendment  he  may  be  able  to  carry
 conviction  to  the  Home  Minister  or  to
 the  whole  House.  It  may  be  that  the
 Government  might  consider  the
 amendment  and  decide  to  accept  it.
 though  not  at  present.  But  the  future
 always  holds  possibilities  which  we
 cannot  rule  out.  Anybody  mzy  be
 able  to  carry  conviction  with  the
 Home  Minister  or  with  the  whole
 House  and,  therefore,  to  say  that  there
 is  no  use  in  discussing  is  not  right.

 Pandit  Thakur  Das  Bhargava:  But
 where  is  the  Home  Minister?

 Mr.  Deputy-Speaker:  Let  there  be
 no  discussion  over  this  now.

 Pandit  Thakur  Das  Bhargava:  Ho~
 will  the  conviction  be  earried  to  the
 Home  Minister  when  neither  he  nor
 his  Deputy  is  present  here.

 Mr.  Deputy-Spesker  He  will  be
 coming  in  a  short  time.

 Shri  Mathew:  My  submission  is  that
 when  you  place  this  before  the  hon.
 Speaker,  you  may  also  place  this  be-
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 fore  him  as  also  the  view  cf  the
 Home  Minister  when  he  gives  his
 view,

 Mr.  Deputy-Speaker:  This  will  also
 be  taken  into  consideration.

 Shri  M.  8,  Gurupadaswamy:  :  the
 hen,  Members  go  through  the  various
 clauses  of  this  Bill,  they  will  realise that  no  single  principle  or  set  of  prin-
 ciples  has  been  followed  in  respect
 of  reorganisation.  In  some  cases,
 language  has  been  followed:  in  other
 cases  it  has  been  disregarded  in
 some  cases,  geography  hag  been  para-
 mount  and  in  other  cases  it  nas  been
 Over-ruled;  in  some  cases,  administra-
 tive  convenience  has  been  considered
 and  in  other  cases  that  has  also  been
 over-looked.  So,  you  will  see  that
 No  uniform  policy  has  been  followed
 by  Government  in  respect.  of  reorgani- sation.  The  result  is  confusion

 Many  of  the  general  problems  con-
 nected  with  reorganisation  have  al-
 ready  been  dealt  with.  I  feel,  how-
 ever,  that  J  should  refer  to  one  matter
 which.  has  been  engaging  the  attention of  every  hon.  Member,  and  that  is
 about  controversial  border  questions. I  am  sorry  that  the  Home  Minister  is

 not  responsive  to  the  constructive
 Suggestions  that  have  been  made  by
 various  Members.  Many  Members
 have  felt  that  the  Boundary  Commis-
 sion  is  the  proper  machinery  to  deal
 with  this  problem,  I  have  no  disagree- ment  with  this  suggestion  but  the
 hon,  Minister  seems  to  have  tured
 down  this  request.  The  party  to  which
 I  have  the  honour  to  belong  has  pass-
 ed  a  resolution  stating  that  in  con-
 troversial  areas  a  plebiscite  might  be
 adopted  as  the  method  of  ascertaining
 the  will  of  the  people.  If  the  result
 of  the  plebiscite  shows  that  one  State
 should  get  a  parfjcular  area,  then,
 that  area  should  go  to  that  State.  I
 commend  this  suggestion  to  the  Home
 Minister.  If  plebiscite  ‘s  accepted  as
 the  proper  thing  for  solving  border

 controversies,  there  will  be  no  heart-
 burning  or  bitterness  in  anybody;  and
 therefore,  I  hope  that  this  proposition,
 which  is  reasonable,  will  be  accepted
 by  the  House.

 If  this  is  not  accepted,  I  would
 again  say  that  the  Boundary  Com-
 mission  is  the  second  best.  I  feel
 that  if  there  is  no  proper  and  ex-

 and  friction  is  bound  to  continue  in
 some  form  or  other.  That  ig  not  con-
 ducive  to  the  growth  of  harmony
 and  good  relation  between  people  and
 people.  So,  there  are  two  oroposals
 before  us.  I  commend  both  the  pro-
 Posals  to  Government  and  the.  imay
 accept  either,  the  proposal  for  «  ple-
 biscite  or,  in  the  alternative,  a  pro
 posal  for  the  Boundary  Commission.

 In  the  scheme  of  the  Bill  the  matter is  left  to  the  Zonal  Councils.  I  am
 afraid,  the  Zonal  Council  are  not
 qualified  to  deal  with  this  very  im-
 portant  question,  because  in  the  Zonal
 Councils  there  will  be  Ministers  of
 various  States  represented,  and,  when
 Ministers  are  represented,  the  questioi,
 becomes  more  or  less  a  political  one.
 This  matter  of  boundary  dispute;
 should  be  decided  outside  the  politi.
 cal  table.  So,  I  say,  that  either  as-
 certain  the  will  of  the  people  :hrough
 plebiscite  or  appoint  a  Boundary  Com-
 mission.

 I  said  in  the  beginning  that  no  un.-
 form  method  has  been  adopted  by
 Government  in  regard  to  reorganisa-
 tion.  I  am  one  who  feel  that  langua-
 age  should  be  the  major  consideration
 for  rational  distribution  of  States.

 I  feel  that  Punjab  should  be  re.
 organised  on  the  basis  of  language.
 Again,  I  feel  that  other  areas,  as  far
 as  possible  and  practicable,  shculd  be
 reorganised  on  the  basis  of  language,
 subject  to  other  minor  considerations
 such  as  geography,  history,  administra-
 tive  convenience  and  the  like.  56  I
 feel  that  the  present  reorganisation  is
 not  a  proper  reorganisation  because

 no  definite  or  consistent  policy  is  fol-
 lowed  for  all  the  States.

 Having  said  this,  I  may  now  turn  to
 a  local  problem  which  concerns  me.



 they  have  got  their  States  without

 tears.  do  not  know  how  far  that
 But  I-  feel  that
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 -pot  know  whether  there  is  any  single
 State  in  India  today,  which  has  got
 so  many  border  problems.  It  is  natu-
 ral  that  it  is  so  because  Karnatak  will
 be  composed  of  five  areas  whereas  in

 area  will  form  a  unit.  The  result  is
 that  all  round  the  border  of  Karna-

 |  ‘Kannada-spe  é
 think  that  ig  not  true.  He

 the  Tulu  people  as  belong:
 to  the  fold  of  Malayalees.

 ost  of  the  Tulu  people  there  want
 Karnatak.  He  said  that

 of  the  various  Pancha-
 ts  is  not  a  democratic  decision  be-

 election
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 Then  again,  there  is  the  question  of
 Talawadi,  firka.  Nearly  95  per  cent

 contact  between  that  enclave  and  the
 rest  of  the  Coimbatore  district.  There
 is  no  dispute  regarding  the  comple-
 xion  of  that  territory.  Even  the
 Tamilians  admit  that  the  majority
 of  the  people  there  speak  Kannada,
 and  their  contacts  are  with  Mysore.
 The  people  of  this  area  have  expres-
 sed  their  opinion  in  favour  of  merger

 referred  to  it.  beg  of  the  hon.

 Minister  to  see  this  pocket  of  Mada-

 kasira  taluk  is  joined  with  the  pros-

 पंडित  -  ae  मानवीय  (रायसेन  )  :

 गरमी  डा०  जयसूर्या कौर  ी  भार्गव ने  जो
 तज-

 बीज  की  थी,  उसके  सिलसिले  में  मैंने  कुछ

 सोचा  और  मेरा  ख्याल  मह  हैं  कि  कलाम  २  से

 'बला  (सीट)  १५  तक  के
 बारे  में  ज्यादा

 झगड़ा  बाउंडरीज़  के  सिलसिले  में  ही  हैं।  इन

 क्लासिक  (खण्डों )  के  ऊपर  जो  भ्रमंटमेंट्स

 (संशोधन)  भाई  हैं,  उन  में  बाउंडरी  (सीमा)

 वगैरह  पर  ही  ज्यादा  जोर  दिया  गया  है  ।

 मिसाल  के  तौर पर  इलाज  ११  के  ऊपर,  जिस

 के  द्वारा  मध्य  प्रदेश  बनाया गया  हूँ,  यह  मेड-

 मेंट  झाई  है  कि  मध्य  उद्देश्  में  से  वारा सुनी,

 बालाघाट  कौर  बेहर  ताल्लुक़,  सौंसर,  तालुका,

 भैंसदेही  भौर  मुलताई  ताल्लुक  भौर  बरहान-

 पुर  ताल्लुका  निकाल  कर  महाराष्ट्र  में  मिला

 दिया  जाय  |  इधर  राजस्थान  को  तरफ  से  यह

 मांग  हुई  है  कि  सिराज  का
 इसका  राजस्थान

 का  है,  इसलिए उस  को  यहां पर  ही
 रखा  जाये

 कौर  मंदसोर  डिस्ट्रिक्ट  (खिला  )  को  भी

 राजस्थान  में  मिला  दिया  जाय  ।  विन्ध्य  प्रदेश

 के  एक  चेम्बर  साहब  भी  बोले  थे  और  उन्होंने

 बही  पुरानी  बाश  कही  थी  कि  लिल्मय  प्रदेश
 को

 जैसे  का  तैसा  रखा  जाय  ।  सब  झमेडमेंट्स इसी इसी
 किस्म  की  हैं
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 '
 इस  सिलसिले  में  मेरा  ब्यास  यह  है  कि

 हम  लोग  यहां  बैठ  कर  इन  इलाकों  के  बारे  में

 बिल्कुल  ठीक  फैसला  नहीं  कर  सकते  हैं  यहां
 पर  बम्बई  की  बहुत  ज्यादा  चर्चा  हुई  है,  इस

 लिए  ज्यादा  लोगों  मे  हां  के मसले  को  समझ

 लिया  है,  लेकिन  दूसरे  इलाकों  को  तफ़्सीली,
 बातों  को  समझने  में  ज्यादातर  मेम्बर  साहिबान
 कासिर  (असफल )  रहे  हैं  इस  को  मज़े-नगर
 रख  कर  यह  अ्मेडमेंट  पेश  किया  गया  हैं  कि

 एक  बाउंडरी  कमीशन  (सीमा  आयोग  )  मुकरंर

 किया  जाय  |  होम  मिनिस्टर  साहब  की  राय  यह
 हैं  कि  बाऊंडरी  कमीशन  की  तजवीज़  को  हम

 मंजूर  नहीं  कर  सकते,  क्योंकि  इस  बिल  में

 कोमल  कौंसिल  (प्रादेशिक  परिषद्‌)  को  यह
 झ्रस्तियार  है  कि  यह  बाद  में  इन  बाउंडरीज

 (सामानों)  के  मुताल्लिक  फैसला  कर  ले  t

 मेरा  ख्याल  यह  है  कि  बाउंडरी  कमीशन  को

 मुकरने  करने  पर  भी  हम  इस  समस्या  का  हल
 जल्दी  तो  नहीं  निकाल  सकेंगे  कौर  जैसा  कि

 मेरे  एक  दोस्त  ने  कहा  था,  सवाल  बाउंडरी

 कमी दान  मा  कसी  कौर  मशीनरी  का  नहीं  है,
 सवाल  उन  डिस्प्यूट्स  (विवादों  )  का  हैं,  जिनकी

 बजह  से  मौजूदा  टेन्शन  (खिंचाव)बराबर
 जारी  रहेगी  ।  इसलिए  झगर  हम  टेन्शन  को

 खत्म  करना  चाहते  हैं,  तो  हमें  यह  निश्चय

 करना  पड़ेगा  कि  हम  कोई  ऐसी  मशीनरी

 (तन्त्र)  कायम  रखें,  जो  इस  समस्या  पर  तब

 तक  विचार  करती  रहे,  कर  तक  कि  जरूरत

 रहे  लेकिन  इसका  हल  जल्द  होना  चाहिये  |

 इसके  झलावा  हम  को  यह  उसूल  भी  तय  करना

 होगा  कि  हम  जिले  को  यूनिट  माने  या

 दाहर  या  देहात  को  शौर  कितने  परसेंट  पापू-
 टेशन  को  इस  सिलसिले  में  सामने  रखें  ।  मेरा
 रूमाल  यह  है  कि  होम  मिनिस्ट्री को  खुद  एक
 तजवीज़  लानी  चाहिए  या  इस  किस्म  की

 झमेडमेंट  मंजूर  करनी  चाहिये  कि  हम  इस

 उसूल  को  मानते  है  कि  जिन  स्टेट्स  को  हमने

 बनाया  हैं,  उन  के  एरिया  में  मगर  सत्तर  परसेंट
 क्राबादी  एक  भाषा  को  बोलने  वाली  हो,

 तो  एक  बाहर  या  देहात  को  यूनिट  बना  कर
 -न  कि  ताल्लुक  या  डिस्ट्रिक्ट  को--हम  को

 स्  करना  चाहिए  कि  उस  बग  या  शहर  को

 हम  किसी  पड़ौसी  भिन्न  भाषा  भाषी  रियासत

 में  मिला  सकते  हैं  मैं  चाहता हूं  कि  यह  मेड-

 मंट  स्वीकार  किया  जाये  कि  हर  था  सांग  ही

 इस  किस्म  का  यूनिट  हो  ।  इस  बात  पर  ब

 कोई  बहस  नहीं  की  जा  सकती  कि  माया वार

 प्रान्त  बनें  या  न  बनें,  वे  तो  बन  चुके  कौर  बन

 रहे  हैं।  सारा  जोर  उनकी  तरफ  दिया  या

 रहा  हैं।  यह  कहा  गया  है  कि  जो  मालाबार

 माइनारिगीज  (अल्पसंख्यक)  होंगी  उनको

 ज्यादा  से  ज्यादा  संरक्षण  दिया  जाये  भौर  उनको

 ज्यादा  से  ज्यादा  मजबूत  बनाया  जाये  |  दरसल

 हकीकत  यह  हैं  कि  अंग्रेजी  के  डोमिनेशन

 (शासन)  के  खिलाफ  यह  भाषा  का  सवाल

 पैदा  हुआ  था  और  कोशिश  यह  थी  कि  अंग्रेजी

 को  हटा  कर  हिन्दुस्तान  के  लिए  एक  पनी

 आधा  बनायेंगे  और  साथ  ही  साथ  हिन्दुस्तान
 के  प्रान्तों  का विभाजन  भाषा  के  भाष धार  पर

 करेंगे  |  इससे  एक  बड़ी  ताकत  पैदा  हुई  जिसका

 हमने  इस्तैमाल  किया  ।  कब  कोई  वजह  नहीं  है
 कि  हम  डरे  कि  इसकी  वजह  से  हिन्दुस्तान
 के  लिए  खतरा  पैदा  हो  सकता  हैं।  सवाल  केवल

 जाता  का  ही  नहीं  हैं  I  लोग  अपने  भ्रामक

 हितों  के  कारण  भी  वापस  में  टकराते  हैं  |  एक
 भाषा  बोलने  वाले  भी  भि  झा धिक  स्वार्थ

 रखने  के  कारण  वापस  में  टकरा  जाते  हैं  ।  तो

 यह  टकराव  केवल  भाषा  के  उधार  पर  ही

 नहीं  होता,  भौर  कारणों  से  भी  हो  सकता  हैं  |

 लेकिन  राज  लोग  अपनी  भाषा  में  बोलना

 चाहते  हूँ,  अपनी  भाषा  में  झपना  एडमिनिस्ट्रेशन

 (प्रशासन)  करना  चाहते  हैं,  विधान  समारोह

 में  अपनी  भाषियों  में  बोलना  चाहते  हैं  1  राज

 हालत  यह  हैं  कि  कोई  आदमी  चाहे  वह  मराठी

 का  या  गुजराती  का  पंडित हो,  पर  यदि  वह
 अंग्रेजी  नहीं  जानता  तो  उसे  पढ़ा  लिखा  नहीं
 माना  जाता  ।  जिस  वक्‍त  हमारे  प्रान्त  भाषा  के

 आधार  पर  बन  जायेंगे  Cm  समय  मराठी

 का  पंडित,  चाहे  वह  अंग्रेजी  जानता  हो  या  न

 जानता  हो,  यह  विश्वास  कर  सकता  हैँ  कि  हु
 झपने  राज्य में  ऊंचे  से  ऊंचे  पद  पर  पहुंच  सकता
 है  ।  सवाल  केवल  प्राइमरी  (प्राथमिक)  तौर
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 [पंडित  च०  मा०  सास विकी

 सेकंडरी  एजुकेशन  (माध्यमिक  शिक्षा)  का

 ही  नहीं  हैं  -  राज  हर  एक  के  लिए  यह  सवाल

 सबसे  बड़ा  हैँ  कि  वह  मुलाजिमों  में  किस  हृद
 तक  पहुंच  सकता  हैं,  ले जिस् लेजर  (विधान

 मंडल)  में  वह  किस  हद  तक  अपने  विचारों  को

 भ्रच्छे  तरीकों  से  प्रकट  कर  सकता  हैं  t  जब  ये

 सारी  खोजें  भाषा  के  भाधार  पर  बन  रहो  हैं
 तो  श्याम  चाहे  कोई  कितना  भी  उपदेश  इसके
 विरुद्ध  द ेउसका  कोई  प्रभाव  नहीं  हो  सकता  ।

 हमको  भाइनारिटीज  रखने  का  शौक

 नहीं  है  |  यह  सवाल  हमारे  देश  में  किसी  तरह
 से  बंदा  हो  गया  ।  झगर  हम  इसको  खत्म  कर
 सकते  हैं  तो  हमको  इसे  खत्म  करना  चाहिए  |
 मेरा  सुझाव  हैं  कि बजाय  जिले  के  भाप  शहर  या

 देहात  को  झाधघार  मानने--लेकिन  जो  भिन्न

 भाषा  भाषी  अदालतों  के  हमारे  भाई  हैं  उनसे
 में  कहना  चाहता  हूं  कि  उनको  यह  समझना

 चाहिए  कि  भाज  हिन्दुस्तान  में  यह  मुमकिन
 नहीं  हैं  कि  किसी  राज्य  में  केवल  एक  ही  भाषा
 भाषी  लोग  हों  t  यह  मैं  मानता  हूं  कि  मध्यप्रदेश
 के  उस  हिस्से  को  जो  कि  अगर  मराठी  भाषी

 हैं,  तो  पास  के  मराठी  रस्सी  से  मिला

 दिया  जाये  ।  जो  देहात  कौर  इलाके  इस

 तरह  से  मिलाये  जा  सकते  हैं  उनको  मिला
 देना  चाहिए  ।  लेकिन  फिर  भी  कुछ  अन्य  भाषा

 भाषी  हर  राज्य  में  रहेंगे  अभी  हमारे  यहां
 भोपाल  में  कुछ  गुजराती  भाइयों  ने  एक
 बड़ा  फ्लोर  मिल  (भाटे  का  सिल)  खोला  हूँ
 शर  इस  प्रकार  उनके  कुछ  परिवार  हमारे

 यहां  रहेंगे  ।  लेकिन  जो  इस  प्रकार  के  लोग

 दूसरे  राज्यों  में  रहते  हैं  उनको  यह  नहीं  सोचना

 चाहिए  कि  हम  माइनारिटीज़  के  रूप  में  रह

 रहे  है।  उनके  दिल  में  इस  प्रकार  का  इन फी रिया-
 रिटी  कॉम्प्लेक्स  (होनता  ग्रंथी)  नहों  रहना

 जाहिए  कि  हम  माइनॉरिटी  वाले  हैं  ।  लेकिन

 बह  मांग  बिल्कुल  दुरुस्त  है  कि  अगर  किलो

 आया  वाले  अपने  भाषा  भाषी  प्रान्त  से  अलग

 हैं  भौर  उसमें  मिलाये  जा  सकते  हैं  तो  उनको
 मिला  देना  चाहिए  ।  इसलिए  मैं  चाहता  हूं  कि

 यह  भ्रमेंडमेंट  स्वीकार  किया  जाये  या  होम
 मिनिस्टर  साहब  अपनी  तरफ  से  ऐसा  भर्मेड-
 मेंट  सायें  कि  दाहर  या  गांव  को  यूनिट  मान  कर
 उसको  पास  वाले  उसी  भाषा  के  इलाके  में

 »  मिला  दिया  जाये  t  मैं  चाहता  हूं  कि  इसका
 फैसला  जल्दी  किया  जाये  t  कहा  जाता  है  कि

 जोनल  काउंसिल  (प्रादेशिक  परिषदें)  इसका
 फैसला  कर  लेगी  t  लेकिन  मैं  समझता  हूं  कि
 झगर  हम  देवा  को  जल्दी  भागे  बढ़ाना  चाहते  हैं
 तो  हमको  इसका  फैसला  कमी  कर  देना  चाहिए  1

 इसको  आगे  बढ़ाना  ठीक  नहीं  होगा  ।  अगर

 बाउंडरी  कमीशन  (सीमा  झ्रायोग)  को  यह
 काम  दिया  गया  तो  उसमें  भी  बहुत  समय  लग
 जायेगा  4  में  चाहता  हूं  कि  इस  बिल  में  ही  ऐसा
 प्रावीजन  कर  दिया  जाये  कि  आगामी  चुनाव
 से  पहले  ही  ये  जोनल  काउंसिल  बन  जायें
 और  उनका  सबसे  पहला  काम  इस  प्रश्न  को

 हल  करना  हो  ।  इनमें  सब  राज्यों  के  प्रतिनिधि

 होंगे  /  उनके  पास  फैक्ट्स  (तथ्य)  और  'फिरसे

 (आंकड़े  )  होंगे  । उनको  यह  काम  दिया  जाये
 कि  शहर  भर  गांवों  को  यूनिट  मानकर
 पास  वाले  उस  माचा  के  इलाकों  में  मिला  दे
 झगर  हम  ऐसा  करेंगे  तो  हम  बहुत  से  झगड़ों
 को  खत्म  कर  देंगे  t  ऐसा  न  होने  से  ख्वामख्वाह
 का  टेंशन  (खिंचाव)  बढ़  रहा  हैं  1  भ्रमर  यह
 सदन  हल  हो  जाये  लोगों  को  आगे  बढ़ने  का
 मौका  मिले  t

 दूसरी  बात  मुझ  यह  कहनी  हैँ  कि  मध्य
 प्रदेश  के  सिलसिले  में  बहुत  से  भरमे ंड मेंट  हैं

 उपाध्यक्ष  महोदय  :  आनरेबल  मेम्बर  का
 वक्त  तो  एक  ही  बात  में  खत्म  हो  गया  कब

 यह  दूसरी  बात  शुरू  करने  लगे  हैं।

 पंडित  च०  नान  मालबीय  :  मे  थोड़े  में  ही
 खत्म  करता  हूं  ।

 इन  अ्मेंडमेंट्स  के  बारे  में  मुझे  यह  कहना
 हैं  कि  इनमें  ऐसी  कोई  चोट  नहीं  है  जिस  पर
 कि  स्टेट्स  रिश्रार्गनाइजेशन  कमीशन  (राज्य
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 बुन रगें ठन  आयोग)  से  योर  ग कर  लिया हो  हू
 मांग  की  सभी  हैं  कि  किर  से  विन्ध्य  प्रदेश  को

 अलग  रखा  जाये,  मध्य  भारत  को  भ्रमण  रखा
 जायया  जो  भमहाकौक्षल  का  दूसरा  हिस्सा  है

 बह  झल मग  दहे  t  मैं  इसका  विरोध  करता  हूं  1

 इसमें  बस्तर  की  भी  मांग  की  गयी  हैं  लेकिन  यह

 खुशी  की  बात  है  कि  हमारे  जितने  भी  महा-

 राष्ट्रीय  मित्र  हैं  उन्होंने  बस्तर  की  मांग  नहीं
 की  हैं  |  केवल  एक  एन०  बी०  खरे  साहब  ने

 ही  यह  मांग  की  है  |  बिहार  और  उड़ो मा
 वालों  ने  भी  इस  तरह  की  कोई  मांग  नहीं  की  é
 और  इस  सिलसिले  में  स्टेट्स  रिभ्रागेनाइजेशन
 कमीशन  ने  अपनी  रिपोर्ट  के  पैरा  ४८४  में

 अच्छी  रोशनी  डाली  हैं  -  इसको  देखते हुए  में

 नहीं  मानता  कि  बस्तर  का  इलाका  मध्य  प्रदेश

 से  बाहर  जाना  चाहिए  मध्य  प्रदेश  और  उत्तर

 प्रदेश  में  तो  बाउंडरी  के  सवाल  पर  कोई  झगड़ा
 बंदा  ही  नहीं  होना  चाहिए  ।  जालौन,  झांसी  या

 हमीरपुरा  चाहे  इधर  रहे  या  उघर  रहें  क्योंकि

 इन  दोनों  स्टेट्स  का  मिल  कर  एक  जोन  बन
 *  गया  हैं।  इसलिए  कोई  ज्यादा  मुसीबत  की  बात

 नहीं  है  -  इसके  अलावा  जो  कुछ  इलाकों  की

 इधर  या  उधर  से  मांग  की  गयी  हैं  उसकी  अब

 कोई  जरूरत  नहीं  हैं।  मैंने  जो  प्रमेंडमेंट  सेट

 (सुझाव  देना)  किया  हैं  उसके  आधार  पर

 दूसरे  भ्रमेंडमेंट्स  का  विरोध  करता  हूं  भौर  जो

 क्लासेज  हैं  उनका  अपने  संशोधन  सहित  समर्थन

 करता  हूं  t

 Shri  R.  D.  Misra:  Sir,  there  is  8
 point  of  order.  I  am  in  great  diffi-
 culty  because  I  have  also  given  some
 amendments.  -My  point  of  order  is
 this.  Rule  85  of  the  Rules  of  Proce-
 dure  reads:

 “A  Bil,  which  is  dependent
 wholly  or  partly  upon  another
 Bill  pending  before  the  House,
 may  be  introduced  in  the  House
 in  anticipation  of  the  passing
 of  the  Bill  on  which  it  is  depeni-
 ent:

 Provided  that  the  second  ‘Bill
 shall  be  taken  up  for  consi
 deration  and  passing  ०  the
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 feted? stitution  (Ninth  Amendment
 Sir,  if  you  will  be  kindly  enough  to
 see  the  statement  of  Objects
 Reasong  of  the  Constitution  (Ninth
 Amendment)  Bill,  ‘1956,  which  was
 originally  introduced  in  this  Excuse,
 you  will  find  that  on  page  18  it  is
 written:

 “In  order  to  implement  the
 scheme  of  States  reorganisation,
 it  is  necessary  to  make  nume-
 roug  amendments  in  the  Constitu-
 tion  with  effect  from  the  ist
 October,  1956.  This  Bill  seeks  to
 make  these  amendments  and  also
 other  amendments  ‘o_  certain
 provisions  of  the  Constitution
 etc.”

 .

 Then  under  “Clause  2”  it  iz  writ-
 ten:

 “The  reorganisation  scheme
 involves  not  only  the  estatlish-
 ment  of  new  States  and  altera-
 tions  in  the  area  and  boundaries
 of  the  existing  States,  but  also
 the  abolition  of  the  three  catc-
 gories  of  States  (Part  A,  Part  87
 and  Part  C  States)  and  the  cias-
 sification  of  certain  शाला  as
 Union  territories.  Article  )  has
 to  be  suitably  amended  for  this
 purpose  and  the  First  Schedule
 completely  revised.”

 Similarly,  in  the  other  Bi,  which
 was  about  the  reorganisation  of  Ste-
 tes,  orginally  introduced  in  this
 House,  you  will  find  in  the  State-
 ment  of  Objects  and  Ressons....

 Mr.  Deputy-Speaker:  Why  should
 we  take  the  Bills  as  they  ‘vere  intro-
 duced?  Now  we  have  to  refer  to

 x



 It  is  like  this.
 Constitution  Bil  is  sumchow

 not  passed  by  this  House,  can  this
 States  Reorganisation  Bil!  te  enforced
 in  the  country?  If  it  can  be  enforc-

 requires  only  a  simple  majority  while
 the  Constitution  (Ninth  Amendment)
 Bill  requires  two-third  majority  of  the
 Members  present  and  voting  and  a
 majority  of  the  whole  House.  For  this
 purpose  I  have  given  several  amend-
 ments,  but  because  the  discussion  is
 going  on  on  minor  things  as  to  whe-
 ther  a  portion  should  be  given  here
 or  should  be  given  there,  my  amend-
 ments  have  not  been  considered.  I
 have  given  several  amendmerts.  If

 my  dments  are  out  of  order
 then  they  cannot  be  taken  up.

 Mr,  Deputy-Speaker:  Amend-
 ments  are  a  different  thing.  They
 will  be  considered  when  the  hon.
 Member  gets  an  opportunity  to  move
 his  amendments.  Then  we  will  con-
 sider  their  value  or  what  their  effect
 is.  But,  so  far  as  dependence  of  one
 Bill  on  the  other  is  concerned,  he  has
 made  a  general  statement  and  not
 shown  how  we  shall  fail  in  enforce-
 ing  this  Bill  without  passing  the  Con-
 stitution  (Ninth  Amendment)  Bill.
 If  he  has  anything  concrete  to  say,
 he  may  do  80.

 ए

 |
 कं  |

 १,  हु
 |

 if

 5
 i
 BB

 i
 ;

 y

 E

 चयन ध्

 I

 ६4
 E  चाट  a.  having territories.

 powers  this  Parliament  to  finish
 legislative  assemblies  of  States.  Un-
 less  we  amend  the  article  of  é  i

 to  do  away  with  these  legislative
 assemblies  of  States  and  create  new
 legislative  assemblies,  how  can  we
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 first?  Hf  you  think,  Sir,  that  this  can

 submission,  Sir?
 raised  by  me  in  April  last

 of  a  ruling  that  the  particular
 schedule  of  the  Constitution  (Amend-
 ment)  Bill  should  be  incorporated  in

 If  that  is  done,  to  some
 tent  that  difficulty  will  be  obviat-

 an
 that  that  Schedule  may  be  incorpo-
 rated  in  this  Bill.  If  we  look to
 clause  4  we  find  that  an  attempt  is
 being  made  to  fulfil  or  act  accord-
 ing  to  the  direction  of  the  Speaker.

 My  feeling  is,  I  was  not  satisfied
 with  the  ruling  nor  am  I  satisfied
 with  what  has  been  done  by  the  Joint
 Committee  and  a  point  of  order  can
 be  raised  which  will  go  deeper  and
 will  cover  a  wider  canvas  than  has
 been  taken  up  by  my  friend.

 Sir,  in  case  we  are  vitally  con-

 cerned  wih  certain  fundamental
 procedural  matters.  In  this  clause  i4
 you  will  find  that  in  the  Schedule
 which  ४  going  to  be  incorporated  in
 the  Constitution,  in  respect  of  every
 State  there  is  a  reference  that  the

 State  shall  be  as  defined
 in  the  States  tion  Act  of
 1956.  Against  the  State  of  Andhra
 T’radesh  there  is  reference  to  that.

 rif i
 |  i  f

 t
 that  at  this  juncture,  you  may  be
 pleased  to  postpone  your  ruling.
 Let  us  discuss  these  amendments
 and  the  clauses.  At  a  later  stage,
 we  shall  finally  and  in  a  more  detail-
 ed  way,  go  through  the  Constitution-
 al  procedure  or  the  Constitutional
 difficulty.  I  am  fot  interested  in
 blocking  the  way  of  the  passage  of
 the  Bill  but  I  am  interested  more  in
 the  procedural  correctness  of  this
 House.  From  that  point  of  view,
 most  of  my  friends  and  myself  will
 be  interested  in  .bringing  to  the
 notice  of  the  Chair  so  many  impor-
 tant  points.  I  therefore  request  you
 to  postpone  your  ruling,  and  subject
 to  our  right  of  rising  to  that  point
 of  order  in  fuller  details,  the  discus-
 sion  may  be  carried  on  now.  That
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 say  and  he  can  have  a  new  point  of
 order  subsequently  also,  if  he  wants

 :

 one.

 to
 point  of  order  that  was

 continue  so  that  we  might  have
 a  fuller  discussion  on  the  point  of
 order  raised,  afterwards.  I  am  in-
 clined  to  accept  that  advice  and  I

 sequently  and  then  decide  on  it.

 Shri  BR.  D.  Misra:  Now,  I  am  raising
 another  point  of  order.  It  is  this.
 When  this  Bill  was  referred  to  the
 Joint  Committee,  the  principle  of  the
 Bill  was  mentioned.  This  is  what  is
 said  in  the  Statement  of  Objects  and
 Reasons:

 “The  main  features  of  the  re-
 organisation  proposed  are  the
 abolition  of  the  existing  constitu-
 tional  distinction  between  Part
 A,  Part  B.  and  Part  C  States,
 the  establishment  of  two  cate-
 gories  for  the  component  units  of
 the  Union,  to  be  called  States
 and  Union.  territories,”  etc.

 These  are  the  principles  laid  down
 dn  the  Bill.  This  House  decided  that
 the  Bill  be  referred  to  the  Joint  Com-
 mittee.

 Now,  in  the  report  of  the  Joint
 Committee,  we  find  the  following  in

 “para.  i:

 “The  Committee  consider  it
 advisable  to  bring  the  provisions
 of  the  Bill  into  conformity  with
 the  existmg  provisions  of  the
 Constitution.  They  have,  there-
 fore,  maintained  the  distinction
 between  Part  A,  Part  B  and  Part
 C  States  so  far  as  the  present
 Bill  is  concerned”.

 the  original  Bill  was  that  the  existing
 distinctions  should  be  removed,
 namely,  that  the  Rajpramukhs  should

 abolished,  etc.  This  House  gave
 the  Joint  Committee  no  instructions

 ४  ple Brot '

 fe ;  will ¢  4  the U  ,
 | tories.  Now,  they  have

 a  5  0  2  5  :  gd
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 House.  You  may  decide  the  point  as
 you  like.

 Mr.  Deputy-Speaker:  Ordinarily,  a
 Bill  does  not  have  only  one  object
 and  reason  for  its  being  introduced.
 There  are  many  reasons.  It  was  not
 the  sole  object  of  the  Bill,  namely,
 that  it  should  bring  in  the  alteration
 or  modification  regarding  the  present
 classification  of  States  and  it  should
 obliterate  the  present  classification.
 There  were  other  things  also  that
 were  placed  in  the  Statement  of
 Objects  and  Reasons.  So,  what  the
 hon.  Member  mentioned  was  not  the
 sole  object.
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 existing  classification  of  the  States
 has  to  be  removed  was  not  the  sole
 object  of  the  Bill

 Dr.  Rama  Rao:  Main  object.

 Mr.  Deputy-Speaker:  It  was  not
 even  the  main  object.  There  were
 other  more  important  objects  of  this
 Bill  If  the  classification  has  been
 adhered  to,  if  that  minor  object  of
 abolishing  the  classification  has  not
 been  fulfilled,  that  does  not  make
 such  a  difference  as  to  entitle  the  hon.
 Member  to  raise  this  point  of  order,
 and  to  suggest  that  the  hon.  Minister
 in  charge  should  withdraw  this  Bill
 and  that  the  Joint  Committee  had  no
 powers  or  jurisdiction  to  modify  the
 principle  or  do  anything  like  that.
 I  hold  that  it  is  perfectly  in  order  if
 the  classification  is  retained.  What
 the  Joint  Committee  have  done  is
 perfectly  in  order,  and  there  is  no
 force  in  the  point  of  order  raised  by
 the  hon.  Member.

 Shri  H.  G.  Vaishnav:  My  learned
 friend  could  have  raised  that  objec-
 tion  when  he  spoke  yesterday  for
 half  an  hour,  when  he  quoted  Bhaga-
 vat  Gita,  Mahabharat,  etc.

 Mr.  Deputy-Speaker:  Let  us  not
 have  any  quarrel  about  it.  Let  us
 proceed  further.

 The  Minister  of  Defence  Organisa-
 tion  (Shri  Tyagi):  Your  ruling  does
 not  become  a  precedent  for  the
 future,  I  suppose.  I  am  still  at  a  loss
 to  find  out  whether  there  is  anything
 specifically  mentioned  in  the  Bill  and
 whether  that  matter,  major  or  minor,
 has  been  altered  by  the  Joint  Com-
 mittee.  What  is  your  ruling?  What
 is  the  precedent  to  be  followed  in  the
 future?

 Mr.  Deputy-Speaker:  I  have  given
 my  ruling  on  the  facts  that  were
 given  and  that  were  involved  in  this
 case.  When  any  future  opportunity
 comes  and  when  such  an  occasion
 occurs,  the  points,  as  they  come,
 would  be  decided  on  merits.

 Shri  H.  G.  Vaishnav:  Coming  to
 the  discussion  of  this  Bill,  I  first  com-
 pletely  agree  with  the  objections  just

 now  raised  by  Dr.  Jaisvorya  and
 Pandit  Thakur  Das  Bhargeva,  be-

 cause  the  clauses  under  discussion
 are  from,  2  to  1s.

 Mr.  Deputy-Speaker:  It  has  been
 decided  that  it  would  be  considered.
 later.  The  hon.  Member  need  not
 emphasise  it  again.

 Shri  H.  G.  Vaishnav:  I  shall  érst
 speak  on  my  amendment  Nos.  364
 and  365  to  clause  I5A.  By  these
 amendments,  I  have  prayed  inat  there
 should  be  a  boundary  commission  to
 fix  the  boundaries  of  the  various
 States  after  the  reorganisalion  कर
 implemented,  and  that  some  principle
 should  be  laid  down  about  the  fix-
 ation  of  boundaries  so  that  the

 cording  to  those  principles.  These
 border  disputes  between  one  State
 and  the  other  should  be  amicably
 decided  and  there  should  not  be
 unnecessary  heat  generated  on  this
 subject  later  on.  But  I  do  not  see
 any  reason  why  this  simple  demaad
 is  not  conceded.  We  are  told  that
 there  would  be  no  boundary  com-
 mission  after  the  implementation  of
 this  Bill.  When  there  is  no  boundary
 commission,  is  it  the  desire  of  the
 Government  that  there  should  be  con-
 tinuous  disturbances  and  unrest  bet-
 ween  one  State  and  the  other  for
 ever?  Otherwise,  how  are  the
 boundaries  to  be  decided  and  settled?
 Regarding  each  and  every  State,
 there  are  disputes.  There  is  not  a
 single  State  which  says  that  they
 have  not  got  disputes.

 4  PM.

 An  Hon.  Member:  UP.

 Shri  H.  G.  Vaishnav:  They  want
 some  portions  of  Vindhya  Pradesh.
 Of  course,  they  have  not  said  ss
 expressly;  but  some  Members  have
 spoken  of  that.  What  I  mean  to  my
 is,  whatever  amendments  have  been
 given  to  clauses  3  to  9  or  15,  they
 are  all  regarding  the  boundaries.  Is
 there  any  Member  aware  of  all  the
 details  of  the  towns  and  villages  and
 Populations  in  these  areas?4  Every
 Member  speaks  of  the  grievances  of
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 {Shri  HG.  Vaishnav).

 Boundary
 who  is  to  decide  this  problem,  I  do
 not  know  Advice  is  given  to  us
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 give  that  area.  My  humble  submis-
 sion  is  though  mutually  we  are  pre-

 As  regards  the  other  two  points,  I
 may  say  this.  I  do  not  want  to  say

 There  are  also  my  amendments



 boil  on  the  body.  It  can  only  be
 cured  by  means  of  the  blood  which  is
 surrounding  that  boil  That  way  I
 say  if  Bombay  is  included  in  Maha-

 +  FE  x  5  i  E  L
 yesterday,  that  unless  you  decide  on
 some  principles,  some  unit  for  the
 settlement  of  the  border  dispute,  you
 cannot  solve  the  problem.  The

 Reorganisation  Commission

 per  cent.  should  be  the  population  for
 the  inclusion  of  a  district  or  a  taluk
 or  an  area  from  one  State  into  an-
 other,  but  they  have  made  exceptions
 in  that  respect  also.

 For  example,  in  Bidar  District,  the
 total  population  is  li  lakhs  out  of
 which  5.5  lakhs  is  Marathi-speaking,
 that  is  about  50  per  cent.  Three  lakhs
 are  Kannadigas  and  one  lakh  Muslims
 who  speak  Urdu  and  one  lakh  Telegu-
 speaking  people.  In  view  of  the
 majority,  it  should  have  gone  to
 Marathwada,  but  it  was  tagged  on  to
 Telengana.  There  was  no  reason  for
 that.  In  this  way,  the  trouble  was
 started  by  the  Commission  itself.  As
 they  did  not  fix  up  any  principle  or
 unit  tor  settling  the  undaries,  I
 request  that  Government  should  have
 some  unit,  a  revenue  circle  or  a  taluk
 or  the  village,  and  then  we  must
 prepare  ourselves  for  a  settlement.

 As  regards  Bidar  District,  I  would
 say  that  three  taluks  which  are  com-
 pietely  Marathi-speaking  have  been
 given  to  Maharashtra,  but  Bhaiki  and
 Hulsur  circles  of  Bhalki  taluk,  Aurad
 and  Torna  circles  of  Santpur  (Aurad)
 taluk  and  Ladwanti  circle  of  Humna-
 bad  taluk  which  are  predominantly

 taluk  is  4,259  and  the  Marathi-speak-
 ng  population  is  4,560,  whereas  the
 tribal  people  number  21,104.  The
 tribal  people  are  mostly  Gonds  who
 have  infiltrated  from  the  Gond  area
 of  Madhya  Prajesh  into  Hyderabad,
 and  they  are  influenced  mainly  by
 Marathi.  Their  names,  their  culture,
 their  behaviour  and  ways  of  worship

 education  is  given  today  in  Marathi.
 So,  this  taluk  should  also  be  added  on
 to  Maharashtra.

 Then,  Islapur  circle  of  Boath  taluk,
 and  Ada  and  Wakadi  circles  of  Asafa-
 bad  taluk  of  Adilabad  district  can  be
 added  to  Maharashtra  because  the
 majority  of  the  people  there  speak
 Marathi.  Similarly,  Sirpur_  circle
 from  Sirpur  taluk  should  be  added  to
 Maharashtra.

 Then  again,  as  my  predecessor  has
 said,  in  respect  of  the  border  of
 the  same  area,  I  may  add  that  Sawn-
 sar,  Burhanapur,  Bhainsdehi,  Wara-
 seoni,  Balaghat  and  Baihar  taluk,  have

 a  population  of  about  five  lakhs  of

 Shrimati  Maydeo:  I  have  given
 notice  of  some  amendments  to  this
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 _eroup  of  clauses.  For  instance,  I  have
 given  an  amendment  to  clause  7  which
 seeks  to  provide  that  the  five  taluks
 of  -Khanspur,  Belgaum.  Chikodi
 (Nipani  Bhag),  Hukuri  and  Athni  in
 Belgaum  district,  and  the  three  taluks
 of  Karwar,  Supa  and  Haliya)  in  the
 North  Kanara  district  should  be  in-
 cluded  in  the  Marathi-speaking  areas.

 Now,  the  States  Reorganisation  Com-
 mission  have  stated  in  their  report,
 in  respect  of  Karnataka,  as  follows:

 suffered
 most,  with  their  area  split  up  in-
 to  four  units  in  three  of  which
 they  were  at  the  tail  end  and
 reduced  to  the  position  of  ineffec-
 tive  minorities....‘the  Kannadi-
 gas  would  prosper  and  be  abie  to
 manage  their  affairs  much  better
 under  their  own  government,  if
 such  a  government  were  possi-
 ble.”

 That  shows  that  language  was  the
 main  consideration  before  them.
 Everyone  in  this  country,  and  even
 the  States  Reorganisation  Commission,
 have  felt  that  if  people  speaking  the
 same  language  are  brought  together,
 they  w'll  progress  better,  and  good
 government  would  be  possible.  But
 while  bringing  all  the  Kannadigas
 together,  what  they  have  done  is  to
 bring  the  people  in  these  five  taluks
 of  Belgaum  district  and  these  three
 taluks  of  North  Kanara  district  to  the
 position  of  tail-end  minorities.  That
 is  why  their  problem  has  become
 more  difficult.

 The  members  of  the  States  Re-
 organisation  Commission  were  aware
 that  these  people  had  repeatedly  com-
 plained  that  injustice  was  being  done
 to  them,  and  so,  their  case  should  be
 reconsidered.  But  the  Commission
 have  stated  that  just  as  Bellary  was
 given  to  Andhra,  so  should  Belgaum
 go  over  to  Karnataka.  They
 have  said  in  their  report  that  now
 that  Kolar  having  no  Karnataka
 complexion,  and  Belgaum  also  having
 no  Karnataka  complexion  have  been
 given  over  to  Karnataka,  the  Karna-
 taka  people  should  not  complain  if.
 Bellary  which  has  no  Telugu  comple-

 385  LSD.

 xion  ig  given  over  to  Andhra?  But
 what  is  the  position  in  regard  to
 Bellary?  Earlier,  the  Commission  had
 given  it  over  to  Andhra.  Now,  it  is

 being  taken  back  and  added  to  Mysore.
 Why  should  not  the  case  of  Belgaum
 and  Karwar  also  be  considered  on  the
 same  footing?

 Some  hon.  Members  have  said  that
 the  population  in  these  areas  has  no
 absolute  majority  of  Marathi-speak-
 ing  people,  Marathi  schools  and  so
 on.  But  if  we  see  the  records,  what
 do  we  find?  We  find  that  in  all  these
 five  taluks,  the  -Marathi-speaking
 population  is  in  a  majority;  it  is  76.9
 per  cent.  in  Khanapur  taluk,  as  com-
 pared  to  only  .9  per  cent.  of  Kan-
 nada-speaking  people.  In  Belgaum
 taluk,  it  is  60  per  cent.  as  compared
 to  only  23  per  cent.  of  Kannada-
 speaking  pcople.  In  Chikodi  (Nipani
 Bhag),  it  is  75  per  cent.  as  comparcd
 to  747  per  cent.  of  Kannadigas.
 Similarly,  you  will  find  in
 Karwar,  Supa  and  Haliyal,  the
 Marathi-speaking  pofgilation  is  7  per
 cent.  as  compared  to  7.6  per  cent.  of
 Kannada-speaking  people.

 If  we  take  into  account  the  num-
 ber  of  schools  also,  we  find  out  of
 19,000  pupils,  about  13,000  are  Mara-
 thi-school-going  pupils,  and  only
 about  4,000  are  Kannada-speaking
 students.

 Similarly,  in  regard  to  zoulro)]  duties
 also,  We  find  there  is  an  important
 point  to  be  noted.  The  Commission
 have  mentioned  that  in  Belgaum,  there
 is  trading  in  cotton  and  oilseeds.  But
 if  we  analyse  the  income,  we  find  that
 out  of  Rs.  2  to  5  lakhs  of  octroi  in.
 come  in  Belgaum,  only  Rs.  350  are
 accounted  for  by  the  octroi  in  cotton,
 and  about  Rs,  14,000  are  accounted  for

 Its  main  crop  is  paddy,  and  the  Kon-
 kan  area  of  Vengurla  and  Savangadi
 ig  supplied  with  paddy  and  rice  when
 it  is  in  shortage  of  that  commodity.

 One  hon.  Member  had  mentioned
 that  in  Bombay,  there  are  about  three

 !
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 [Shrimati  Maydeo)  ;
 lakhs  of  Karnataka  poeple,  and  they
 have  all  unitedly  voted  that  Bombay
 should  remain  out  of  Maharashtra.
 Now,  why  did  they  do  so?  There
 must  evidently  be  some  reason  behind
 what  they  did.  When  al]  these  five
 taluks  in  Belgaum  district  and  three
 taluks  in  North  Kanara  district  were
 given  over  to  Karnataka,  the  Karna-
 takag  very  gladly  joined  hands  with
 the  other  party  and  voted  that  Bombay
 should  remain  out  of  Mahrashtra.

 There  is  one  other  point  als  to  be
 noted  in  this  connection.  The  Joint
 Committee  had  requested  that  the
 parties  should  come  to  some  terms
 amongst  themselves,  but  it  was  the
 Kannadiga  friends  who  were  not  ready
 for  any  sort  of  terms.  Now,  why
 should  this  be  so?

 Shri  Bogawat:  Decrease  in  their
 favour.

 Shrimsti  Maydeo:  They  had  got
 something.  and  they  were  happy  with
 it.  and  they  did  not  want  to  part  with
 i.

 Then,  it  was  said  by  some  hon.
 Members  that  the  population  there
 fir  mostly  Kannada-speaking,  and
 therefore  there  is  no  reason  whr
 Belgaum  should  not  be  where  it  is.
 But  you  will  find  from  the  report  that
 hundreds  of  meetings  were  convened
 by  the  Murathi-speaking  people  in
 Belgaum  district.  and  resolutions  were
 passed  by  them  saving  that  these
 tehsils  should  bz:  joined  to  AMahaurash-
 tra.

 Again,  if  we  take  into  account  the
 result  of  the  elections  in  the  village  of
 Galatga  in  Chikodi  taluk,  we  shall  find
 that  in  the  gram  panchayat  clections,
 eent  per  cent.  of  the  members  who
 have  been  elected  are  Marathi-speak-
 ing:  not  a  single  Kannadiga  membcr
 could  get  elected  in  this  village.  What
 does  this  show?  If  such  injustice  is
 done  to  the  Marathi-speaking  popula-
 tion,  then  it  is  impossible  to  carry
 ‘on  the  administration  there.  This
 village  may  be  called  a  Karnataka
 village,  with  Kannadigas,  but  all  the
 gram  panchayat  members  in  that  vil-

 will  they  be  able  to  administer  that
 in  the

 the  Karnatakas  that

 able  terms  are  not  followed,  the
 administration  will  be  very  difficult.
 l  am  sure  such  questions  will  be  there
 in  other  States  also.

 should  be  asked  to  take  village  as  the
 unit,  and  contiguity  as  the  main
 principle  to  be  followed  in  arriving
 al  their  findings.  I  have  to  touch  on
 another  amendnfent  of  mine.  It  is  to
 clause  9,  that  the  areas  mentioned  in
 clause  8  should  be  added  on  to  clause
 ¥.  In  his  speech  yesterday  in  reply
 to  the  general  discussion,  the  Home
 Minister  has  admitted  that  the  Com-
 mission  had  recommended  that  Vidar.
 bha  should  be  a  separate  independent
 State  for  an  indefinite  period.  He
 also  admits  in  his  specch  that  if
 Vidarbha  had  remained  out,  Maha-
 rashtra  would  have  been  somewhat
 truncated.  This  is  our  main  com-
 plaint.  The  SRC  admitted  that  re-
 erganisation  should  be  on  language
 basis.  Here  they  have  brought  all
 Kannada-speaking  people  together.
 What  have  they  done  with  regard  to
 Mahrathi-speaking  people?  Out  of  3
 crores  and  50  lakhs  of  people.  they
 have  only  formed  a  =  small  State  of
 Vidarbha  consisting  of  76  lakhs  popu-
 lation.  Then  giving  brotherly  or
 fatherly  advice,  they  were  telling  us:
 ‘Look  here.  A  completely  Marathi
 State  has  been  formed.  Why  should
 you  grumble  now’?  Out  of  a  popula-
 tion  of  3  crores  and  50  lakhs,  they
 have  formed  a  State  with  a  popula-
 tuon  of  only  76  lakhs,  and  now  we
 are  told  that  we  must  be  satisfied.
 They  say:‘Here  you  have  an  oppor-
 tunity  to  show  good  administraton
 and  all  that.  You  are  now  76  Iskh
 people  together’.  But  what  was  the
 result?  It  resulted  in  separatist  ten-
 dencies.  All  the  Vidarbha  and  Nag-
 pur  people  were  very  friendly
 towurds  the  Maharashtra  people,  but
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 when  they  got  their  separate  adminis-
 trative  unit,  they  began  to  show

 separatist  tendencies.
 An  Hon.  Member:  That  is  gone

 now
 Shrimati  Maydee;  Similarly,  these

 six  lakhs  of  people  were  split  up  and
 sent  to  Karnatak.  So  I  would  like  to
 say  that  all  the  Marathi-speaking
 people  also  should  be  brought  toge-
 ther.

 I  do  not  understand  why  such  a  big
 town  like  Bombay,  which  is  so  impor-
 tant  to  Maharashtra—Bombay  and
 Maharashtra  are  interdependent  on
 each  other;  they  will  not  be  able  to
 carry  on  without  each  other—should
 not  be  given  to  Maharashtra.  When
 all  this  is  clear,  the  High  Command
 are  closing  their  eyes  to  all  injustices
 being  done  in  Bombay  State  against
 Maharashtrians  and  turning  a  deaf  ear
 to  anything  that  is  said  by  the  Mara-
 thi-speaking  people.  Some  hypno-
 tic  effect  has  come  over  their  courage
 of  conviction.  I  hope  that  this  spell
 will  clear  off  very  soon  and  we  will
 get  justice.

 The  Home  Minister  also  compared
 the  position  of  Telangana  ‘  with  that
 «f  Bombay.  But  now  Telangana  is
 united  with  Andhra.  Therefore,  the
 same  thing  should  be  done  in  the  case
 of  Bombay  vis-a-vis  Maharashtra.  I
 would  only  read  one  part  of  the  Home
 Minister's  speech  yesterday.

 “What  I  feel  is  that  Bombay
 should  be  given  over  to  Maha-
 rashtra,  and  then  the  other  com-
 munity  which  has  fear....”

 There  is  fear  on  both  sides.  If

 Bombay  is  left  out  of  Maharashtra
 for  the  next  five  years,  the  Marathi-
 speaking  people  there  will  be  reduced
 in  number,  there  will  be  tension  ang
 mistrust,  and  so  many  other  things.
 Similarly,  the  other  community,
 which  is  I8  per  cent.  in  Bombay,  the
 Gujarati  community,  are  also  afraid
 about  how  the  administration  will  be
 carried  on  if  Bombay  is  given  ‘over
 to  Maharashtra.  But  the  same  para-
 graph  can  be  applied  to  the  other
 party  also.  The  Home:  Minister
 said:

 T  want  to  tell  my  Gujarati  friends
 that  this  paragraph  applies  to  them
 also  very  well.  Why  should  not  the
 High  Command  or  our  leaders  request
 the  Gujaratis  to  come  to  a  compro-
 mise  and  allow  Bombay  its  proper
 place  in  Maharashtra?

 Shrimati  Jayashri:-  I)  »ave  moved
 my  amendments  Nos.  2  (to  clause  9)
 and  444  and  445  to  clause  10.

 We  are  now  dividing  the  various
 States  on  the  basis  of  language.  So
 it  would be  our  duty  to  see  that
 those  districts  and  talukas  which  are
 on  the  borderlines  of  the  various
 States  do  not  suffer.  We  have  to  see
 that  they  are  properly  developed.
 That  is  the  main  reason  why  I  hav?
 moved  these  amendments.

 in  the  original  Report,  the  recom-
 mendation  was  for  a  bilingual  State
 ३30  far  as  Bombay  is  concerned.  Then
 we  thought  that  no  injustice  would  be
 done  to  those  districts  and  taluks
 if  they  were  kept  as  they  were.
 But  as  we  have  changed  our  decisicn
 and  as  we  are  going  to  divide  the
 Bombay  State  into  three  States,
 Maharashtra,  Gujarat  and  Bombay,  it
 would  be  necessary  to  take  into  con-
 sideration  the  case  of  these  few  taluks
 and  districts.  I  refer  in  my  amend-
 ments  w  the  Dangs  district,  the
 Umergaon  taluk  in  Thana  and  Nava-
 pur  taluk  in  West  Khandesh.  Just
 now  the  hon.  lady  Member  had.
 emphasised  her  argument  on  the  basis
 of  language  mn  respect  of  division  of
 districts  and  taluks.  I  also  stronly
 put  my  case  on  the  same  ground.



 Shri  CC.  ca!  Shah  ©  (Gohilwat-

 Their  cast  “is  not  properly  brought
 before  this  House.

 Sir,  I  will  only  read  a  few  line:
 from  the  Bombay  Assembly  debates

 “I  do  not  wish  to  add  salt  to
 the  wounds;  nor  do  I  want  ....”

 This  was  spoken  by  another  mem-
 ber  but  he  used  the  words  of  Shri
 Kher.  A  question  was  asked  85  to
 what  is  the  mother-tongue  of  the
 Dangs  and  the  reply  given  by  Shri
 Kher,  who  was  then  the  Chief  Min-
 ister  of  the  State,  was  ‘Dangi’.

 We  have  got  a  great  authority  on
 language,  Sir  George  Grierson.  In
 1904,  Sir  George  Grierson,  an  Indian
 Civil  Servant,  made  a  meticulous
 and  scientific  study  of  the  languages
 and  dialects  and  has  left  his  impres-
 sions  in  the  monumental  0  volumes
 of  The  Linguistic  Survey  of  India.
 Sir  George  Grierson  says  that,  ‘due
 to  long  and  close  contacts  with
 Gujeratis  the  Bhil  dialects  came  _  to
 be  influenced  by  it.  Bhili  is  nearer
 to  Gujerati  and  Rajasthani  than  to
 any  other  Indo-Aryan  language.
 Bhilz  and  other  inhabitants  §  speak
 mixed  languages  which  are  dialects
 of  Gujerati.”  This  is  given  in  the
 Imperial  Gazetteer  of  India,  Vol.  L
 page  369.

 Shri  Dulekar  (Jhansi  Distt.—
 South):  Do  you  want  a  Bhil  colony
 in  Gujerat?

 Shrimati  Jayashri:  Everybody
 wants  it;  not  only  Gujeratis.  You

 with  Surat  district  Their  village

 of

 people  of  Dangs  is  so  e  to k
 in

 elections  “independent

 Trib2s  of  Dangs  form  about  843  per
 cent.  of  the  population—against  a

 to  Gujerat.  Out  of  18,000  voters
 14,000  have  sent  representations  that
 it  should  be  joined  to  Gujerat  My
 amendment  also  refers  to  two  other
 talukas,  one  Umergam  taluk  in  Thana
 district  and  another  Navapur  in  West
 Khandesh  district.

 With  regard  to  Umergam,  I  can
 say  that  even  the  MP.C.C.  delega-
 tion  which  was  appointed  to  consider
 these  cases  have  agreed  that  Umer-
 gam  should  be  joined  to  Gujerat.  In
 1941,  out  of  the  total  population,  52
 per  cent  were  Gujeratis.  I  am  sorry
 to  say  that  the  census  was  not  pro-
 perly  taken.  Here  again,  if  you  will
 allow  me,  I  would  like  to  .read  an-
 other  quotation  from  the  Bombay
 Legislatiove  Asscmbly  Debates.  Mr.
 Amul  M.  Desai,  who  was  not  a  Can-
 gressman  said  this:  If  you  will  per-
 mit  me,  I  would  like  to  read  from
 the  Debates.

 Mr.  Deputy-Speaker:  Within  her
 time  she  may  do  it.  .

 Shrimati  Jayashri;  He  said  that  there
 is  a  great  difference  between  the
 number  of  the  population  given  in
 the  93]  census  and  the  95]  census.
 Those  who  were  formerly  put  ag  Adi-
 vasis  were  entirely  taken  as  Mar-
 athi-speaking.  You  can  see  that  -there
 are  a  larger  number  of  Gujerati
 schools  and  a  greater  number  of  the



 Mr.
 say  one  thing.  A  point  has  been
 raised  that  the  debate  is  not  real.
 it  was  suggested  that  we  might  take
 vote  on  the  point  whether  a  Bound-
 ary  Commission  should  be  appointed
 or  not.  So  far  as  I  can  see,  there  is

 can  fing  out  a  better  method  as  to
 how  we  can  decide.  The  Home  Min-
 ister  had  announced  that  the  Mem-
 bers  concerned  might  sit  together
 and  if  they  arrive  at  a  decision  that
 would  be  very  nice,  though  there  is
 a  very  remote  possibility  of  arriving
 at  such  a  decision.  I  do  realise  that.
 I  do  not  see,  for  the  present  there
 is  any  other  method  by  which  we
 can  proceed  and  come  to  a  decision.
 Therefore,  I  propose  to  proceed  in
 the  manner  that  we  are  doing  for  the
 present.

 Shri  Altekar;  My  hon.  friend,
 Shri  Raghubir  Sahai,  gave  us  a
 voluntary  counsel  that  we  should
 follow  the  advice  of  the  late  Loka-
 manya,  that  Maharashtrians  should
 ‘wait  and  be  patient.  We  are,  from
 our  childhood,  inspired  by  the  tea-
 chings  of  the  late  Lokamanya  and
 we  know  them  better  than  my  friend

 The  late  Lokamanya  started  a  new
 progressive  political  school  for  coun-
 teracting  such  advice  and  for  going
 ahead.  He  insisted  that  when  you
 have  got  a  right,  you  must  ceasless-
 ly  it.  I  would  like  to  bring
 to  the  notice  of  my  hon.  friend  that
 we  are  ing  to  that  ad-
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 re  ef  जि like  to  bring  this  to

 of  my  hon.  friends.  As  a
 fact,  we  have  got  good
 Bombay  should  be  included  in  Maha-

 |  Ta

 I  would  like  to  bring  to  the  notice
 of  my  hon.  friend,  Shri  Dabhi,  that
 just  as  Rameswaram,  being  an  is-
 land,  is  part  and  parcel  of  Madras
 State,  just  as  Chadd  Bet  being  an
 island  in  Kutch  belongs  to  Gujerat.
 Bombay,  which  is  connected  to  the
 hinterland  of  Maharashtra,  by  land
 route  equally,  bélongs  to  Maharash-
 tra.  Then  he  said:  “what  if  water  be
 flowing  from  Maharashtra  into  Bom-
 bay?’  That  argument  does  not  stand
 at  all.  I  would  like  to  bring  to  his
 notice  that—because  he  gave  the  in:-
 fance  of  Delhi  andj  its  water—tne
 Jamna  flows  by  the  side  of  Dethi.
 But  there  is  no  river  flowing  by  the
 side  of  Bombay.  The  Tansa,  Vaitarna
 and  Tulsi  supply  water  to  Bombay
 and  they  are  far  fur  away  and  water
 is  artificially  brought  from  them  to
 Bombay  from  far  off  places  in  Maha-
 rashtra.  Natural  water  that  is  avail-
 able  to  Bombay  is  only  that  of  the
 Arabian  Sea,  but  that  is  of  no  wse
 to  the  people.  We  have  no  objection
 to  water  from  Maharashira  going  to
 Bombay.

 Bombay  lies  on  the  389  of  Maha-
 rashtra,  and  =  sucks  its  sumenance
 from  Maharashtra.  Therefore,  it
 should  go  to  Maharashtra.  Let  Bom-
 bay  not  deny  the  percentage  of
 Maharashtra.  e
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 Mr.  Deputy-Speaker;  The  hoo.
 Member,  in  the  present  case,  necd
 not  look  to  the  Arabian  Sea.

 Shri  Alitckar:  We  have  no  objection
 to  give  water  from  Maharashtra.
 Therefore,  I  would  say  that  the
 people  of  Maharashtra  should  not  be
 denied  their  claim  to  Bombay..

 My  hon.  friend,  Shri  Shsh  said
 that  while  we  were  reorganising  the
 States  on  linguistic  basis,  geography
 should  not  come  in.  I  wouid  like
 to  point  out  to  him  that  if  there  are
 enclaves  of  some  other  language  in
 a  particular  State,  it  would  mean,
 according  to  him,  that  those  en-
 claves  should  belong  to  the  respec-
 tive  States  although  there  is  no  con-
 nection  and  contiguity.  When  ‘the
 language  argument  does  not  help
 them,  they  bring  in  geography,  and
 when  geography  does  not  serve  their
 purpose  they  resort  to  linguistic
 argument.

 Shri  Dhulekar:  Let  Ahmedabad  go
 to  Telangana.

 Shri  Altekar:  My  friend,  Shri
 5.  K.  Patil  stated  that  it  was  Shri
 N.  C.  Kelkar  who  decided  that  Bom-
 bay  should  be  a  separate  Congress
 Province.  I  would  like  to  point  out
 to  him  that  it  was  also  Shri  N.  C.
 Kelkar  who  decided  that  the  four
 Marathi  districts  of  Nagpur  should
 have  a  separate  Pradesh  Congress
 Committee,  and  the  four  Marathi
 districts  of  Berar  should  have  an-
 other  Pradesh  Congress  Committee.
 With  all  that,  it  does  not  mean  that
 while  we  are  reorganising  States,
 we  should,  on  that  analogy,  have  a
 separate  Marathi  state  of  Berar  and
 another  separate  state  of  Marathi-
 speaking  people  of  Nagpur.  As  a
 matter  of  fact  we  have  to  consider
 size,  population  and  various  re-
 sources,  when  reorganising  States.
 We  should  take  all  these  points  into
 consideration,  and  I  have  discussed
 these  points  in  my  minute  of  dissent.
 I  do  not  ,wish  to.,dilate  upon  them
 now.  i

 question  of  ascertaining  the  wishes
 of  the  people  of  Bombay  does  not
 arise  on  this  occasion.  I  would  like
 to  point  out  that  the  question  of  the
 wishes  of  the  people  or  plebiscite  or
 vote  is  relevant  only  under  two
 circumstances—one  is  when  we  are

 one  of  those  States.

 linguistic  basis,  the  question  of  border
 areas  also  has  to  be  tackled  in  -a
 similar  manner.  Otherwise,  it  may
 happen  that  a  certain  area  in  which
 a  certain  section  of  people  speaking  a
 particular  language  are  ina  majority
 will  be  turned  into  a  minority  by
 being  put  into  another  State.  That
 should  not  happen.  If  a  few  dis-
 tricts  of  Karnatak  had  suffered  in
 the  previous  State  of  Bombay,  then
 a  few  portions  of  Maharashtra  which
 now  lie  in  Karnatak  may  also  equal-
 ly  suffer.  The  only  test  that  is  to
 be  applied  is  this.  Under  such  cir-
 cumstances  we  should  make  reorga-
 nisation  in  such  a  way  that  the  irkso-
 meness  will  not  in  any  way  be  en-
 hanced  but  be  reduced  to  the  mini-
 mum.  From  that  point  of  view,  we
 should  take  up  this  question  of  re-
 organisation  and  decide  it  in  such  a
 way  that  nowhere  a  majority  of  one
 language  will  be  turned  into  a  mino-
 rity  by  being  put  into  another  State.
 Some  of  the  tests  laid  down  by  the
 S.C.  like  administrative  conven-
 ience,  etc.,-  should  be  subordinated  to
 the  question  of  the  convenience:  of
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 for  administration  but  administration
 is  for  the  people.  Therefore,  this
 question  wil)  have  to  be  approach-
 ed  from  this  point  of  view.

 It  was  suggested  that  the  repre-
 sentatives  of  the  different  States  sit
 together  and  come  to  an  agreement.
 We  on  our  part  were  discussing  with
 our  Karnatak  friends,  and  altogether
 I  believe  4  sat  at  9  meetings  and
 had  long  discussions.  During  the
 discussions  I  gathered  very  valuable
 information  about  geography,  his-
 tory,  topography,  etc.  of  Karnatak,
 but  beyond  that  we  could  not  pro-
 gress.  We  felt  that  there  was  some
 difficulty,  in  the  way  of  our  Karratak
 friends,  and  therefore  we  could  not
 come  to  a  compromise.  I  do  not
 wish  to  assign  blame  to  anyone.  The
 point  is  that  left  to  ourselves  it  is
 not  possible  in  the  delicate  circum-
 stances  to  come  to  any  decision  or
 compromise,  and  the  only  course,
 therefore,  is  that  a  Boundary  Com-
 mission  with  suitable  terms  of  re-
 ference  should  be  appointed  to  de-
 cide  this  question.  No  other  method
 will  prove  to  be  of  any  useful  result.

 When  we  have  got  that  thing
 before  us,  the  only  question  that  I
 would  like  to  dwell  upon  is  that  cer-
 tain  areas  which  we,  as  a  matter  of
 fact,  deserve  to  get  in  Maharashtra
 should  We  included  in  Maharashtra.
 If  I  begin  to  dwell  on  the  merits  of
 the  case  of  these  various  areas,  possi-
 bly  many  of  our  friends  will  not  be
 in  a  position  to  find  interest  in  to
 follow  and  to  appreciate  them,  but
 there  are  really  several  such  griev-
 ances  which  will  have  to  be  looked
 into.  From  that  point  of  view  I
 would  like  to  put  the  case  before  this
 House  in  a  brief  manner.

 Let  us  take  the  question  of  the
 Kannara  district—the  three  northern
 talukas  of  Karwar,  Halyal  and  Supa
 Peta.  They  are  one  compact  Mara-
 thi-speaking  area.  They  speak
 Marathi  or  Konkani.  Konkani  is  a

 and  Bhojpuri  and  Mathili  of  Bihari,
 50  Konkani  is  also  shown  as  a  dialect
 of  Marathi  and  it  ig  truly  a  dialect
 of  Marathi.  This  is  in  India  ‘1956,
 a  Government  of  India  publication.
 There  is  also  a  resolution  of  the
 Bombay  Government  to  that  effect
 and  I  have  quoted  it  in  my  minute
 of  dissent.  I  would  like  to  point  out
 that  these  three  taluks  do  form  a
 compact  area.  They  are  big  areas  of
 Marathi-speaking  people  and  they
 should  be  put  in  Maharashtra.

 5  P.M.

 My  hon.  friend,  Shri  Patil  from

 on  at  the  time  when  the  last  Sir-
 lashkar,  lieut.  General  of  Peshwas
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 {Shri  Altekar)
 Britishers  had  no  Marathi-spcaking
 territory  in  their  hands  at  that  time
 was  no  fault  of  the  Nepani  people.

 There  are  several  other  points
 which  fhave  been  raised.  So  far  as
 Nipani  town  is  concerned,  67  per
 cent.  of  its  population  is  Marathi-
 speaking  and  only  sixteen  per  cent.
 is  Kannada-speaking.  Even  in  the
 case  of  Belgaum  along  with  Shaha-
 pur,  53  per  cent.  are  Marathi-speak-
 ing  und  25  per  cent.  Kannada-
 speal:ing.  Under  such  circumstan-
 ces,  it  will  be  found  that,  if  this
 area  is  taken  together,  it  will  form  a
 highly  compact  area  and  the  popula-
 tion  of  this.  area  comes  to  6,25,000.
 It  will  form  a  good  district.  To  this
 can  be  added  the  southern  taluks  of
 Vengurla  and  Swantwadi  of  the
 Ratnagiri  district  which  are  far  away
 from  Ratnagiri.  It  will  form  a  fine
 Konkan  Belgaum  district.  It  is  in
 the  fitness  of  things  that  these
 border  areas  should  go  to  Maharash-
 tra;  it  is  only  just.

 My  Karnataka  friends  said  that
 vas  a  jail  in  Hindalga  near  Belgaum.
 If  there  are  some  such  difficulties,
 we  shall  build  for  them  a  jail  in
 their  own  Karnataka  portion.  The
 good  people  of  Maharashtra  should
 not  be  dragged  in  the  Mysore  State
 for  the  convenience  of  the  culprits
 in  K;  rnataka.

 Mr.  Deputy-Speaker:  The  hon
 Member  should  not  give  such  pro-
 mises  at  this  moment.

 Shri  8.  8.  More:  He  is  ‘ollowing
 the  practice  of  the  Government
 which  gives  promises  but  does  not
 fulfil  them.

 Shri  Altekar:  I  would,  in  this
 tonnection,  like  to  point  out  what
 tJustice  Mishra  said  about  the  head-
 auarters,  in  connection  with  Bel-
 lary.  When  we  are  reorganising
 States  largely  on  linguistic  basis,

 ~that  the  Dang

 only  32  per  cent  Kannada-speak.
 ing  people  in  Bellary  and  Karnatak
 got  that  town  because  they  formed  9

 language

 speaking  people  in  Belgaum,  should
 it  not  go  to  Maharashtra?  Other-
 wise  it  will  be  sheer  injustice.  It  is
 like  using  one  argument  in  one  case
 and  another  in  other  similar  case.  It
 is  just  like  a  pleader  who  arguéd
 two  appeals  beforc  a  court  which
 were  of  exactly  the  same  nature  but
 being  arrayed  on  different  sides.  In
 one  case  he  argucs  and  gets  a  deci-
 sion  in  his  favour;  but’  in  another
 he  tries  to  argue  on  the  same  facts
 differently  on  the  opposite  side.  I
 believe  that  no  judge  with  a  sense
 of  justice  and  equity  will  cllow  such
 things.

 Mr.  Deputy-Speaker:  The  hoa.
 Member's  time  is  up.

 Shri  Altekar:  My  hon.  friends
 from  Vidarbha  and  Marathwada  have
 spoken  in  connection  with  certain
 Marathi  parts  of  Madhya  Pradesh  I
 would  not  like  to  dwell  on  them  es  I
 have  no  time  now.  My  sister  here
 spoke  about  Dang.  Dang  means  forest
 in  Jnaneshwari.  And  every  one  knows

 District  is  a  forest
 area.  There  is  one  thing  which  I
 would  like  to  mention  in  this  con-
 nection.  The  former  Chief  Minister
 of  Bombay,  Shri  B.  G.  Kher  and  the
 Present  Chief  Minister,  Shri  Morar-
 ji  Desai,  both:  went  to  that  area  and
 held  several  meetings.  One  ad-
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 dressed  in  Marethi  and  the  other  in
 Gujarathi.  They  wanted  to  as-
 certain  which  was  under-
 stood.  Shri  Morarji,  most  honestly
 and  impartially,  stated  that  they  un-
 derstood  Marathi  and  that  it  was  a
 Marathi  area  and  not  a  Gujarathi
 one.  So,  if  my  sister  wants  a  boun-
 dary  commission  to  secttle  suce
 things,  I  am  prepared.  We  are  not
 objecting  to  any  non-Marathi-speak-
 ing  area  going  to  its  proper  state.
 We  want  a  just  solution.  We  want
 the  same  principles  to  be  applied
 everywhere.  The  idea  of  a  boundary
 commission  should  be  accepted  to
 decide  these  questions  satisfactorily
 and  there  would  be  no  other  suita-
 able  method  to  solve  these  disputcs.

 aft  बाध मारें  :  इस  भ्र वसर  पर  आपने

 बोलने  के  लिए  मुझे  जो  समय  दिया  है,  उसके

 लिए  मैं  क्राप को  धन्यवाद  देता  हूं  -  जिस  इलाके

 से  मैं  भ्राता  हूं,  उसकी  कुछ  हालत  बाप  के  सामने

 रखना  चाहता  हूं  ।  में  हैदराबाद  के  मराठा-

 भाषी  इलाके  से  जाता  हूं,  जिसके  पांच  जिले

 महाराष्ट्र  मे ंमिला  दिए  गए  हैं।  इसके  भ्र लावा

 जी दर  चली  के  तोन  ताल्लुक  भी  महाराष्ट्र
 में  मिला  दिए  गए  हैं  ।  फिर  भी  वहां  के  तीन

 साल्लुकों  के  पांच  रेवेन्यु  सकेगा  (राजस्व

 सकते)  को  महाराष्ट्र  में  शामिल  नहीं  किया

 गया  हैं,  हालांकि  वहां  के  अधिकतर  लोग

 मराठीभाषी  हैं  |  वे  सकल  हैं--पालकी

 ताल्लुक  के  भालकी,  हुज़ूर  सकते,  हुम नाबाद

 ताल्लुक  का  लाजवन्ती  सकते,  सन्त पुर  के  भोरा

 और  तोरना  सर्कल  ।  ये  सकल  ऐसे  हैं,  जिन  में

 मराठी  बोलने  बाले  सोग  ज्यादा  रहते  हैं
 अनि स्वत  कर्नाटकी  भाषा  बोलने  वालों  के  q

 लेकिन  यह  बिल  ड्राफ्ट  करते  समय  उन  मराठी

 बोलने  वालों  का  कोई  ख्याल  न  करते  हुए  उन्हें
 कर्नाटक  में  मिला  दिया  गया  ।  में  इस  सदन  से

 अपील  करूंगा  कि  ये  इलाके  महाराष्ट्र  मे ंमिला

 दिये  जाये,  वर्ना  उन  लोगों  की  कोई  तरक्की

 से  होगी  t  यहां  पर  चारों  झोर  से  कहा  जाता  हैं
 कि  स्टेट्स  को  इस  तरीके  से  तक़सीम  करना

 कि  उनकी  प्रगति  हो  शोर  भाषा  के  विषय  में

 सब  को  सुविधा  हो  ।  मेरी  समझ  में  नहीं  भाता

 कि  यह  सिद्धान्त  सामने  रहने  पर  भी  उन

 इलाकों  को  उस  प्रदेश  are  क्यों  महीं  नीमवा

 जाता,  जिनकी  मातृभाषा  एक  हैं  |  इस  अ्रवस्‍्था

 में  मैं  तो यही  कहूँगा  कि  मुंह  में राम  भाग  कौर

 कौर  बस  में  छुरी  ।  प्रिसीपल  (सिद्धांत>  तो

 बाप  यहां  पर  बड़े  बड़  दोहराते  हैं,  किन  उसे

 पर  कमल  बिल्कुल  नहीं  करते

 यही  ध्रबस्था  बेलगाम  जिले  की  है  ।  मैं  वहां
 के  सम् तन्त्र  में  कुछ  Dun  आपके  सामने  रखना

 चाहता  हूं  नंदगढ़  तालिका  तो  महाराष्ट्र  में

 मिला  दिया  गया  हैं  ।  खानपुर  ताल्लुक  में

 मराठा  बोलने  वाले  सोग  ७६.६  परसेंट,
 बेलगाम  ताल्लुक  में  ५६.६  परसेंट  शौर

 निगोड़ी  ताल्लुक  में  ७४.६  परसेंट  हैं।  इसे

 तरह  से  केरी  ताल्लुक  में  ६६.  €  शौर  अपनी

 ताल्लुक  में  ६५  £  परसेंट  हैं  7  फिर  भी  यह

 ताल्लुक  कर्नाटक  को  दिये  गये  हैं  हालांकि  काड
 भाषा  बोलने  वाली  जनता  बहुत  ही  कम  है  |

 इसी  तरह  से  कारवार  जिले  के  कारवार

 ताल्नुके में ७८. में  ७८.  १,  सूफी  ताल्लुक  में  ८४.३
 और  हलाल  ताल्लुक  में  ५६  .२  परसेंट  (पति-

 शत)  मराठा  बोलने  वालों  की  जनसंख्या  है  ।
 अगर  दोनों  जिलों  को  जुमला  तौर  पर  देखा

 जाये  तो  ७१.  ३  परसेंटेज  मराठी  बोलने  बालों
 को  जनसंख्या  होती  हैं  1  यदि  यातायात  भर
 व्यापारी  व्यवसाय  को  दृष्टि  से  भी  देखा  जाये
 तो  रत्नागिरी,  दक्षिण  सतारा  और  कोल्हापुर
 जिलों  से  यह  इलाका  मिला  हुआ  हैं  ।  में  नहों
 समझता  कि  इतना  होने  पर  भी  इस  इलाके  को
 क्यों  मंसूर  में  मिलाया  जा  रहा  है  t  बेलगांव

 स्थानिक  के  बन्द  सदस्यों  को  छोड़  कर  सब  कर्ना-
 टकी  सदस्य  यह  चाहते  हैं  कि  यह  मराठी  बोलने
 वाला  इलाका  महाराष्ट्र  में  मिला  दिया  जाये
 ऐसा  कल  मेरे  कर्नाटकी  मंत्री  श्रीमान  दिवमूति
 स्वामी  ने  कहा  t  इसके  लिए  थें  उनको  धन्यवाद
 देता  हूं  a  मगर  इसी  तरह  से  दूसरे  लोग  अपना
 इलाका  हमसे  चाहें  तो  उनको  देना  चाहिये
 जैसा  हमने  नांदेड  जिले  का  सेस भू  भाग  दिया
 मैं  यहां  जुलूस  स्क  के  लिये  शिकायत  करना

 चाहता हूं
 t
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 [att  बीमारे]
 छह  में  झ्रादिसाबाद  के  जिसे  पर

 arn  हूं।  आदिलाबाद  के  दो  ताल्लुक
 किसान,  नराजूरा  और  एक  इस्सापुर
 सरकस  इतिफाक  राज  से  दिये  गये  हैं।  इनके

 अलावा  कौर  भी  जार  सकील  हैं  जिनमें  मराठी

 बोलने  बाले  लोग  बहुसंख्या  में  हैं,  जैसे

 बेला  किस  झाड़ा  बंक डी  और  सिरपुर
 सर्कल  हैं,  इसी  तरह  से  उटनूर  ताल्लुक  में  मराठी

 बोलने  बालों  की  संख्या  ४५१६  है  कौर  इसके

 प्रलंबा  ट्राइवल  (गौंड)  सलोन  भो  उस  ताल्लुक
 में  मौजूद  हैं।  होम  मिनिस्टर  साहब  ने  फरमाया

 था  कि  ये  बाउंडरी  कमीशन  मुकरंर  करने  से

 मजबूर  हैं।  मैं  उनसे  भ्र पील  करता  हूं  कि जब

 तक  वह  बाउंडरी  कमीशन  मुक़र्रर  नहीं  करेंगे

 उस  वक्‍त  तक  ये  झगड़े  ते  नहीं  हो  सकते  ।  इन

 झगड़ों  को  हम  वापस  में  बैठ  कर  ते  नहीं  कर

 सकते  ॥  ट्राइबल  एरिया  वाले  हमारा  तरफ

 महाराष्ट्र  धाना  चाहते  हैँ  ।  बाउंडरी  कमीशन

 ही  इन  मामलों  को  ते  कर  सकता  है  t

 इसी  तरह  से  एक  ताल्लुका  गुलबर्गा  जिले

 में  हैं जिसका  नाम  बलंद  है  ।  उसमें  भी  मराठी

 बोलने  बाले  लोग  हैं  a  अगर  बाप  इस  मसले

 को  'डिमोजेटिक  (लोकतन्त्रात्मक)  उसूल
 पर  तै  करना  चाहते  हैं  तो  जो  मराठी  बोलने

 बाले  इलाके  हमसे  तोड़  कर  अलग  कर  दिये  गये

 हैं  उनको  हमारे  साथ  मिला  दीजिये  ।  स्टेट्स

 रिश्रा्गनाइजेशन  बिल  (राज्य  पुनर्गठन  वीं-

 यक)  में  पहले  मराठी  बोलने  वाले  प्रदेश  के

 दो  हिस्से  किये  गये  थे  लेकिन  कब  विदर्भ  कौर

 महाराष्ट्र  को  एक  में  मिला  दिया  गया  हू  |

 इसके  लिए  मैं  धन्यवाद  देता  हूं  ।  इसी  तरह  से

 मैं  चाहता  हूं  कि  यह  जो  ऊपर  बताये  हुये  मराठी

 बोलने  बाले  इलाके  हैं  उनको  भी  महाराष्ट्र
 में  मिला  दिया  जायें,  जैसे  कि  ग्रेटर  बम्बई  बनाने

 के  बारे  में  गवर्नमेंट  ने जो  नीति  भ्रपनाई  हैं  t

 मगर  यहां  ऐसा  नहीं  हुआ  जिससे  महाराष्ट्र
 पर  बहुत  बड़ा  न्याय  हुआ  है  ।  एक  तरफ  तो

 बम्बई  को  उससे  अलग  किया  जा  रहा  है
 जिसके  बिना  बहू  ऐसा  रह  जायेगा  जैसे  कि

 बिना  सिर  के  घड  रह  आता  है  t  दूसरी  तरफ

 यह  बहुत  से  मराठी  क  बाले  इसके  उससे

 अलग  कर  दिय  गये  हैं।  हैदराबाद  में  इंदू  यो

 साल  से  हम  सोम  एक  साथ  रहते  मथने  भा  रहे
 थे  t  ow  हैदराबाद  का  विभाजन  दो  महीने  के

 बाद  हो  जावेगा  ौर  जो  हमारे  मुत्तसिल  बिने

 हैं  ये  हमसे  बिछड़  जायेंगे  |  कहा  जाता  ई  कि

 कोई  इसाका  हिन्दुस्तान  के  बाहर  तो  नहीं  जा

 रहा  हूँ  -  यह  ठीक  है  लकिन  जो  हमारे  कौर

 रिश्ते
 =  =

 हमारे  पास  वाले  लोगों  के  रिश्ते  थे  व  कब  झाग

 'होने  से  टूट  जायेंगे  क्योंकि  हम  भोगों  को  अलस

 अलग  राज्य  के  कानून  मानने  होंगे  ।  जो  दूसरी
 भाषा  बोलने  आने  सोम  किसी  भ्रान्त  में  जाते  हैं
 उनको  उतनी  सुविधायें  नहीं  मिल  सकती  जितनी

 कि  अपने  प्रिन्स  में।  उनके  अच्छे  दूसरे
 प्रान्त  की  भाषा  नहीं  समझ  पाते  और  उनको

 कठिनाई  होती  हैं  t  हमारे  सिटी  होम  मिनी-

 स्टर  (गृहकार्य  उपमंत्री)  साहब  बीदर  जिसे
 का  दौरा  कर  चके  हैं  t  में  उनसे  अपील  करूंगा

 कि  हमारे  जो  इलाके  आहर  कर  दिये  हैं  उनको

 महाराष्ट्र  में  मिला  दें  तो  बहुत  अच्छा  होगा  ।

 झन  में  कुछ  बम्बई  के  बारे  में  कहना  चाहता

 हैं  ।  कहा  जाता  हैं  कि  जब  बम्बई  निवासियों  के

 दिल  के  जख्म  भर  जायेंगे  तब  हम  उसके  अचन

 पर  विश्वास  करेंगे  ।  सरकार  की  तरफ  से  कहा
 जाता  है  कि  वह  बम्बई  को  महाराष्ट्र  मे ंसिलाने

 को  उत्सुक  हैं  ।  लेकिन  सरकार  इसके  लिए
 पांच  साल  का  समय  चाहती  है  t  में  कहता  हूं
 कि  पांच  साल  की  क्‍या  जरूरत  हैं  ।  झगर  बाप

 महाराष्ट्र  वालों  को  कान्त  करना  चाहते  हैं  तो

 आपको  उनकी  जायज  मांग  को  मंजूर  करना

 चाहिए  ।  पंडितजो  मानते  हैं  कि  जा ग्राफिक लो

 (भौगोलिक  द्च्टि  से)  बम्बई  महाराष्ट्र
 का  हैं  ऐसी  हालत  में  आपको  उसे  महाराष्ट्र
 में  सिखाने  में  कोई  मुश्किल  नहीं  होनी  चाहिए  ४

 इसके  आलावा  जो  कौर  मराठा  बोलने  वाले

 इलाके  हैं  उनको  भी  महाराष्ट्र  में  मिलाना

 चाहिए  1

 शाप  कहते  हैं  कि  महाराष्ट्र  बालों  ने

 बहुत  झगड़े  फिसादात  किये  हैं  |  में  इसका
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 विरोध  करता  हूं।  हमने  लाकतन्जर्मक  तरीके
 से  सत्याग्रह  करके  झपती  मांग  आपके  सामने
 रखो  हैं।  हम  मापकों  बतला  देगा  चाहते  हैं  कि
 जय  तक  OTT  erat  को  महाराष्ट्र  में  नहीं
 मिलाते इम लोग कान्त हम  लोग  बिन्त  नहीं  हो  सकते  कौर
 तरक्की  भी  नहीं कर  सकते।  इस  समय  जो  महा-
 राष्ट्र  का  इलाका  है  उसमें  कोई  कारखाने  नहीं
 हैं  कौर  ग  उनके  लिए  सुविधा  हैं  ।  ज्यादातर

 इसाका  खेती  का  है।  उसके  अलावा  वहां  पर
 और  कोई  व्यवसाय  नहीं  हैं  -  झगर  प्राथिक

 दृष्टि  से  देखा  जाये  तो  महाराष्ट्र  एक  बहुत
 गरीब  राज्य  होगा  ।  महाराष्ट्र  का  सारा

 दारोमदार  बम्बई  पर  था  कौर  वही  उससे
 अलग  किया  जा  रहा  हैं।  झगर  ऐसा  किया  गया
 तो  हम  महाराष्ट्रीय  तरक्की  नहीं  कर  सकेंगे  ।

 इसलिए  मेरी  हाउस से  प्रार्थना  हैं  कि  इस  मसले
 पर  वह  ठंडे  दिल  से  विचार  करें  और  हमारी
 जाया  मांग  को  पूरा  करे।

 हम  में  बाउंडरी  कमीशन  पर  झूठा  हूं  t

 उपाध्यक्ष  महोदय  :  शब  भानरेबस  मेम्बर
 का  समय  खत्म  हो  गया,  उनको  भ्र पना  भाषण
 समाप्त  करना  चाहिए  |

 श्री  वाघमारे  :  में  एक  मिनट  कौर  लगा  t

 अगर  शाप  बाउंडरी  कमीशन  मुकरंर
 नहीं  करेंगे  तो  यह  झगड़े  नहीं  मिट  सकेंगे  t

 हम  हैदराबाद  के  भाई  डेंजर  सौ  साल  से  एक  साथ

 रहते  भा  रहे  थे  I  हमने  वापस  में  मिल  कर  जो

 कुछ  ते  किया  जा  सकता  था  कर  लिया  d  दो  तीन

 ताल्लुक ों  का  झगड़ा  शौर  है  t  अगर  श्राप

 बाउंडरी  कमो दान  मुकरने  कर  देंगे  तो  वह  उन

 झगड़ों  को  ते  कर  देगा  ।  कुछ  मराठी  बोलने
 थाने  इलके  कमी  हमसे  बाहर  हैं।
 इसलिए  में  हाउस  से  कौर  होम  मिनिस्टर  साहब
 से  श्रार्थना  करता  हूं  कि  बाउंडरी  कमीशन

 मुकरने  किया  आये  ताकि  सब  झगड़ों  को  ते
 किया  जा  सके  t

 Shri  s.  ss.  More:  Mr.  Deputy-
 Speaker,  I  have  moved  aniendments

 have
 that  in  both  the  speeches  there
 an  attempt  to  appease  the  infurated
 and  anguished  mind  of  Maharashtrs..
 Particularly,  when  the  Home  Minister:

 5-21  p.m.

 (Mr.  Speaker  in  the  Chair.]

 That  is  our  demand.  Unless  cogent
 arguments  are  advanced,  convincing.
 arguments  are  advanced,  why  Bombay
 is  being  separated  from  Maharashtra,.
 the  agitated  mind  of  Maharashtra  will
 not  derive  the  necessary  consolation.
 I  am  reminded  of  a  Judge  whom  I
 met  during  my  legal  career.  He  used.

 body  of  the  judgment.
 party  asked,  you  have  decreed,
 what  about  the  reasons,  the
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 speech  of  the  hon.  Home  Minister,  I
 found  that  he  has  given  all  reasong  in
 favour  of  the  claim  aharashtra,

 to  all  sides  and  all  sides  must  feel
 that  you  are  acting  according  to  just

 way.  If  a  sense  of  prestige  stands  in
 the  way,  poor  people  like  Maharash-

 ‘trians  cannot  help.
 A  five-year  period  has  been  men-

 tioned  as  a  necessary  period.  The
 Prime  Minister  in  his  Bombay  declara-
 tion  has  stated,—I  am  quoting  from
 the  extract  which  has  been  cir-

 .culated—
 “I  added,  however,  that  subject

 to  the  Central  administration  of
 Bombay,  it  was  our  intention  to
 make  some  suitable  arrangements
 to  associate  representatives  of
 Bombay  with  this  administration.”
 What  is  the  way  of  associating

 representatives  of  Bombay  with  the
 administration?  The  Bill  is  silent
 about  it.  How  is  this  to  be  executed?
 Ig  the  decision  to  be  left  to  the  execu-
 ‘tive  Government  or  is  the  decision  to
 be  left  to  the  Congress  organisation?
 Because,  it  has  been  our  experience
 that  the  leaders  of  the  Executive
 Government  functioning  in  their
 capacity  as  leaders  of  the  Cang-
 ress,  consult  nobody  else,  but  their

 Congress  lieutenants  in  the  provinces
 If  that  is  the  way  of  associat-
 ing  representatives,  it  means  that

 shall  be  consulted  of  and  on

 carried  on  according  to  their  advice.
 It  will  be  unfair  to  a  large  section

 .

 which  is  fortunately  or
 the  Congress,  We

 lating  for  the  whole  country.
 Bom

 i

 हफ़्ता।

 | !

 झ
 Let  it  be  an  A  class  State.  Let  it  have
 a  legislative  assembly.  We  can  also
 amend  the  Constitution  as  we  have

 Bombay  to  ‘1854.

 Mr,  Speaker:  Leaving  that  alone,
 what  ig  the  legal  position?  That  is
 what  I  wanted  to  know.

 Shri  S.  5.  More:  According  to  the
 present  Coni:titution  if  Bombay  City
 is  made  an  A  State,  it  will  have  a
 full-fieged  assembly.  Then  all  the
 items  in  List  2  of  the  Seventh  Sche-
 dule  will  be  under  its  jurisdiction  and
 to  that  extent.........

 Mr.  Speaker:  It  is  only  2city  con-
 verted  into  a  State.  That  is  all.

 Shri  S.  More:  Yes.-  As  far  as
 the  Constitution  is  concerned,  Lists  ]
 and  3  give  a  large  measure  of  power
 to  the  Centre  and  the  only  sphere
 which  is  exclusively  reserved  for  the
 State  Goveraments  is  under  List  2.
 To  that  extent  it  is  a  sovereign  State
 but  even  that  sovereignty  of  a  very
 progressive  people  we  are  taking
 away  to  appease  somebody,  My  sub-
 mission  is  that  it  is  a  retrograde  step.
 The  least  that  I  can  demand  is  to
 make  Bombay  a  Part  A  State  with
 an  assembly  elected  by  the  adult



 Then,  even  if  it  is  कर्ज  found  feasi-
 ble  for  the  prevent,  I  would  urge
 amendment  48.  Let  Bombay  City  be
 under  the  Centre  for  a  period  of  two
 years  from  the  appointed  day.  My
 amendment  says:

 “After  the  termiination  of  the
 period  of  two  years,  as  provided
 above,  the  State  of  Bombay  shall
 automatically  "merge  with  and
 form  part  of  the  State  of  Maha-
 rashtra.”
 Give  them  a  period  of  two  years

 The  Government,  the-  high  leaders  of
 the  Congress  Party,  should  go  about
 and  move  among  the  Mahara:;htrians
 ang  the  Gujeratis  and  try  to  assuage
 the  eitranged  feelings  and  remove  the
 bitterness.  In  this  period  of  two
 years  they  should  create  a  healthy
 climate  in  the  country  so  that  Bombay
 can  automati-:ally  go  to  Maharashtra
 without  cau;ing  any  di:content  any-
 where,  without  causing  any  bitterness
 anywhere,  without  giving  any  ground
 for  untoward  incidents  as  it  has  been
 unfortunately  the  case  at  present.

 This  is  a  very  reasonable  demand.
 Government  spokesmen  in  the  lobby
 and  out:ide  this  House  at  different
 places  have  been  telling  us:  “Well,
 five  year-"  ocriod  is  not  the  minimum.
 We  shall  do  something  about  this
 within  five  years.  It  may  mean  six
 months,  one  year  or  two  years.  Pro-
 vided  feelings  are  restored  to  nor-
 malcy,  to  their  peaceful  character,
 we  are  prepared  to  concede  the  claim
 of  Maharashtra  and  give  Bombay  to
 them.”  Why  not  incorporate  that
 which  you  are  promising  every-one
 into  a  legislative  garb  and  introduce
 it  as  a  sub-section  in  this  so  that  all
 minds  which  are  agitated  and  which
 do  not  show  any  signs  of  reverting
 back  to  uormalcy,  may  have  sone
 concrete  hope  so  that  they  can  say:
 “Let  us  stop  all  agitation  now.  We
 shal]  get  Bombay  within  two  years.”
 I  can  assure  my  hon.  friends  here  that
 every  Maharashtrian  who  is  responsi-
 bie,  who  knows  the  importance  of
 the  unity  of  this  country,  who  is  .pre-

 have  given  us  very  useful  data,  which
 can  convince  anyone  who  is  ready  to
 be  convinced,  that  a  great  injustice
 has  been  done  to  Maharashtra.

 You  know  the  story  of  Karna....

 Mr,  Speaker:  Is  it  necessary  to

 Shri  S.  S,  More:  Yes.  I  hope  you
 will  permit  me....

 Mr.  Speaker:  I  would  appeal  to  hon.
 Members  to  come  forward  at  this
 stage  with  their  arguments  and  sug-
 gestions  as  to  why  they  are  moving
 their  amendments.

 Shri  5.  S.  More:  I  have  tabled
 amendment  a

 Mr.  Speaker:  The  hon.  Member  has
 said  that  already.  So  far  as  general
 injustice  is  concerned,  it  has  been
 repeatedly  referred  to  by  several  hon.
 Members,

 Shri  5.  5.  More:  I  am  not  elaborat-
 ing  that  point.  But  I  have  tabled  my
 amendment,  and  I  feel  over  this
 matter.  I  hope  you  will  permit  me
 to  express  my  feelings.  I  do  not  want
 to  add  to  the  present  volume  of  bitter-
 ness.  But  let  me  be  allowed  to  ex-
 pres;  myself  as  freely  as  is  possible
 under  the  rules  of  procedure.

 Mr.  Speaker:  I  thought  the  hon.
 Member  had  referred  to  al]  his:
 amendments.  Has  he  got  any  new
 amendment?
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 ‘Shri  8.  8.  More:  I  have  spoken  only
 to  commend  one  er  twovof  my  amend-
 ments.  I  do  know  the  fate  of .  the
 zamendments,  but  hope  is  eternal,

 Mr,  Speaker:  I  would  not  alter  the
 dute  of  the  amendmentg  at  all.  0
 course,  it  is  left  for  the  House  to
 decide.  So,  far  ag  I  am  concerned...

 Shri  ss.  ss.  Mere:  I  am  trying  to
 persuade  the  House  to  accept  that
 amendment,  at  least  as  far  as  that
 part  is  concerned.  I  am  sure  you  will
 zallow  me  the  utmost  freedom  to  do  so.
 The  States  Reorganisation  Commis-

 sion,  while  making  their  recom-
 mendations,  were  very  generous,  I
 ‘would  say,  more  generous  than  even
 ‘Karna  as  painted  in  the  Mahabharata.
 But  Karna  was  generous  at  his  own

 ‘cost,  while  the  States  Reorganisation
 Commission  tried  to  be  generous  at
 the  cost  of  Maharashtra.  Some  big
 moneyed  elements  are  entertaining  ap-
 :prehensions,  and  therefore,  they  said
 that  there  should  be  a  separate  Bom-
 bey  State.  Then,  the  Kannada  people
 -were  laying  some  claim  to  Maharash-
 rian  territory.  Without  going  into  the

 data,  the  Commission  gifted  away
 some  inseparable  part  of  Maharashtra,
 limb  by  limb,  to  the  Kannadigas,  A
 Kannadiga  friend  who  was  talking  to
 me  this  afternoon  said.  ‘Mr.  More,  do
 ‘you  know......’

 Mr.  Speaker:  I  have  to  cad]  other
 thon,  Members  also.  J]  have  no  quarrel
 ‘with  the  hon.  Member  going  on.  But
 ‘the  hon.  Member  had  an  opportunity
 tto  take  part  in  the  genera]  discussion.
 Now,  he  has  moved  his  amendments,

 sand  he  has  spoken  for  some  time.  I
 have  allowed  him  freely  to  speak  to

 ‘the  House  what  his  amendments
 ‘are  intended  to  be  for.  The  hon.
 ‘Member  may  try  to  give  some  oppor-
 ‘tunities  to  the  other  Members  also,
 ‘who  have  not  spoken  so  far  in  the
 sgeneral  discussion,  So  far  as  Bombay
 is  concerned,  these  are  all  general
 sarguments,  and  they  have  been  ad-
 wanced  already.

 Shri  Ss.  5.  Mere:  I  do  abide  by  your
 :pleasure....

 Mr,  Speaker:  it  is  only  for:  want  of

 But  I  hope  that  you  will  permit  me
 to  say  whatever  I  want  to  say  to  plead
 the  cause  of  Maharashtra,  and  what-
 ever  points  I  want  to  urge  for  the
 consideration  of  the  House.  a

 Mr,  Speaker:  I  am  afraid  I  have
 been  misunderstood.  What  I  wanted
 to  say  was  that  in  the  course  of  the
 genera)  consideration,  the  question  of
 the  viability  of  the  Maharashtra  State,
 the  advantages  of  including  the
 Bombay  city  in  that  State,  the  argu-
 ments  for  and  against  it,  the  question
 of  contiguity,  historical  and  geogra
 phical  considerations  etc,  have  all  been
 touched  already.  Now,  we  are  con-
 cerned  with  the  discussion  of  the
 amendments.  Enough  has  been  said
 already  as  to  why  Bombay  city  should
 be  included  in  the  Maharashtra  State,
 and  so  on

 But  I  have  got  to  call  some  more
 hon.  Members.  There  are  boundaries
 in  other  parts  of  the  country  also.  I
 have  got  on  my  list  today  about  20
 to  25  names.  I  do  not  know  how
 many  more  names  will  be  pouring  in
 tomorrow.  It  is  only  in  view  of  this,
 that  I  wanted  the  hon,  Member  to  be
 brief.  I  have  already  allowed  fifteen
 minutes  to  the  hon,  Member.  I  shall
 give  him  a  little  more  time,  if  he  has
 got  any  particular  new  point  to  urge;
 I  have  no  objection  to  that.

 Shri  8.  5,  More:  On  occasions  when
 we  feel  very  emotionally  and  pain-
 fully  on  certain  points,  repetition  has
 to  be  excused.  Rept#tition  is  only
 for  purposes  of  emphasis.

 Mr,  Speaker:  I  shall  give  the  hon.
 Member  five  more  minutes:  *

 Shri  5.  S,  More:  This  is  rare
 occasion.  I  always  fal  in  line  with
 you.



 23  population  of  more  than  five  lakhs
 of  Marathis  has  been  given  to  the
 Kannadigas,.  They  are  my  best
 friends,  let  them  ha  all  the

 Bellary  has  been  given  by  the  5.R.C.
 to  Andhra,  which  has  the  proud  privi-
 lege  of  returning  you  here.  But  by
 way  of  giving  compensation  to
 Karnatak  they  took  away  a  slice  of
 Maharashtra  and  gave  it  to  Karnatak.
 Maharashtra  is  the  sweet  cake  from
 which  slices  have  to  be  distributed  to
 erying  children.  So  a  slice  has  been
 taken  away  from  है  to
 serve  ag  compensation  for  Bellary.
 which  was  to  part  company  with
 Mysore  in  favour  of  Andhra.  Now,
 what  has  happened?  Government
 have  kept  Bellary  with  Mysore,  and
 the  compensation  which  was  to  be
 given  to  Mysore  for  the  loss  of
 Bellary  also  remains  with  them.

 Mr.  Speaker:  Has  the  hon.  Member
 tabled  an  amendment

 Shri  Ss.  5.  More:  Yes.  I  have  no
 tight  to  say  that  Bellary  should  be
 given  to  Andhra.  As  far  as  Maha-
 rashtra  is  concerned,  I  have  tabled  an
 amendment.  As  regards  whether
 Bellary  should  be  given  to  Andhra  or
 not,  I  know  there  are  more  powerful
 vuices  and  more  competent  voices  to
 say  that.

 ‘Mr.  Speaker:  I  am  only  asking  about
 #elgaum.

 Shri  S.  Ss.  More:  I  am  not  speaking
 without  amendment.  My  submission
 is  that  we  are  there  retaining  the  part
 which  was  to  be  given  away,  and  also
 the  compensation  which  was  to  be
 given  for  parting  with  that  portion.
 My  Kannada  friends  are  very  fortu-
 mate  to  that  extent,  I  do  envy  their

 remedy.
 not  to  be  influenced  unduly  by  this
 party  or  that  party  which  can  go  into
 the  merits  without  any  personal  parti-
 san  spirit  will  be  the  best  assurance
 of  justice.  What  is  needed  in  this
 country  is  a  sense  that  this  Govern-
 ment  is  out  to  do  justice  fairly  and
 squarely  to  everybody  irrespective  of
 any  other  consideration.  If  such  an
 assurance  is  there,  it  will  belp  us  to
 implement  the  Five  Year  Plan.  =  It
 is  the  poor  people  who  are  going  to
 co-operate  for  the  implementation  of
 the  Community  projects.  But  if  they
 remain  smarting  under  this  grievance,
 that  ‘because  I  am  poor,  I  have  no
 strong  voice  in  the  Government,  and
 IT  am  likely  to  suffer’,  they  will  remain
 there  sulking,  In  that  state,  the  eco-
 nomic  progress  of  this  country,  not
 of  Maharashtra  or  Gujerat,  but  of  the
 whole  country,  will  come  to  an  end.
 If  there  is  a  single  weak  link,  if  there
 is  a  single  discontented  section  of  the
 population  in  this  country,  then  what-
 ever  we  may  do  will  not  function
 smoothly.

 The  Home  Minister  was  pleased  to
 say  yesterday  that  when  an  engine  is
 off  the  rails  something  goes  wrong
 with  it.  I  believe  that  a  discontented
 section  of  the  people  who  have  been
 martially  trained  to  fight  for  their
 rights,  if  they  go  off  the  rails,  not
 only  will  ‘hr  own  progress  be
 stopped  but  the  progress  of  those
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 (Shri  s.  Ss  More]
 engines  which  are  tryifig  to  run  on
 the  rails  will  also  be  stopped.  That
 is  what  I  have  to  say.

 ‘Shri  Raghunath  Singh  (Banaras
 -न

 Mr,  Speaker:  What  has  Banarrs  got
 to  do  with  this?

 The  Minister  of  Trade  (Shri
 Karmarkar):  It  is  the  holy  city.

 An  Hon.  Member:  Let  it  be  Central-
 ly  administered.

 Shri  A,  M,  Thomas:  It  is  just  to
 purify  the  atmosphere.

 थी  दि  सिह  :  जहां  तक  अम्बई  का

 सम्बन्ध  हैँ,  उसके  बारे  में  यहां  पर  जो  वाद-
 विवाद  हुआ  है  उसमें  महाराष्ट्र  शौर  गुजरात,
 दोनों  के  हो  सदस्यों  ने  केवल  यही  सिद्ध  करने
 की  कोशिका  की  है,  कि  इसका  सम्बन्ध  उनके

 साथ  ही  है  1  में  यह  सिद्ध  करने  के  लिए  खड़ा

 हुआ  हूं  कि  अम्बई  का  सम्बन्ध  केवल  महाराष्ट्र
 या  सोौराण्ट्र  से  हो  नहों  है,  बल्कि  सारे  हिन्दुस्तान
 मे  हैं।  बम्बई  इनमें  से  किलो  का  भी  नहों  है,
 बल्कि  सारे  हिन्दुस्तान  का  हूँ  ।  झगर  शाप

 सेकंड  फाइव  ईयर  प्लान  (द्वितीय  पंचर्षोय
 योजना  )  को  देखें  तो  भ्रापको  पता  अलग  कि

 २०  मिलियन  टन  कारगो  (माल)  हिन्दुस्तान
 में  जाता  है  जिसमें  से  कि  wo  लाख  टन
 कारणों  सिर्फ  बम्बई  को  हारबर  पर  उतरता  हैं,

 धर्यात्‌  जो  इम्पोर्ट  (आयात )  या  एक्सपोर्ट

 (निर्यात)  कारगो  की  होतो  हैं,  उसकी  ३७
 प्रतिशत  सिफ  बम्बई  को  हारबर  पर  हो  उतार
 या  चढ़ा  कर  होती  हूँ  a  इसके  'अलावा  इस  प्लान

 में  ७६  करोड़  रुपया  हारवर्ड  (पत्तनों)  को

 इम्प्रूवमेंट  (सुधार)  के  रास्ते  रखा  गया  है
 जिसमें  से  कि  २६  करोड़  रुपया  सिर्फ  बम्बई  के
 रास्ते  न  गया  हैं,  अर्थात्  ३५  प्रतिशत  उस

 शाम  का  जो  कि  हार बस  को  इम्प्रूवमेंट  के  लिए
 रखा  गया  है,  केवल  बम्बई  के  रास्ते  अलग

 रखा  गया  | ख  1

 Shri  A.  M.  Thomas:  We  are  not  now
 on  the  division  of  assets  and  liabili-
 ties.

 oft  स्थूला  ॥... ई  :  ३५  प्रतिशत  इम्पोर्ट

 जो  होता है  हिन्दुस्तान का  बह  बम्बई  की  हार-

 बर  से  होता  हैं  भौर  साथ  ट्री  साथ  Ve  प्रतिशत
 जो  एक्सपोर्ट  होता  है  ह  भी  अध्यक्ष  की  ही
 हार बरसे से  होता  हैं।  इस  प्रकार  अदि  शाप  देखें
 तो  भ्रापको  पता  चलेगा कि  अम्मा  का  सम्बन्ध
 सारे  हिन्दुस्तान  से  हूँ  t

 इसके  अलावा  इसका-टैक्स  (आयकर )
 को  ही  श्राप  ले  लीजिये  |  “कम-टैक्स  से  जो
 आमदनी  हिन्दुस्तान  को  स्वाती  हैं,  बह  १३३
 करोड़  रुपय  होतो  हैं  1  इसमें  से  ४४  करोड़

 रुपया  केवल  बम्बई  से  होती  है,  अर्थात  कुल
 आमदनी  का  ३०  परसेंट  केवल  बम्बई  से  आता

 हैं  -  कसटम्स  (सोमा  शुल्क)  को  यदि  बाप  सें
 तो  आपको  पता  चलेगा  कि  १६४  करोड़  रुपया
 सालाना  कस्टमर  में  आमदनी  होती  हैं  1

 Mr,  Speaker:  The  general  nile  is
 that  the  amendment  should  first  be
 placed  before  the  House  so  that  the
 arguments  may  be  followed  by  the
 House  ag  a  whole.  Hon.  Member  may
 give  a  substance  of  the  amendments
 so  that.we  may  follow.  I  am  not  able
 to  follow  how  this  is  relevant  to  this
 dizcussion.

 Shri  Raghunath  Singh:  My  amend-
 ment  is  that  Bombay  city  should  be
 made  an  A  class  State,

 Mr,  Speaker:  In  terms  of  ‘the  dis-
 cussion  we  had  so  far,  Bombay  is  a
 City  State.

 को  रघुनाथ सिह  :  में  यह  कह  रहा था  कि
 कस् टम्स  से  जितनी  प्रा मदनी  होतो  है  उसमें से
 ६६  करोड़  रुपया  भर्यात्‌  ४०  परसेंट  ह्राजदनी

 केवल  बम्ब  को  पोर्ट  से  ही  हमें  होती  है  I  इनकम-
 टैक्स  तथा  कस् टम्स  से  जो  कुल  २६८  करोड़

 रुपये  झाम दनो होती  हैं,  उसमें  से  ११०  करोड़
 रुपये  सिर्फ  बम्बई  से  होतो  हैं  यानो  तकरीबन
 ४०  प्रतिशत  केवल  बम्बई  से  हो  हमें  आमदनी

 होती  है  1

 Shri  R.  D.  Misra;  }  want  to  ask
 question.  He  hag  referred  to
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 Centre’s  income.’  Ig-all-this  income  to
 be  transferred  to  the“A  class  State?

 भी  रहना  सिह  I  will  say
 that  afterwards,

 तो  मैं  यह  कहा  रहा  था  कि  कुल  आमदनी
 का  ४०  प्रतिशत  केवल  बम्बई  से  सैंट्रल  रेबेम्यूज

 (केन्द्रीय  राजस्व)  में  जाता  हैं।  इस  वास्ते

 मैं  कहना  चाहता हूं  कि  अध्यक्ष  जो  है,  इसको
 एक  “ए”  क्लास  स्टेट  बनाया  जाए  शौर  अगर

 इसको  “ए”  क्लास  स्टेट  नहीं  बनाया  जा  सकता
 वो  इसकी  एडमिनिस्ट्रेशन  (प्रशासन)  की

 जिम्मेवारी  केन्द्र  के  ऊपर  हो  ।  में  यह  भी  कहना
 चाहता  हूं  कि  काइमीर,  पंजाब,  राजस्थान,
 मध्य  प्रदेश  शोर  उत्तर  प्रदेश  ये  जो  पांच  सूबे
 है,  ये  लैंड  लागत  (भूमि  से  घिरे  हुए)  सूब  हैं
 -कौर  इनके  लिए  एक  हो  पोर्ट  है  कौर  यह  हैं
 बम्बई  पोर्ट  ।

 इस  रास्ते  मैं  यह  कहना  चाहता  हूं  कि
 बम्बई  का  सम्बन्ध  सारे  भारतवर्ष  से  हैं  कौर

 बम्बई  को  केवल  महाराष्ट्र  में  हो  नहीं  रहना
 चाहिये  ।  यहां  पर  कंवल  भहाराप्ट्रीय  लोग

 ही  नहीं  रहते  बल्कि  दूसरे  प्रदेशों  क ेलोग  भी

 रहते  हैं।  इसमें  ६  लाख  लोग  यू  ०  पी०  के  भाकर
 बस  गए  हैं  1  इस  वास्ते  भी  या  तो  इसे  सैडल
 एडमिनिस्ट्रेशन  (केन्द्रीय  प्रशासन)  में  ही
 रखना  चाहिये  नहीं  तो  इसे  “ए”  क्लास  का  रूप
 देकर  इसमें  तीन  जिले  भ्रर्यात्‌  थाना,  कोलाबा
 कौर  रतनागिरि  को  मिला  दिया  जाना  चाहिए

 हमारे  देशमुख  साहव  ने  अपने  भाषण  में
 मंत्रिमंडल  पर  कुछ  झाझेप  किए  हैं।  उन्होंने  कहा
 है  कि  मंत्रिमंडल  की  सलाह  से  बम्बई  का  फैसला

 नहीं  किया  गया  है  और  उनसे  इस  बारे  में

 सलाह  नहीं  ली  गई  हैं  -  उनका  विचार  था  कि
 पंडित  जवाहरलाल  नेहरू  को  अपने  भाप  ही
 इसके  भविष्य  का  डेक्लामेशन  (घोषणा)  नहीं

 बर  देना  चाहिये  था।  में  उनको  याद  दिलाना

 -चाहता  हूं  कि  सन्‌  १६१४  में  जब  इंग्लैंड  ने

 बार  का  डेक्लामेशन  किया  था  तो  कोई  फैसला
 मंत्रिमंडल  ने  नहीं  किया  था  कौर  वहां  के  प्राइम
 मिनिस्टर  (प्रधान  मंत्री)  साहब  ने  इसका
 385  LSD

 डफ्टेरेशन  कर  दिया  मत।  मगर  हाउस  भाई

 कामत  की  ट्रेंडिसंस  (परम्परा)  को  हम
 मानते  हैं  तथा  इंमौंड  में  जो प्रेक्टिस  (व्यवहार )
 प्रियेश  (प्रचलित)  करती  हैं  उस  पर  &....... क  €

 तो  टाइम  मिनिस्टर  के  सिए  यह  आवश्यक  नहीं
 था  कि  वह  कैबिनेट  से  मदिरा  करते  ब

 ब्रिटेन  के  प्राइम-सिनेस्टार  बिना  कैबिनेट  की

 मंजूरी  के  १६१४  में  कार  डिक्लेयर  कर  सकते

 थे  तो  अगर  पंडित  जवाहर सास  नेहरू  में  कोई

 डेक्लामेशन कर  दिया तो  इसमें  कौनसी  हरण  कौ

 बात  थी।  इस  वास्ते  मैं  इसमें  कोई  आपत्ति

 को  बात  नहीं  मानता  हूं.  A

 Shri  B.D,  Misra:  Before  anybody
 else  begins,  may  I  say  this?  You,  Sir,
 had  promised  to  give  me  some  time

 to  speak  on  my  amendments
 Mr,  Speaker:  The  hon.  Member

 spoke  yesterday
 Shri  ER,  D.  Misra:  I  think  I  should  be

 given  time  today  or  tomorrow  so  that
 I  may  speak  on  the  amendments  that
 I  have  tabled.

 Shri  M,  0.  Joshi:  I  want  to  know
 whether  I  shall  get  some  time  to  speak
 tomorrow.

 Mr.  Speaker:  I  am  not  speaking  my-
 self.  I  am  giving  the  opportunity  to
 all  Members  here  on  all  sides.  I  have
 got  a  list  of  the  amendments,  notices
 of  which  have  been  sent  actually
 and  which  have  been  indicated  in  the
 Bulletin.  Those  amendments  will  also
 be  treated  as  having  been  mored.  All
 hon.  Members  who  may  have  tabled
 amendments  may  not  have  chances  to-
 morrow  or  for  that  matter  even  if  we
 sit  for  four  or  five  days  more.  I  am
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 Mr,  Speaker:  I  shall  try  to  give  him

 Shrimati  Renu  Chakravartty:  The
 hon.  Member  has  taken  so  much  time
 of  the  House  that  many  Members  who
 want  to  participate  will  be  shut  out.

 Mr,  Speaker:  I  will  not  shut  out
 any  body.

 Shri  Damodara  Menen  (Kozhikode):
 You,  Sir,  had  said  that  chances  will
 be  given  to  Members  who  have  not
 already  participated  in  thig  debate.  ee

 Shri  M.  D.  Joshi:  For  the

 introduced  in  this  House

 Sabha  concurred  with  the  resolution  of
 this.  House  to  refer  this  Bill  to  a  Joint

 House  in  the  appointment  of  a  Joint
 Committee  to  consider  this  Bill,  Par-
 liament  because  seized  of  this  matter
 and  it  was  improper  on  the  part  of

 ,  6  |
 in  the  matter  of  the  rights  -of  the
 people  of  Shencottah.  I  find  that  on
 the  26th  of  July,  these  areas  have  been
 constituted  as  a  Pakuthy  with  Arian-
 kavu  as  the  headquarters.  It  is  with
 a  view  to  defeat  the  jurisdiction .  of
 this  House  that  that  subterfuge  has
 been  resorted  to  by  the  State  तरन
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 I  submit,  Sir,  that  it  was
 absolutely  dictatorial  on  the  part  of
 any  government  to  run  over  the  heads
 of  the  Tamil  Nad  population  in  that
 area.

 Then,  the  Travancore-Cochin  Gov-
 ernment  has  not  got  a  single  scheme
 in  this  area  to  develop  it.  On  the
 other  hand  there  had  been  recommen-
 dations  at  various  stages  to  show  that
 the  Travancore-Cochin’  Government
 never  cared  to  develop  this  area.  It
 will  be  seen  from  the  3rd  Volume  of

 the  Travancore-State  Manual  publi-
 shed  in  940—page  423—that:

 “The  only  other  tract  of  country
 in  Travancore  where  artificial  irri-
 gation  exists  to’  any  extent  is  the
 Shenrottah  Taluk,  where  the  area
 irrigated  is  nearly  8500  acres,
 lying  in  ‘patches  interspersed  with
 British  territory,  A  scheme  for
 the  impovement  of  Irrigation  in

 Shencottah  at  ah  estimated  cost  of
 Rs.  3,39,890.  was‘“sanctioned  in

 it
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 o  of  the  Puliyara  Pakuthi
 of  59.86  sq.  miles  and  Shenkottah
 Pakuthi:  48  sq.  miles  and  Achamputhur
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 area  hag  been  taken  away  where
 economic  life  of  the  people  was  abso-
 lutely  interdependent.  Neither  the
 River  Boards  Bill  nor  the  Inter-State
 Water  Disputes  Bill  is  going  to  help
 us,  because  when  oftce  the  region  is
 put  into  another  State  no  question  of
 inter-State  water  disputes  arises.

 and  Peermede  in  the  Madras  Stata...
 Various  reasong  have  been  advanced
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 At  least  in  one  State  let  your  principles

 areas  are  necessary  for  the  economic
 development  of  Kerala  State.  As  re-
 gards  Shenkottah,  more  than  half  of

 people  of  Shenkottah  and  developing
 the  resources  of  Shenkottah.  Still
 these  schemes  were  not  executed.  But
 the  remaining  part  of  Shenkottah
 would  not  have  the  benefit  of  those
 schemes  as  most  of  this  taluk  has  been
 given  away  for  Kerala.  I  do  not  see
 any  reason  why  Devfkulam,  Peermede
 and  the  whole  of  Shenkottah  should
 not  be  given  to  Madras  State.

 6  p.m.

 My  next  amendment  is  No,  191.  It
 relates  to  the  constitution  of  the  four
 talukg  mentioned  in  the  amendment
 into  a  separate  district.  I  should  like
 to  refer  here  to  Ajmer,  Coorg  and
 other  areas  which  have  been  constitut-
 ed.  into  separate  districts  in  the  reorga-
 nisation  scheme.  I  understand  that
 Ajmer  has  a  population  of  6,93,000.
 Coorg  has  a  population  of  2,29,000.  The
 Nilgiris  District  of  the  Madras  State
 has  3,11,000,  as  its  population.  But  the
 population  of  these  four  taluks  that
 have  been  transferred  to  Madras  State
 is  as  much  as  8,26,000,  It  is  a  com-
 pact  area  and  is  an  administrative
 unit,  and  yet,  the  Joint  Committee  did
 not  deem  it  wise  to  constitute  these
 taluks  into  a  separate  district.  In
 clause  15,  there  is  a  discretion  given

 Bill  ]  AUGUST  39568
 States  Reorgenieation  BI  3952

 It  ‘has  a  district  court  with
 a  district  judge  and  two  additional
 district  judges  and  six  munsifis’
 courts.  There  is  also  a  sub-divisional
 magistrate’s  court  and  there  are  two
 first-class  magistrates  besides  three

 cutive  division  for  public  works.  The
 whole  set-up,is  there,  to  make  it  into
 a  district.

 Mr.  Speaker:  What  is  the  average
 population  of  a  district  in  Travancore.
 Cochin?

 Shri  Nesamony:  It  ranges  from  ten
 lakhs  to  5  or  8  lakhs.

 Shri  A.  M.  Thomas:  More  than  20
 jakhs.  There  are  only  four  districts
 now  in  Travancore-Cochin,  making  a
 population  of  92,81,000  in  all.

 Mr.  Speaker:  Is  not  Nagercoil
 district?

 Shri  Nesamony:  Nagercoll  along
 with  the  southernmost  parts,  consti-
 tutes  half  of  ‘Trivandrum  district.
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 From  the  point  of  view  of  popula-  I  commend  my  amendments  to  te
 tion,  the  four  taluks  fm  the  southern-  acceptance  of  the.  House.
 most  part  of  the  existing  State  of  6.04  re Travancore-Cochin  should  be  consti-
 tuted  into  a  separate  district  off  The  Lok  Sabha  then  adjourned  till
 Madras  It  fs  only  fair  that,  they  Eleven  .of;  the  Clock  on  Thursaay,  the
 should  be  constituted  into  a  district.  2nd  August, ,  1956.
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